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LOK SABHA DEBATES 

LOK SABHA 

lIondIy. December 5, 2OO!IAg""'" 14, 1127 (s.a) 

The Laic Sabha met at Eleven of the Clock. 

(MR. SPEAKER in the Chait, 

{English} 

MR. SPEAKER: Q.162 . 

... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA (SOUTH DELHI) : 
SIr, I have given notice for suspension of Question Hour. 
... (Interruptions) 

MR. SPEAKER : My request is to raise it after the 
Question Hour. 

... (Interruptions) 

MR. SPEAKER : I will allow you after Question Hour. 

.•. (lntetrUptions) 

MR. SPEAKER: I am appealing to the senior leaders. 
Shri Vajpayee and Shri Advani. Let the matter be raised after 
Question Hour. 

... (Intenuptions) 

MR. SPEAKER : H could be raised one hour later. 

..• (Intenuptions) 

MR. SPEAKER: Some important questions are listed. 

... (Interruptions) 

MR. SPEAKER: Hon. Members. I am not saying that 
any Issue you wish to raise is not important. I am not saying 
that at aU. I am not saying that. Because of importance of 
QuestIon Hour. I am saying that you can raise the mailer 
.... r QuestIon Hour. I am saying this. I appeal to the senior 
leaders who are present here. 

.•. (IrrtfHrIIPtIons) 

MR. SPEAKER : Hon. Members, you IhoukI an feel 

inspired by your leaders, Shri Vajpayee and Shri Advani. 
They are sitting quietly. They are cooperating with the Chair. 
You should follow their examples. 

•.. (Interruptions) 

MR. SPEAKER: The House stands adjourned to meet 
again at 11.30 a.m. 

11.05h,.. 

The Lot SIIbha then adjourned till thirty minutes 
past Eleven of the Clock. 

11.30 h,.. 

The Lot Sabha re-assembled at thirty minutes 
past Eleven of the Clock . 

(MR. SPEAKER in the Chait) 

. .. (Interruptions) 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

Rain water Harvesttng 

162. SHRI RAVI PRAKASH VERMA : 

SHRIMATI ARCHANA NAYAK : 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Union Government has p~epared 
&rrf action plan for rain water harvesting in view of the receding 
gruouncI water level in the country; 

(b) if so, the details thereof, State-wise; 

(c) whether any instructionslguideli~es have been 
issued to the State Governments in this regard; 

(d) if so, the details thereof; and 

(e) the financial assistance provided to the State 
Governments during the last three years and proposed to be 
provided in the near future for implementation of th~ said 
action plan? 
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THE MINISTER OF STATE OF THE MINt~RYOf 
HEAVY INDUSTRIES AND PUBUC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) to (e) 
'Water" being a State subject, it is primarily the responsibility 
of the State Governments to formulate action plan for rain 
water harvesting and for augmentation of water resources. 
The Ministry of Water Resources has not prepared any action 
plan for rain water harvesting. However, the Central Ground 
Water Board (CGWB), a subordinate office of the Ministry of 
Water Resources, has prepared a report, which evisages 
recharge of 36453 MiRion Cubic Meter volume ofsIJq)1us 
monsoon runoff, through construction of 39.25 lakhs artificial 
recharge and roof top rain water harvesting structures in the 
identified areas of 4.5 lakh sq.km. The report outlines broad 
framework about feasibUity of these recharge structures in 
various parts of the country. During the IX Plan (1996-2004). 
CGWB has implemented a Central Sector Scheme on .Study 
of Recharge to Ground Water' and taken up 165 
demonstrative projects on rain water harvesting and artifICial 
recharge in 27 Statesll.JTs. The detail of funds released to 
various States/UTs Uhder the scheme and released during 
2002-03 and 2003-04 in given in the enclosed statement. 

Ministry of Agriculture has implemented the National 
Watershed Development Project for Rainfed Areas 
(NWDPRA) whose impact evaluations have shown that 
watershed based interventions have led to increase in ground 
water recharge. 

Soil and water conservation works are also included 
under various activities of area development programmes. 
being undertaken by Department of Land Resources. 
However. funds under the above programme are not 
exctusivety aRotted for checking declining ground water, which 
is a resultant avtivity of moisture conservation works 
undertaken for the development of watershed areas. 

Besides, Union Ministry of Water Resources has 
circulated a Model Bill to all the States/Union Territor_ to 
enable them to enact suitable legislation for regulation and 
control of ground water development. ManuaVGuidelines on 
Artificial Recharge of Ground Water have also been circulated 
to the StateslUnion Territories to enable them to formulate 
area specific artificial recharge schemes to check the declining 
trend of ground water levels. 

The Union Government has also taken following steps 
to check the decline in ground water level in the country : 

(i) Central Ground Water Authority (CGWA) 
constituted under the Environment (Protection) 

. Act, 1986 has notified 11 critical areas on 
consideration of over-exploitation of ground water 
resources and 32 over-exploited areas for 
registration· of groundWater structures. 

(ii) CGWA is regulating withdrawal of ground water 
by industriesfprojects. List of these crlticaf af'eils 
has been circulated to the State Pollution Control 
Boards and the Ministry of Environment & Forests 
which refer the new industries/projects to CGWA 
for obtaining permission. 

(iii) Organisation of mass awareness programmes and 
training courses on rain water harvesting and 
artifICial recharge of ground water. 

(iv) The Ministry of Urban Development & Poverty 
Alleviation. Government of India have amended 
Building Bye-laws, 1983, making provision for 
water harvesting through storing of water run--off 
including rain water in all new buildings on plots 
of 100 square meters and above in Delhi 
mandatory. Similarfy. State Governments of Tamil 
Nadu. Andhra Pradesh. Gujarat. Haryana. 
Rajasthan and Kerala have made roof top rain 
water harvesting mandatory in specified cases. 

Statement 

Details of funds released to various StatesIUTs under 
DGWB's Central Sector Scheme on 'Study of 

R~a~roG~d~re~ 

51. No. 5tatelUT Funds Funds Total 
released released funds 

during during .released 
2002-03 2003-04 during 

1998-04 

2 3 4 5 

1. Andhra Pradesh 0.00 0.00 52.25 

2. Arunachal Pradesh 0.00 0.00 ·20.00 

3. Assam 33.50 0.00 63.50 

4. Bihar 0.00 0.00 9.84 

5. Chandigarh 0.00 3.74 6423 

6. Delhi 0.00 8.61 92.22 

7. Gujarat 0.00 0·00 20.05 
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2 3 4 5 

8. Haryana 36.41 0.00 107.17 

9. Himachal Pradesh 0.00 0.00 81.65 

10. Jammu and Kashmir 0.00 0.00 78.96 

11. Jharkhand 0.00 5.03 25.43 

1-2. Kamataka 14.55 0.00 43.30 

13. Kerala 13.11 0.00 88.18 

14. Madhya Pradesh 0.00 0.00 53.85 

15. Maharashtra 0.00 0.00 81.63 

16. Meghalaya 0.00 1.65 20.30 

17. Mizoram 0.00 0.00 28.00 

18. Nagaland 25.47 5.96 116.43 

19. Orissa 474.41 187.85 1338.79 

20. Punjab 88.98 0.00 361.92 

21. Rajasthan 30.52 0.00 122.24 

22. Tamil Nadu 15.20 2.55 161.14 

23. Uttar Pradesh 27.34 31.64 134.95 

24. UttaranchaJ 0.00 0.00 2.00 

25. West Bengal 0.00 0.42 130.23 

26. Andaman and Nicobar 0.00 4.53 12.92 

27. Lakshadweep 11.85 0.00 19.85 

Total n1.34 251.98 3331.03 

{Translation] 

Cha ... In Exlatlng Fanning System 

163. SHRI JIVABHAI A. PATEL: 

SHRI KASHIRAM RANA : 

Will the Minister of AGRICULTURE be pleased to state : 

(a) whether the Gowmment proposes to bring about 
changes in the existing system of farming practices; 

(b) if so, the aspects of farming practices on which 
attention is to be paid in the new policy; 

(c) whether farmers in certain areas are supplying 
more than the required quantity of fertilizers and pesticides; 

(d) if so. whether any agency is to be involved in 
educating the farmers for optimal use of ground water and 
growth oriented resources so that agriculture may be more 
viable; and 

(e) if so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) and (b) The 
Government is promoting sustainable and resource 
conserving farming practlce\S like zero tlNage, raised bed 
planting, system of rice intensification, efficient water 
management, in situ moisture conservation in rainfed areas, 
integrated nutrient management and integrated pest 
maaagenwrt besides cuhivation of hybridsfmproved varieties 
of crops. 

(c) The per hectare consumption of chemical 
fertilizers in the country is still around 90 kg per hectare 
which is far less than that of many developed countries. 
However in many areas, there is imbalance use of fertilizers 
and micro-nutrients. As regards application of pesticides. its 
Improper use is being reported. Programmes such as 
Integrated Pest Management (IPM) and Integrated Nutrient 
Management (INM) is underway to remedy these failings. 

(d) and (e) The Department of Agriculture & Cooperatioft 
and its agencies, the State Departments of Agriculture, State 
Agriculture Universities, Institutes of Indian Council of 
Agricultural Research, Krishi Vigyan Kendras and other 
institutions ara involved in educating the farmers about 
improved farming pnlCtices, including use of INM and IPM 
practices. 

[English} 

PoIIutlon Control Measures 

164. SHRI SARBANANDA SONOWAL : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether the union Government provides funds 
to control all types of pollution including environmental 
pollution in the country; ., 

(b) H so, whether environmental pollution has not 
decreased commensurate with the funds spent in this regard; 

(c) if so, the reasons attributed thereto; and 
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(d) the details of action plan chalked out to check 
increasing pollution? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI A. RAJA) : (a) The Union Govemment provides financial 
assistance under the following scheme for controHing 
Environmental pollution : 

(i) Abatement of pollution in rivers and lakes; 

(ii) Estabtishment of Common Effluent Treatment 
Plant; 

(iii) Construction for infrastructure facilities for 
treaIment, storage and disposal of Solid and 
Hazardous Waste; 

(iv) Monitoring for compliance of Environmental 
Standards; 

(v) Assistance for Abatement of Pollution; 

(vi) Grant-in-aid to Central Pollution Control Board 

(b) and (c) Due to various abatement and enforcement 
measures taken, there has been improvement in 
environmental quality as determined by monitoring by 
independent scientific and technical institution. In this 
connection, as regards pollution abatement in rivers, anaJysis 
carried out by the Harvard Institute of International 
Development has observed that in terms of both time and 
cost imIoIved, the Ganga Action Plan-1 compares favourably 
with Ihoee of major rivers of the world. Similarty. the air quality 
in aI metro cities haw shown improvement as a result of 
various abatement measures undertaken. MonitonId data 
indicate that Sulphur Dioxide and Oxides of Nitrogen which 
are key air pollutants are currently within notified standards. 

(d) The steps initiated to abate pollution include : 

(i) Notification and enforcement of e~ions and 
effluent standards for various industries' 
activities; 

(ii) Regular monitoring of environmental quality; 

(iii) Issuance of noticesIdirections to non-compIying 
units; 

(iv) Action plans of improvement of air quality in 
identified polluted cities; and 

(v) Implementation of Char~er of Corporate 
Responsibility for Environmental Protection 
(CREP) for 17 categories of polluting industries. 

Supply of HybrIds to Fanners 

165. SHRI ANANDRAO VITHOBA ADSUL : 

SHRI ADHALRAO PATIL SHIVAJIRAO : 

Will the Minister of AGRICULTURE be pleased to state: 

(a) whether there is no mechnasim to see that all 
new varieties of hybrids are reaching farmers; 

(b) if so, the details thereof and the reason therefor; 
and 

(c) the measures taken to bring reforms in Krishi 
VIQYBn Kendras and make them responsible for strategic 
crop planning and activate the existing interface menchanism 
with farmers? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) and (b) The 
new varieties or hybrids developed by State Agriculture 
Universities and ICAR institutions are evaluated for 
performance and released through a system established 
under the Seeds Act, 1966 and the rules made thereunder. 

The released breeder seeds are provided to the seed 
producing agencies like National Seeds Corporation, State 
Farms Corporation of India and State Seed Corporation etc .• 
on the basis of indented requirement for multiplication into 
foundation and certified seeds. The certified seeds produced 
by seed producing agencies are made available to the farmers. 

To popularize new varieties and hybrids frontline 
demonstrations are conducted by the scientists. Demons-
trations are also conducted by Krishi Vfgyan Kendfas (KVKs). 
New varieties and hybrids are widely publicised through 
electronic and print media. 

(c) Provtsion has been made for electronic 
connectivity of 200 KVKs during Xth Plan for dissemination 
of technology information to the farmers and for creation of 
Soil and Water T.ng facilities in 326 KVKs to improw the 
functioning of KVKs. There is no proposal to make KVKs 
responsible for strategic crop planning. 

Assistance for Sugarcane Price Arrears 

186. SHRI RAGHUNATH JHA : Win the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 
be pleased to state : 

(a) whether the Government had extended one time 
assistance to some States for clearing the sugarcane price 
arrears by private sugar factories; 
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(b) if so, the details thereof, State-wise; 

(c) whether these States have fully availed of the 
said assistance to clear the arrears; 

(d) if so, the details thereof, State-wise; 

(e) if not, the reasons therefor; 

(f) whether any proposal is under the consideration 
of the Government to reintroduce the said assistance; and 

(g) if so, the time by which it is likely to be re-
introduced? 

THE MINISTEA OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHAAAD PAWAR) : (a) Yes, Sir. 

(b) The Ministry of Agriculture approved to provide 
Rs. 678.06 crores as assistance for the year 2002-03 to the 
State Governments of U.P., Uttaranchal, Bihar, Punjab and 
Haryana which declare State Advised Price (SAP), to sugar 
factories to clear the sugarcane price arrears by the private 
sugar mills. However, the assistance is in the nature of soft 
loan at a concessional rate of interest of 4% per annum with 
an initial moratorium of three years and repayable in three 
years thereafter. This one time assistance for payment of 
cane arrears was only for the sugar season 2002-03 arising 
out of difference between the State Advised Price (SAP) and 
Statutory Minimum Price (SMP) with the condition of an 
undertaking from the State Governments that they will not 
declare State Advised Price for sugarcane in future, along 
with other terms and conditions. 

(c) to (e) An amount of As. 45.54 crores was released 
to the Uttaranchal Government which have spent As. 35.94 
crores. An amount of As. 18.86 crores was sanctioned to the 
Government of Bihar. Despite revalidation of the sanction in 
June 2004, the State Government have not drawn the same 
which has since got lapsed. So far as Uttar Pradesh, Punjab 
and Haryana are concerned, these States did not accept the 
terms and conditions of the scheme and therefore no funds 
were released to them. 

(f) and (g) There is no such proposal. 

(Translation] 

Financial AssIstance to FPI 

167. SHRI KAILASH MEGHWAL : Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Government extends protection and 
cooperation to Food Processing Industries in the matter of 
increasing the level of processing, bringing down the quantum 
of wastes, value addition, increasing the income of farmers 
as well as promoting exports; 

(b) if so, the details thereof; 

(c) whether the Government provided financial 
assistance to the implementing agencies engaged in setting 
up, expansion and modernization of the Food ProceSSing 
Industries which cover all the sectors; and 

(d) if so, the details of the financial assistance provided 
during 2004-05 and 2005-06, State-wise and Food Processing 
Industry-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAY) : (a) to (d) Main objectives of the Ministry of Food 
Processing Industries are to promote Food Processing 
Industries so as to increase level of processing, reduce 
wastage of food, enhance value addition and sheH life of the 
food products, increase income of farmers etc. Accodingly, 
the Government has implemented Plan Schemes to provide 
financial assistance for establishment and modernization of 
the food processing units, creation of infrastructure, support 
for Research & Development, human resource development 
besides other promotional measures to encourage 
development of food processing Industries in the country. 
The information about financial assistance provided during 
2004-05 and 2005-06 (up to November 2005) Statewise and 
number of the FPI units assisted sectorwise is given in the 
enclosed Statement. 

Statement 

A. Details of Financial Assistance extended to FPI Units 
under the Scheme for Technology Upgradationl 

EstabiishmentlMocJemization of FPI Units 

(Rs. in lakhs) 

StatelUT 2004-05 2005-06 
(upto Nov. 2005) 

2 3 

AndhraPradesh 797.67 360.20 

Assam 245.76 40.83 

Bihar 25.32 51.96 
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1 

Chhattisgarh 

Delhi 

Goa 

Gu;arat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Pondicheny 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Ultaranchal 

west Bengal 

2 3 

32.61 6.48 

2.50 11.77 

25.00 47.58 

262.15 239.12 

183.34 132.39 

75.51 116.98 

74.78 35.36 

48.28 

425.32 249.21 

152.86 275.38 

45.62 161.97 

778.67 803.48 

12.14 

12.30 

63.31 3.93 

24.54 

538.23 256.38 

35.83 61.47 

310.60 454.21 

591.76 516.63 

87.88 156.31 

325.74 219.89 

B. Sector-wise Financial Assistance provided ·to 
FPI una during 2004-05 and 2005-06 

S1.No. Sector 

2 

1. Fruits & Vegetables Processing 

No. of units assisted 

2004-05 2005-06 
(upto 

Nov.,20(5) 

3 4 

29 20 

2 3 4 

2. Cereal Based Consumer Food 17 15 

3. Meat & Meat Processing 10 04 

4. Dairy Proceasing 17 17 

5. FISh Processing 11 06 
• 

8. Grain Processjng 97 99 

7. Aerated Soft Drink8IPackaged 04 
Drinking Water/AJcohollc 
Beverages 

(English] 

Inaurance for Godown. and Foodgratn. 

168. DR. K. DHANARAJU: 

SHRI RAGHURAJ SINGH SHAKY A : 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a, the details regarding the number and capacity 
of Food Corporation of India (FCI, godowns in the country. 
State-wise; 

(b) whether the Government extends insurance 
CO¥8r to these godowns and the foodgrains stored therein; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor; and 

(e) the other steps taken by the Government for the 
safety of the foodgrains? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : <a) As on 30th 
September, 2005, the Food Corporation of India (FCI) had a 
total of 1451 godowns (ownedIhiredicoveredlCAP) with a 
total storage capacity of 247.74 lakh MTs. The State-wise 
details are given in the enclosed Statement. 

(b) to.(d) The FCI has its own watch and ward who 
provide security throughout the year both to the godowns 
and the foodgrains stored therein. The FCI have also taken 
the Services of Central Industrial Security Force (CISF), 
private security and home guards where the watch and ward 
of the FCI has been found inadequate. In view of its own 
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provision of security. the FCI has not undertaken insurance 
2 3 

cover for the godowns and the foodgrains. 

However,in respect of foodgrains stocks kept in the 
Orissa 65 5.95 

godowns of the Central WarehouaingCorporation (CWC) West Bengal 41 10.12 
and State Warehousing Corporations (SWCS), the foodgrains 
stored therein are·duly insured by these agencies and their Sikkim 2 0.11 

godown rent includes the cost of insurance. 
Assam 35 2.62 

(e) The following steps. inter alia, are taken by the 
Fel for the safety of foodgrains : Arunachal Pradesh 4 0.18 

(i) Physical measures, including installation of Meghalaya 6 0.29 

barbed wires, fencing of the boundary walls, Mizoram 5 0.18 
proviSion of street lightS for illumination of 
godowns and proper locking of the sheds. Tripura 6 0.34 

(ii)Oeploymem of security staff of FCI as well as Manipur 2 0.18 
other agencies like Home Guards and special 
police offioen!l. Nagaland 5 0.29 

(iii) Deployment of Central Industrial Security Force Delhi 10 3.70 

(CISF) and State Armed Police at vulnerable Haryana 132 22.55 
depotslgodowns: 

(iv) Security inspections as well as surprise checks 
Himachal Pradesh 16 0.26 

of the Depots are conducted from time to time Jammu & Kashmir 18 1.17 
at various levels to detect and plug the security 
lapses. Punjab 351 68.48 

(v) Proper preservation by the trained and Chandigarh 15 1.15 

experienced quality control staff and due 
Rajasthan 63 9.40 

prophylactic/curative treatments are given to 
the foodgrains stocks periocflCally. Uttar Pradesh 126 25.69 

(vi) Stocks stored in CAP (Covered and Plinth) Uttaranchal 28 1.75 
godowns are weH covenKII1aShec: with poIythene 
covers to ensure the proper safety of stocks Andhra Pradesh 140 33.60 

from the vagaries of the weather. 
Kerala 29 5.36 

(vii) Periodical physical verification by audit teams. 
Karnataka 58 6.59 

StIIt.ment 
Tamil Nadu 31 7.73 

The State-wise NumbslS of Godowns and Stora~ 
Capacity available with the Food Corporation of India Pondicherry 5 0.50 

as on 30.9.2005 Gujarat 25 5.54 

State Number of Storage Maharashtra 63 15.51 
Godowns Capacity 

{Covered & CAP) (in lakhMT) Goa 1 0.15 

1 2 3 Madhya Pradesh 59 5.42 

Bihar 45 5.19 Chhattisgarh 49 6.61 

Jharkhand 16 1.13 Total 1451., 247.74 . 
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Dependence of Agriculture on RaIn 

169. SHRI J't'OTIRADITYA M. SCINDIA : Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether even after 58 years of Independence of 
the country and Ten Year Plans, 60% of cuHivabie land 
continues to depend on rain; 

(b) if so, the extent to which rain dependence of 
agricultural land has declined since Fifth rMt Year Plan; 

(e) the steps taken during the last three years to 
minimize total rain dependence of agriculture; and 

(d) the further steps proposed for the last phase of 
the Tenth Five Vear Plan in this regard? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) and (b) As 
per statistics available 60% of cultivable land is rainfed. During 
the period from the 5th Plan to the 10th Plan the percentage 
of rainfed agricuHural land has declined from 73.4% to 60%. 
Details are indicated in the Table below : 

(Area in '000 hectares) 

FIVe Year Net Net Rainfed Percent 
Plan Area Irrigated Area Rainfed 

(Last year) Sown Area Area 

V Plan 142981 38059 104922 73.4 

VIPIan 140892 42145 98747 70.1 

VII Plan 142339 46702 95637 67.2 

VIII Plan 142813 55049 87764 61.5 

IX Plan 141383 55853 85530 60.5 

X Plan 132798 53131 79667 60.0 
(FIrSt year) 

(e) and (d) Total dependence of agriculture on rains 
can be minimized mainly through assured irrigation coverage 
and through if11>roved water management practices. However, 
following schemes are implemented by the Ministry of 
Agriculture and Ministry of Rural Development to enhance 
soil and water conservation. 

Ministry of Agriculture 

(i) National Wat8fShed Development Project for 
Rainfed Areas (NWDPRA). 

(ii) Soil Conservation in the catchments of River Valley 
Projects and Rood Prone River (RVP & FPR) 

(iii) Watershed Development Project in Shifting 
Cultivation Areas (WDPSCA). 

(iv) Reclamation of Alkali Soils (RAS). 

Ministry of Rural Development 

(i) Drought Prone Area Programme (DPAP). 

(iI) Desert Development Programme (DDP). 

(iii) Integrated Waste Land Development Programme 
(IWDP). 

The area developed during the last three years under 
these programmes is 62.02lakh hectare at an expenditure of 
As. 3287.06 erores. The above schemes will be continued up 
to the end of X FIV8 Year Plan. 

[Translation} 

Decline In Agriculturel Profe •• 1on 

170. DR. RAJESH MISHRA : 

SHRI NARENDRA KUMAR KAUSHAWAHA : 

WiD the Minister of AGRICULTURE be pleased to state : 

(a) whether as per the 59th survey report of National 
Sample Survey Organisation (NSSO) forty percent farmers 
are under compulsion to leave agricuHural profession; 

(b) if so, the reasons therefor; 

(e) the measures being proposed to arrest this 
tendency; 

(d) the estimated average growth rate in Gross 
Domestic Product (GOP) is agricuHure sector during the 
current year; 

(e) whether It is likely to decline; 

(f) if so, whether there has been two fold increase 
in loan burden as compared to the growth in the GOP in the 
agricultural sector; 

(g) if so, the details thereof and the reasons therefor; 
and 

(h) the remedial measures taken or likely to be 
taken by the Government in this regard? 
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THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) and (b) As 
per the 59th Round Survey Report of National Sample Survey 
Organisation (NSSO), 60 per cent of farmer households like 
farming as a profession and the remaining 40 per cent do not 
like it, because it is either not profitable or it is risky. Of the 40 
per cent, those who do not like farming as a profession, 27 
per cent found agriculture being not profitable. While 8 per 
cent consider agriculture as a risky venture, remaining 5 per 
cent dislike it for some other reasons, which include low 
social status. 

(C) A number of measures have been taken by the 
GbV.mment to increase production and productivity in 
agriculture sector 8S also to raise the farm income by ensuring 
remunerative prices and thereby reasonable return to them. 
TM measures, inter-alia, include easy and timely availability 
of institutional credit in a hassle free manner to the farmer at 
low rate of interest, better risk management through 
implementation of crop insurance scheme, strengthening of 
marketing and storage faciJ~, promotion of agriculturaJ 
diversification towards income enhancing crops and activities 
suitable to small holdings, sustainable dry-land farming, 
subsidy and price support measures like announcement of 
Minimum Support Prices and organising of purchase 
operation to prevent distress sales by the farmers. 

A number of specific Schemes are being implemented 
for the benefit of farmers including small and marginal farmers. 
Prominent among these are National Horticulture Mission, 
Macro Management of Agricultural Scheme, Integrated 
Scheme of Oilseeds, Pulses, Oil Palm & Maize (ISOPOM), 
Technology Mission on Cotton, Technology Mission on 
Cocount; Technology Mission for Integrated Development of 
Horticulture in North Eastern States, including Sikkim, Jammu 
& Kashmir, Himachal Pradesh and Uttaranchal, Seed Village 
Scheme, Strengthening of Agricultural Marketing 
Infrastructure. Under these Schemes financial assistance is 
provided to the farmers. Besides, two new initiatives on micro 
irrigation and enhancing sustainability of dry land farming 
systems are on anvil, ~ich are to be implemented in the 
resource poor areas. 

(d) and (e) As per latest statistics released by Central 
Statistical Orgainsation, the average aMusl growth rate of 
agriculture sector during 2004-2005 was about 1.1 per cent 
(at 1993-94 prices). The average growth rate estimated in the 
first two quarters of the current year is 2.0 per cent (at 1993-
94 prices). Keeping in view the favourable monsoon and 

reversal in the declining trend in the public investment in 
agriculture, the growth rate is not likely to decline. 

(I) and (g) The credit flow to the agriculture sector has 
increased from RS.86981 crores in 2003-04 to Rs. 115242.81 
crores in 2004-05 I.e. an increase of 36.71 per cent. 

(h) To reduce the dependence on non-institutionaV 
non-formal sources of credit who normally charge high rate 
of interest and thereby increase the loan burden on the 
farmers, the Government has announced a comprehensive 
credit on 18th June, 2004 which aims at doubling the flow of 
agricultural credit in three years. The major components of 
the farm credit package, interalia, include restructuring of 
loans for providing credit related relief to farmers in distress, 
farmers in arrears, farmers indebted to informal sources and 
One Time Settlement Scheme for small and marginal farmers 
who have been declared defaulters and have become 
ineligible for fresh credit. 

[English] 

Sick Public Sector Drug Companies 

171. SHRI CHANDRAKANT KHAIRE : Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) the details of Public Sector Drug Companies 
which are sick at pres.ent; 

(b) the losses suffered by these companies during 
each of the last three years, company-wise; and 

(c) the action being taken to revive them? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) The Board for Industrial and Financial Reconstruction 
(BIFR) declared the following Central Public Sector Drug 
Companies under the administrative control of this 
Department as sick : 

(i) Indian Drugs & Pharmaceuticals Limited (IDPL), 

(ii) Hinduatan Antibiotics Limited (HAL), 

(iii) Bengal Chemicals & Pharmaceuticals Limited 
(BCPL), 

(iv) Bengal Immunity Limited (BIL), 

(v) Smith Stanistreet Pharmaceuticals Limited 
(SSPL). 
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(b) The losses suffered by the Public Sector D~ 
companies during the last 3 years are as under : 

(Rs. in crores) 

SI.No. Narne of PSU Losses during the last 3 years 

2002-03 2003-04 2004-05 

1. IDPL 278.00· 268.00* 252.10· 

2. HAL 25.80 16.37 22.93* 

3. BIL 18.76 46.94 _.* 

4. SSPL 12.90 32.92 --
"""The empbJees of Bil and SSPl. were relieved under VOluntary 

SepanlIion Scheme (VSS) w.e.f. 30.9.2003. At present the companies 
are closed and referred 10 the High Court for appointing a LiqukIatDr. 

BePL did not suffer any losses during the last 3 
years. 

(c) Thr proposals for revival of HAL, BCPL and 
IDPL are under consideration of the Government. 

Child Labour Elimination Projects 

172. SHRIMATI D. PURANDESWARI : 

SHRI ASADUDDIN OWAISI : 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleased to state: 

(a) whether a special As. 200 crore Project on Child 
Labour Elimination is being implemented jointly with US 
Government; 

(b) if so, the details thereof; 

(c) whether this Pro;ect is in addition to the existing 
National Child Labour Bimination Programme; 

(d) if so, the reasons for two parallel programmes 
with the same objectives b8ing running simuJtaneously in the 
country; 

(e) the number of districts seJected for this project; 

(1) whether the Indo-US child IaboutprOject is under 
scanner as reported in the TIfT188 of India dated September 
20, 2005; and 

(g) if 80, the present status of the project and the 
time by which it Is likely to be implemented? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) : (a) A Rs. 175 crore 
(approximately) equivalent to 40 million dollar Joint Indo-US 
project is being implemented for Child Labour Elimination in 
selected districts of the country. 

(b) As a follow-up to the Joint Statement on 
"Enhanced Indo-US Cooperation of Eliminating Child labour" 
signed between the Ministry of Labour and Employment and 
the US Department of Labour in August, 2000, Ministry of 
Labour and Employernent, Government of India, Department 
of Elementary Education and Literacy of the Ministry of Human 
Resource Development and the US Department of Labour 
haw launched a child labour project INDUS (IndO-US). The 
Indus project aims at withdrawing and rehabilitating children 
working in identified hazardous sectors through effective 
convergence with the Department of Education. 

(c) Yes, Sir. 

(d) The Indus (Indo-US) Project is being 
implemented only in those districts where the National Child 
Labour Project (NClP) Scheme is not in operation. The 
Indus Project contains certain additional interventions, which 
are not covered under NCLP Scheme. 

(e) The project is being implemented in 21 districts 
of 5 States of Madhya Pradesh, Maharashtra, Tamil Nadu. 
Uttar Pradesh and Delhi since 2004. 

(f) and (g) The Indus project was launched in February 
2004 and is being currently implemented in all 21 districts of 
5 States of Madhya Pradesh, Maharashtra, Tamil Nadu, Uttar 
Pradesh and DeJtti. 

Procurement of Foodgrains 

*173. SHRI PRABHUNATH SINGH: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state: 

(8) whether due to a serious lacunae in the 
procurement policy, foodgrains being procured by the Govern-
ment- in sonflJ Stitrlire not in accordance with their 
production; 

(b) if so, whether only a small quantity of foocIgrains 
is being procured from some States due to the inadequate 
nurnbtK of ptocurement centres set up therein; 

(c) if so, whether the benefit of Minimum Support 
Price in being availed of by the farmers of only a few States; 
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(d) if 60, the manner in which the Government 
proposes to procure foodgarins equitably from the States; 

(e) whether in some States handling charges are 
more than the actual price and the farmers are not immediately 
paid for the foodgrains procured from them; and 

(f) if so, the remedial steps proposed to be taken in 
this regard? ' 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) to (c) As per 
the existing policy, foodgrains procurement is carried out by 
the FClIState agencies in an open-ended menner at the 
minimum support prices fixed by the Government of India in 
all the States irrespective of any quantum and discrimination. 
The number and location of procurement cetres are fixed 
depending upon the local requirement. The quantity of 
foodgrains procured by Government agencies in a State 
depends on several factors including production of foodgrairis, 
market prices prevailing in the State, extent of private 
participation and market arrivals. 

(d) The Government of India has taken several 
measures to increase procurement in non-traditional States 
to fully extend the benefits of Minimum Support Price (MSP) 
to local farmers, enhance efficiency of procurement and 
PDS, as well as provide foodgrains more suited to local taste 
under the PDS. This would also effect savings in transportation 
and handling costs of the FC!. 

(e) No complaint of handling charges being in 
excess of approved rates have been received. The FCI has 
further reported that farmers are being paid on the very day 
of acceptance of the foodgrains stock. Instructions have also 
been Issued to State Governments to ensure prompt payment 
to farmers for foodgrains purchased under MSP operations 
by the State agencies. 

(f) Does not arise. 

[Translation) 

Development of Wheat Variety 

174. SHRI MOHO. TAHIR: 

PROF. MAHADEORAO SHIWANKAR : 

Will the Minister of AGRICULTURE be pleased to state: 

(a) whether the Indian Council of Agricultural 
Research has develope~ a variety of wheat which can be 

sowed ever after 60 days of the sowing season as reported 
in the "Dainik JagaranW dated November 13, 2005; 

(b) if so, whether an assessment has been made in 
regard to ripening period of this variety of wheat; 

(c) if so, whether centres are being set up to 
distribute such seeds to the farmers; 

(d) if so, whether its rates have since been fIXed; 

(e) whether any assessment of the yield of this 
variety of seeds has also been made; and 

(f) if so, the outcome thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) The Indian 
Agricultural Research Institute, New Delhi, unit of Indian 
Council of Agricultural Research has developed a wheat 
variety WR 544 (Pusa Gold) suitable for very late sown 
irrigated conditions for growing in the National Capital Territory 
of Delhi. The variety is released for Delhi State. 

(b) The ripening period of this variety is about 90 to 
100 days when sown in January. 

(c) and (d) The seeds of this variety are available at 
Indian Agricultural Research Institute, New Delhi for th~ use 
of farmers. It is being sold at the rate of Rs. 15/· peg kg. 

(e) and (f) The average yield of this variety is about 35 
q/ha under very late sown conditions. 

Revival of Reservoirs 

175. SHRI MUNSHI RAM: 

SHRI SHISHUPAL N. PATlE : 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Union Government has issued any 
guidelines to the State Governments for rapair and revival of 
reservoirs linked with agriculture; 

(b) if so, whether the Government has conducted 
any review of the reservoirs during the current year; 

(c) if so, the details of reservoirs which are in bad 
shape and whether these reservoirs have been inspected. 
State-wise: 

(d) whether funds have been allocated to the Slates 
for construction of reservoirs; and 



23 Wrilten Answers DECEMBER 5, 2005 to Questions 24 

(e) if so, the number of States which have 
constructed the new reseNOirsduring· the current year till 
date? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) Yes, Sir. 
In 2005, the GoVernment of India has issued guidelines for 
the pilot projects for repair. renovation and restoration of 
traditional water bodies directly linked to agriculture. 

(bl and (cl As per these guidelines, the State 
Governments are required to examine traditional minor 
irrigation water bodies having an original command between 
40 hectare up to 2000 hectare and to propose their repair, 
renOvation and restoration in one or two districts under the 
pilot project. The Central Government in co-ordination with 
the State Governments once in a period of five years conducts 
a census of all minor jrrigation schemes in the country, which 
includes tanks and surface water storages. 

(d) and (e) The Pilot scheme of the National Project for 
repair, renovation and restoration of traditional water bodies 
does not envisage the construction of new reservoirs. 

Workers Participation In IIanageIMnt 

176. SHRI CHHATTAR SINGH DARBAR : Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 

state: 

(a) whether the Government has taken any decision 
about workers participation in management in industrial 
sector; 

(b) if so, the details thereof; and 

(c) the time by which a final decision is likely to be 
taken in this regat"d? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) : (a) to (c) The 
Participation of Workers in Management Bin, 1990 was 
introduced in Rajya Sabha on 3O.5.199Owhich would require 
some modifications to reflect changes in economic and social 
parameters since 1990. Accordingly it has been decided to 
pursue the BiD with some modifications after discussion( 
consultation with social partners in tripartite fora. In such 
circumstances, it is not possible to precisely indicate any 
specific time frame. 

IrrIgaUon Fecliitiea under 
Bhllret NJrman YOiana 

1n. PROF. VIJAY KUMAR MALHOTRA: 
SHRI SANTOSH GANGWAR : 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Union Government has received 
the Action Plans from the States under Bharat Nlrman Yojana 
to bring an additional one crore hectare of land under 
irrigation: 

(b) if so, the details thereof, State-wise; and 

(c) the total expenditure likely to be incurred therefor, 
State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) to (c) 
State Governments were requested to furnish necessary 
details in respect of the identified projects/schemes proposed 
to be covered under Bharat Nirman. State Governments 
have informed the Ministry of Water Resources about various 
identified activities. State-wise preliminary assessment of 
targets for Irrigation potential and the estimated cost thereof 
as informed by the State Govemn ,ents is given in the enclosed 
Statement. 

St.tement 

Information about State-wise preliminary assessment of 
targets received from State Governments in respect of 

Sharat Nirman 

S!.No. Name of State Irrigation Estimated fund 
potential requirement 

('000 Hectare) (Rs. in crore) 

2 3 4 

1. Andhra Pradesh 4601.32 51059.61 

2. Arunachal Pradesh 28.94 261.33 

3. Assam 42.28 402.26 

4. Bihar 2531.94 7987.57 

5. Chhattisgarh 387.06 3115.39 

6. Goa 23.13 499.57 
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2 3 4 

7. Gujarat 10.45 19546.00 

8. Haryana 138.92 1607.85 

9. Himachal Pradesh 97.21 781.32 

10. Jammu & Kashmir 70.54 811.93 

11. Jharkhand 742.02 4929.27 

12. Karnataka 247.79 14336.57 

13. Kerala 214.22 1821.62 

14. Madhya Pradesh 1300.00 9558.70 

15. Maharashtra 1846.73 17174.93 

16. Manipur 93.18 857.05 

17. Meghalaya 14.91 62.55 

18. Mizoram .10.98 92.68 

19. Nagaland 25.31 141.86 

20. Orissa 627.37 4273.52 

21. Punjab 1102.97 4421.32 

22. Rajasthan 1000.01 5439.74 

23. Sikkim 9.90 28.07 

24. Tamil Nadu 23.55 546.64 

25. Tripura 86.17 971.42 

26. Uttar Pradesh 1065.47 3884.83 

27. Uttaranchal 76.38 898.93 

28. West Bengal 108.35 730.03 

{English] 

Mahananda Project 

178. SHRtMATI MINATI SEN: will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether in 1991 a project was planned to control 
the floods of Ganga basins; 

(b) if so, whether the plan was exparlded in the 

year 2000 to encounter the floods of rivers including Gomati, 
Ghag/lara and Mahananda; 

(c) if so, whether in 1999-2000 after evaluation, the 
Flood Control Commission accepted important plans to protect 
Lucknow city from fJoods and to go in, for embankment of 
Mahananda; 

(d) if so, the details thereof: 

(e) whether a grant of Rs. 36 crore has been 
accorded for Mahananda Project of North Bengal, out of 
which the Union Government has to grant Rs. 26 crore and 
Rs. 10 crore to be shared by the State Government; and 

(f) if so, the steps initiated so far by the Government 
in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) and (b) 
The Ganga Flood Control Commission (GFCC) had prepared 
a Comprehensive Plan for the flood management in the 
Ganga basin as a whole in 1986. This included plans for 
Ghaghara, Gomati and Mahananda rivers. Subsequently the 
updation of Comprehensive Plans were taken up from 1991. 

(c) and (d) After consideration of all relevant factors the 
Government of Uttar Pradesh have prepared 8 schemes 
which propose totally embankments to a length of 36.50 km 
to enhance the protection of Lucknow city from floods of river 
Gomati. 

(e) and (f) In September 2005, Ministry of Environment 
and Forests sanctioned a project for the abatement of pollution 
of river Mahanada, Jorapani and Fuleswari Streams at Siliguri 
town of West Bengal at an estimated cost of Rs. 37.3680 
crore out of which the share of Central Government and 
State Government will be Rs. 26.1576 crore and Rs. 11.2104 
crore respectively. 

Tourism Projects 

179. SHRI RAJEN GOHA.N : 

SHR. HEMLAL MURMU : 

Will the Minister of TOURISM be pleased to state : 

(a) whether any Central Government team has 
visited various States and submitted Its reports on new tourism 
projects and for upgardation of the existing projects in the 
country; 
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(b) if so, the details thereof; and . India extends financial assistance for tourism related projec:lB 

(c) the details of the projects approved by the 
which are identified in consultation and Interaction with them 
for new tourism projects and upgradation of the existing 

Government, State-wise? 
projects in the country. 

THE MINISTER OF STATE OF l'HE MtNISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a> and (b) (c) The projects so far sanctioned and funds 

Development of tourism is primarily the responsibility of the reteased, State-wise, during the last three years, is at 

State Governments. The Ministry of Tourism, Govenrnent of Statement enclosed. 

..,.,.,.", 

State-wise Tourism Projects sanctioned during the Tenth Five Year Plan (as on 31.3.2005) 

(Rs. in lakhs) 

SI.No. StateIUT 2002-Q3 2003-04 2004-05 

No. of Amount Amount No. of Amount Amount No. of Amount Amount 
project Sancd. Released Project Sancd. Released Project Sancd. Released 
Sancd. Sancd. Sancd. 

1 2 3 4 5 6 7 8 9 10 11 

1. Andhra Pradesh 2 507.50 195.00 6 946.50 896.44 16 2827.19 2240.68 

2. Assam 9 768.13 618.85 3 313.46 313.06 8 986.03 766.22 

3. Arunachal Pradesh 5 41.30 32.50 6 1044.60 700.00 9 1325.50 927.96 

4. Bihar 8 505.00 505.00 6 1019.42 913.89 7 1901.43 1527.71 

5. Chhattisgarh 9 308.00 98.50 6 1005.00 364.00 6 1117.94 897.93 

6. Goa 0.50 0.50 2 36.76 34.76 3 110.00 38.00 

7. Guj~rat 2 197.12 59.13 8 920.51 815.82 2 138.93 111.14 

8. Haryana 8 332.25 311.00 . 16 1215.38 879.23 6 693.55 513.64 

9. Himachal Pradesh 30 779.32 760.38 4 182.32 85.00 12 2680.00 2161.00 

10. Jammu & Kashmir 3 94.38 89.47 5 895.00 895.00 5 819.25 699.04 

11. Jharkhand 0 0 0 2 1109.00 n4.60 2 945.91 756.72 

12. Kamataka 6 902.49 625.49 14 932.66 792.51 12 2461.76 1937.37 

13. Kerala 11 861.36 829.86 6 608.50 564.15 10 2283.63 1820.33 

14. Madhya Pradesh 18 711.18 574.79 10 621.90 394.51 11 1595.19 942.21 

15. Maharashtra 8 623.46 548.25 10 931.83 914.58 10 1620.62 925.30 

16. Manipur 2 5.24 2.62 1 82.44 24.73 0 0.00 0.00 

17. Meghalaya 3 70.35 21.20 2 40.22 24.92 2 963.30 807.91 
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1 2 3 4 5 6 7 8 9 10 11 

18. Mizoram 6 141.16 48.46 5 567.70 186.75 6 1086.35 382.38 

19. Nagaland 5 360.50 323.43 4 711.00 220.80 7 2250.69 1413.40 

20. Orissa 2 47.50 15.75 5 419.55 138.50 8 1320.74 1059.38 

21. Punjab 3 23.00 14.60 2 96.00 12.30 7 724.68 581.47 

22. Rajasthan 13 1098.70 1096.20 14 1644.81 1414.25 13 2516.61 1375.07 

23. Sikkim 13 346.24 269.76 8 1151.09 681.49 8 660.81 531.33 

24. Tamil Nadu 5 559.00 316.10 14 1339.82 850.53 7 1308.92 705.83 

25. Tripura 5 216.13 07.78 6 450.17 135.16 20.00 16.00 

26. Uttaranchal 3 548.00 418.00 4 230.44 203.94 7 2199.98 1750.73 

27. Uttar Pradesh 3 295.00 295.00 7 1115.80 916.26 9 1044.93 831.19 

28. West Bengal 5 201.10 60.00 10 717.44 384.34 10 513.04 407.43 

29. Andaman and Nicobar 0 o 0 o o 0 o 0.00 0.00 
Islands 

30. Chandigam 3 7.75 6.63 2 10.00 8.00 3 467.00 373.60 

31. Dadra and Nagar Haveli 2 8.07 6.48 o o o o 0.00 .0.00 

32. Delhi 14 504.00 449.02 17 3316.28 3222.13 8 628.85 511.00 

33. Daman & Diu 3 49.50 16.90 265.07 238.56 o 0.00 0.00 

34. Lakshactweep o o o o o o o 0.00 0.00 

35. Pondicherry 2 7.87 6.30 245.17 73.55 2 451.00 360.00 

Total 212 11121.10 8680.93 207 24185.84 18073.76 217 37663.83 27371.97 

Nota : This Includes the projects relating to CIrcuits, Destinations, l.aIge Revenue Generating Projects, Rural Tourism (Software and Hardware) 
Projects, IT, Event, FaIr & FestIvals Projects. 

DI.semlnatlon of Knowledg& to Farmers 

180. PROF. M. RAMADASS : Will the Minister of 
AGRICULTURE be pIeas&d to state: 

(a) whether the Government has takenfproposes 
to take steps to make the farmers aware about matters 
having a bearing on agriculture in relation to the World 
Trade Organization and genetic engineering related issues; 
and 

(b) the steps taken by the Government to 
disseminate the knowledge about these issues to the farmers? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) and (b) Since 
the entry into force of the World Trade Organization (WTO) 
Agreement, the Government has, from time to time, held 
wide ranging consultations with the State Governments and 
Union Territories, political parties, farmetS', associations, 
eminent agro-economists, Non-Governrnent Organizations 
and research institutions to discuss various aspects of the 
WTO negotiations and disciplines pertaining to agriculture. 

Regional consultations with State Governments, 
farmers'. organizations aMI NGOs were also held at 
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Ahmedabad, KoIkata, Cochin and New Delhi in the year 
2000. Further the Government has advised the States to set-
up a consultative mechanism at state level to create 
awareness and discuss issues connected with agriculture 
trade and WTO related matters. Some states have set up 
such consultative mechanisms and have started holding 
discUSSion with farmers and other stakeholders. 

From time to time the Government also organizes 
workshops/seminars jointly with the UNCTAD and non-
governmental organizations as part of its awareness 
programme on WTO matters. The last such wori<shop was 
organized on November 28-29, 2005 jointly with the UNCTAD. 
The workshop among others was attended by the 
representatives of a large number of farmer organiza~on. 
These include the Bharatiya Kisan Union, Shetkari 
Sanghatana, National Federation of Farmers Association 
etc. 

As far as genetic engineering issues are concerned 
Government is implementing a World Bank assisted GEF 
Project on Capacity Building for Bio-safety. A number of 
training cum awareness initiatives under this project are in 
progress. In addition a series of workshops have been 
organized for strengthening the capacity of the regulatory 
systems at local, state and central levels and enhancing 
awareness among farmers and other stakeholders. 
Subsequent to the release of the first transgenic crop, Bt 
Cotton in April, 2002, Government had organized a series of 
training cum awareness worbhops for the benefd of farmers, 
seed distributors, seed inspectors and others concerned. 

(Translafjon) 

Production of PuI ... 

181. SHRI ASHOK KUMAR RAWAT : 

SHRI RAYAPATI SAMBASIVA RAO : 

WiD the Minister of AGRICULTURE be pleased to state : 

(a) the total production of pulses, pulse-wise and 
State-wise; 

(b) the percentage of pulse proc:luclion in the country 
as compared to world production; 

(e) the per QIPita availability of pulses in the country 
in the year 2000 end the current year; 

Cd) the area of land under pulse cultivation In the 
country, State-wise as on date; 

(e) whether the production of pulses is estimated to 
be lower this year as compared to previous year; 

(I) if so, the details with the reasons for the same: 

(g) the manner in which its shortage is likely to be 
met; and 

(h) the steps taken or likely to be taken by the 
Government to increase the pulses production in the country 
to meet the requirement? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) The production 
of pulses, pulse-wise and state-wise for the year 2004-05 are 
given in the enclosed Statement-I. 

(b) As per the FAa Production Year Book. India 
produces around 21 % of the World production. 

(c) The per capita availability of pulses in the country 
was 11.6 kg per annum in 2000 which increased to 13.0 kg 
per annum in 2004. 

(d) The area under pulses during the kharif season 
2005-06 at the all India level was 114.021akh hectares. Rabi 
sowing season is in progress and as per the reports available 
as on 28.11.2005, the area coverage under pulses during 
the current rabi season is 80.78 lakh hectares. State-wise • 
details are given in the enclosed Statement-II. 

(e) and (I) As per the first advance estimates of 
production of foodgrains, the kharif production of pulses in 
2005-06 is estimated at 4.98 million tonnes which is marginally 
higher than the estimated production of 4.95 million tormes 
in 2004-05. As far as rabi pulses production is concerned, 
sowing of pulses is still continuing and at this juncture no 
shortfall in production of rabi pulses is anticipated as 
compared to fast year. 

(g) Production of putses is generally less than the 
requirement in the country. The gap between demand and 
supply is made up by imports. India imported 12.96 Iakh 
tonnes of pulses valued at As. 1718.64 crores during April 
2004 to March 2005. 

(h) . In order to increase the production and 
productivity of oilseeds and pulses. a Centrally Sponsored 
Scheme "Integrated Scheme of Oilseeds, Pulses, Oil Palm 
and Maize" (ISOPOM) is being implemented since 1.4.2004. 
Under this scheme, assistance is provided for prodUction of 
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breeder seed, foundation seed and certified seed, crash 
1 

programme for quality seed production, distribution of certified 
2 3 4 5 6 

seed, andminikits, infrastructure development, integrated Uttaranchal 13 2 12 28 
pest management etc. Besides, front line demonstrations on 
improved production technologies in oIlseeds and pulses are West8engal 31 40 138 209 
being conducted through Indian Council of Agricultural 
Research. Others 10 24 2 28 64 

Statement., All India 2561 2391 5630 2799 13381 

State-wise and Pulse-wise Production of Pulses *4th Advance Estimates. 

during 2004-05- Statement-II 

Production : '000 Tonnes Area under Pulses Cultivation 

StateIUT Tur Other Gram Other Total 
Kharif Rabi Putaes 

(Lakh Hectares) 

Pulses Pulses SI.No. StateslUTs Kharif Rabi (as on 

2 3 4 5 6 
28.11.2005) 

2 3 4 
Andhra Pradesh 219 151 346 293 1009 

Assam 6 20 2 76 104 
1. Andhra Pradesh 9.84 2.73 

Bihar 45 34 51 375 505 
2. Arunechal Pradesh 0.05 0.02 

Chhattisgarh 31 50 114 170 365 
3. Assam 0.00 0.83 

Gujarat 234 146 107 19 506 
4. Bihar 1.70 0.50 

Haryana 30 22 105 10 167 
5. Chhattisgarh 4.32 3.84 

Himachal Pradesh 9 8 4 6 27 6. Goa 0.01 0.00 

Jammu & Kashmir 38 - 41 79 7. Gujarat 6.10 0.68 

Jharkhand 49 69 25 42 185 8. Haryana 0.65 1.28 

Kamataka 304 215 200 42 761 9. Himachal Pradesh 0.30 0.30 

!<erala 4 3 7 10. Jammu & Kashmir 0.18 0.06 

Madhya Pradesh 257 237 2549 384 3427 11. Jharkhand 2.04 0.06 

Maharashtra 648 505 522 25 1700 12. Karnataka 12.59 3.87 

Orissa 88 83 20 67 258 13. Kerala 0.01 0.00 

Punjab 8 14 '5 9 36 14. Madhya Pradesh 9.53 27.77 

Rajasthan 13 487 820 36 1356 15. Mahanlshtra 21.58 4.80 

Tamil Nadu 25 58 47 102 232 16. Manipur 0.04 0.00 

Uttar Pradesh 580 186 669 921 2358 17. Meghalaya 0.01 0.00 



35 Written Answets DECEMBER 5, 2005 to Questions 36 

1 2 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

~ Rajasthan 

23. Sikkim 

24. Tamil Nadu 

3 

0.04 

0.17 

6.89 

0.32 

25.27 

0.05 

1.43 

4 

0.00 

0.06 

2.09 

0.16 

9.22 

0.00 

3.52 

basic stage of fermentation by considering higher priCes 
notified for basic stage production of bulk drugs for captive 
userlformulator. However, this dual pricing Is not existing at 
present. 

(d) In the past, the dual prices were notified in the 
case of formulations namely Erythromycin Estolate, 
Prednisolone, Oxytetracycline and Griseofulvin. 

Self-Employment Scheme for Youth 

1652. SHRI SUBODH MOHITE : Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether self-employment scheme functioning 

25. Tripura 0.04 0.00 by Union Government and State Governments have made 
any appreciable impact in providing employment to educated 

26. Uttar Pradesh 9.89 18.31 youths; 

27. UttaranchaI 0.31 0.03 

28. West BengaJ 0.66 0.66 

All India 114.02 80.78 

(English] 

NationIII PharmaceutIcal Pricing Authority 

1651. SHRI MOHAN RAWALE : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether a lot of COIJ1)Iaints are being received 
against National Pharmaceutical Pricing Authority (NPPA) 
for irregularities; 

(b)· if so, the details thereof and the reaction of the 
Government thereto; 

(e) whether NPPA has started granting dual prices 
for the formulation based on the merits or the indigenously 
procured raw materials; and 

(d) if so, the names of the formulation where dual 
prices were notified? 

THE MINISTER OF q-IEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) and (b) The Department has received complaints against 
NPPA on various issues, from time to time. On . that basis 
NPPA has been directed to take appropriate action wherever 
necessary. 

(c) . The practice of dual pricing was started to 
encourage the production of bulk drugs in the country from 

(b) if so, the details thereof, State-wise; and 

(cl the quantum of central funds allocated under 
the said scheme during the last three years, State-wise? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) : (a) to (c) Various 
Ministries/Departments of Central as well as State 
Governments promote self employment schemes for various 
category of persons including educated youth and a large 
nUlR>er of educated unemployed youth have taken advantage 
of s~ schemes. The aUocation of funds and employment 
generated .for some of the schemes like Prime Minister's 
RozgarYojana (PMRY), Swam Jayanti Shahari RozgarYojana 
(SJSRY). Swamajayanti Gram Swarozgar Yojana (SGSY) for 
the years 2003-04, 2004-05 and 2005-06 are given in the 
enclosed Statement. 

Statement 

Performance of SeN Employment Generation Schemes 
during the years 2003-04, 2004-05 and 2005-06 

SI. Name of the Scheme 
No. 

2 

1. PrIme Minister's Rozger 
Yojana (PMRY) 

(I) Funds ADocated 
(As. In emres) 

Funds Allocation & 
Employment Generation 

2003-04 2004-05 2005-06 

3 4 5 

169.00 218.90 218.50 
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1 2 3 4 5 

(iI) Person aasisted for Self 2.18 1.94 (P) 0.02* 
Employment (In lakh nos.) 

2. Swam Jayantl Shliharl 
Rozgar yote. (SJSRY) 

(I) Funds Allocated 
. (Ra. in crores) 

100.74 99.10 154.59 

(Ii) Person assisted to set 
up Micro Enterprises 
for Self Employment 
(In I8kh numbers) 

3. swarllnteyentl Gram 
Swarozpr Yo)a ... (SOSy) 

1.01 1.03 NA 

(i) Central Allocation 
(Rs. in crores) 

800.00 1000.00 1000.00 

(Ii) Swarozgaries assisted 
(In Iakh numbers) 

8.97 11.13 3.36-

NA-Not Available 
** ... Upto Saptamber 2005 

Securing of Export Contr'llCta by BHEL 

1653. SHRI E. G. SUGAVANAM : Wdl the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state : 

(a) whether the BHEL has secured export contracts 
from International market; 

(b) if so, the details of export contracts secured 
during 2004-05 and 2005-06, till ddte; and 

(c) the other steps taken by the Government to 
improve the functioning and efficiency of BHEL? 

THE MINISTER OF STATE OF THE NIINlSTm" OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEY) : (a) and (b) 
Yes, Sir. The fonowing are major export orders/contracts 
received during 2004-05 : 

2x8O MW Steam llllbine based Thermal Power Plant 
from Indonesia. 

• Comprassor Packages from Petroleum Development 
Oman 

• Main line Diesel Electric Locomotives for Sudan 
Railways 

• 15.3 MW Steam Turbine Generator package for 
Thailand 

• Supply of Solar Cells and PV Modules to Italy and 
Germany 

BHEL has secured the following major export contractsf 
orders during 2005-06 (till date) : 

• Two Gas Turbine based Power Plants on Turnkey 
b~is from Petroleum Development, Oman 

• 2x3O KV class Substations from Ethiopian Electric 
Power Corporation, Ethiopia 

• Centrifugal Compressor package from Petroleum 
Development, Oman 

(c) BHEL was given Navaratna status during July, 
1997 providing it with greater autonomy in the areas of 
CapItal Investment, Technology Upgradation, Organisation 
Restructuring, Human Resource Management Policies etc. 
In August, 2005 Government has further enhance Navratna 
powers of ceiling on equity investment to establish joint 
ventures, delegated powers for mergers and acquisitions 
and for business tours abroad for functional Directors of the 
Company. 

Setting up of Heavy Industries 
In Tenth Plam 

1654. SHRI RANEN BARMAN: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state : 

(.) whether there is any proposal to set up heavy 
industries in the backward districts of the country during the 
Tenth Plan; 

(b) If so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
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MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) and (b) 
So far as the Department of Heavy Industry is concerned, 
there is no proposal at present to set up any new public 
sector units during the Tenth Five Year Plan anywhere in the 
country. 

(c) The Government is to act more as a facilitator 
and would encourage private sector participation in various 
sectors in the delicensed regime. 

CategorIzation of PSUs 

1655. SHRI SANAT KUMAR MANDAL : Will the 
Minister of HEAVY INDUSTRIES AND PUBLIC ENTER-
PRISES be pleased to state : 

(a) whether the Public Sector Undertakings (PSUs) 
have been categorized; 

(b) if so, the basis and the reasons for categorization 
therefor; and 

(c) the extent to which the categorization has 
improved the functioning of the PSUs? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEY) : (a) and (b) 
Public Sector Enterprises (PSEs) have been categorized 
into four schedules, viz., Schedule 'A', 'B', 'C' and '0'. 
Categorization of PSEs in different Schedules is being 
done on the basis of their importance to the economy, 
complexities of problems and taking into consideration various 
quantitative, qualitative and other factors such as capital 
employed, turnover, profit, level of technology, competition 
from other sectors, location, image, etc. Categorization of 
PSEs is required for selection and appointment of Board 
level executives, deciding the pay scales and other perks 
of Chief Executives, functional Directors and other executives, 
deciding eligibility of PSEs for granting Navratna status 
etc. 

(c) Improvement if performance of a PSE is 
dependent upon a wide range of factors including technology, 
processes, market conditions, status of economy, 
competitiveness, etc. as well as contribution of the top 

management. 

[Translation} 

New SChem •• to Attract 
Foreign Tourists 

1656. SHRI HARIBHAU RATHOO : 

SHRI RAM SINGH KASWAN : 

SHRI KAILASH MEGHWAL : 

Will the Minister of TOURISM be pleased to state : 

(a) the details of schemes and programmes being 
implemented in the country to promote tourism and the variant 
particulars adopted, if any, for different States in the said 
schemes; 

(b) whether the Govemment has taken any decision 
regarding financing of tourism schemeslprogrammes during 
the current year; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a) Ministry 
of Tourism has been implementing the following broad 
schemes in the country to promote tourism : 

(i) Product/Infrastructure Development for 
Destinations and Circuits. 

(Ii) Assistance for Large Revenue Generating 
Projects. 

(iii) Incentives to Accommodation Infrastructure. 

(iv) Capacity building for Service Providers. 

(v) Domestic Promotion and Publicity including 
Hospitality. 

Ministry of Tourism provides Central Financial 
Assistance to State Government/Union Territories for 
development and promotion of tourism products based on 
the proposals received from StateslUTs and based on the 
priorities decided in consultation with them and funds are 
released subject to availability of funds in the respective 
head and inter-se-priority 

(b) and (c) During the current year Rs. 786 crare has 
been earmarked for implementation of the various tourism 
schemes. The details in this regard are given in the enclosed 
Statement. 
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S!.No. 

1.1 

1.2 

1.3 

1.4 

1.5 

1.6 

1.7 

1.8 

1.9 

1.10 

1.11 

Statement 

The Sc.heme-wise Allocation under the Annual Plan 2005-06 

Name of Schemes 

Centrel Sector Schemes (CS) 

(a) Externally Aided Projects (Budhist Centres) 

(b) UNDP Endogenous Projects 

Assistance to IHMsIIITIMlNIWSJNIASINCHMCT 

Capacity Building for Service Providers 

Overseas Promotion and Publicity including Market Development Assistance 

Domestic Promotion and Publicity including Hospitality 

Incentives to Accommodation Infrastructure 

Construction of Building for IISM at Gulmarg Kashmir (J&K Package) 

Market Research including 20 Years Perspective Plan 

Assistance for Large Revenue Generating Project 

Computerization and Information Technology 

Total-CS Scheme (1.1-1.10) 

II Centrally Sponsored Schemes (CSS) 

2.1 

2.2 

2.3 

III 

3.1 

3.2 

Product/Infrastructure OeveIopment for Destinations and Circuits 

Tourism Infrastructure Development Fund 

Total-CSS Schemes (2.1-2.3) 

Total-CS & CSS Schemes (1.11+2.3) 

10% Lump sum provision for NE Region including Slkkim 

Total (North East and Sikkim) 

Grand Total (2.4+3.1) 

to Questions 42 

(Rs. in crores) 

Approved Annual Plan 
2005-06 (BE) 

10.75 

3.25 

30.00 

15.00 

140.00 

70.00 

10.00 

6.00 

3.00 

30.00 

20.00 

338.00 

359.00 

10.00 

369.00 

707.00 

79.00 

79.00 

786.00 

[Eng/ish] of Kamataka are lying pending with the Union Government 

for long period; 
Pending Irrigation PfoIect8 of Karnatakll 

1657. SHRI G. KARUNAKARA REDDY : Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether some of the important irrigation projects and 

(b) if so, the details of these projects; 

(c) the estimated cost of each of these projects; 
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(d) the time by which these projects are likely to be 
cleared? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) to (d) 
Out of 5 irrigation project proposals (4 major and 1 medium) 
received from Government of Karnataka two irrigation projects 
(1 major and 1 medium) are under various stages of appraisal 

and three major irrigation projects of Karnataka have been 
techno-economically accepted by the Advisory Committee of 
Ministry of Water Resources subject to compliance of few 
observations. The details of these five projects are in the 
enclosed Statement. 

The time taken for clearance of projects depends upon 
the promptness with which the State Government arrange 
compliance to the observations of Central appraising 
agencies. 

Statement 

SI.No. Name of the Projects Majorl River/Basin 
Medium 

1. Singatalur (Huligudda) Major Tungabhadral 
Lift Irrigation Scheme Krishna 

2. Basapur lift Irrigation Scheme Medium Tungabhadral 
Kirshna 

3. Hippargi Irrigation Project Major Krishna 

4. Markandeya Major Markandeya/ 
Krishna 

5. Upper Tunga Project Major Tungabhadra/ 
Krishna 

Status : A-Project under various S1ageS of appraisal. 

District 
Benefited 

Godage, 
BelJary 

Dharwad 

Bijapur 

Belgaum 

Shimoga, 

Date of 
Receipt 

7198 

11/96 

8/85 

5197 

1/02 
Davanagere, 
Haveri 

Benefit Estt. Cost Category 
(Th. Ha.) (Rs. crores) 

16.188 123.00 A 

2.267 9.36 A 

59.69 186.70 B 

19.105 209.85 B 

80.494 1052.33 B 

B Accepted by the AdvIsory CommIttee or MInsIry or water Resources IWject 10 certain observatIonI. 

Environmental projecbt In 
Jammu and Kashmir 

1658. SHRI ABDUL RASHID SHAHEEN : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) the details of environmental projects aided by 
the Union Government in Jammu and Kashmir and funds 
allocated for each of the project/scheme; and 

SI.No. Name of the Programme 

2 

1. Development of Partts and Sanctuaries 

(b) the funds made evaHabIe to Non-Governmental 
Organisations (NGOs) in Jammu and Kashmir for environ-
mentaVafforestation pfOiects during each of the lest three 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA) : (a) The details of the ProjectsISchemes assisted 
through plan are : 

(As. in Iakhs) 

Plan funds allocated 

2002-03 2003-04 2004-05 

3 4 5 

138.82 63.20 

2. Conservation & Management of Mangroves & Coral Reels 

89.90 

132.85 56.32 31.51 
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2 

3. Integrated Forests Protection 

4. National~~on 

5. National Environmental Awareness Campaign 

6. Botanical Gardens 

7.. Assistance for Abatement of Pollution 

(b) Funds released to the NGOs during last three 
years given below : 

(Rs. in Iakhs) 

2002-03 2003-04 2004-05 

1. Environmental Projects 22.55 18.50 7.69 

2. Afforestation Projects 7.16 

Total 22.55 25.66 7.69 

Indo-Bangia Joint Rivers Commission 

1659. SHRI M. K. SUBBA : Will the Minister of WATER 
RESOURCES be pleased to state: 

. (a) whether thE! 36th meeting of Indo-Bangladesh 
Joint River Commission was held recently; 

(b) if so, the speCific issues discussed therein 
particularty those with regard to sharing ofwaters of Ichhamati 
in West Bengal and the seven Bangladesh rivers and to 
prevent erosion and other darnages caused by these rivers; 
and 

(c) the decisions arrived at and the steps being 
taken by ~ Government to implement the sarna? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SQNTOSH MOHAN DEV) : (a) to (c) 
36th meeting of Indo-Bangladesh Joint Rivers Commission 
was held from 19th to 21 st SepteRlber, 2005. There was no 
agenda pertaining to sharing of waters of Ichamatiin West 
Bengal. However, the issues relating to dredging of common 
border stretch river Ichamati and. sharing of waters of river 
Teesta and other common rivers were discussed among 
other items. 

With reference to bank protection works/minor lift 

3 4 5 

74.25 109.78 193.84 

545.00 721.00 1622.00 

22.55 18.50 7.69 

5.00 

31.86 

irrigation schemes/drinking water supply schemes on common 
border rivers and dredging of common border stretch of river 
Ichamati, it was decided that Ministers of Water Resources 
of India and Bangladesh will jointly inspect these sites to 
assess the situation on the ground in order to give relevant 
decision on the future course of action to be undertaken by 
the two countries on their specific concerns. Accordingly, the 
details of sites have been exchanged between both the 
Governments. 

Setting up of Devllya Safari Park 

1660. SHRI JASHUBHAI DHANABHAI BARAD : Will 
the Minister of TOURISM be pleased to state: 

(a) whether the Union Government has received 
any proposal from the Government of Gujarat to improve the 
tourism in Devliya Safari Park in Gir Paschim Forest; 

(b) if so, whether the Union Government has 
considered the proposal; and 

(c) if so, the time by which it is likely to be approved? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a) No, 
Sir. 

(b) and (c) Does not arise. 

[Translation} 

Accelerated Irrigation Benefit Programme 

1661. SHRI SUSHIL KUMAR MODI: 

DR. SATYANARAYAN JATIYA : 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Government had launched an 
Accelerated Irrigation Benefit Programme (AIBP) in 1996-97; 
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(b) if so, the complete details thereof; 

(c) the activities carried out in Bihar so far under 
the programme and the amount spent thereon; 

(d) the present position of the programme; 

(e) the amended policy of the Government under 
the programme; and 

(f) the reaction of the Government on the proposal 
sent by the Government of Madhya Pradesh? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBUC ENTERPRISES AND 
t,1INISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a} Yes, Sir. 

(b) The Central Government launched the 
Accelerated Irrigation Benefits Programme (AIBP) in 1996-
97 to provide Central Loan Assistance (CLA) with the objective 
to accelerate the implementation of such approved major/ 
medium irrigation projects which went in an advanced stage 
of completion and beyond the resources capabiUty of the 
State Governments. 

(c) The Government of Bihar has received CLAI 
grant of As. 476.83 crore upto November, 200S under the 
programme for 8 major/medium irrigation projects. During 
2005-06, As. 10.764 crore has been released as grant. The 
ceiling fixed by the Planning Commission for the State of 
Bihar for 2005-06 for providing Central Assistance under 
AIBP is As. 75 crore. 

(d) An amount of Rs. 18004.47 crore has been 
released as Central Loan Assistance/Grant under this 
programme upto November, 2005 for 188 rnajorImedium 
irrigation projects and 4472 minor irrigation schemes. As 
reported by State Governments, 45 major/medium irrigation 
projects have been completed under A1BP as on date creating 
an irrigation potential of 3.25 million hectare through majorJ 
medium projects. Under minor irrigation, 3179 schemes have 
been completed and 121.15 thousand hectare potential 
created up to October, 2005. 

(e) In order to make AIBP more effective, the 
guidelines of the programme have been revised from time to 
time and the important changes as per the latest guidelines 
effective from 1.4.2005 are : (i) From Financial Year 2005-06 
onwards, only the grant component of the Central Assistance 
(CA) would be released by the Central Government while the 

loan component of CA is be raised by the State Governments 
from market borrowing. However, in case of fiscally weak 
states, Central Government would help raise the loan 
component also; (ii) The completion period for projects under 
Normal Programme is fixed as 4 financial years and that 
under Fast Track Programme as 2 financial years; (iii) 
Extension, Renovation and Modernization projects are to be 
included on a selective basis; (iv) For Non-Special category 
States, only those Minor Irrigation Schemes with potential 
more than 100 hectare with preference to Tribal Areas and 
drought prone areas which wholly benefit dalits and adivasis 
are to be included under AIBP; and (v) FloodlDrought prone 
areas and tribal areas in the country to be identified in 
consultation with the Plaming Commission shall be treated 
at par with Special Category States for funding under AIOP 
i.e., 90% grant and 10% loan. 

(f) During 2005-06, the Governmet:'lt of Madhya 
Pradesh has sent proposals for 10 rnajaor/medium irrigation 
projects out of which 8 proposals have been returned to the 
State for certain clarification and an amount of Rs. 13.45 
crore has been released as grant for two projects. The ceiling 
fixed by the Planning Commission for the State of Madhya 
Pradesh for 2005-06 is Rs. 750 crore. 

Irrigation Protects 

1662. SHRI V. K. THUMMAR: 

SHRI JIVABHAI A. PATEL: 

WiD the Minister of WATER RESOURCES be pIea8ed 
to state: 

(a) the details of irrigation schemes sanctioned for 
Gujarat; 

(b) the amount released as the Central and State 
Government share during the last three years, shceme-
wise; 

(c) the number of projects out of them completed 
as per their schedule and the number of those stiU under 
implementation; and 

(d) the time by which the schemes are likelY to be 
imptement'ed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) and (b) 
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There are 15 major/medium irrigation schemes of Gujarat 
which have received Central Loan Assistance (CLA)/grant 
under the Accelerated Irrigation Benefits Programme (AIBP) 
since 1996-97 and an amount of As. 2181.189 crore has 
been released to these projects as ClAIgrant during the last 
3 years. The CLA under AIBP for Gujarat was provided in the 
ratio of 2 : 1 (Central: State) during 2002-03 and from 2003-
04 onwards in the ratio of 4 : 1 (Centre : State) after 
categorizing the State as Reforming State. As per the guide-

lines of AIBp, the State share of the projects is released by 
the Slate Government itself based on the plan allocation. A 
statement is enclosed herewith in this regard. 

(c) and (d) Out of 15 major/medium irrigation schemes 
which have received CLA, 9 have been completed and 6 
schemes are still continuing under the programme. As 
reported by the State Government, the 6 continuing projects 
are scheduled for completion during the Tenth Five Year Plan 
period. 

StIItemen' 

Central Loan Assistance {CLA)lGrant Released under AIBP to Govt. of Gujarat from 2002-03 to 2004-05 

SI.No. Name of Project 

2002-03 2003-04 

(1) (2) (9) (10) 

1. Sardar Sarovar 903.000 557.000 

2. Jhuj (C) 

3. Sipu (C) 

4. Mukteshwar 0.890 0.225 

5. Harnav-II (C) 

6. Umaria (C) 

7. Damanganga (C) 

8. Karjan (C) 

9. Sukhi (C) 

10. Ceo (C) 

11. Watrak Kadana AB Canal (C) 

12. Aji-IV 0.665 0.093 

13. Ozat-II 1.115 0.335 

14. Brahamini-" 

15. Bhadar-II 0.660 0.206 

SubTotal 1 906.330 557.859 

Amount 

2004-05 

Loan Grant 

(11 ) (12) 

420.0000 18.0000 

420.0000 18.0000 

Total 

(13) 

438.0000 

438.0000 

(As. in crore) 

Grand Total 

(15) 

1898.000 

0.000 

0.000 

1.115 

0.000 

0.000 

0.000 

0.000 

0.000 

0.000 

0.000 

0.758 

1.450 

0.000 

0.866 

1902.189 
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(1) (2) (9) (10) 

CLA Released under Fast Track Programme (FTP) 

Sardar Sarovar project (FTP-I) 94.000 

Sardar Sarovar project (FPT-II) 92.500 

Sub-Total 2 94.000 92~5oo 

Total 1000.330 650.359 

C-CompIeted 

[English} 

UtIlization of Funds 

1663. SHRI JOACHIM BAXLA : Win the Minister of 
AGRICULTURE be pleased to state : 

(a) whether the Government are aware that the 
Department of Agriculture and Cooperation has not been 
utiliZing its funds allocation; 

(b) if so, the details and reasons therefor; 

(e) whether the Government proposes to take steps 
to ensure full utilization of the funds; and 

(d) if so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) and (b) The 
year-wise details of approved outlay and expenditure incurred 
by the Department of Agriculture and Cooperation during the 
last three years are as foDows : 

(As. In erore) 

Year BE Expenditure Percentage 
w.r.L BE 

2002-03 2167.00 1656.78 76.46 

2003-04 2167.00 2050.77 94.64 

2650.00 2657.~ 100.28 

The expendIure incurred was more than 90% in respect 
of BE during the first three years of the Tenth Five Year Plan 
except tor the year 2002-03. The shortfaJI in 2002-03 was on 

(11) (12) (13) (15) 

94.000 

64.7500 27.7500 92.5000 185.000 

64.7500 27.7500 92.5000 279.000 

484.7500 45.7500 530.5000 2181.189 

account of diversion of Plan funds to meet the expenditure 
incurred tor procurement of Oilseeds under Price Support 
Scheme of National Agricultural Cooperative Marketing 
Federation of India ltd. (NAFED). 

(e) and (d) The steps have been taken by the 
Department to ensure full and proper utilization of funds 
including timely release of funds, regular monitoring and 
review of Implementation of the schemes. 

Chancloll National Park for TIger project 

1664. SHRI SHRINIWAS DADASAHEB PATIL : WIll 
the Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Government proposes to declare 
Chandoli National Park tor Tiger Project; 

(b) if so. the dataHs thereof; and 

(e) the benefits likely to accrue to the tiger project 
there from? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA) : (a) to (e) The Government of Maharashlra had 
submitted a proposal tor declaring the Chandoli forest area 
as a TlQ8r Reserve, which has not been accepted by the 
Steering Committee of Project Tiger. 

Organic Manure 

1665. SHRI PRALHAD JOSHI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the details of the total bulk of the organic manure 
produced in the country by using various.unconventionaI 
methods in the entire rural areas; 
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(b) the details of the total bulk of such organic 
manure extracted from the excreta of the cows; 

(c) the details of the totaJ percentage of such organic 
manure of cows account for out of total use of organic and 
chemical manure put together; 

(d) the details of the total quantitY, of manure required 
for Indian agriculture during the last three years, State-wise 
with special references to Karnataka; and 

(e) the total quantity of Chemical and Fertilizer 
required for a particular agricultural season? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) The totaJ bulk 
of organic manure produced in the country by LHring various 
unconventional methods like animal excreta, crop residues, 
biogas slurry, green manures, rural compost, bio-fertilizer 
etc. In rural areas is estimated at 5.89 miUion tonne in plant 
nutrient form (N+P+K). 

(b) About 1.299 mOtion tonne (in plant nutrient fo~ 
N+P+K) organic manure is extracted from the excreta of the 
cattle. 

(c) Approximately 5.200/0 of such organic manure 
of cattle account for out of total use of organic and chemical 
manure put together. 

(d) Since organic manure are mostly produced and 
used on farm, the state-wise information is not available. 

(e) The total requirement of chemical fertilizers has 
been assessed to be 11.78 million tonne (N+P+K) for Rabi 

2005-06. 

[Translation] 

Integrated Agricultural Trade Pllclulge 

1666. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of FOOD PROCESSING INDUSTRIES be pleased 

to state: 

(a) whether the GoYemment proposes to formulate 
an Integrated Agricultural Trade Package for the trade of 
processed fruits, vegetables, milk, meat and poultry products 
IncJucllng raw and finished food products; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAY) : (a) and (b) At present, no Integrated Agricultural 
Trade Package for trade of processed fruits, vegetables, 
milk, meat and poultry products has been formulated. 
However, promotional schemes to encourage trade in respect 
of speCific products are operated by Agricultural and 
Processed Food Products Export Development Authority 
(APEDA) and other agencies. 

[English] 

Funds for Fish Production 

1667. SHRI M. SREENIVASULU REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether Fish Farming in India was not getting 
its due share from the Government; and 

(b) if so, the steps being taken by the Government 
for allotment of funds for improving fish production in the 
country as that would improve the income of farmers besides 
bringing in substantial foreign exchange through exports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI TASLIMUDDIN) : (a) and (b)" Major 
thrust of the schemes and programmes being implemented 
by the Central Government is to enhance the fish production 
and productivity as well as welfare of the fishers. In order to 
enhance fish production and productivity during the Tenth 
Plan, under marco-management approach, the Government 
has formulated two Centrally Sponsored Schemes. namely. 
Development of Inland Fisheries and Aquaculture; and 
Development of Marine Fisheries, Infrastructure and Post-
Harvest Operations. Both the above schemes have a number 
of components. The schemes are being implemented by the 
respective StateslUTs. Under the above schemes, financial 
assistance in the form of subsidy for developmental activities 
is shared between the Government of India (50-80%) and 
the State Governments (20-50%). Fish production in the 
country has been showing an increasing trend in inland fish 
production in particular and has reached a record level of 6.4 
million tonnes (both marine and inland) in 2003-04. 

[TiansIBtion} 

Special Scheme forBPL Families 

-1668. SHRI RATILAL KAUDAS VARMA: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 
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(a) whether the Government proposes to formulate 
any special scheme for providing foodgrains to the people 
living Below Poverty Line (BPL); 

(b) if so, the details thereof; and 

(c) the details of the schemes being run by the 
Government presently for the BPL families? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBUC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) Yes, 
Sir. The Village Grain Bank Scheme is being revised to 
provide foodgrains to the people living below poverty line in 
food scarce areas of the country; 

(b) It is proposed to establish Village Grain Banks 
in chronically food scarce areas e.g. drought prone areas, 
the tribal areas, hot and cold deserts and inaccessible hilly 
areas to safeguard against starvation during the period of 
natural calamity or during the lean season when the poor in 
VIllage households do not have sufficient resources to 
purchase the ration. The scheme envisages inclusion of an 
willing Below Poverty Line and Antyodaya Anna Yojana 
families in the villages to become members of the grain 
banks. The grain banks are to be established by Gram Sabhal 
Panchayats, Self Help Groups of Non Government 
Organizations (NGOs) in villages notified by the State 
Governments as food scarce areas. During the current 
financial year a provision of Rs. 20.20 crore has been made 
under the Plan Head and about 3471 grain banks are 
proposed to be established in the country. The estimated 
expenditure for one grain bank comprising an average of 40 
members would be Rs. 60,000. 

(c) The details of other schemes being run by the 
Government for BPL families are given in the enclosed 
statement. 

Statement 

1. Targeted Public D1atr1bution System (TPDS) : 

For 652.03 Iakh BPL families, foocIgrains 0 35" Kgs. 
per month per family at subsidised rates are being 
allocated to all the State GovemmentsIUT Administra-
tions by the Central Government for distribution through 
Fair Price Shops in the entire country. 

2. Antyodaya Anna Yojana (AAY) : 

Foodgrains at highly subsidised rate ofRs. 2.00 per 

Kg. for wheat and Rs. 3.00 per Kg. for rice are being 
allocated to StatesllJT Governments for 2.5 clOre 
poorest of poor households under BPL category. 

3. Sempoom Gramln RoJgar Yojana (SGRY) : 

SGRY-a wage employment programme open to all 
rural poor who are in need of wage employment and 
desire to do manual and unskilled work in and around 
their villagelhabitat is being implemented by Ministry 
of Rural Development in all States. 

4. Special Component of SGRY : 

Foodgrains are allocated for generating employment 
for the poor and affected people due to natural 
calamities like floods, drought etc. The Scheme is being 
implemented by Ministry of Rural Development. 

5. National Food for Work Programme (NFFWP) : 

The programme has been launched by Ministry of 
Rural Development in November, 2004 in 150 most 
backward districts of the country for providing additional 
resources for supplementing wage employment and 
creation of need based economic, social and community 
assets in these districts. The programme is open to all 
rural poors. 

6. Mid Day Meal Scheme (MOMS) : 

Foodgrains at BPL rates are being allocated for 
implementing Mid Day Meal Scheme by Department of 
Elementary Education and Literacy. Under the scheme 
cooked food is provided to school children upto primary 
level. 

7. Annapuma Yojana : 

Foodgrains at BPL rates are allocated to StateIUT 
Governments for free distribution to indigent senior 
citizens of 65 years of age or above who though eligible 
for old age pension under National Old Age Pension 
Scheme but are not getting the pension, 0 10 Kgs. per 
person per month. 

8. NatIonal Programme for Adolescent Girts (NPAG) : 

Foodgrains at BPL rates are allocated to StatesIUT 
Governments for distribution of free foodgrains to under-
nourished adolescent girls and expectant and nursing 
mothers in 51 identified districts of the country. The 
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programme is being implemented by Department of 
Women and ChHd Development. 

t. Wheat Baaed Nutrition Programme (WBNP) : 

Foodgrains at BPL rates are being allocated to State 
Governments for distribution to children 0-6 years age 
group and lactating mothers. The Scheme is being 
implemented by Department of Women and Child 
Development. 

10. Additional Allocation for HostelsIWelfare Institu-
tlons: 

Allocation of additional foograins at BPL rates is being 
made to the State Governments for catering to the 
needs of SC, ST & OBC hostelsiweHare institutions! 
NGOs etc. 

11. Emergency Feeding Programme (EFP) : 

Foodgrains at BPL rates are being allocated to State 
Government of Orissa for 2 lakh benefICiaries in 8 KBK 
Districts for distribution among old, infirm and destitute 
persons. 

12. SWem,ayanti Gramin Swaro,gar Yojana (SGSy) : 

This Centrally Sponsored Scheme for poverty alleviation 
and rural development provides for seH employment. 
The scheme is being implemented by Ministry of Rural 
Development. 

13. Indira Awes Vo,ana (lAY) : 

The Scheme being implemented by Ministry of Rural· 
Development provides shelter to the shelter-less rural 
pOor families. The Scheme is specially meant for BPL 
families living in rural areas of the country. 

14. Total Sanitation Campaign (TSC): 

Ministry of Rural Development is implementing the 
scheme for providing financial incentive to the BPL 
households. 

Committee for Cooperative Sector 

1669. SHRI HANSRAJ G. AHIR : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has constituted a high 
level Committee to strengthen the cooperative sector in the 
country in future; 

(b) if so, the details thereof; 

(c) whether the required guidelines have been 
issued by the Government for functioning of the said 
Committee; and 

(d) if so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) and (b) Yes. 
Sir. The Government has constituted a High Powered 
Committee to review the achievements of Co-operative 
Movement during the last 100 years and to recommend the 
steps to be taken to address challenges being faced by the 
Co-operative Movement in the changing socio-economlc 
environment and to suggest an appropriate policy and 
legislative framework and changes required in the cooperative 
legisalalion in the country with a view to ensure the 
democratic, autonomous and professional functioning of 
cooperatives. 

(c) and (d) The Committee is empowered to devise its 
own procedure for functioning. 

Unemployment AUoweftC8 to Labou ...... 

1670. SHRI RAGHUVEER SINGH KOSHAL : Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the unemployment allowance is being 
paid to tt"!e labourers under 'Rajeev Gandhi Shramik Kalyan 
Yojana'; 

(b) if so, the eligibility criteria laid for the unemployed 
being benefited under the said scheme; 

(c) the details of the labourers benefited under 
above scheme and the amount disbursed to them, State-
wise; and 

(d) the present status of the said scheme? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI CHANDRA SHEKHAR RAO) : (a) Yes, Sir. The 
Unemployment Allowance is paid to the Insured Persons 
found eligible under this scheme. 

(b) An Insured Person who has contributed for a 
minimum period of five years prior to loss of employment, on 
account of closure of the factory or establishment, 
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retrenChment or permanent invalidity arising out of non 
employment injury is eligible for Unemployment AUowaoce 
w.e.f. 1.4.2005 for a maxinun period of six months. This 
allowance can be availed in one or more spells, which shall . 
not be less than one month. This allowance shaD not be 
combined with other benefits such as Sickness, Matemity or 
Disablement Benefit for the same period. The Insured Person 
has to choose which benefit halshe wishes to avaH of. 

(c) 19 Insured Persons have been paid 
Unemployment Allowance upto October, 2005. The State-
wise details are as under: 

No. of cases Amount dIsburaed 

17 .As. 2,46,6561-

Goa 02 Rs. 27,798/-

Total 19 As. 2,74,4541-

(d) The scheme is operational. 

[English] 

OecentraUead Procurement 

1671. SHRI MANOJ KUMAR: WiD the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 
be pleased to state : 

(a) whether the decentralization of procurement 
system wiD reduce the cost of handling and ~rriage; 

(b) if so, the extent to which savings are likely to 
accrue iherefrorn; and 

(c) the likely impact of this policy of Food 
Corporation of India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) Yes, 
SIr. 

(b) This is expected to result in savings of around 
Rs. 40 to Rs. lOOper quintal in tJansportation and handling 
charges depending on the location of the State undertaking 
DecentraIised Procurement. 

(e) The Food Corporation of Inda (FCI) will continue 
to play a major role in the implementation of the food policy 

of the GoII'emment of India with regard to procurement, 
storage and distribution of foodgrains. 

Reduction In SUbsidies 

1672. SHRI P. RAJENDRAN : Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 
be pleased to state : 

<a> whether there is any proposal to reduce/cancel 
present subsidies being provided to the Public Distribution 
System; and 

(b) if so, present status of the proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH> : <a) and 
(b) There is no proposal before the Government to reduce 
the coverage of households under the TPOS, at present. 
I-IcJweIIer, measures to improve the operational efficiency of 
the Fel to contain the food subsidy are at various stages of 
implementation. 

[Translation] 

nger Project In Madhya Prlldeah 

1673. SHRI CHANDRA PRATAP SINGH: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether Tiger projects are proposed to be set 
up In the State of Madhya Pradesh; 

(b) if so, the details thereof; 

(e) whether the Government has any proposal to 
displace revenue villages faUing under the tenitory of National 
ParklSanctuary; 

(d) if so, the time by which they are likely to be 
displaced; 

(e) whether the basic amenities are being provided 
to the villages under the territory of the National Park! 
Sanctuary; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA) : (a) and (b) Based on proposal received from the 
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State, In principle approval was accorded by the Steering 
Committee of Project Tiger for inclusion of Sanjay National 
Park and Sanjay Dubri Wildlife Sanctuary of Madhya Pradesh 
under Project Tiger. Action has been initiated on the proposal. 

(c) and (d) Based on the recommendations of the Tiger 
Task Force, action has been initiated for a country level 
appraisal of villages within Protected Areas Which require 
relocation within a given time frame. 

(e) and (f) Statutory provision has been made under 
Section 18A(2) of the Wildlife (Protection) Act, 1972, 
mandating the State Government to make alternative 
arrangements required for making available fuel, fodder and 
other forest produce to the persons affected, in terms of their 
rights as per the Govenment records, till such time as the 
rights of such persons are finally settled under Sections 19 
to 24 (both inclusive) of the Wildlife (Protection) Act, 1972. 

{English} 

Growing of Medicinal PI~nt. In Orl ... 

1674. SHRt PARSURAM MAJH\ : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has taken steps to 
grow and extend the cultivation of medicinal plants in 
Mahendragiri and some other hills and forest areas in Orissa; 

and 

(b) if so, the details thereof and the progress 
achieved in this regard so far? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) and (b) Yes, 
Sir. FIve projects have been sanctioned by the National 
Medicinal Plants Board for in-situ and ex-situ conservation of 
medicinal plants at Mahendragiri, Malyagiri reserved forest, 
Muniguda reserwd forest, Kanjipani in Gandamardan hill 
range and Hatikote reserved forest. So far 46 projects involving 
financial outlay of Rs. 274.79 lakh covering 844 acres under 
contractual farming scheme have been sanctioned by the 
National Medicinal Plants Board in the State of Orissa. 

CultlvatI~ of Mahua Tree 

1675. SHRI S. K. KHARVENTHAN :WlR the MInister of 
AGRICULTURE be pleased to state : 

(a) whether the Government Is aware that the 

scientists at the Forest College and ResealChlnstitute (FCRI) 
of the Tamil Naclu Agricultural University, Mettupalayam 
have conducted research of an alternative edible oil from 
'Mahua' seeds which is very useful for human beings, fish, 
cattle and the Mahua tree has the potential of enhancing 
rural Income; 

(b) if so, whether the Government has taken any 
steps to promote the cultivation of Mahua tree and any 
incentive is proposed to be given to the planters; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRt SHARAD PAWAR) : (a' Yes, Sir. Forest 
College and Research Institute of Tamil Nadu Agricultural 
University has conducted resealCh on Mahua to identify and 
popularize potential oil yielding tree as a source of alternate 
edible oil. Accordingly, this Institute has conducted intensive 
research and identified 30 potential genotypes balled on 011 
content which ranged between 26.48% and 51.50%. The 
institute has also standardized the clonal propagation meIhod 
using cleft grafting approach for mass multiplication of high 
yielding and high oil content~rieties. 

(b) and (e) To strengthen the current research and 
popularize Mahua a8 a source of oil yielding tree, the Indian 
Council of Agricultural Research has recently funded a 
network project to the Forest College and Reeearch Institute 
(FCRI), Coimbatore, Tamil Nadu for improvement of Mahua 
tree and· establishment of potential progenies suitable for 
various locations and their popularization a8 a Tree Borne 
Oilseed8. 

(d) Does not arise. 

Ganga ActIon Plan to Check Eroalon 

1676. SHRI AOHIR CHOWDHURY: Will the Minister 
of WATER RESOURCES be pleased to state : 

<a) whehter the Govemna1t has formulated any 
plan to CCMM' the anta betw8en 8angIadeah and Katwa In 
West Bengal under the Ganga Action Plan to check the 
deYastatlng erosion of BhaglrathI; and 

(b) if so, the details thereof and if not the reasons 
therefor? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) and (b) 
Ganga Action Plan is a component of National River 
Conservation Plan under the Ministry of Environment and 
Forests with the objective of abatement of pollution of rivers. 
Measures for soil erosion on banks of rivers etc. is not 
undertaken under this programme. 

However, Government of India is rendering financial 
Assistance to the Government of West Bengal to take up 
Critical Anti Erosion Works through the Centrally Sponsored 
Scheme ·Critical Anti Erosion Work in Ganga Basin States·, 
which includes anti-erosion works along river Bhagirathi. An 
amount of Rs. 51 crore has been earmarked for West Bengal 
for the years 2004-07 out of which As. 15 crore was released 
during 2004-05. 

Hybrid Yarlety of Potato 

1677. SHRI JUAL ORAM : Will the Minister of 
AGRICULTURE be pleased to state : 

(a) whether there is a vast scope to increllSe areas 
under cultivation in Orissa; 

(b) if so, the steps taken by the Government in this 
regard during the last three years; 

(e) whether the Indian Council of Agricultural 
Research (ICAR) has identified any area in the State to grow 
hybrid variety of potato; and 

(d) if so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) Yes, Sir. There 
is a scope to increase area under potato cultivation in southern 
plateau region under kharif season and also in the coastal 
districts as riverbed cuHivation. 

(b) Government of India had provided -.istance 
to the State of Orissa for development of agricuHure and 
horticulture including the production of fresh potato under 
the comprehensive Cenbally Sponsored Macro Management 
Scheme. The financial assistance for the last three years is 
As. 1250.00 lakh (2002'()3), As. 1967.31 Iakh (2003-04) and 
Rs. 3792.00 lakh (2004-05). 

(c) and (d) No, Sir. 

fertilizer Subsidy Coupone 
to Farmers 

1678. SHRI K. C. PALANISAMY: Will the Minister of 
CHEMICALS AND FERTILI~ERS be pleased to state: 

(a) whether the Union Government has any proposal 
to issue fertilizer subsidy coupons to farmers or provide cash 
subsidy against Kisan Cards; and 

(b) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) and (b) There is no proposal at present under consideration 
of the Government to issue fertilizer subsidy coupons to 
farmers Of provide cash subsidy against Kisan Cards. 

Bio-Diversity Project 

1679. SHRI HITEN BARMAN: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether a co-ordinated project on Coastal and 
Marine bio-diversity was launched during 1999-2000; 

(b) if so, the objective thereof; 

(c) the current status of its implementation, 
particularty in regard to the conservation of mangroves, coral 
reefs and other marine lives in the coastal zone; 

(d) whether the Government had issued a Coastal 
Regulation Zone (CRZ) Notification in 1991 under the 
Environment (Protection) Act, 1986; 

(e) if so, the salient objectives envisaged therein; 

(I) whether any review of the status of its 
implementation has been carried out; and 

(g) If so, the details thereof, State and Union 
Territory-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa RARAIN 
MEENA) : (a) and (b) Yes, Sir. The three basic objectives are, 
namely, Survey and Inventorisation of Marine Rora and 
Fauna, Tmining and Capacity Building and Establishment of 
the Database Network. 

(c) So far 21 projects have been assisted in the 
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field of Coastal and Marine Biodiversity with emphasis on 

Survey and Inventorisation, Training and Capacity Building in 
the area of Marine Taxonomy, and development of Data 
Bases on living marine organisms. Over 100 researchers 
and officers of the Coastal States have been trained in the 
taxonomy of marine tlora and faune, snorkeling, scuba diving 
and coral bio-monitorlng methodologies. The Research, 
Conservation and Management of Mangroves and Coral 

Reefs are also supported under Schemes specifically 
designed to promote conservation of these two marine 
resources. 

(d) and (e) Yes, Sir. The Coastal Regulation Zone (CAl) 
Nbtification~ 1991, declars coastal stretches of seas, bays, 
estuaries, c.-eks, rivers and backwaters, which are inftuenced 
by tidal action Qn the landward side) up to 500 meters from 
the High Tide Line (HTL) and the land between the Low Tide 
Line (LTL) and the High Tide Line as Coastal Regulation 
Zone. The objective of the said Notification is to conserve 
and protect the Coastal Regulation Zone. 

(f) and (g) There has been no formal of structured 
review of the status of implementation of the CRZ Notification 
as such. The provisions of the Notification are enforced 
through State Coastal Zone Management Authorities and 
other State level agencies concerned. 

Amendment of Forest Conservation Act 

1680. SHRI IQBAL AHMED SARADGI : Will the 
Minister of ENVIRONMENT AND FORESTS ~ pleased to 
state: 

(a) whether the Government of Karnataka has 
requested the Union Government to amend the Forest Con-
servation Act, in view of the naxalite activities in Kudremukh 

are,a; 

(b) if so, the reaction of the Government thereto; 

(c) the details of the schemes of Kamataka pending 
with the Government under Forest Conservation Act; 

(d) the time by which these schemes are likely to 

be approved; 

(e) the funds sanctioned, released and utilized for 
development/conservation of forest in Karnataka during the 

last three years; and 

(f) the steps being taken by the Government to 
activate afforestation programmes in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO RARAIN 
MEENA) : <a) and (b) In the meeting of the Co-ordination 
Centre, Ministry of Horne Affairs, Government of India, held 
on 4.12.2004 at New Delhi, the State Government of 
Kamataka raised the issue of dislocation of tribals from 
Kudremukh National Park in Malenadu Region and their 
rehabilitation. Subsequently, on 18.2.2005, the Ministry of 
Environment and Forests requested the State Government 
to send a detailed report on the issue. No report has been 
received from the State Government as yet. 

(c) and (d) The Ministry receives proposals from the 
StateJUnion Territory Governments for use of forest land for 
non-forestry purposes for which prior approval of the Central 
Government is required under the Forest (Conservation) Act, 
1980. The proposals are considered by the Forest Advisory 
Committee constituted under the Act before being put up to 
the competent authority for decision. This is a continuous 
process and hence, at any point of time, some proposals 
always remain under consideration of the Ministry. Presently. 
five proposals received from the Government of Karnataka 
are at different stages of processing in the Ministry. A 
statement showing the details of these proposals is enclosed. 

(e) and (f) The National Afforestation and Eco-
development Board (NAEB) under the Ministry is implement-
ing a National Afforestation Programme (NAP) on 100% 
central funding basis during the 10th Five Year Plan. This 
scheme is being implemented through the decentralized set-
up of the Forest Development Agencies (FDAs) at the forest 
division level and Joint Forest Management Committees 
(JFMCs) at the village level. The Ministry also sanctions 
funds for protection and development of existing forests under 
Integrated Forest Protection Scheme (IFPS). 

Under the NAP Scheme, 43 FDA projects of Karnataka 
with a total of Rs. 110.42 crore have been sanctioned during 
the period from 2001-02 to 2005-06 (as on 30.11.2005). An 
amount of Rs. 70.60 crore has been released in respect of 
these projects so far. Under the Integrated Forest Protection 
Scheme (IFPS), an amount of Rs. 3.94 crore has been 
sanctioned during the period from 2002-03 to 2004-05. Out 
of this, an amount of Rs. 2.21 crore has been released, 
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PmposaJs t8CtJived from the State Govemment of Kamata/ca under consideration of the Ministty of Environment and 
FOI8BIS for prior approval under the Fotest (Conservation) Act, 1980 

Sf.No. Name of Propos&l 

1. DIversIon of 1.9175 ha of forest land In HoIenarsipura taluk 
tor HaIIi Mysore Lift Irrigation Scheme in Hassan district in 
favour of cauvery Neetavari Nigama. 

2. DMnsion of 0.6 ha of forest land tor reconstruction of Sri 
Sannammadevi temple In Karwar Division in Uttara Kannada 
Diabict. 

3. Diversion of 6.40 ha of forest land in Sirsi taluk for 
c:onabUction of houses in favour of forest employees housing 
co-operative society in unara Kannada district. 

4. fkJnewaI of lease tor 121.41 ha of forest land tor CPCRI <an 
ICAR unit) Reeean:h Centre at Kidu viRage of Sullia taluk in 
South Kannada district. 

5. Diversion of 175.35 ha of forest land for construction of 
Ghataprabha Right Bank Canal form 151 km to 190 km in 
Badami, BagaIkote and Mudhol Taluks of BagaIkote district. 

ProJect Sc:hooIa of NatIonal 
fertilizers Umlted 

1681. SHRIMATI P. SATHEEDEVI : 

SHRI VARKAlA RADHAKRISHNAN : 

WiH the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state : 

<a) whether the Expression of Interest for taking 
over the project Schools of National Fertilizers Umited (NFL) 
published in 2003 is still valid; 

<b) if So, prior sanction of the Government was 
obtained by the management before entering Into this lease 
agreement; 

(c) if not, the action taken by the Gowemrnent in 
this regard; 

(d) whether the NFL management has taken any 
action to defend the case in the High Court for vacating the 
stay for reopening the project schools; 

Remarks 

The State Government has been requested to furnish 
certain essential details. No reply from the State 
Government has been received as yet. 

The proposal has been received on 25.11.2005 and is 
under examination. 

The Stale Government was requested to furnish certain 
essential details which haw been received. The proposal 
is under active considerstion of the Ministry. 

Site inspection by the Regional Office of the Ministry is 
to be conducted for further processing of the proposal. 

Site inspection by the Regional OffICe of the Ministry is 
to be conducted for further processing of the proposal 

<e> if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINrSTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL CSHRI RAM VILAS PASWAN) : 
<a, No, Sir. 

(b' As the Board of Oiractors of NFL is the cornptent 
authority to take such decisions, Government penniallion 
was not required. 

(c) Does not arisa. 

(d) Yes, Sir. 

Ce, The writ petitions filed by Mis. Central Academy 
Educational Prograssiva Society of India and the students of 
the echooI at the Panipat unit have been dismissed by the 
Hon'ble High Court of Punjab and Haryana vide order dated 
24.8.2005 on the pleadings of the Company's Advocate and 
the Project KendrIya VldyaJaya has since started functioning 
at the unit. 

(f) Does not arise. 
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Violation of PFS Order 

1682. SHRI BALASAHEB VIKHE PATIL : WUI the 
Minister of AGRICULTURE be pleased to state : 

(a) whether some cases of corruption for violation 
of PFS Order, 1989 by officers working at Regional Plant 
Quarantine Station, Mumbai and New Delhi are under 
Investigation by way of releasing of propagating material to 
oonsumption and thereby causing loss to Government 
exchequer for over ten lakhs; and 

Cb) if so, the details thereof and the remedial steps 
taken In this regard with present status of the Investigation? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : Ca) and (b) 
Complaints have been received against Officer-In-charge, 
Regional Plant Quarantine Station, Murnbai for violation of 
PFS Order, 1989 resuHing in loss of Government revenue 
due to release of import consignments of propagating material 
by changing their category to' consumption. Preiiminary 
Investigation into the complaints has revealed that the 
consignments were released on the basis of valid Import 
permits, phytosanltary certificates and undertaking to ensure 
their declared end use. A complaint was also nsceived 
iegardlng issue of import permit with validity of more 1han 
the prescribed limit. It. was ascertained that the import 
consignment was received and cleared well within the 
prescrI)ed period. The complaints have therefore been ~ 

Construction of Pharma Cities 

1683. SHRI N, S. V. CHITTHAN : Win the Minister of 
CHEMICAlS AND FERTILIZERS be pleased to state : 

Ca) the details and location of the pharrna cities 
constructed in the country so far, State-wise; 

(b) whether upcoming pharma cities are facing much 
difficulties and are lagging behind In getting primary facilities 
for their development; and 

(c) if so, the measures being taken by the Govern-
ment to ensunt equaJ Impartial treatment in the development 
of all these pharma cities? 

THE MINISTER OF CHEMiCAlS ANO FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
Ca) to (c) Pharrna Cities are developed by the State 

Governments for development of pharmaceutical units in a 
collective and focused manner. The State Governments are 
expected to provide necessary infrastructure facilities 
and other incentives required for the growth of the industry in 
the State. However, adequate information on State-wise 
details of such nature in not available with the Central 
Government. 

New River Water Tribunal 

1684. SHRI SUKHDEV SINGH DHINDSA : Will the 
Minister of WATER RESOURCES be pleased to state : 

(a) whether the Government has received any 
proposal from the Government of Punjab to set up a new 
rivers water tribunal to reassess the quantum of water in the 
rivers which feed Punjab, Haryana, Rajasthan and other 
States in the region; 

(b) if so, the details thereof; and 

Cc) the action thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURC~S (SHRI SONTOSH MOHAN OEV) : (a) to (c) A 
LeHer of Complaint dated 11.1.2003 received from the 
Government of Punjab requested for the constitution of a 
Water Dispute Tribunal regarding water diSputes appearing 
to have arisen with the Governments of Haryana and 
Rajasthan and certain other States In the region. One of the 
specific matters in dispute cited therein for adjudication and 
decision by the Tribunal was whether the allocation of surplus 
water by the agreements related to Ravi Beas water required 
reconsideration under certain changed circumstances, 
including reduction in the available water. The agreements in 
question were later terminated by Punjab Termination of 
Agreements Act, 2004 enacted by the State on 12.7.2004 
and a Presidential Reference in the matter of the Act is 
before the Hon'b!e Supreme Court of India for consideration 
and report. 

Also, during the 25th Meeting of the Northern Zonal 
Council held on 25th October, 2005 in Shimla, Chief Minister, 
Punjab is reported to have suggested that the entire issue of 
water sharing be considered in totality with due regard to the 

changed hydrological, ecological and sociological factors by 
a fresh Tribunal. 
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[Translation] 

Export of Steel Wire 

1685. SHRI BRAJESH PATHAK: WHI the Minister of 
STEEL be pleased to state: 

(a) the quantum of steel wire exported during the 
last three years and thereafter lin date alongwith the names 
of the importing countries; 

(b) the foreign exchange earned through the export 
of steel wile; 

(c) whether subsidies are being extended to steel 
wire exporting units; and 

(d) if so. the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) The quantum of steel wile exported by India during the 
last three years and the current year (April to July, 2005) is 
given below : 

Year 

2002-03 

2003-04 

2004-05 

Export of steel wire quantity 
('000 tonnes) 

107.84 

107.32 

2005-06 (April-July 2005) (Prov.) 

89.97 

25.15 

Source : .k*It Plant Committee. 

Major countries to where steel wire has been exported 
by India include United States of America, Thailand, 
Bangladesh, United AtatJ Emirates, Italy and United Kingdom. 

(b) The rupee equivalent of foreign exchange eamed 
on account of exports of steel wires during the last three 
years is as follows : 

Year 

2002-03 

Source : Joint ptant Committee. 

Export of steel wire value 
(As. crores) 

411 

458 

553 

(c) and (d) The Government does not grant any subsidy 
specifically for the export of steel wires. The export incentives 
available in general are applicable in case of steel wires as 
well. 

[English] 

MoU for FDlln Steel Sector 

1686. SHRI L GANESAN : Will the Minister of STEEL 
be pleased to state : 

(a) The States which have recently signed Memo-
randum of Understanding (MoU) with foreign collaborations 
for Foreign District Investment (FOI) to produce steel; 

(b) whether the Union Government has identified 
any PSU units in States to undertake production with FDI; 
and 

(c) if so, the details of such steel units identified for 
the purpose, State-wise? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) As per available information, one Memorandum of Under· 
Btancing each has been signed by the Governments of Orissa 
and Jharkhand with foreign collaborators for setting up steel 
projects. 

(b) Union Governments has not identified any PSU 
units in States to undertake production with FDI. 

(c) Does not arise in view of (b) above. 

SettIng up of Tourism Development Authority 

1687. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of TOURISM be pleased to state: 

(a) whether the Government has received any 
proposal from the Government of Punjab for setting up 
Amritsar Development Authority to ensure speedy and proper 
development of Holy city of Amritsar; 

(b) if so, the details thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE oF' 'tHE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a) No, 
Sir. 

(b) and (c) Does not arise. 
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Water Tourlam 

1688. SHRI P. C. THOMAS : Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Government has any plan to 
()romote water tourism; 

(b) . if so, the details thereof; 

(c) whether the Government of Kerala has requested 
for helping various boat races including Nehru TrOphy boat 
race at AIIeppey; and 

(d) if so, the response of the Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a) and (b) 
Ministry of Tourism sanctions Central Rnancial Assistance to 
State GovernmentslUnion Territories for promotion and 
development of tourism products including water based 
touriam products based on the priorities decided in 
consultetion with the State GovernmentslUnion Territories. 
During the first three years of the 10th Plan Period (2002-05) 
636 projects have been sanctioned and As. 72970. n Iakh 
has been released to State GovernmentslUnion Territories 
for development of tourism products including water based 
tourism products. 

(c) and (d) The projects prioritized in consultation with 
the State Government of Kerala for grant of Central Fmancial 
assistance for fairs, festivals and events including support for 
an event related to boat race. 

VSS for BOGL Employees 

1689. SHRI SUNIL KHAN: Will the Minister of HEAVY 
INDUSTRIES AND PtJfiuc ENTERPRISES be pleased to 
state : 

(a) whether the Government has received any 
request from the employees of Bharat Ophthalmic Glass 
Limited (BOGL) for a peaceful separation through a liberalized 
Voluntary Separation Scheme (VSS~; 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) to (c) 

Yes, Sir. Employees of Bharat Ophthalmic Glass Limited 
(BOGL) have requested for calculation of retirement benefits 
after increasing the retirement age to 60 years, grant of 
three pending revision of pay scales (1992,1997 and 2002) 
and payment of accrued arrears; and thereafter ex-gratia 
payment as per Gujarat or DHI model etc. The employees 
have also requested for implementation of a suitable 
scheme for post-retirement medical benefit and ownership 
right for the company allotted quarters on depreciated 
price. 

A proposal regarding the future of BOGL was 
considered by the Boa~r Reconstruction of ~ublic Sector 
Enterprises (BRPSE), which has made its recommendations. 
Government would take a final view based on the 
recommendations of the BRPSE. Payment of VRSNSS and 
other retiral benefits would be as per the guidelines issued in 
this regard by the Department of Public Enterprises from 
time to time. 

Restructuring of HMT 

1690. SHRI SURENDRA PRAKASH GOYAL: 
SHRI J. M. AARON RASHID: 

WiH the Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: 

(a) whether the Government has decided to 
restructure Hindustan Machine Tools Umited (HMT) by 
aUocaling suffioent funds for its expansion plan;· 

(b) if so, the details thereof; 

(c) whether HMT is vying to have Joint Venture 
(JVs) with Japanese companies for manufacturing of mono-
rails and other vehicles; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) and (b) 
The Govemment has asked HMT group of companies to 
formulate comprehensive plans for revival. The revival plans 
in two cases of HMT group of companies have been approved 
by the Government as under: 

Company 

HMT Bearings Limited 

Praga Tools Umited 

Revival package 

Rupees in Crores 

51.37 

214.71 
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(c) and (d) Effot1s are being made by the holding 
company HUT Ltd. to enter into automobile manufacturing 
for which technology partners 818 baing scouted including 
auto majors from Japan. These initiaIivas are at a preliminary 
stage. 

{TtanSlBtion] 

1691. DR. DHIRENDRA AGAFfNAl.: 

SHRI KASHIRAM RANA : 

Wdl the Minister of HEAVY INilUsTRIES AND PUBLIC 
ENTERPRISES be pleased to state : 

(a) whether the Government has formulated any 
policy regarding investment in Public Seder Undertakings 
(PSUs); 

(b) if so, the details thereof; 

(c) whether Public Sector Undertakings have been 
discouraged by the said policy; and 

(d) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) and (b) 
The policy of the Government as contained in National 
Common Mininun Program is that Government is commiIted 
to a strong and effective public sector whose social objectives 
818 met by its commercial functioning. It also provides to 
devohle full managerial and commen::ial autonomy to 
successful, profit-making companies operating in a 
competitive environment. Further Public Sector ~ 
will be encouraged to anter the capital marbt to rai8e 
resources and offer new investment aveooes to reIaiI inveIIors. 
In pursuance of this policy, Government has recently 
delegated enhanced financial powers tor inri_lie'" In new 
projecIa, subsidiaries, joint venture etc. to NavraIna, Mini-
ratna Companies. Other profit making CenbaJ PlmIic Sector 
Enterprises (CPSEs) have also been delegated enhanced 
powers for capital irwastment. 

(c) and (d) Does not arise. 

[English] 

Development or WcnhIp PIIIces 
_ Touriat SpoIa 

1692. SHRIMATI MANEKA GANDHI: WID the Minister 
of TOURISM be pleased to state : 

(a) the number of places of worship developed as 
tourist spots in Uttar Pradesh; 

(b) whether the Union Government has received 
any proposal to provide financial assistance to the State 
Government; and 

(c) if so, the action taken by the Government 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy) : (a) to (c) 
Development and improvement of facilities at religious places 
is primarily the responsibility of the State GovernmentsIUT 
Administrations. Ministry of Tourism, Govemment of India, ' 
extends financial assistance to the State GovemmentsIUTs 
fortourism-related projects which 818 identified in consultation 
with the State concerned fNfK"/ year for providing financial 
assistance under the schemes Integrated Development of 
Tourism Circuits, Product and Destination Development end 
Large RewmU8 Generating Projects. Project proposals that 
are complete in aU respect are approved on the basis of 
inter-se priority, competing demands from other States and 
funds are released subject to availability under the respective 
Head. The details of the financial assistance provided to the 
State Govemment during the current financial year 818 given 
in the enclosed statement. 

PtDjects sanctioned to the State of UItIIr PtadeBh during 
the cutnMt financial year 

(Rs. in Iakh) 

SI. Name of the project Amount 
No. sanctioned 

2 3 

1. BeautificalionlRenruction 55.68 
of ncci Fort Complex at Etawah 

2. BeautifIcation of KaIi Vahan Temple at 48.90 
Etawah 

3. Preparation of Site Survey Plan of Park- 0.79 
rama Path for Goverdhan and Vrindavan 
Research Institute at Vrindavan 

4. DeIIeIopment end Beautification of Nana 422.17 
Rao Smarek at Bithoor (Distt. Kanpur-
Nagar) 
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2 

5. Renovation/8eautiflCation of Chhatries of 
Govardhan in Mathura Distt. 

3 

58.60 

6. Celebration of Jhansi Ayurved Festival, 2004 2.50 

7. Development of Garhmuldeshawar-Brij Ghat 256.80 
under Destination Development Scheme 

8. Development of Rae Bareli and surrounding 490.27 
area under Destination Development Scheme 

9. Development of Wayside amenities around 258.09 
Ghulsamath Dharn, Block Sangipur, Distt. 
Pratapgarh under Destination Development 
Scheme 

10. Development of Mirzapur-Chunar-Roberts- 800.00 
ganj under Vindhya Tourist Circuit 

11. Investors' Meet III Agta in Feb., 2006 15.00 

Antyoclaya ·Anna Volana 

1693. SHRI MANORANJAN BHAKTA: WiD the Minister 
GfCONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state : 

(a) whether the Government proposes to introduce 
Antyodaya Anna Vojana for the Below Poverty Une families in 
the Andaman and Nicobar Islands in vitis of the slow progress 
of relief and rehabilitation work in the aftermath of Tsunami 
disaster; 

(b) if so, the details thereof; and 

(c) if not, the reaaons therefor? 

THE MINISTER OF. STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) and 

SI. Name of Project Estimated Project 

No. CostIL.oan Amount 

1 2 3 

(b) The Andaman and Nicobar Administration has intimated 
that Antyodaya Anna Yojana (MY) cards valid up to February, 
2006 were issued to au the Tsunami affected families, covering 
13,762 families. The Administration has further decided to 
extend this facility hp to December, 2006. 

(c) Does not arise 

Andhra Pradesh Water Projects 

1694. SHRI BADIGA RAMAKRISHNA: 

SHRI MUNSHI RAM: 

SHRI ANIRUDH PRASAD ALIAS 
SADHU YADAV : 

KUNWAR MANVENDRA SINGH: 

PROF. MAHAOEORAO SHIWANKAR : 

SHRI NARENDRA KUMAR KUSHAWAHA : 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) the details of loan application for water projects 
pending with the World Bank as on date, State-wise; 

(b) whether World Bank has consented to .provlde 
loans for implementation of water projects; 

(c) if so, the time by which the aforesaid amount of 
loan is proposed to be made available and the names of 
projects on which it is likely to be spent; and 

(d) the time by which the projects are likely to be 
launched with the said loans? 

THE MINISTER OF' STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN D~) : (a) The 
following World Bank assisted projects in Water Sector are in 
the active pipeline : 

States 

4 

Date of posing 
to World Bank 

5 

1. Dam Rehabilitation and Rs. 718.99 Crores Andhra Pradesh, Bihar, Guj~ Maharashtra, Uttar 7.5.2003 

IrnprovernenJ Project Pradesh, Chhattisgarh, Jharkhand, West Bengal, Kerata, 
Uttaranchal, Tamil Nadu and Madhya Pradesh· 
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2 3 4 5 

2. Tamil Nadu Water As. 2600 Crores Tamil Nadu 23.1.2003 
Resources Consolidation 
Project-II 

3. Hydrology Project-II us $ 104.98 Million Andhra Pradesh, Chhallisgarh, Gujarat, Madhya Pradesh, 9.1.2003 
Kamataka, Goa, Kerala, Orissa, Maharashtra, Tamil 
Nadu, HirMchal Pradesh, Pondicherry and Punjab 

(b) The above projects are under appraisal by the 
World Bank. The World Bank has approved the Hydrology 
Project-II. The Loan Agreement for the Project is yet to be 
signed. 

(c) and (d) After being posed to the World Bank the 
projects proposals undergo various stages such as proposal 
appraisal, negotiation, Board approval, etc. for which there is 
no specific time frame and the time taken for each proposal 
depends upon the particulars of the proposal. 

Pending Irrigation Protects 

1695. SHRI PANKAJ CHOYIOHARY: 

PROF. MAHADEORAO SHIWANKAR : 

WiD the Minister of WATER RESOURCES be pleased 
to state: 

(a) the number of irrigation projects in the country 
lying pending with the Union Government, State-wise; 

(b) the reasons for the pendency of these projects, 

State-wise; 

(c) the likely cost overrun of these projects due to 
their pendenc;y: and 

(d) the time by which these projects are likely to be 
cleared? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) Out of 
1si irrigation project proposals (98 major and 89 medium) 
received from the States 105 irrigation projects (47 major 
and 58 medium) are under different stages of appraisal and 
remaining 82 irrigation projects (51 major and 31 medium) 

have been techno-economically accepted by the Advisory 
Committee of Ministry of Water Resources subject to 
compliance of a few observations. The State-wise details of 
these projects are in the statement enclosed. 

(b) to (d) Various reasons for delay in techno-economic 
appraisal and investment approval of irrigation projects 

are : 

• Projects formulated not confirming to the guidelines 
for preparation of detailed project reports for irrigation 
and multi-purpose projeds issued by the Central 
Water Commission. 

• projects formulated without adequate invesligatioIw. 

• Hydrological aspects based on in adequate data 
and not applying standard techniques. 

• Cost estimates not meeting the required stand8rd. 

• Concurrence of State Revenue, Financial and 
Agriculture Departments not obtained while sending 
the proposal. 

• Want of clearance from Ministry of Environment 
and Forests for environmental and forest aspects 
and clearance of resetllement and rehabilitation plan 
of Tribal population affected from Ministry of Tribal 
Affairs. 

• Unduly long lime taken by the State Governments 
for compliance of the observations of Central 
appraising agencies. 

The cost overrun of the projects are not assessed 
during the techno-economic appraisal of projects. The time 
taken for clearance of projects depends upon the promptness 
with which the State Governments arrange compliance to 
the observations of Central appraising agencies. 
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Statement 

State-wise Abstract of New Projects 

SI.No. States Major Medium Total 

A B Total A B Total A B Total 

1. Andhra Pradesh 8 7 15 6 10 16 14 17 31 

2. Bihar 2 3 1 2 3 

3. Chhattisgartl 2 2 1 2 1 3 

4. Gujarat 1 

5. Haryana 2 2 2 3 

6. Himachal Pradesh 1 2 

7. Jammu & Kashmir 11 2 13 11 2 13 

8. Jharkhand 3 4 7 3 4 7 

9. Kamataka 3 4 2 3 5 

10. Kerala 2 

11. Madhya Pradesh 5 5 10 5 5 10 

12. Maharashtra 9 8 17 28 7 35 37 15 52 

13. Manipur 2 2 

14. Nagaland 1 1 1 2 

15. Orissa 2 4 6 7 8 3 11 14 

16. Punjab 5 6 2 6 2 8 

17. Rajasthan 3 5 8· 6 6 9 5 14 

18. Tamil Nadu 2 2 

19. Uttar Pradesh 5 5 10 6 5 11 

20. Uttaranchal 

21. West Bengal 1 

Grand Total 47 51 98 58 31 89 105 82 187 

A-Project under various stages of appraisal. 
~Acceptad by the AdvIsory Committee of Ministry of water Resources subject to certain observations. 

World Pul ... Research Conference (a, whether the Wortd Pulses Research Conference 

1696. SHRI SANJAY DHOTRE : 
was held in India recently for the first time; 

SHRI BAPU HARI CHAURE : (b) if so, the number of agricuRure scientists and 

Will the Minister of AGRICULTURE be pleased to state: the foreign delegates participated in the said Conference; 
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(c)· the background/objectives on the basis of which 
the said Conference was held; and 

(d) the suggestions made by the participants and 
the decisions arrived at? 

THE MINISTER OF AGRICULTURE AND MINiSTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) Yes, Sir. The 
Fourth International Food Legumes Research Conference 
(IFlRC-IV) was organised for the first time in India by the 
Indian Society of Genetics and Plant Breeding and Indian 
Council of Agricultural Research from 18-22 October, 2005. 

(b) The conference was attended by nearly 600 
agricuHural scientists including 96 foreign delegates. 

(c) The major objective of the conference was to 
nwiew the progress made and to take stock of scientific and 
technical information on global basis covering all aspects of 
research and deYe10pment of food legumes for nutritional 
security and sustainable agricutture. 

(d) Recommedations that emerged from the 
deliberations in various sessions are : enhancing research 
on genomics, molecular aided selection and transgenIcs for 
resistance to pod borer; emphasis on development of hybrids 
in legume crops specially in pigeonpea, and to lay more 
thrust on development of drought tolerant and short duration 
varieties of various pulse crops for their use In crop 
diversification in different cropping systems. 

[English} 

Elephant SanCtuaries 

1697. SHRI B. MAHTAB : Will the Minister of· 
ENVIRONDMENT AND FORESTS be pleased to state : 

(a) the number of elephant sanctuaries in the 
country, State-wise and location-wise; 

(b) whether more area is needed for these unc:-
tuaries; 

(c) if so, the details thereof; and 

(d) the facilities likely to be provided for elephants In 
these sanctuaries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENviRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA) : (a) There are no elephant sanctuaries. However, 

the details of -Elephant Reserves· state-wise and location-
wise approved by Government of India are given in the 
enclosed statement. 

(b) There is no such proposal. 

(c) Does not arise. 

(d) Central Assistance is protided to the State 
Governments for the protection of elephants, development 
of elephant habitats an~ corridors, eliciting public co-
operation, mitigation of human-animal conflict, improvement 
of support services etc. 

Details of Elephant Reserves 

SI.No. State 

2 

1. Andhra -Pradesh 

2. Assam 

Name of the Elephant Reserves 

3 

(i) Rayala 

(i) Sonitpur 

(ii) Dihing-Patkal 

(iii) Kaziranga-Katbi Anglong 

(1\) Dhansiri-Lungding 

(v) Chirang-Ripu 

3. Arunachal Pradesh (i) Kameng 

4. Jharkhand 

5. Kamataka 

8. Kerala 

7. Meghalaya 

8. Naga~ 

9. Orissa 

(ii) Deomali 

(i) Singhbhum 

(i) Mysore 

(i) Wayanad 

(ii) Nilambur 

(iii) Anamudi 

(iv) Periyar 

(i) Garo Hills 

(i) Intanki 

(I) Mayurbhanj 

(iI) Mahanadl 

(iii) SambaIpur 
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2 

10. Tamil Nadu 

11. Uttaranchal 

12. Uttar Pradesh 

13. W88I Bengal 

[Translation) 

3 

(iv) South OrIssa 

(v) Baitarani 

(I) Nilgiri 

(ii) Coimbatore 

(iii) Anamalai 

(iv) Srivilliputtur 

(i) Shivalik 

(i) Shiwalik (UP) or Ganga 
Jamuna 

(i) Mayunharna 

(ii) Eastem Dooars 

PendIng IrrIgetIon Profects of 
MacIhyII PNdHh 

1698. SHAI CHHATTAA SINGH DAABAA : Will the 
Minister of WATEA AESOUACES be pleased to state : 

(a) the details of the irrigation projects of Madhya 
Pradesh lying pending with the Union Government for 
approval; 

(b) the reasons for delay in clearing the projects; 
and 

(c) the steps being taken by the Union Government 
to avoid delay in clearing these projects? 

THE MINISTEA OF STATE OF THE MINISTRY OF 
HEAVY INDUSTAIES AND PUBLIC ENTEAPRISES AND 
MINISTEA OF STATE OF THE MINISTRY OF WATER 
AESOUACES (SHRI SONTOSH MOHAN DEV) : (a) to (c) 
Out of 10 major irrigation project proposals received from 
Government of Madhya Pradesh 5 major Irrigation projects 
are under various stages of appraisal and 5 major irrigation 
projects are techno-economlcally accepted by the Advisory 
Committee of Ministry of Water Resources subject to 
compliance of few observations. The details of these 10 
projects are in the statement enclosed. 

The time taken for clearance of projects depends upon 
the promptness with which the State Government arrange 
compliance to the observations of Central appraiSing 
agencies. 

Statement 

SI.No. Name of the Major/ AiverlBasin District Date of Benefits Estt. Cost Category 
Projects Medium Benefited Receipt (Th. Ha.) (As. crores) 

1 2 3 4 5 6 7 8 9 

1. Halon Irrigation Project Major HaIonINarmada Manda 112000 11.736 249.90 A 

2. Upper Narmada Major Narmada Mandla & 9J96 18.61 381.71 A 
Shadol (DPA) 

3. LowerGoi Major GoiINarmada Barwani 0712003 13.76 189.56 A 

4. Bhanpura Canal Scheme Major Chambal Mandsaur 12102 9.2 59.49 A 

5. M..P. Water Aestructuring Major Chambal, Betwa, 7104 495.0' 1919.0 A 
Project Sindh, Ken! 

Chambal 

6. Panch Divereion Major Godavari Seoni. 712000 96.52 641.35 B 
Chindwara 

7. Kolar Project Major Narmada Sehare 10191 60.87 139.14 B 
Th.ha. 

56.75 hm3 
water supply 

to Bhopal 
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1 2 3 4 5 6 7 8 9 

8. Thanwar Tank Major Godavari Mandla 12189 18.21 24.38 B 

9. Rajghat Canal Major Yamuna Datia, Bhind, 2190 121.45 309.21 B 
Gwalior, Guna, 
Shivpur and 
Tikamgarh 

10. Punasa Lift Irrigation Major Narmada East Nimar 312003 36.758 185.03 B 
(Khandawa) 

Status : A--Project under various stages of appraisal. 

8-Project accepted by the Advisory Committae of Ministry of Water Resources subject to certain observations. 

Water Conservation Plan 

1699. SHRI RAJIV RANJAN SlNGH -LALAN-: 

DR. CHINTA MOHAN: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the per capita water harvesting capacity 
in India is less in comparison to foreign countries; 

(b) if so, the details thereof; 

(c) whether the availability of water in India is not 
meeting its requirement as a result thereof; 

(d) if so, the reaction of the Government thereto; 

and 

(e) the details of the prospective plan of the 
Government to augment water harvesting? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINlSTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) and (b) 
The per capita storage capacity in India is about 207 cubic 
metre (ntJ) whereas the per capita storage capacity is relatively 
higher in many countries such as Russia (6103 m3), Australia 
(4733 ntJ), Brazil (3145 m"), United States (1964 m'), Turkey 
(1739 m'), Spain {1410 m"}, Mexico (1245 ntJ), China (1111 
ntJ) and South Africa (753 ntJ). 

(c) to (e) It is necessary to conserve the water and 
create more storage capacity for meeting the future require-
ments. State Governments conceive, plan and implement 
major, medium and minor schemes for utilisation of water 

resources. Storage capacity of about 213 Billion Cubic Metre 
(BCM) has been created so far. As per present assessment, 
the total estimated storage capacity of the various projects 
under construction is about 76 BCM and that for the projects 
under formulation is about 108 BCM. 

Further, the Government of India also encourages 
repair, renovation and restoration of traditional water bodies 
and rainwater harvesting and artificial recharge of ground 
water for conservation of water. 

[EngflSh] 

NCLP In Mat-.rashtra 

1700. SHRIMATI KALPNA RAMESH NARHIRE: 

SHRI DEVIDAS PINGLE : 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleased to state : 

(a) whether the Government of Maharashtra has 
proposed some more districts in the State to be covered 
under the National Child Labour Project Scheme; 

(b) if so, the details thereof; and 

(c) the proposals which have been given clearance 
. atongwIth the proposals which are under consideration of the 
Government? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) : (a) and (b) The State 
Govt. of Maharashtra submitted 15 propos8ts for Inclusion of 
districts under the NCLP Scheme between 1999 to 2004. 
These are Jalna, Hingoli, Parbhani, Jalgaon, Ahmadnagar. 
Akola, Aurangabad, Nanded, Nasik, Yavatmal, Baed, Dhule, 
Osmanabad, Amravati and Chandrapur. 
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(c) The NCPLs are selected by the Government on 
the basis of the endemicity of child labour as per the census 
data. The scheme was being implemented in 100 districts till 
the 9th Plan. It has subsequently been expanded during the 
10th Plan to cover 250 districts in the country, based on the 
census figures of 2001. Accordingly, Pune, Ahmadnagar. 
Sangli, Kolhapur, Jalgaon, Nandurbar, Nanded, Nasik, 
Yavatmal, Dhule and Beed have been identified from the 
State of Maharashtra for implementation of NCPL Scheme. 

Subsidy on Single SUper Phosphate 

1701. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) whether Single Super Phosphate (SSP) industry 
has urged the Union Government to double the subsidy on 
this fertilizer product; and 

(b) if so, the reaction of the Government thereto? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) and (b) Yes, Sir. Fetilizer Association of India and some of 
the SSP manufacturers urged the Government to increase 
the subsidy on Single Super Phosphate (SSP) as the 
production of SSP has become unviable due to sharp increase 
in the prices of raw materials in the international market. 
Government of India keeping in view the increase in prices of 
raw materials has decided to increase the ad-hoc subsidy on 
SSP from Rs. 650 per MT to Rs. 975 per MT w.e.f. 1.9.2005. 

Seedi Workers 

1702. SHRt DALPAT SINGH PARSTE: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) the number of beedi workers in the country at 
present, State-wise; 

(b) the details of the annual collections of Beedi 
Workers Welfare Fund, State-wise particularly in Madhya 
Pradesh; 

(c) whether the weKare measures undertaken so 
far since the constitution of the said fund are satisfactory; 

(d) if not. the reasons therefor; 

(e) whether certain recommendations pade by the 
Advisor for the development of Beedi Workers Welfare 
OrganisatIon; 

(I) if so, the details thereof; and 

(g) the assistance provided by the Government in 
this regard? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) : (a) A statement 
showing the number of beedi workers in the country state-
wise is enclosed. 

(b) The data regarding collection of cess on 
manufactured beedis is not maintained State-wise. However, 
annual collection of cess on manufactured beedis for the last 
three years in given below : 

Year Collection (As. in crore) 

2002-03 84.15 

2003-04 85.83 

2004-05 71.50 

(c) Yes, Sir. 

(d) Not applicable. 

(e) and (f) Central Advisory Committee on Beedi 
Workers Welfare Fund emphasized on rationalization and 
simplification of welfare schemes in the field of Education, 
HeaHh, liberalization of Housing Scheme, enhancement of 
rate of cess on manufactured beedis with a view to augment 
resources, as the expenditure would go up in the coming 
years due to the increase in existing benefits to be extended 
to the Baedi Workers. 

(g) The financial assistance provided during the 
last two years and budget estimates (BE) for 2005-06 under 
the Beedi Workers Welfare Fund is given below : 

Expenditure of WeKare Scheme (Rs. in crores) 

Scheme 2003-04 2004-05 BE 2005-06 

Health 27.55. 33.59 32.82 

Education 39.11 40.52 41.86 

Housing 9.55 11.50 17.64 

Others 4.43 3.27 4.18 

Total 80.64 88.88 96.50 
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Stalemenl 

State-wise details of the Total Number of BeecJj Wot1cers 
and Number of Identity Cards isstled to them 

SI.No. Name of the State Total No. No. of 
of Beedi Identity Cards 
Workers issued till 

Estimated date 

1. Andhra Pradesh 7,35,000 7,15,711 

2. Assam 7,725 6,335 

3. Bihar 3,35,000 1,72,429 

4. Jharkhand 1,15,000 64,433 

5. Gujarat 50,075 45,874 

6. Karnataka 2,87,082 2,76,706 

7. Kerala 96,324 79,208 

8. Madhya Pradesh 8,27,194 8,25,150 

9. Chhattisgarh 26,110 20,481 

10. Maharashtra 2,56,000 2,17,663 

11. Orissa 2,65,000 1,89,008 

12. Rajasthan 31,736 31,736 

13. Tripura 9,946 6,349 

14. Tamil Nadu 6,25,000 6,05,079 

15. Uttar Pradesh 4,50,000 3,22,098 

16. West Bengal 7,52,225 7,42,050 

Total 48,69,417 43,20,310 

Loans given by NAFED 

1703. SHRI UDAY SINGH: 

SHRt ADHtR CHOWDHURY : 

SHRI SITA RAM YADAV : 

Will the Minister of AGRICULTURE be pleased to state : 

(a) whether the GoIIemment are aware that National 
Agricultural Marketing Federation of India (NAFED) has 
illegally disbursed loans and stood guarantee for over Rs. 

3500 crore in favour of some blacklisted individuals and 
firms; 

(b) if so, the facts and details thereof; and 

(c) the corrective steps Government proposes to 
take in this regard? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) to (c) 
Information is being coHected and will be laid on the Table of 
the House. 

Krishl Vigyan Kendras 

1704. SHRI BRAJA KISHORE TRIPATHY : 

SHRIMATI MANEKA GANDHI: 

SHRI RAMDAS ATHAWALE : 

SHRI CHADRAKANT KHAIRE : 

Will the Minister of AGRICULTURE be pleased to state: 

(a) the criteria and norms fixed by the Government 
to set up Krishi Vigyan Kendras (KVKs) in the country; 

(b) whether the Government proposes to set up 
more Krishi Vl9Yan Kendras during the current financial year; 

(c) if so, the details thereof, location-wise; 

(d) the details of Krishi Vigyan Kendras in the country 
as on date, State-wise; 

(e) the details of the funds allocated by the Union 
Government for smooth running and setting up of such 
Kendras during the last three years, State-wise; 

(f) the criteria fixed for allocation of such funds to 
States; and 

(g) the achievements made by the these Kendras, 
State-wise? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) The 
Government has approved for establishment of one Krishi 
Vigyan Kendra (KVK) in each of the 578 rural districts (as per 
India 2002; of the country by the Indian Council of Agricultural 
Research during the X Plan. A Site Selection Team examines 
the logistiCS for establishment of a KVK based on the 
proposals received from a district. 
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(b) and (c) There is a proposal to set up 100 KVKs 
during the curren1 financial year, of which 43 have already 
been sanctioned, the details of which are given in the enclosed 
Statement-I. 

(d) These KVKs are sanctioned to the State 
Agricultural Universities, ICAR institutes, Non Governmental 
Organizations, State Governments a~ other educational 
institutions. As on date, there are 494 KVKs in the country. 
The State-wise numbers of KVKs is given in the enclosed 
statement-II. 

(e) The funds are released to the organizations 
implementing the KVK programme. During the last three 
years (2002-03 to 2004-05), an amount of Rs. 33386.25 Jal<h 
has been released. The detials of fund released to these 
organizations In various StateslUTs are given in the enclosed 
Statement-III. 

(f) The criteria for release of funds to the KVks 
include stage of development of infrastructure, staff in position, 
activities taken up, and submission of audit utilization 
certificate. 

(g) The activities of the KVK are On-fann trial to 
identify the location specificity of technology under various 
farming systems, frontline demonstration to establish its 
production potentials on the fanners' fields, training of farmers 
to upgrade their knowledge and skills, and training of 
extension personnel to orient them in the frontier areas of 
technology development. During the last one year, the KVKs 
identified 1318 technologies for On-farm trials, conducted 
33,942 frontline demonstrations, organized training pro-
grammes benefiting 9.28 lakh farmers and extension 
personnel. About 24.30 Iakh farmers and extension personnel 
participated in the extension activities. The details of the 
achievements of the KVKs in the major states are given in 
the enclosed Statement-IV. 

SlIItement-l 

Locations of the KVKs sanctioned during 2005-06 

StatelUT District 

2 

Assam 1. Dhubri 

2. Dhemsji 

Chhattisgarh 3. Dantewara 

1 

Gujarat 

Janvnu and Kashmir 

Karnataka 

Madhya Pradesh 

Maharashtra 

Manipur 

MIzoram 

Nagaland 

Orissa 

Sikkim 

Tamil Nadu 

Tripura 

to Ouestions 94 

2 

4. Kheda 

5. Mehsana 

6. Panchmahal 

7. Surendranagar 

8. Baramula 

9. Kupwara 

10. Anantnag 

11. Udhampur 

12. Bagalkot 

13. Dewas 

14. Katni 

15. Latur 

16. Imphal East 

17. Thoubal 

18. Aizwal 

19. Saiha 

20. Lawngtiai 

21. Mamit 

22. Serchhip 

23. Zebgeboto 

24. Kohima 

25. Nawpara 

26. Boudh 

27. Mayurbhanj 

28. Sonepur 

29. WeslSikkim 

30. South Sikkim 

31. Karur 

32. Dhalai 

33. North Tripura 



95 Written Answers DECEMBER 5, 2005 to QuNtJons 96 

1 2 1 2 3 

Uttar Pradesh 34. Jaunpur 16. Lakshadweep 1 

35. Chandauli 17. Madhya Pradesh 37 

36. Balrampur 18. Maharashtra 33 

37. Kushinagar 19. Manipur 5 

38. Gautam Budha Nagar 20. Meghalaya 5 

39. Sitapur 21. Mizoram 8 

40. Hardoi 22. Nagaland 5 

West Bengal 41. Howrah 23. Orissa 25 

42. Hooghly 24. Pondlcherry 2 

43. North 24 Paraganas 25. Punjab 15 

SttItement-lI 26. Rajasthan 32 

State-wise detaHs of Number of KVKs 27. Sikkim 4 

SI.No. SIatesIlJTs Total 28. TamU Nadu 28 

1 2 3 29. Tripura 4 

1. Andaman and Nicobar Islands 1 30. Uttar Pradesh 80 

2. Andhra PradeSh 22 31. Uttaranchal 12 

3. Arunachal Pradesh 4 32. West Bengal 16 

4. Assam 16 Total 494 

5. Bihar 26 Statement-lll 

6. Chhanisgarh 10 Details of StatelUT-wise Funds _ased for KVKs 

7. Delhi 1 
during Last Three YeatS 

8. Goa 2 
(Ra. in Iakh) 

Gujarat 21 
SI. StatesllJTs Funds released during 

9. 
No. last three years 

10. Haryana 18 (2002-03 to 2004-(5) 

11. Himachal Pradesh 12 2 3 

12. Jammu & Kashmir 13 1. Andarnan and Nicobar Islands 118.87 

13. Jharkhand 17 2. Andhra Pradesh 1948.95 

14. Kamataka 25 3. Arunachal Pradesh 183.10 

15. Kerala 14 4. Assam 825.80 
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1 2 3 2 3 

5. Bihar 1831.59 19. Manipu~ 385.40 

8. Chhattisgartl 557.15 20. Meghalaya 290.45 

7. Delhi 24.65 21. Mizoram 327.10 

8. Goa 123.85 22. Nagaland 185.90 

9. Gujarat 891.95 
23. Orissa 1647.36 

10. Haryana 
24. Pondicherry 208.53 

1531.28 
25. Punjab 1268.07 

11. Himachal Pradesh 1514.07 
26. Rajasthan 3108.n 

:'12. Jammu & Kashmir 678.11 
27. Sikkim 120.90 

13. Jharlchand 594.32 
28. Tamil Nadu 1694.73 

14. Kamataka 1417.19 
29. Tripura 170.80 

15. KeraIa 1135.33 30. Uttar Pradesh 3743.89 

16. Lakshadweep 58.60 31. UHaranchal 590.10 

17. Madhya Pradesh 2288.65 32. West Bengal 943.43 

18. Maharashtra 2999.56 Total 33386.25 

StlJtement-IV 

AchIeIIements of KVks in the Major Slates 

SI.No. StateslUTs Fanners & Extension Technologies Frontline Participant in 
Personnel Identified for Demonstrations Extension 

Trained On-farm Trial Conducted Activities 

2 3 4 5 6 

1. AndhIa Pradesh 85245 97 1690 38052 

2. Bihar 62383 66 1634 80321 

3. Gujarat 23089 35 2142 39237 

4. Haryana 72074 67 1193 51119 

5. Himachal Pradesh 31965 73 2357 24188 

6. Jharlchand 36686 66 1295 33562 

7. Kamataka 95920 61 2057 1117413 

8. Kerala 38379 63 307 41835 
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1 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

2 

Madhya Pradesh 

MaharashIra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

NE States 

1CeraeeI. DistrIbutIon through 
PublIc OIsIrIbution SyeIem 

3 

34376 

90667 

11216 

21759 

58932 

101215 

70406 

23929 

35079 

1705. SHRI SANAT KUMAR MANDAL : Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state : 

(a> whether kerosene is being distributed through 
fair price oudets under the PLtiic.Distribution System (PDS) 
to domestic consumers; 

(b) if so, the details thereof alongwlth the number of 
families COV8f8d and voUne distributed during the last three 
years. year-wise; 

(c) whether any special scheme has been 
introduced for the said purpose; 

(d) if so, the details thereof; 

(e) the amount of subsidy involved per litre of 
kerosene category-wise; 

(I) whether complaints about the adulteration of 
ker088f!8 meant for public di&tribution have been received; 
and 

(g) if 80, the details thereof and the action taken 
tI1eron? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) and 

4 5 6 

69 2045 70204 

86 2496 69704 

96 2066 21768 

22 423 102260 

83 4215 75642 

76 1751 93278 

80 4788 258254 

156 1471 183005 

55 195 21541 

(b) SKO allocation is made to the State GovernmentslUTs for 
further diStrIbution under the Public Distribution System cPOS) 
network. Details of year-wise SKO allocations made to the 
StateslUTs during the last three years are given in the 
enclosed statement. 

(c) and (d) The Jan Kerosene Pariyojana has been 
launched as a pilot project toravamp the POS kerosene 
distribution netwoJt( with a view to ensuring first, that this 
heavily subsidized product is actually made available in the 
required quantities at subsidized prices to the intended 
beneficiaries; and, secondly, to thus cap, reverse and 
EN8nluaIIy eliminate the diversion of PDS SKO for adulteration. 

The principal features of the Scheme for strengthening 
the PDS Kerosene distribution network are under: 

(i) Public Sector Oil Marketing Companies (OMCs) 
will establish at least one Kerosene (SKO) 
dealership in each of the country's development 
blocks. 

(ii) In consultation with the District Administration and 
the wholesale dealer, about 5-10 aub-whoIesale 
points win be located in each block. 

This idea is to do door-delivery of subsidized SKO at 
fair Price Shop (FPS) level. 

In consultation with State Governments, Panchayats 
and Gram Sabhas will be empowered to generally supervise 
the availability of PDS SKO at subsidized prices, and a 
reporting mechanism will be put in place for Panchayatsl 
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Gram Sabhas to report any deficiencies to the State 
2 3 4 

Administration and the Oil Marketing Companies (OMes) 
concerned. Dadra and Nagar Haveli 2782 2782 2853 

The pilot project has been launched effactive 2nd Daman and Diu 2118 2118 2194 
October, 2005. At pre.ent, the pilot project Is being 

Delhi 168484 168484 178756 implemented in417 blocks covering 23 States and one Union 
Ten1tory. Goa 19212 19212 20469 

(e) During 2005-06 (April-September, 2005) the Gujarat 743759 743759 760542 
Government has provided subsidy of Rs. 0.82 per litre, from 
fiscal bUdget on PDS kerosene. The 0MCs have provided a Haryana 145619 142068 146857 

subsidy of Rs. 11.28 per litre during the same period. The Himachal Pradesh 50537 50537 53134 
total subsidy provided to the customer by Govt./OMCs Is As. 
12.10 per litre on PDS kerosene. Jammu & Kashmir 76044 75487 79526 

(f) and (g) The possibility of adulteration of petroII Jharkhand 211175 211175 213399 

diesel by some unscrupulous elements cannot be ruled out 
due to huge priCe difference between petroVdiesel.and various 

Kamataka 461478 461478 480157 

adulterants including SKO available in the market and the Kerala 216308 211033 224243 
eady mi6cibility of these products with petroIIdieseI. Whenever 

Lakshadweep 795 795 874 
any such complaints received, the'same is looked into by 
OMCs and they take necessary action against the defaulting Madhya Pradesh 488609 478691 486619 
dealers as per the provisions under Marketing Discipline 
GUidelineslDealership agreements. The action taken includes Maharashtra 1276876 1253530 1300780 

termination of dealerships, imposition of fines, suspension of Manipur 19907 19907 20233 
supplies, warning etc. 

Meghalaya 20401 20401 20597 
smtement 

Mizoram 6217 6217 6457 
Details of 51<0 Allocation made during the year 

2003-04, 2004-05 and 2005-06 Nagaland 13312 12712 12890 

(FigUres in MTs) Orissa 314977 307295 311165 

Name of StatesIUTs 2005-06 2004-05 2003-04 Pondicherry 12257 12058 12856 

2 3 4 Punjab 237192 232813 250329 

Andaman and Nlcobar 5816 5725 5907 Rajasthan 398913 396500 406152 

Islands Sikkim 5582 5283 ' 5881 

Andhra Pradesh 517158 505057 531838 Tamil Nadu 558929 545297 561660 

Arunachal Pradesh 9257 9257 9447 Tripura 30832 30093 30621 

Assam 258007 251714 254128 Uttar Pradesh 1241772 1211485 1232633 

Bihar 647430 631639 637221 Uttaranchal 89849 85959 93346 

Chandigam 13067 13067 13229 West Bengal 752103 748228 763727 

Chhattisgam 146938 143354 145042 Total 9163712 9013210 9275762 
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ProductIvity of GraIns In Blhllr 

1706. SHRI RAM KRIPAL YADAV : Will the Minister of 
AGRICULATUE be pleased to state : 

(a) whether the Government is aware that 
productivity of grains is /ower in Bihar as compared to other 
parts of the country; 

(b) if so, the reasons for the same; 

(c) whether the Government has any plan for 
improwment in agriculture to increase the productivity of 
grains in Bihar; and 

(d) if so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) and (b) The 
productivity of foocVains in major foodgrains producing states 
including Bihar for the years 2002-03, 2003-04 and 2004-05 
are given in the enclosed Statement. 

As may be seen from the Annexure, productivity of 
foodgrains in Bihar is higher as compared to the states of 
Assam, Chhattisgarh, Jharkhand, Karnataka, Madhya 
Pradesh, Maharashtra, Orissa and Rajasthan and lower as 
compared to the states of Amlua Pradesh, Haryana, Punjab, 
Tamil Nadu, Uttar Pradesh and West Bengal. 

The productivity IeYeI of foodgrains in a state depends 
upon rainfall. weather conditions, irrigation facUities, supply 
of inputs, incidence of pest and diseases, availability of credit 
facility, etc. 

(c) and (d) The programmes aimed at boosting 
production and productivity of foodgrains in different states, 
incIulding Bihar, are given below : 

(i) Integrated Cereals Development Programme 
in Rice Based Cropping Systems Areas (ICDP-
Rice). 

(ii) Intej;pated Cereals Development Programme 
In Wheat Based Cropping Systems Areas 
(I COP-Wheat). 

(iii) Integrated Cereals Development Programme 
in Coarse Cereals Based Cropping SystemS 
Areas (ICOP-Coarse Cereals). 

From October 2000, these schemes have been 

subsumed under Macro Management Programme with a 
view to provide flexibility to the States according to the 
regionally differentiated needs of the states to boost 
agriculture sector and enhancing yields, improved crop 
production technologies are being popularized. Under this 
scheme assistance is provided for various inputs and training 
of farmers/extension workers as well as supply of critical 
inputs like seeds, sprayers and water saving devices like 
sprinklers and drip system etc. 

A new Centrally Sponsored Scheme on 'On Farm Water 
Management for increasing Crop Production in Eastern India' 
was launched in 2002-03. The objective of the scheme is to 
increase production and productivity of crops through 
exploiting abundant ground/surface water in the Eastem India 
Under the scheme, assistance is provided for (i) installation 
of ShaHow Tube Wells (STW) with pumping sets, (ii) electric! 
diesel water pumping sets, (iii) Low Lift Irri!;lation Points 
(LIP), and (iv) dug wells in hiUs and plateau regions. The 
scheme is being implemented in Assam, Arunachal Pradesh, 
Bihar, Chhattisgarh, Jharkhand, Manipur, Mizoram, Orissa, 
West Bengal a~ Eastern Uttar Pradesh. The scheme Is a 
back-ended credit linked one and is being implemented 
through the National Bank for Agricultrual and Rural 
Development. 

Further, Indian CouncU of Agricultural Research (ICAR) 
has released a number of high yielding varieties of foodgrain 
crops in Bihar for increasing production and productivity. 

Statement 

Productivity of Grains in Bihar 

SI.No. State Productivity of Foodgralns 
(TonnesJHectare) 

2002-03 2003-04 2004-05. 

2 3 4 5 

1. Andhra Pradesh 1.7 2.0 2.1 

2. Assam 1.4 1.5 1.4 

3. Bihar 1.6 1.6 1.5 

4. Chhattisgarh 0.7 1.2 1.0 

5. Gujarat 1.1 1.6 1.5 

6. Haryana 3.1 3.1 3.1 
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2 3 4 5 

7. Jharkhand 1.1 1.5 1.2 

8. Karnataka 0.9 1.0 1.3 

9. Madhya Pradesh 0.9 1.3 1.1 

10. Maharashtra 0.8 0.9 0.9 

11. Orissa 0.7 1.3 1.3 

12. Punjab 3.8 3.9 4.1 

13. Rajasthan 0.9 1.3 1.0 

14. Tamil Nadu 1.6 1.5 1.9 

15. Uttar Pradesh 2.0 2.2 2.1 

16. West Bengat 2.4 2.4 2.5 

All India 1.5 1.7 1.7 

Mashelkar Report 

1707. DR. SUJAN CHAKRABORTY : Will the Minister 
. of ENVIRONMENT AND FORESTS be pleased to state : 

(a) whether the Government had constituted a Task 
Force under Dr. Mashelkar on approval drugs derived from 
generic material; 

(b) if so, the details thereol; 

(c) whether It has submitted Its report; 

(d) If so, the details thereof; and 

(e) the action proposedltaken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA) : (a) and (b) Yes, Sir. The Ministry of Environment 
and Forests had constituted a Task Force under Dr. RA 
Mashelkar Director General, Council for Scientific and 
Industrial Research with a view to streamline the regulatory 
process for recombinant pharma products. 

(c) The Task Force has submitted Its reports on 
13th September 2005. 

(d) and (e) Taking into consideration the risks involved 

in the use of LMOs during the research and product 
development, manufacture and import from the environmental 
angle, the Task Force has rationalized the regulatory 
procedure and put it in five categories namely (a) for 
Indigenous product development, manufacture and marketing 
of pharmaceutical products; (b) for Indigenous product 
development, manufacture and marketing of pharmaceutical 
products where the end product is a LMO; (c) for Import and 
marketing of LMOs as Drugs/Pharmaceuticals in finished 
formulations; (d) for Import and marketing of LMOs as Drugs/ 
Pharmaceuticals in bulk for making finished formulation and 
(e) for Import and marketing of products derived from LMOs 
as Drugs/Pharrnaceuticals in bulk andlor finished formulations 
where the end product is not a LMO. An Inter-Ministerial 
meeting has been organised by this Ministry to discuss 
adoption of the report by the Government. 

[Translation] 

Sugarcane Procurement Price 

1708. DR. CHINTA MOHAN: 

SHRI RAMJI LAL SUMAN: 

SHRIJASHUBHAIDHANABHAIBARAD: 

SHRI KAMLA PRASAD RAWAT : 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state : 

(a) whether the procurement price of sugarcane is 
fixed on the basis of cost of production; 

(b) if so, the details of the procurement price of 
sugarcane in the country during the last three years and 
current year, State-wise; 

(e) the likely impact of price differential in different 
States on rural economy; 

(d) whether there has been a pressing demand 
from the SUGAR FED and sugarcane growers of various 
States including Gujarat for enhancement of sugarcane 
procurement prices; 

(e) if so, the extent of increase being demanded; 

(f) whether the Union Government has fixed a 
minimum support price of sugarcane for the ensuing 
sugarcane procurement season; and 

(g) if so, the extent to which this represents an 
increase in the existing procurement price, State-wise? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) to 
(c) Central Government does not fix the procurement price of 
sugarcane. However, the Statutory Minimum Price (SMP) of 
sugarcane which is payable by the sugar factories to the 
sugarcane growers is fixed every year under the provisions 
of the Sugarcane (Control) Order, 1966 on the basis of the 
recommendations of Commission for Agricultural Costs and 
Prices (CACP) which, inter alia, takes into consideration 
many factors including the cost of production of sugarcane. 

(d) and (e) No, Sir. In the recent past no such demand 
has been received by the Government. 

(f) and (g) The SMP of sugarcane for the sugar season 
2005-06 has been fixed at Rs. 79.50 per quintal linked to 9"k 
I9COV8ry rate as COIJ1)8I'8d to As. 7 4.50 pe~ quintal linked to 
8.5% recovery rate for 2004-05 sugar season. The SMP fixed 
by theGovemrnent is uniformly applicable to all the States in 
the country. 

Establishing of Gurukula In WIages 

1709. SHRI CHANDRABHAN SINGH :WdI the Minister 
of TOURISM be pieased to state: 

<a) whether there is any proposal to establish 
Goven:'Iment Gurukuls in Villages of the country; 

(b) if so, the main objectives of these gurukuls; 

(c) the names of villages and Slates where these 
gwukuls are proposed to be started; 

(d, whether there ate various arts and artists in 
India which need to be promoted: 

(e) if so, whether the Government will seek 
cooperation of those artists: and 

(f) if so, the details thereof? 

THE. MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a) and (b) 
It has been decided to establiSh GurukuI at the sites identified 
for deveJopment of Rural Tourism product with the assistance 
of Ministry of Tourism for 8pl88ding the attributes of Indian 
Art and Culture within and outside the country and thereby 
generating further tourist arrivals and in the process also 
strengthen rural livelihoods through the tourism process. 

(c) and (d) The names of proposed gurukuls sites 
Where various arts and artists to be promoted are as under : 

- Pochampalli (Nalgonda District, Andhra Pradesh) 

- Raghurajpur (Puri District, Orissa) 

- Hodka (Kachchh District, Gujarat) 

- Pranpur (Ashok Nagar District. Madhya Pradesh) 

- Aranmula (Pathanamthitta District, Kerala) 

(e) and (f) The Rural Tourism site focal points (District 
CoHectorslDistrict Magistrates) and Implementing Partners 
(NGOsIPanchayats) in consultation with local community at 
the identified places wiH be involved in identifying the skilled 
craft 'persons among other important components, which are 
essential for setting up and running of Gurukuls as envisaged. 

Standards for Polythene Pouches for 
Packing Water 

1710. SHRI RASHEED MASOOD : Will the Minister of 
CONSUMER AFFAIRS. FOOD AND PUBLIC DISTRIBUTION 
be pJeased to state : 

(a) the details of the companies manufacturing 
polythene pouches for packing water in the country; 

(b) whether these are in conformity with the 
standards fixed by Bureau of Indian Standards; 

(c) if not. whether the drinking water packed in poor 
quality pouches is likely to have adverse effect on health of 
the people; and 

(d) if so, the measures being taken to maintain the 
quality of drinking water being distributed in polythene 
pouches? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MlMSTRV OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DfSTRIBUTION (SHRI TASLIMUDDIN) : (a) The detaHs of 
the companies manufacturing poIythene pouches for packing 
water are not maintained. 

(b) to (d) A new specification IS 15609:2005 for 
po1ythene t1exiblepouches for packing. Packaged Drinking 
Water and Mineral Water has been prepar8d by Bureau of 
Indian Standards (SIS) and will be implemented with effect 
from 1 February 2006 to maintain the quality of water. All· 



109 Written Answers AGRAHAYANA 14, 1927 (SAKA) to Questions 110 

licensees of Packaged Drinking Water and Packaged Mineral 
Water filling their product in pouches have been advised to 

take appfopriate action for implementation of specification 
from the above date. 

Sand Mining 

1711. SHRI DEVIDAS PINGLE' : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether illegal sand mining on a large scale is 
being carriEKt out in the country particularly hom the river-
beds in Maharashtra; 

(b) if so, the details thereof alongwith the effects 
thereof; 

(c) the number of affected areas Identified by the 
Government; and 

(d) the action takenllikely to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA) : (a) to (d) The information is being collected and 
wi" be placed on the Table of the House. 

[EnglIsh] 

coat Credit to Fanners 

1712. SHRI BALASHOWRYVALLABHANENI :WlHthe 
Minister of AGRICULTURE be pleased to state : 

(a) whether the Government has evolved any policy 

to extend cost credit to farmers; 

(b, if so, the details thereof; 

(c) whether the Government has any proposal to 
set up value chains for retailing of the product of farmers; and 

(d) if so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBllTlON (SHRI SHARAD PAWAR) : (a) and (b) Though 
there is no policy evolved by the Government for extending 
cost credit to farmers but in order to improve the flow of farm 
cradit and for mitigating the distressing situation of farmers 
due to the problem of indebtedness, seVeral policy measures 
have been initiated by the Government of India. Some of the 

important policy measures initiated in this regard are enclosed 
as statement. 

(c) No, Sir. 

(d) Does not arise. 

Statement 

Cost Credit to Farmers 

1. Announcement of farm credit package : In order 
to improve the flow of credit and mitigate the distressing 
situation of farmers due to the problem of indebtedness, the 
Government of India on 18.6.2004 announced a special farm 
credit package. The package envisages that credit to 
agriculture sector will double in next three years. Following 
are the highlights of this announcement : 

• Credit flow to agriculture sector to increase @ 30% 
per year. 

• the branches of Commercial Banks and Regional 
Rural Banks to be energized to enhance the flow of 
agricultural credit. 

• U~r special agricultural credit plan, at least 100 
new farmers shoufd be fmanced at each rural and 
semi urban branches during the current year, 
resulting in enrolling about 50 Iakh new borrowers. 

• Financing at least 2 to 3 new investment projects in 
Plantation and Horticulture, Fisheries, Organic 
farming etc. 

• Anance at least 10 Agro Clinics in each district 
during the current year. 

• Public sector banks to lend more to small and 
marginal farmers and progress in this bahaH will be 
monitored. 

• Provide credit to tenant farmers and oral lessees 

• Debt restructuring as opposed to debt wirte off. 

• Debt relief measures for 

- Farmers in distresS 

- Farmers in arreal1l 

- One Time Settlement (OTS) of loans for small 
and marginal farmers 
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- Loans to farmers for Redemption of past debts 
from non-institutional lenders 

• Refinements in Kisan Credit card (KCC) Scheme 
and revisiting of Scales of Finance and realign the 
same to meet the realistic needs of the farmers 

especially capital-intensive agricultural operations. 

• Special package to promote technological 
upgradation in agriculture, agro-processing and agri-
biotech. 

• Facilitate formation and financing of self-helf groups 
of tenant farmers and oral lessees to provide credit 
to this category of farmers. 

2. Reduction In rate of Interest on egriculturalloan. : 
Though in the deregulated interest regime, the banks have 

been given freedom by the Reserve Bank of India to fix 
interest rates to be charged from the beneficiaries, but as a 
special dispensation for the agriculture sector, the 
Government of India has advised all the Public Sector banks 
to reduce their lending rate for agriculture to a single digit 
rate of not more than 9% per annum on crop loans upto a 
ceiling of Rs. 50,0001-. This rate wiH benefit most of the crop 
loan account holders and will cover almost aD the small and 
rnargInaI farmers. The banks have also been advised to 
ensure that the vo1ume of credit to the agriculture sector 

does not decline due to the reduction in interest rate. Further, 
in case of Commercial Banks, there is a stipulation that the 
rate of interest charged from the ultimate borrower should 
not exceed their Benchmark Prime Lending Rate (BPLR) in 
case of loan up to As. 2 Iakh. As a special dispensation for 
the agriculture sector, the Government of India has advised 
all the Public Sector banks to reduce their lending rate for 
agriculture to a single digit rate of not more than 9% per 

annum of crop loans upto a ceiling of Rs. 50,000/-. 

3. waiver of margin/security requirements: Keeping 
in view the importance of flow of cadit to agriculture, in 

particular to the smaller borrowers who may not have the , 
I 

necessary assets as collateral, the banks have been advised 
to waive margin/security requirements for agricultural loans 

UP. to Rs. 50,0001-. 

4. Introduction of Kiun Credit Carda : Kisan Credit 
card (KCC) is one of the key products developed by the 
Government and the banking system to improve farl'!18rs' 

accessibHity to bank credit for production purposes, simplify 
the credit delivery mechanism and provide more fIexlbiIity In 
the use of credit. KCC Scheme aims at providing adequate 
and timely credit support from the banking system to farmers 
for their cultivetion needs in a flexible, hassle free and cost 
effective manner. The content of the scheme has been revised 
to include the investment and consumption credit needs of 
farmers. The progress in the issuance of KCC is quite 
impresshle and banks have issued 532.66 lakh KCCs up to 
30th September, 2005. There is coverage of risk of KCC 
hoIdefs against accidental death or permanent disability upto 
a maximum of Rs. 50,000 and As. 25,000 respectively. 

[Translation} 

Flood Control 

1713. SHRI AJIT JOGI : Will the Minister of WATER 
RESOURCES be pleased to state : 

(a) whether several States get affected from flood 
every year; 

(b) if so, the deIaiIs thereof and the number of 
people getting affected every year alongwlth the quantum of 
loss incurred to the country thereby; 

(c) the amount spent by the Government during 
each of the last three years 10 assist the flood affected 
people; 

(d) whether the Government proposes to take 
measures 10 permanently control the flood; and 

(e, if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a, Yes, Sir. 

(b) On an average the population affected and 
quantum of loss incurred annually due to floods during 1953 
t~ 2004 are given below : 

Population Damage to Damage to Cante Human 
affected Crops Houses lost rwes 
in million (Area in (Nos.) Nos. lost 

m.ha.) Nos. 

1.146 0.132 40697 3536 59 
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(c) Besides funds plovided under Calamity Relief 
Fund, the amount provided by the Government of India under 
National Calamity Contingency Fund for flood relief during 
2002-03, 2003-04, 2004-05 are given below : 

Rs. in crore (Provisional) 

Year National Calamity Contingency Fund 

2002-03 36.26 

215.57 

2004-05 589.59 

(d) and (e) Flood cannot be fully controlled. It is to be 
managed to best of ability on technical merit of the problem 
from place to place. However, flood Management being within 
the purview. of States, the schemes for flood control are 
planned, funded and executed by the State Govemments. 
The role of Central Government is technical, catalytical and 
promotional in nature. UPA Government gave special 
emphasis on this Issue In the National Common Minimum 
Programme. 

Central Government, however, has also been initiating 
various measuras for assisting the States in the management 
of floods. The Rashtriya Bartl Ayog, and several other expert 
committees were constituted by the Government from time to 
time to study the problem relating to ftood and its management, 
the recommendations of which were sent to the respective 
State Governments for implementation. Ganga Flood Control 

. Commission for Ganga Basin Stlttes prepared 
Comprehensive Plans for Flood Management for all the 23 
river systems of Ganga. Ukewise, Brahmaputra Board 
prepared Master Plans for Flood Management for 
~maputra, Barak and its major tributaries. These plans 
were forwarded to concerned State Governments for 

i~lementation. 

In order to mitigate the damages from floods, a 
nationwide flOod forecasting and warning system, as a non-
structural measure, has been established by the Central 
Water Commission which issues flood .forecasts at 173 
stations. 

As a long term measure for flood management. 
agreement has been reached with Nepal for survey and 
investigation and preparation of. Detailed Project Report for 
Sapta Kosi High Dam Multipurpose Project and Sun Kosi 

Storage Cum Diversion Scheme for which a Joint Project 
Office has already been opened in Nepal in August 2004. 
This project envisages flood control as one of the major 
benefits. The Government of India had also approved 
implementation. of Pagladiya Multipurpose Project in Assam 
in 2001 at a cost of Rs. 542.90 crore (Revised tentative cost 
Rs. 1069.40 crore) whic:fI has flood control as a major benefit. 
In addition to the above, the Government of India has also 
been providing Central assistance to the State Governments 
to take up critical anti erosionlflood management works. 

Beautification of Tourist 
Places In U.P. 

1714. SHRI MITRASEN YADAV : Will the Minister of 
TOURISM be pleased to state : 

(a) the total amount provided to the Government of 
Uttar Pradesh during the last three years for the beautifICation 
of tourist places in the State; 

(b) the names of historlcaVreligious places on which 
this amount was spent; 

(c) the amount of foreign exchange likely to be 
earned therefrom; and 

(d) the names and the number of places selected 
for the purpose in future and the time by which this would be 
complet~ 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a) and (b) 
The details of the financial assistance provided to the 
Government of Uttar Pradesh for developmentlbeautification 
of various tourist/religious places during the last three years 
are given in the enclosed Statement. 

(c) There is no system to quantify the foreign 
exchange earning State-wise. 

(d) Development and promotion of tourism is 
primarily the responsibility of the State Governments/UT 
Administrations. Ministry of Tourism, Government of India, 
extends financial assistance to the State Governments/UTs 
for tourism-related projects which are identified in consultation 
with the State concerned every year for providing financial 
assistance under the schemes Integrated Development of 
Tourism Circuits. Product and Destination Development and 
Large Revenue Generating Projects. 
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projects sanctioned to the StatIJ of Uttar Pradesh during the Last Three )MIS 

SI.No. Name of the project 

1 2 

1. Integrated Development of Vaishali-NaIanda-Rajgir-BocIhgaya-Varanasi Circuit : 

1. Development works at Dharmachakra Pravattan Udyan at Sarnath-IRs. 72.00 lakh 

2. DewIopment of Rajendra Ghat and Dashashmegh Ghat at Varanast-Rs. 29.00 lakh 

3. Landscaping around Chaukhandi Satup& at Samath, Varanasi-Rs. 90.00 Iakh 

4. Signages-Rs. 5.00 lakh 

~ 

1. Construction of Interpretation CentreIShopping Centre and related development works and services at 
Fatehpur Sikri 

2. Celebration of, Ramayan Meta at Chitrakut In March, 2004 

3. Celebration of Ganga Festival at Varanasi, 2003 

4. DeveIopmentIBeautification of Ram-ki-Paidi in Ayodhya (Distt. Faizabad) 

5. (i) BeautifICation of Pucca Talab at Etawah-Rs. 102.491akh 

(ii) BeauIificationIexpansion of Tourist Complex near Sumer Singh Fort at Etawah-Rs. 61.55 latch 

6. Installation of Sound and Light Show at Samath 

Total 

(As. in Iakha) 

Amount 
sanctioned 

3 

196.00 

495.80 

2.50 

2.50 

98.18 

164.04 

352.00 

1115.02 

1. Development of (1) Ma Shkumbhari Devi Temple (2) Saba Haridas Mandir (3) Qutab.e-AJam Dargah at 49.28 
Gangoh in Shahranpur Distt. under scheme for Development of Rural Tourism under destination 
development 

2. Renovation of Radha Kund and Shyam Kund In Mathura Distl. under destination development 146.35 

3. Setting up of Modem Reception Centre at Gorakhpur under destination development 245.66 

4. RenovationlBeautif of Kusum Sarovar at Govardhan (Distt. Ma"ura) under destination development 100.77 

5. Extension and development of Assi Ghat at Varanasi under destination development 484.78 

6. Floodlighting of Mahatma Gandhi Statue at Hazrat GanJ and V1jay Stambh at La Martiniere College at 11.84 
Lucknow under destination development 
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1 2 3 

7. Ganga Festival. 2004 at Varanasi 2.50 

8. Holi Festival, 2005 at Barsana (Distt. Mathura) 5.00 

9. GOI-UNOP Endogenous Tourism Project at VIllage Bhaguwala in Saharanpur Distt. 19.75 

Total 

Complaints against Food Corporation of India 

1715. SHRI HARISINH CHAVDA: 

SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the Minister of CONSUMER AFFAIRS,'FooD AND 
PUBLIC DISTRIBUTION be pleased to state : 

<a) the number of complaints received by the 
Government regarding irregula~ in storage by Food 
Corporation of India during the last three years, State-wise; 

(b) whether any enquiry was constituted on the 
basis of the said complaints; 

(c) if so, the number of irregularities detected therein 
8Iongwith the nature of such itregularities; 

(d) the action taken against the persons held 
reSponsible for the said irregularities; and 

(e) the corrective measures taken by the Govern-
ment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) The 
foUowing number of complaints were received on account of 
il'l'8gUtarities in storage during the last 3 year: 

Name of State No. of complaints received 

2003 2004 2005 
(upto Sept.) 

Northern 497 368 649 

Western 36 45 10 

Eastern 148 65 .84 

North Eastern 82 25 6 

Southern 103 80 12 

Total 866 583 761 

1044.93 

(b) Yes, Sir. 

(c) The following number of irregularities were 
detected on aecont of storage : 

Year No. of Irregularities detected 

2003 1403 

2004 1841 

2005 1004 

(d) and (e) The following action was taken against the 
petSOns found responsible : 

Year 

2003 

2004 

2005 
(upto Sept.) 

Recovery from 
pay of the losses 

caused to FCI 

964 

1346 

749 

Withholding Censure 
of promotion 

12 427 

6 489 

5 250 

The following regular/surprise checks were also 
conducted by the Vigilance Squads of Zonal, Regional, 
Districts including Headquarters Squads. 

Year Regular Checks Surprise Checks Total 

2003 

2004 

2005 
(upto Sept.) 

[English} 

3497 

3093 

2549 

496 

1119 

1602 

Funds to Uttar Pradesh for 
Security of Tourists 

3993 

4212 

4151 

1716. SHRI KlAn VARDHAN SINGH: wm the Minister 
of TOURISM be pleased to state: 
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(a) whether the Government of Uttar Pradesh has 
requested for funds from the Union Govemment for stepping 
up security on places of tourists and religious interest in the 
State; 

(b) if so, the details thereof; and 

(c) the time by which the amount is likely to be 
released to the State Government bye the Union Government? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a) No 
proposal has been received in the Ministry of Tourism. 

(b) and (c) Does not arise. 

(TfBnslation] 

Water Dispute. 

1717. SHRI JASWANT SINGH BISHNOI : Will the 
Minister of WATER RESOURCES be pleased to state : 

(a) the details of States which have water sharing 
disputes, as on date; 

(b) whether the Govemment have taken any steps 
to resolve such disputes; 

(c) if so, the details thereof and the results achieved 
so far in this regard; and 

(d) the present status of the each dispute? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEY) : (a) The 
details of the inter-state water sharing disputes referred to 
the Union Government under Inter-State Disputes Act, 1956 
are as follows : 

SI.No. River/Rivers States concerned 

1. Ravi and Beas Punjab, Haryana and Rajasthan 

2. Cauvery Kerala, Kamataka, TamU Nadu and 
Union Territory of Pondicherry 

3. MadeilMandovil Goa, Karnataka and Maharashtra 
Mahadayi 

4. Krishna Karnataka, Andhra Pradesh and 
Maharashtra 

(b) to (d) In accordance with the said Act, the Central 
Government is required to refer a dispute to a Tribunal after 
it is satisfied that the dispute cannot be settled by negotiations. 
Accordingly, the water disputes related to Cauvery and 
Krishna were referred to the Tribunals for adjudication in 
1990 and 2004 respectively. The water dispute related to 
Ravi and Beas was referred to the Ravi and Beas Waters 
Tribunal in 1986 under Section 14 of the said Act. In respect 
of MadeilMandovi water dispute, the Minister (WR) convened 
an inter-state meeting during December, 2002, during which 
it was decided that Govemment of Goa and Central Water 
Commission would make jOint efforts to reconcile the 
discrepancies in the data and in yield figure. 

Soli Testing In Jharkhand 

1718. SHRI TEK LAL MAHTO : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the names.of the places where soil testing work 
is going on in Jharkhand indicating the number of farmers 
benefited from it so far; 

(b) whether the Govemment has made available 
the comprehensive details·to the farmers of concerned district 
about the suitability of soils and plants according to the 
situation prevailing in such districts of Jharkhand; and 

(c) if so, the complete details thereof and the details 
of expenditure incurred so far under this head, year-wise? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAJRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) In Jharkhand, 
there are ten soil testing laboratories out of which seven are 
static and three are mobile situated at Ranchi (1 static, 1 
mobile), Gumla (1 static, 1 mobile), Chakardharpur (1 static), 
Latehar (1 static), Giridih (1 static), Dumba (1 static, 1 
mobile), Sahebganj (1 static). These soil testing laboratories 
analyzed 18525 soil samples during 2004-05. 

(b) and (c) Birsa Agricultural University, Ranchi is 
imparting training to farmers on soil test based Integrated 
Nutrient Management and demonstrating Its usefulness on 
their fields in Jharkhand. National Bureau of Soil Survey and 
Land Use Planning, Nagpur is conducting ~Id soil survey 
work for efficient land use planning in different regions of the 
country including Jharkhand. So far nearty, 14,46,000 ha. of 
land in eight districts of Jharkhand has been completed. In 
addition, National Bureau of Soil Survey and Land Use 

. Planning (NBSS) Kolkata has been entrusted to conduct soil 
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mapping of Jharkhand. An amount of As. 26.93 lakh has 
been allotted to NBSS Kolkata for this purpose during the 
year 2004-05. 

Employment Opportunltlel In 
UnorganlHd Sector 

1719. KUNWAR MANVENDRA SINGH: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the Government is aware of decreasing 
employment opportunities in the unorganised sector in the 
country, specially in Uttar Pradesh; 

(b) if so, the reasons therefor; 

(c) the name of the schemes initiated by the Union 
Government to increase the employment opportunities in the 
unorganised lector alongwith the details thereof; and 

(d) the amount allocated for these schemes for the 
year 2005-06? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) : (a) and (b) Estimates 
of employment and unemployment are obtained through 
quinquennial labour force surveys conducted by National 
5ampIe Survey Organisation. Last such survey for which 
results are available pertains to the year 1999-2000. As per 
these surveys employment in the unorganised sector in the 
country on usual status basis has gone up from around 34.7 
crore in 1993-94 to 36.9 crore in 1999-2000. In Uttar Pradesh 
also, employment in unorganised sector has gone up from 
5.16 crore in 1993-94 to 5.64 crore in 1999-2000. 

(c) and (d) Government is implementing various 
employment generation and poverty alleviation programmes 
in the country. These include Sampooma Grameen Rozgar 
Yojana (SGRY), Swarna Jayanti Gram Swarozgar Yojana 
(SGSy), Prime Minister's Rozgar Yojana (PMRY), Swama 
Jayanti Shahari RozgarYojana (SJSRY) etc. Amout allocated 
to these schemes during 2005-06 is given belC?W : 

SI.No. Scheme Central aHocatian during 
2005-06 (In crores) 

1. SGRY 5396.50 

2. SGSV 1000.00 

3. PMRY 218.50 

4. SJSRY 1-54.59 

{English} 

Indebted Fanne,. Households 

1720. SHRIMATI MANORAMA MADHAVRAJ : Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether according to farmer household survey 
conducted by the National Sample Survey Organization 
(NSSO) out of the estimated 43.4 million indebted farmer 
households in the country, Karnataka accounts for 2.6 
million; 

(b) if so, whether the majority of the indebted farmer 
households in Karnataka belong to OBCs, SCs and STs. 
identified as small and marginal farmers; and 

(c) if so, the steps being taken both by the Centre 
and State to liberate the small farmer from debt-trap? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) According to 
the Survey Report No. 498 on Mlndebtedness of Farmer 
Households" released by National Sample Survey 
Organization (NSSO) in May 2005 out of an estimated number 
of 43.4 million indebted farmer households in the country, 
Karnataka accounts for 2.5 million. 

(b) Yes, Sir. 

(c) Details are given in the enclosed Statement. 

SIIIIemen' 

Indebted Farmers Households 

To reduce the dependence of farmers on the privat~ 
moneylenders for meeting their credit requirements and 
for providing relief to the indebted farmers, the Govern-
ments has taken several measures and has advised the 
banks to: 

(I) To increase the agricultural credit flow at the rate 
of 30"10 per year. 

(ii) To restructure the outstanding debt of the farmers 
under the following heads in accordance with the 
guidelines issued by Reserve Bank of India (RBI)I 
National Bank for Agriculture and Rural 
Development (NABARD) : 
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• Farmers In dIstress-Rescheduling/re-
structuring of the outstanding loan of the 
farmers as on 31st March, 2004 in the districts 

declared as calamity-affected by the State 
Government. Rescheduled loan .shall be 
repayable O\I8r a period of five years, at current 
interest rates, including an Initial moratorium 

of two years. 

• F~ In............-L. in default of farmers 
who have become ineligible for fresh credit 88 
their earlier debts have been categorized as 
sub-standard of dOubtful shaH be AlSCheduIed 
as per the guidelines so that such farmers 
become er.gibIe for fresh credit. 

On restructuring as above, the farmers wit become 
eligible for fresh loans. 

(iii) To grant a one-time settlement (OTS) including 

partial waiver of interest and penal Interest 
or loan to the small and marginal farmers 
who have been declared as defaulters and 
become ineligible for fresh credit. Banks have 
also been advised to review cases where credit 
has been denied on the sole ground that a loan 

account was settled through compromise or write 

offs. 

(iv) In some parts of the country, farmers face acute 
distress because of the heavy burden of debt 
from non-institutional tenders (e.g. private money-
lenders). Banks have been permitted to advance 
loans to such farmers for redeeming their debt 
from private moneylenders and for provicing them 
retief from indebtedness. 

(v> AU the public sector banks have been adviaed to 
reduce their lending rate for agriculture to a single 
digit rate of not more than 90% per annum on 
crop loans upto a ceiling of As. 5O,000I~. This rate 
will beniflt most of the crop loan account holders 
and will cover almost all the smaD and marginal 

farmers. 

(vi) To waive margin/security requirements for agri-
cuhural loans upto As. 50,000 and agri-business 

and agri-clinics upto Rs, 5 lakh. 

(Translation) 

Agreement for Exchange of 
Intermediate Hems 

1721. MOHO. SHAHID : 

SHRI ASHOK KUMAR RAWAT : 

SHRI SHISHUPAL N. PATLE : 

SHRI NARENDRA KUMAR KUSHAWAHA : 

PROF. MAHADEORAO SHIWANKAR : 

SHRI MUNSHI RAM : 

Wdl the Minister of STEEL be pleased to state : 

(a> whether the domestic steel industries are facing 
the shot1age of goods like Coke, Coking Coal and Silicon; 

(b) if so. whether the Government has signed any 
agreement with some countries to receive Coke, Coking 
Coal and Silicon under mutual exchange of goods scheme to 
meet the shortage; and 

(c) if so, the details thereof? 

THE MINISTER OF CHEMICAlS AND FERTILIZERS 
AND MINISTER OF STEEL(SHRI RAM VILAS PASWAN) : 
(a) and (b) Due to lack of domestic availability and adequate 
production within the country, steel plants perforce have to 
import some essential raw materials like coking coal and 
coke. The National Steel Policy emphasizes that in the interest 
of coking coal security, the Government would encourage 
joint ventures and equity participation abroad by steel and 
coal companies. The policy also states that exports of iron 
ore would be leveraged. for import of COking coal or for 
investment in Incfl8. However, no agreements have been 
signed as yet for mutual exchange of goods. 

(c) Does not arise in view of (a) and (b) above. 

[English} 

Task Force Report on BIG-tech Industry 

1722. SHRI KISHANBHAI V. PATEL: 

SHRI SUGRIB SINGH: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state : 

(a> whether the Government had.set up a task force 
on bio-tech industry; 
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(b) if so, whether it has submitted its report; 

(c) if so, the details thereof; and 

(d) the foUow-up action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA) : (a) No, Sir. 

(b) to (d) Does not arise. 

Pending Irrigation Projects 

1723. SHRI MUNSHI RAM : Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) .... ether the Government has assessed the total 
amount to be spent on the existing pending irrigation projects; 

(b) if so, the details thereof, State-wise; 

(c) whether the cost of irrigation per hectare has 
been assessed right from the first Five Year Plan to the Tenth 
Five Year Plan; 

(d) if so, the details thereof, State-wise; 

(e) whether the Government has assessed the 
percentage increase in the irrigational area following the 
completion of the pending irrigation projects; and 

(I) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEY) : (a) and (b) 
Irrigation being a State subject the irrigation projects are 
planned formulated, executed and funded by the State 

Governments out of their own resources and as per their 
priorities. The total amount to be spent on the 388 ongoing 
major/medium irrigation projects is approx. Rs. 91,114 crore. 

The State-wise details of these projects are provided in the 

enclosed Statement-I. 

(c) and (d) There is wide variation in per hectare 

cost of irrigation depending upon various factors. The 
average cost of irrigation per hectare Plan-wise for the country 
has been assessed and provided in the enclosed State-
ment-II. 

(e) and (I) An irrigation potential of 38.74 million hectare 

has been created upto 2003-04 through major and medium 

irrigation projects. The balance irrigation potential of the 
ongoing Irrigation projects is 12.1 million hectare. Th~s giving 

31.23 percent in the irrigation potential creation on their 
completion. 

Statement., 

Ongoing Major and Medium Irrigation Projects in the Country (as on 1.4.2004) 

(Amount in Rs. CrJPot. in tho ha.) 

SI.No. Name of StateJUT Total ongoing projects for which Latest Expenditure Balance Balance 

information has been received Estimated upto cost potential 
cost IX Plan (Antd.) (Antd.) 

Major Medium Total 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 15 9 24 18075.03 nOS.56 8579.00 706.08 

2. Arunachal Pradesh Nil Nil Nil 0.00 

3. Assam 5 5 10 1840.88 450.12 1344.75 136.95 

4. Bihar 9 3 12 4624.82 2026.56 2304.16 679.33 

5. Chhattisgarh 3 5 8 1932.33 1244.51 350.03 158.23 
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2 3 4 5 6 7 8 9 

6. Goa 1 0 966.56 470.36 464.95 13.68 

7. Gujarat 3 18 21 31961.79 13197.87 14706.13 1638.52 

8. Haryana 4 0 4 962.13 747.40 191.31 86.00 

9. Himachal Pradesh 2 3 288.57 64.53 195.55 32.04 

10. Jammu & Kashmir 0 7 7 226.30 101.50 83.23 24.21 

11. Jharkhand 5 19 24 5747.99 1579.72 3903.18 502.11 

12. Kamataka 16 18 34 20538.85 11274.93 7562.18 804.69 

13. Kerala 4 4 8 2608.80 1357.70 1088.sa- 134.64 

14. Madhya Pradesh 16 5 21 17996.63 4643.31 11847.00 1824.46 

15. Maharashtra 56 95 151 39695.56 16053.04 20887.83 2320.80 

16. Manipur 2 3 702.32 360.19 267.58 51.94 

17. Meghalaya O· 1 57.07 20.24 34.48 5.15 

18. Mizoram Nil NO Nil 0.00 

19. Nagaland Nil Nil Nil 0.00 

20. Orissa 10 10 20 7178.52 2594.39 3624.62 501.86 

21. Punjab 0 1 1324.18 94.67 1196.09 0.00 

22. Rajasthan 4 4 8 6883.95 3595.43 2366.72 398.86 

23. Sikkim Nil NO Nil 0.00 0.00 

24. Tamil Nadu 0 2 2 105.36 51.56 19.24 7:19 

25. Tripura 0 3 3 178.00 129.49 40.39 23.42 

26. Uttarancbal 3 0 3 5334.11 253.08 &081.03 290.60 

27. UttarPradesh 9 0 9 7534.32 3251.30 3286.93 1440.28 

28. West Bengal 2 8 10 2728.42 978.34 1689.47 520.79 

29. Union Territories Nil Nil Nil 0.00 

Total 169 219 388 179472.49 72249.00 91114.40 12101.63 
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."""ent-ll 
Plan-.wse Cost of Itrigation PS' Hectare 

SI.No. Plan Expenditure 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

during the Plan 
(As. crore) 

P ..... Plan 

376.24 

II 380 

III 576 

.AP (1966-69) 429.81 

IV 1242.3 

V 2516.18 

AP (1978-80) 2078.56 

VI 7368.83 

VII 11107.29 

AP (1990-92) 5459.15 

VIII 21669.15 

IX 49289.55 

WIIatIIge of Fruita and 
Vegetabl .. 

1724. SHRIM.SHNANNA: 

SHRI Y. G. MAHAJAN : 

Will the Minister of FOOD PROCESSING INDUSTRIES 

be pleased to state : 

(a) whether the vegetables and fruits worth As. 1100 
crore dollars are wasted every year in India due to lack of 
storage and processing facilities; 

(b) if 80, the details thereof; 

(c) whether only 2 per cent of vegetables and fruits 

are stored and protected scientifically; and 

(d) if 80, the steps taken by the Government in this 

regard? 

Cunwlative Potential Creation Cost 
Pot. Creation during the Plan (RsJhectare) 

(Th. ha.) {Th. ha.} 

9705 

12191 2486 1513 

14334 2143 1773 

16565 2231 2582 . 

18095 1530 2809 

20703 2608 4763 

24717 4014 6269 

26612 1895 10969 

27695 1083 68041 

29920 2225 49920 

30724 804 67900 

32954 2230 97171 

37046 4092 120453 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAy) : (a) to (c) As per the report of MIs Rabo India 
Finance Private Umited, wastage of the fruits and vege· 
tables is estimated to be about Rs. 33,000 crore occurring at 
various stages of handling after harvesting like inadequate 
post-harvest infrasctructure, lack of cold chain facilities, 
transportation, proper storage facilities etc. Level of processing 
of fruits and vegetables in the country is estimated to be 
2.20%. 

(d) Government has formulated and implemented 
B8\18ral Plan Schemes to provide financial assistance for 
establishment and modernization of food processing units, 
creation of infrastructure, support for research and 
development, human resource development besides other 
promotional measuras to encourage development of food 
processing industri~. RecenUy in 2004-05 in order to give 
boost to growth of FPI sector the Government has allowed 
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under Income Tax Act, a deduction of 100% of profit for five 
years and 25% of profits for the next five years in case of new 
agro processing industries set up to process, preserve and 
package fruits and vegetables. Fruit and vegetable products 
are already exempted from payment of excise duly. A National 
Horticulture Mission has been launched with effect from 1 st 
April 2005 with an objective to boost the horticulture sector. 

Tourism PrDjects In 1<8 ..... 

1725. SHRI CHENGARA SURENDRAN : Will the 
Minister of TOURISM be pleased to state : 

(a) the details of the tourism projects in Kerala 
approved by the Union Government during the year 2004-
05; 

(b) the total amount sanctioned by the Union 
Gowmment to the State Government for promoting these 
projects; 

(e) the details of the amount released so far; 

(d) whether the Government proposes to sanction 
more such projects during 2005-06; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : <a) The 
following nine projects were sanctioned during the year 2004-
05 for development of tourism in the State of KsraIa : 

S1.No. Name of the project 

1. Incia International Boat Show at Cochin. 

2. Development of Northern Regional Cin;:uit. 

3. Integrated Development of High Range Tourism Circuit. 

4. Art and Craft Village Vizhinjam. 

5. IT Project for Tourism Department of Kerala. 

6. IT Schemes for Tourism Department of Kerala. 

7. Village Tourism Project at Aranmula, Oistrict 
Pathanamthltta. 

8. Village Tourism Project at Kumbalanghi, District 
Emakulam. 

9. Development of Handloom Heritage Sector in 
Balaramapuram Village, Rural Tourism. 

(b) An amount of Rs. 2233.631akhs was sanctioned 
for development of these projects. 

(c) Funds to the tune of Rs. 1780.33 lakhs were 
released for execution of the projects sanctioned during 2004-
OS. 

(d) Yes, Sir. The projects are sanctioned on the 
basis of project proposals prioritised in consultation with the 
State Government every year. 

(e) The following projects have been sanctioned 
during 2005-06 (tift date) for development of tourism in KeraIa : 

SI.No. Name of the project sanctioned Amount 
(Rs. in lakhs) 

1. Integrated Development of Alappuzha 800.00 
Heritage Town as a Tourism Circuit 

2. Beach Tourism Circuit in Kerala 798.00 

3. Integrated Development of GaR Course 1000.00 
and Country Club at theCochin Inter-
national Airport under Large Revenue 
Generating Scheme 

4. IT based marketing tools for Kerala 

Drug Policy 

1726. SHRI GURUDAS DASGUPTA : 

SHRI RAYAPATI SAMBASIVA RAO : 

SHRIC.K.CHANDRAPPAN: 

SHRI SUBODH MOHITE : 

SHRI IQBAL AHMED SARADGI : 

SHRI BRAJESH PATHAK : 

KUNWAR MANVENDRA SINGH: 

SHRI ANIRUDH PRASAD ALIAS 
SADHU YAOAV : 

MOHO. MUKEEM : 

14.00 

WiD the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state : 

(a) whether the Government proposes to amend 
Drugs Pricing Policy of 2002 or announcing a new drug 
policy and refurbishing the regulatory institutions; 

(b) if so, the details thereof; and 

(e) the time· by which a new policy is likely to be 
announced or amended? 
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THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (c) The Government announced the 'Pharmace\,ltical 
Policy 2002' in February 2002. However, a public interest 
litigation filed in the High Court of Karnataka at Bangalore 
resulted in an Order dated 12.11.2002, which prevented the 
Government from implementing the price control regime of 
the Pharmaceutical Policy 2002. This Department filed" a 
"Special Leave Petition (SLP) before the Supreme Court of 
India against the Order of the Karnataka High Court, which 
has been admitted as SLP (C) No. 3668/2003. The matter is 
sub-judice before the Supreme Court. 

A Committee under the Chairmanship of Joint Secretary 
(PI) was constituted to examine the span of price control 
(including trade margin) in the light of National Common 
Minimum Programme and the observetions of the Supreme 
Court in SLP No. (C) 366812003 and to suggest measures for 
fulfilling the objective of National Common Minimum 
Programme to ensure the availability of life saving drugs at 
reasonable prices. This Committee has submitted its interim 
report to the Government. 

A Task Force under the Chairmanship of Dr. Pronab 
Sen, Principal Adviser, Planning Commission was constituted 
to explore options other than price control to make available 

·Iife saving drugs at "reasonable prices. The Task Force has 
aubmIttecI its report to the Government on the 20th September, 
2006. The Task Force" has recommended, inter-alia, for 
constitution of single regulator of prices of drugs. 

The Government in consultation with various 
stakeholders is examining the recommendations of the Task 
Force. Based on this a new Pharmaceutical Policy is likely to 
be announced shortly. 

[Translation} 

New Inter-State Commission 

1727. SHRI RAJNARAYAN BUDHOLlA: 

SHRI Y. G. MAHAJAN : 

Will the Minister of WATER RESO\JRCES be pleased 
to state: 

(a) whether the Government proposes to constitute 
a new Inter-State Commission; 

(b) If so, the details thereof; 

(c) the main objectives of the said commission and 

the time by which the said commission is likely to be consti-
tuted; and 

(d) the details of &election procedure and functioning 
of the said commission? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEY) : (a) No, Sir. 

(b) to (d) Do not arise. 

{English] 

Assessment of Outdated Laws of 
Weight and Measures 

1728. SHRI ARJUN SETHI: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 
be pleased to state : 

(a) whether complaints have been received 
regarding contamination of vegetarian products with non-
vegetarian ingredients; 

(b) if so, whether the Government proposes to 
amend the Weights and Measures Act, 1976 to fix account-
ability In this regard; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN) : (a) Yes, Sir. Two 
complaints one from Mis. Patiala Consumer and Telephone 
Subscribes Forum. Patiala and other from National Human 
Right Commission, New Delhi forwarding the complaint from 
one Sh. Vljay Kumar Kochar of Delhi have been received in 
the MInistry of Health and Family WeHare through. Department 
of Consumer Affairs informing that the package of bread, 
cake, pastry, band, biscuit; kulcha, ice cream, chocolate, 
chewing gum, coca cola. allegedly contains ingredient of 
non-vegetarian but these products are labeled as vegetarian 
by symbol of vegetarian. All Food (Health) Authorities of 
StatesIUTs have been requested to investigate the matter 
and draw legal samples of these products for analysis. 

(b) and (c) All food articles including packaged food 
are covered under the provisions of Prevention of Food Adul-
teration Act, 1954 and Rules made their under. As per rule 
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32 of the PFA Rules, 1955 every package of food articles 
shall have a declaration on the label by specifIC symbol and 
colour code indicating that the ingredients used in the products 
are vegetarian/non-vegetarian origin. Violation of any 
provisions of the PFA Act and Rules attracts legal action. In 
view of the above there is no need to make similar provisions 
under Weights and Measures Act, 1976. 

Guidelines on Counting ofngers 

1729. SHRI KAMLA PRASAD RAWAT : Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

• (a) whether any meeting of the top wildlife officials 
from all States was caHed by the Union Govemment regarding 
the method of counting tigers; 

(b) if so, whether some guidelines have been laid 
down regarding the same; 

(c) if so, the details thereof; 

(d) the names of the tiger-inhabited States which 
participated in the said meeting; and 

(e) the number of tigers at present in each tiger-
inhabited State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARIAN 
MEENA) : (a) Yes, Sir. A workshop was held on 29.8.2005 in 
collaboration with the Wildlife Institute of India at New Delhi 
for sensitizing the Principal Chief Conservator of Forests and 
Chief Wildlife Wardens of States and Field Directors of Tiger 
Reserves and other officials from States invotved in wildlife 
conservation, regarding the enhanced methodology adopted 
for All InOla Estimation of tigers, large carnivores, ungulates 
and habitat status, evaluation and monitoring. 

(b) and (c) Yes, Sir. A bilingual field guide (in English 
and Hindi) containing datasheets for field data collection 
pertaining to tiger, leopard and other carnivores, sign 
encounter rate, data collection from line transacts, sampling 
of vegetation, human disturbance and ungulate pellets, 
including identification of major ungulate species, tracks of 

major carnivores and fecal pellets of wild animals was 
provided to participants. 

(d) The names of tiger inhabitated States from where 
officials participated in the workshop are given in the enclosed 
Statement-I. 

(e) The tiger estimation figures pertaining to the 
last All India Estimation, as received from States, are given 
in the enclosed Statement-II. 

Ust of tiger inhabiting States wherefrom the participants 
attended the sensitizing workshop on 29.82005 at . 

New Delhi 

1. Maharashtra 

2. Rajasthan 

3. Chhattisgarh 

4. Kamataka 

5. Orissa 

6. West Bengal 

7. Andhra Pradesh 

8. Uttar Pradesh 

9. Madhya Pradesh 

10. Assam 

11. Bihar 

12. Uttaranchal 

13. Mizoram 

14. Kerala 

15. Jharkhand 

16. Arunachal Pradesh 

17. Tamil Nadu 

Ststemsnt-ll 

Population of tigers in Ih8 country as reported by the States 

SI.No. Name of the State 1972 1979 1984 1989 1997 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 35 148 164 235 197 171 192 
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2 3 4 5 6 7 8 9 

2. Arunachal Pradesh 69 139 219 135 180 61··· 

3. Assam 147 300 376 376 325 458 354 

4. Bihar 85 110 138 157 137 103 76 

5. Chhattisgam . ... '22.7 

6. Delhi Nil Nil Nil Nil Nil Nil Nil 

7. Goa 2 3 6 5 

8. Gujarat 8 7 9 9 5 Nil 

9. Haryana Nil Nil Nil 

10. Himachal Pradesh Nil Nil Nil 

11. Jammu & Kashmir Nil Nil Nil 

12. Jharkhand *.'*. 34 

13. Karnataka 102 156 202 257 305 350 401 

14. Kerala 60 134 89 45 57 73 71 

15. Madhya Pradesh 457 529 786 985 912 927 710 

16. Maharashtra 160 174 301 417 276 257 238 

17. Manipur 10 6 31 Nil 

18. Meghalaya 32 35 125 34 53 47 

19. Mizoram 65 33 18 28 12 28 

20. Nagaland 80 102 104 104 83 231' 

21. Orissa 142 173 202 243 '22.6 194 173 

'22.. Punjab Nil Nil Nil 

23. Rajasthan 74 79 96 99 64 58 58 

24. Sikkim 2 4 2 • NR 

25. Tamil Nadu 33 65 97 95 97 62 60 

26. Tripura 7 6 5 NR NR 

27. Uttaranchal 
_ .. 

251 

28. Uttar Pradesh 262 487 698 735 465 475 284 

29. West Bengal 73 296 352 353 335 361 349 

Total 1827 3015 4005 4334 3750 3508 3642 

NR-Not raporWd by State. *TIger census was not carried out. ··Under compIlationlvetting. 
***Only for Namdapha TIger Reserve. -Agures included in undivided State. "Entire stete not covered. 
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1730. DR. K.S. MANOJ : Witt the Minister of 
ENVIRONMENT AND FORESTS be pleased to state : 

(a) whether the Government has received any 
proposal to create an Inter-State tiger reserve covering 
Pa...-nbikulam and Chinna, sanctuaries, Eravikulam National 
Park and Indira Gandhi WIIdIifa Sanctuary of Tamil Nadu; 

(b) if so, the details thereof; and 

(c) the action proposedItaken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA) : (a) to (c) Based on proposals receiYed from States, 
in principle approval was accorded by the Steering Convnittee 
of Project TIge' for inclusion of AnamaIai and Parambikulam 
Wildlife Sanctuaries, falling in Tamil Nadu and Kerala 
respectively, under Project Tiger. Action has been initiated on 
these proposals. 

Development of Townships on Rivers 

1731. SHRI TUKARAM GANGADHAR GADAKH : Will 
the Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

<a) whether project reports tor development of 
townships on different rivers in Maharashtra have been sub-
mitted to Union Government for approval under the National 
River Action Plan under the Tenth Five Year Plan; 

(b) if so, the coat of the different projects aIongwith 
the time since when the same are pending; 

(c) the cost escalation incurred as result thereof; 

Cd) the reasons for delay and the stage at which 
they are pending; and 

(e) the time by which they are likely to be cleared 
for implementation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA) : Ca) and Cb) No project reports for development of 
townships on different rivers in Maharaahtra have been 
receIVed in this Ministry. However, the Government of 
Maharashtra has submitted river pollution abatement project 
report for KoIhapur town along river Panchganga (costing 

As. 49.74 crore) in the year 2002, and in the year 2004 for 
Wai town along river Krishna (costing Rs. 53.83 crore), 
Pandharpurtown along river Bhima (costing Rs.26.61 crore), 
Prakasha town along river Tapi (costing As. 4.62 crore), 
Paithan town along river Godavari (costing Rs. 12.80 crore) 
and Nawapur town along river Rangawali (costing As. 4.55 
crore) for approval under the National River Conservation 
Plan during the Tenth Five Year Plan. 

(c) Does not arise. 

(d) These projects could not be considered tor 
approval due to constraint of funds during the Tenth five Year 
Plan. However, it was suggested that the State Government 
may undertake these projects out of the State Plan provisions 
by seeking necessary funds from the Planning Commission 
including exploring the possibility of initiating the projects 
with pubIic-private partnership. 

(e) Does not arise 

[Translation] 

Promotion of Herbal AgrIculture 

1732. SHRIMATI SANGEETA KUMARI SINGH DEO : 

SHRI HARIKEWAL PRASAD: 

WII the Minister of AGRICULTURE be pleased to state : 

(a> whether the Government has made any efforts 
to promote herbal agriculture; 

(b) if so. the details thereof; and 

(c) the aChi,evement made by the Government as a 
result thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a> and (b) Yea. 
Sir. The Government has set up National Medicinal Plants 
Board under the Chairmanship of Union Health and Family 
Welfare Minister with a view to protect sustain and develop 
medicinal plants sector. The Board is responsible for 
coordination of all matters relating to medicinal plants. 
including drawing up pOlicies and strategies for their 
conservatioil. proper harvesting. cost-effective cultivation, 
research and development. processing and marketing of raw 
material. 

(e) National Medicinal PI3nta Board has formulated 
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and implemented promotional,commercial and contractual 
farming schemes for providing financial assistance for 
development of medicinal plants sector. During the last three 
years (2002-03, 2003-04 and 2004-05), more than 2900 
projects involving financial assistance of As. 75.00 crore 
have been sanctioned and 72,000 acre land has been covered 
under cultivation of various prioritized medicinal plants. Under 
the promotional scheme, 590 projects involving financial outlay 
of about Rs. 72.57 erore have been sanctioned and nearty 
65,000 acres land has been covered under promotional 
schemes involving activities like in-situlex-situ conservation 
and raising of herbal gardena. So far 32 State Medicinal 
Pfants Boards have been set up (27 States and 5 UTs) 
for concerted effort to promote herbal agriculture in the 
country. 

Discontinue of Contract System 

1733. SHRI HARIKEWAL PRASAD: 

SHRI BIR SINGH MAHATO: 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleased to state : 

(a) whether contract system is stili prevaUing in 
various departments of the country even after assurance 
given by ~Government to discontinue the same; 

(b) if so, the reasons therefor; 

(c) the reaction of the Government thereto; and 

(d) the corrective measures taken by the 
Government in this regard? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) : (a) to (c) The Contract 
Labour (Regulation & Abolition) Act, 1970 has been enacted 
with a view to regulate the employment of contract labour in 
certain establishments and to provide for its abolition in 
certain circumstances like the work being of perennial nature 
etc. It does not contemplate total abolition of contract labour 
system. Except where specifically prohibited in a particular 
job in an establishment, engangement of contract labour is 

permissible. 

(d) Several notifications have been issued prohibit-
ing employment of contract labour in various establishments 

including Government departments, 

[English] 

Seed Trial of SaUnger Cotton 

1734. SHRI ANNASAHEB M. K. PATIL : Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government has given sanction for 
the seed trial of Salinger Cotton of Monsanto; 

(b) H so, the number of applications pending for 
seed trials as on October " 2005; 

(c) whether is the cotton only cash crop being looked 
at for genetically altered seeds; 

(d) H so, whether any report has been prepared on 
Catch 22 cotton and B.T. cotton so far; 

(e) H so, the details thereof; and 

(f) the area under cultivation for the same? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) and (b) The 
Government is not aware of the trials of Salinger CoMn seed 
of Monsanto. No application from MIs Monsanto for trial of 
Salinger Cotton seed is pending. 

(c) In addition to Cotton, biotechnology research is 
being conducted on brinjal, caulHlower, mustard, potato, rice 
in the Indian Council of Agricultural Research (ICAR)-State 
Agricultural Universities (SAUs) research system. 

(d) to (f) The Government is not aware of Catch 22 
cotton. Area under cultivation of Bt. Cotton Is as under: 

(Area in acres) 

State Kharif-2002 Kharif-2003 Kharif-2004 

Andhra Pradesh 9,404 13,500 1,76,000 

Madhya Pradesh 3,676 33,000 2,12,798 

Gujarat 22,5n 1,03,000 3,11,157 

Maharashtra 30,699 54,000 3,99,000 

Karnataka 5,401 7,500 84.764 

Tamil Nadu 925 19,000 29,640 

Total 72,682 2,30,000 12,13.359 
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[Translation] 

ContrKt Labour (Regulation and 
Abolition) Act, 1970 

1735. SHRI RAMOAS MHAWALE : WtH the Minister 
of LABOUR AND EMPlOYMENT be pleased to state: 

(a) whether the Gowtmment has set up a high level 
committee of industrialists to discuss the issue related to the 
Contract labour (Regulation and Abolition) Act, 1970; 

(b) if so, the details thereof; 

(c) whether the above committee has submitted its 
report; 

(d) if so, the details thereof; 

(e) whether the Government are aware of the 
judgement given by the Hon'ble Supreme Court in this regard 
wherein the apex court has directed that the safaiwalasl 
loaders wortdng temporarily can be made permanent where 
there is regular work for them; 

(f) if so, the reaction of the Government thereto; 
and 

(g) the steps being taken by the Government in 
accordance with this judgement? 

THE MINISTER OF lABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) : (a) to (d) Government 
had appointed a Council on Trade and Industry comprising of 
prominent industrialists in the country in August 1998. On 
11.12.1999 eight Special Subject Groups from among the 
members of the Council were constituted. One of the Subject 
Groups comprising S/Shri Nusli Wadia and Rattan Tata was 
set up for review of regulations and procedures to unshackle 
the Indian Industry/recommendation of measures for reviewing 
traditional industry. On the issue relating to contract labour, 
the report submitted by this Subject Group recommended 
that the Contract labour (Regulation and Abolition) Act, 
1970 should be amended suitably to provide for regulation of 
contract labour in various industries to non-core activities of 
a company and not abolition. In other words, contract labour 
could not be utilized in the concerned company's continuous 
manufacturing processes. 

(e) to (9) No, Sir. However two landmark judgements 
on contract labour were passed by the Hon'ble Supreme 

Court in the years 1996 and 2001. In the matter of Air India 
Statutory Corporation Vs United Labour Union and Others, 
the Hon'ble Supreme Court ruled that on abolition of contract 
labour system by necessary implication, the principal employer 
is under statutory obligation to absorb the contract labour. 
This case arose out of the notification issued by the 
Government in 1976 prohibiting employment of contract labour 
in the jobs of sweeping, cleaning etc. in establishments coming 
under the Central Sphere. 

A five judge Constitution Bench of the Supreme Court 
in the matter of Steel Authority of India Ltd. Vs Others Vs 
National Union of Waterfront Workers and Others in their 
judgement dated 30.8.2001, however, overruled the 
judgement In Air India case (Supra) proepectively. The court 
ruled that neither Section 10 of the Contract labour Act nor 
any other provision in the Act, whether expressly or by 
necessary implication provides for automatic absorption of 
contract labour, on issuing a prohibition notification under 
Section 10 of the said Act. Consequently the Principal 
Employer cannot be required to order absorption of the 
contract labour working in the concerned establishment. If 
the contract is not genuine or a mere camouflage the so 
called contract labour will have to be treated as employees of 
the Principal Employer and the Industrial Adjudicator, in an 
Industrial dispute raised before it, shall direct the principal 
employer to regularise the services of the contract labour in 
the concerned establishment. 

If the contract is found to be genuine and prohibition 
notification has been issued by the appropriate government 
and the principal employer intends to employ regular workmen 
in the prohibited category, he shall give preference to erstwhile 
contract labour by relaxing' the' conditions as to age and 
qualifications other than technical qualifications. The aforesaid 
notification issued in 1976 was quashed. This judgement of 
the Surreme Court is the law of the land and wherever 
prohibition of employment of contract labour has been issued 
by the appropriate Government, the concerned estabfishment 
has to follow this ruling stirctly. 

(English] 

Land AcquIred by asp 

1736. SHRI S. AJAYA KUMAR : Will the Minister of 
STEEL be pleased to state : 

<a) whether a large area of land acquired tor Bokaro 
Steel Plant stili remains un-used; 
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(b) if so, the details thereof; 

(c) whether the un-used land is proposed to be 
returned to the State Government or the original land owners; 

(d) if so, the details thereof alongwith the time likely 
to be taken in this regard; and 

(e) if not, the reasons therefor? 

THE MINISTER OF CHEMICALS AND FERTIUZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (e) Bokaro Steel Plant has 8602.828 acres of vacant 
land which is reserved for modernization, expansion and 
addition to existing facilities for specific purposes like Ash 
pond, Slag dump yard and other effluent/waste treatment 
and disposal needs. Therefore, there is no proposal to 
surrender/return this land. 

Plan Outlay 

1737. SHRI PRABHUNATH SINGH: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the details of plan outlay of the department during 
each of the last three years and its percentage allocated to 
North-Eastern States, State-wise; 

(b) whether any mention of the expenditure incurred 
has been reflected in the demand for grants; 

(c) if so, the details thereof, scheme-wise; 

(d) if not, the reasons therefor; and 

(e) the steps taken to ensure that actUal expenditure 

is reflected against allocation for implementation of each 
scheme in the State? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) The Plan 
Outlay of the Department of Agriculture and Cooperation 
(BOAC) during the last three years and percentage of the 
said outlay allocated for North-Eastern States and Sikkim is 
88 follows: 

(As. crore) 

Year Budget % of total allocation for 
Estimates North-Eastern States 

and Sikkim 

2002-03 2167.00 10"k 

2003-04 2167.00 10% 

2004-05 2650.00 10% 

The amount of funds allocated under the Centrally 
Sponsored Schemes (CSSs) for the North-Eastern States 
and Sikkim, State-wise, during the period under reference 
are given in the attached statement. 

(b) to (d) The actual expenditure, scheme-wise, is 
reflected in the Demands for Grants of the Ministry of 
Agriculture. 

(e) The steps taken to ensure full and proper 
utilization of funds include timely release of funds; regular, 
monitoring; and review of implementation of the schemes. 

Stlltement 

A/lQcation of Funds under Centrally Sponsored Schemes during 2002-03, 2003-04 and 2004-05 for the 
North Eastem StafeB and Sikkim, State-wise 

2002~ 

(As. in Iakhs) 

SI.No. Name of the Scheme Arunachal Assam . Manipur Mizoram Meghalaya Nagaland Sikkim Tripura 
Pradesh 

1 2 3 4 5 6 7 8 9 10 

1. Macro Management of AgricultUre 500.00 700.00 600.00 900.00 700.00 1000.00 500.00 BOO.OO 

Scheme 



147 Wdtten Answets DECEMBER S. 2005 to 0uesIi0ns 148 

1 2 3 4 5 6 7 8 9 10 

2. Technology Mission on Integrated 1099.00 1424.08 687.36 1271.76 865.85 979.00 857.14 821.50 
Development of Horticulture for 
North Eastem Region 

3. Agriculture Census 17.00 55.00 9.00 9.00 8.00 17.00 12.00 13.00 

4. Technology Mission on Cotton 0.00 0.00 0.00 0.00 0.00 0.00 0.00 13.00 

5. Oilseed Production Programme 15.00 110.00 72.00 79.00 24.00 90.00 50.00 60.00 
(OPP) 

6. National Pulses Development 15.00 15.00 30.00 51.00 15.00 37.00 10.00 37.00 
Project (NPDP) 

7. Oil Palm Development Programme 0.00 4.00 0.00 0.00 0.00 0.00 0.00 6.00 
(OPDP) 

8. Accelerated Maize Development 10.48 0.00 13.44 44.72 0.00 0.00 17.85 13.53 
Programme (AMDP) 

9. Timely Reporting Scheme (TRS) 0.00 20.00 0.00 0.00 0.00 0.00 0.00 0.00 

10. ImprolIement of Crop Statistics 0.00 5.00 0.00 0.00 0.00 0.00 0.00 0.00 
(fCS) 

11. Crop estimate Survey on Fruits and 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 
Vegetables 

12. Establishment of A1iJancY for Report- 13.00 0.00 0.00 0.00 0.00 2.00 2.00 3.00 
ing Statistiscs (EARAS) 

(Rs. in lakhs) 

SLNo. Name of the Scheme Arunachal Assam Manipur . Mizoram Meghalaya Nagaland Sikkim Tripura 
P:adesh 

1 2 3 4 5 6 7 8 9 10 

1. Macro Management of Agriculture 400.00 700.00 800.00 800.00 600.00 800.00 500.00 800.00 
Scheme 

2. Technology Mission on Integrated 1220.00 1400.00 638.00 1089.00 937.00 1256.00 1000.00 900.00 
Development of Horticulture for 
North Eastern Region 

3. Agriculture Census 15.90 18.00 14.00 .10.50 5.00 18.20 15.40 3.00 

4. Technology Mission on Cotton 0.00 0.00 0.00 0.00 0.00 0.00 0.00 15.00 

5. Oilseed PfOduction Programme 21.00 104.00 72.00 79.00 24.00 90.00 50;00 60.00 
(OPP) 
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2 3 4 5 6 7 8 9 10 

6. National Pulees DevaIopment 15.00 SO.OO 20.00 25.00 15.00 35.00 10.00 30.00 
Project (NPDP) 

7. Oil Palm Development Programme 0.00 2.00 0.00 0.00 0.00 0.00 0.00 8.00 
(OPDP) 

8. .Accelerated Maize Development 15.95 4.44 22.30 29.89 4.30 4.30 3.00 15.82 
Programme (AMDP) 

9. Ttmely Reporting Scheme (TRS) 0.00 24.00 0.00 0.00 0.00 0.00 0.00 0.00 

10. Improvement of Crop Statistics 0.00 5.00 0.00 0.00 0.00 0.00 0.00 0.00 
(ICS) 

11. Crop estimate Survey on Fruits and 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 
Vegetables 

12. EstablIshment of Agency for Report- 15.00 0.00 0.00 0.00 0.00 6.00 5.00 2.00 
ing Stat1stic8 (EARAS) 

(Rs. in lakhs) 

SI.No. Name of the Scheme Arunachal Assam Manipur Mizoram Meghalaya Nagaland Sikkim Tripura 
Pradesh 

1 2 3 4 5 6 7 8 9 10 

1. Macro Management of Agriculture 500.00 . BOO.OO 700.00 900.00 700.00 900.00 600.00 BOO.OO 
Scheme 

2. Technology Mission on Integrated 1500.00 1425;00 1100.00 1632.20 1211.00 1875.00 1150.00 1012.80 
Development of Horticulture for 
North Eastem Region 

3. Agriculture Census 17.00 45.00 15.00 10.00 7.50 16.50 16.50 10.50 

4. Technology Mission on Cotton 0.00 0.00 0.00 0.00 0.00 ·0.00 0.00 25.00 

5. Integrated Scheme of 0IIaeeds. 0.00 8.00 0.00 107.00 0.00 0.00 0.00 10.00 
Pulees. Oilpalm and Maize 
(ISOPOM)' 

6. Improvement of Agricultural 19.00 32.00 0.00 0.00 0.00 8.00 8.00 3.00 
Statistics (lAS). 

Note : tFour erstwhile ec:herneI of OPP, OPDP, NPDP and AMDP were merged In ISOPOM w.e.1. 2004-05. 

oFOui erstwhile IICI'IerIa of TRS. ICS. Crap EstImate Survey on F and V and EARAS were merged in lAS w.e.f. 2004-05. 
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Revival of Hlndustan fertilizer 
Unit at Durgapur 

1738. SHRI AJOY CHAKRABORTY : 

SHRI BASU DEB ACHARIA : 

Wi" the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state : 

(a> whether the Government is considering and re-
examining the proposal of revival of Hindustan Fertilizer Unit 
at Dutgapur in the event of supply of methane gas whcih is 
alternative source of feedstock to the fertilizer unit and also 
cosI effecIiv8; and 

(b) if so, the action takenlproposed to be taken in 
this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN> : 
(a> Yes, Sir. A proposal from Hindustan Fertilizer Corporation 
Ud. for selling up a brown field gas based fertilizer plant at lis 
Durgapur unit has been received. 

(b) The revival of the unit win d8pend on the tecmo-
economic viability of the proposal. 

Silting of Sukhna Leke 

1739. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of WATER RESOURCES be pleased to state : 

(a> whether the regular silting of Sukhna Lake in 
Chandigarh and wild growth therein have reduced the lake to 
almost half of the original water body; and 

(b) if so, the steps proposed to de-silt the lake 
effectively and restore it to its original position? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEY) : (a> Due to 
siltation, the 8Ufface area of the Lake has reduced from 2.5 
sq.km. to 1.5 sq.km. and area so sihed up has been declared 
as Reserve Forest. 

(b) The ingress of sih into the Lake has been 
effectively checked by construction of sedimentation tanka in 
front of Reguahor gates and at the Confluence os Suketri 
and KansaI choes. Annual desiIting by mechanical machinery 
during dry season is also being done. 

Remunerative Price to 
Groundnut Growers 

1740. SHRI P. S. GADHAVI : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether th8 Groundnut growers in Gujarat and 
some other States are not getting remunerative priCe for their 
produce; 

(b) if so, the reasons therefor; and 

(c) the remedial action proposed to be taken In this 
regard? 

THE ,MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAO PAWAR) : Ca) and Cb) The 
wholesale prices of groundnut with shell in Gujarat and UP 
have generally remained above the Minimum Support Price 
(MSP) of Rs. 15201- per quintal during 2005-06. However, in 
the States like UP and Karnataka prices of groundnut for 
FAa stocks were reported to haVe fallen below MSP and 
NAFED has started procurement A quantity of 176 MTs in 
UP and 25 MTs in Kamataka has been purchased so far at 
the MSP of As. 1.5201- per quintal in 2005-06. Purchues 
under the scheme in these states are still continuing. 

(c) NAFED has already advised the State procuring 
agenciea in groundnut growing States to remain in alertness 
and to commence procurement if the prices of groundnut 
tend to fall below MSP for FAa stocks. 

[Translation] 

CoMtructlon of Hotel. 

1741. SHRI BHUPENDRASINH SOLANKI: 

SHRI KAMLA PRASAD RAWAT : 

SHRI MAHESH KANODIA : 

Will the Minister of . TOURISM be pIeued to atate : 

(a> whether the UniOn Government has directed 
the State Government to increase the number of hotela in 
view of inctealing number of tourists; 

Cb) If·'" the response of the StateGovemment& 
thereto. State-wise; 

(c) the amount of funds sanctioned for the purpose; 
and 
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(d) the names of States/cities where these hotels 
are proposed to be constructed and target fixed for their 
completion? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a) to (d) 
Construction of hotels is primarily It Private Sector activity. 
During the State Tourism Ministers Conference held in March, 
2005, the State Governments were advised to take 
appropriate steps to facilitate growth of hotels by allocating 
suitable land, redefining land-use, etc. In veiw of increasing 
number of tourists. Some States have responded positively. 

[English} 

Export and Import of Drugs 

1742. MOHO. KUKEEM : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state : 

(a) the details of export and imports of bulk drugs 
and finished formation during the last three years; and 

(b) the steps taken by the Government to promote 
the exports of finished formulations where value addition Is 
high and to help the Industry to establish the Indian Pharma 
brand name? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) Total Import-Export figures of Drugs, Pharmaceuticals 
and fine chemicals for the II!Jl three years are as under: 

(Values in US $ Millions) 

2002-03 2003-04 2004-05 

Export of Drugs, Pharmaoeu- 2650.28 3310.733712.57 
ticals and fine Chemicals 

Import of Medicinal and 
Pharmaceutical Products 

592.02 643.73 679.14 

(b) The Government of India takes a number of 
measures for export promotlom under the Foreign Trade 
Policy, which, inter-alia, include the following: 

1. Assistance to States for developing Export 
Infrastructure and Allied Activities (ASIDE). 

2. Market Access Initiative (MAl). 

3. Market Development Assistance (MDA). 

4. Meeting Expenses for Trade Related Matters. 

5. Reorganization ofTowns.of Export Excellence and 
assistance to exports. 

6. Brand Promotion and QuaHty. 

7. Modernization and up gradation of Test Houses. 

(Translation) 

NatIonal Ralnfed Area Authority 

1743. SHRI VIJOY KRISHNA: Will the Minister of 
AGRICULTURE be pleased to state : 

(a) whether the Government proposes to constitute 
a National Rainfed Area Authority; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be constituted? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) to (c) There is 
a proposal to set up a National Rainfed Area Authority. 
However, the details and time frame have not been finalized. 

[English} 

ArrIval of . Foreign Touriat8 

1744. SHRI C. H. VIJAYASHANKAR : Will the Minister 
of TOURISM be pleased to state: 

(a) whether the tourism sector in India is in upbeat 
and is likely to attract a record number of tourists; 

(b) if so, which are the States that attract major 
chunk of tourists; 

(c) whehter the Government proposes any special 
package/programme for the Government of Karnataka; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a) Yes, 
Sir. 

(b) During the year 2004, States of Maharashtra, 
Tamil Nadu, Uttar Pradesh, Rajasthan and Delhi recorded a 
large number of foreign tourist visits to their States, accounting 
for about 60% of the total foreign tourist visits in the country, 
during the year. 

(c) and (d) Development and promotion of tourist spots! 
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places is primarily the responsibility of the State Governments 
concerned. Ministry of Tourism, however, provides funds to 
the State Governments for the projects, which are prioritized 
in consultation with them every year in various schemes. 
During the year 2004-05, 12 projects were sanctioned to the 
State of Karnataka and an"amount of As. 1937.37 lakh was 
released to them. 

[Translation} 

Pending Development Projects 

1745. SHRIMATI NEETA PATERIYA: 

SHRI NAND KUMAR SINGH CHAUHAN : 

SHRI KRISHNA MURARI MOGHE : 

WiD the Minister of ENVIRONMENT AND FORESTS 
be pleased to state : 

<a) the number of projects of Madhya Pradesh 
relating to environmental deIIeIopment pending with the Union 
Government for its approval; and 

(b) the action being taken by the Government on 
these projects and the time by which the approval is likely to 
be accorded to them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA> : Ca> There are 24 pending development projects 
from Madhya Pradesh with the Ministry of Environment and 
Forests for environmental ctearance as per list enclosed as 
statement. These projects include one industrial project, two 
new construction projects and 21 mining projects. 

Cb) The above projects require appraisal for grant 
of environmental clearance, as per the prescribed procedure, 
within 120 days of receipt of all the required clarificationl 
documents. 

List of Pending Projects 

SI.No. Project Details 

2 

industrial Projects 

1. Project Name : Expansion of Bulk Drug Unit. 

District : Raisen 

Village: Madideep 

Company: MIs lupin Umited 

1 2 

New Construction. Projects 

2. Project Name: Sahara City Homes (3841 Flats), Gird 
Tahsil 

District : Gwalior 

Village: Oudpura 

Company : Sahara India Commercial Corporation Ltd. 

3. Project Name : Sahara City Homes (2546 Flats), Indore 

Distriol : Indore 

ViUage : 8ichoII Mardana and Muaakhedi 

Company : Sahara India Commercial Corporation Ud. 

Mining Projecta 

4. Project Name : Tamar Bauxite Mine, Ml Area 21.0 
Ha.Prod.Cap. 40,000 TPA 

District : Satna 

Company : MIs Madhya Pradesh State Mining Corp. 
Ltd. 

5. Project Name : Sarni UG Mine of Mis WCL, Diet. Betul 

District : 8etu1 

6. Project Name : Gwali Rock Phosphate Mine of Mis 
Madhya Pradesh State Mining Corp. Ltd., 01. Jhabua 

District : Jhabua 

7. Project Name : Meghnagar Rock Phosphate Mine of 
Mis Madhya Pr8desh State Mirq Corp. Ltd., 01. 
Jhabua 

District : Jhabua 

8. Project Name : Jhama UG Mine of MIs WCL, Dist. 
Chindwara 

District : Chhindwara 

9. Project Name : Satpura-I\ UG Mine of Mis WCl, Dist. 
Betul 

District: Betul 

10. " Project Name: Jamuna UG of MIs SECl, Disl Shahdol 

District : Shahdol 
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2 

11. Project Name: Kotma OCP of MIs SECL. Dist. Shahdol 

District : Shahdol 

12. Project Name : Hindustan Lalpeth OCp, ML Area : 
311.66 ha.Prod.Cap. 0.54 MTP~ 

District : Chandrapur 

Company: MIs WCL 

13. Project Name : Birhuli Umestone Mine of MIs Birla 
Corp. Ltd., Disl. Satna 

District : Satna 

14. Project Name : Sangmania Umestone Mine of MIs 
Birla Corp. Ltd., Dist. Satna 

District : Satna 

15. Project Name: Malga UG Mine of SECL, Dist. Shahdol 

District : Shahdol 

16. Project Name : AmlailNew Amlai UG Mine of SECL. 
Disl. Shahdol 

District : Shahdol 

17. Project Name: Vishnupuri-I UG Mine of MIs WCL. Disl 
Chhindwara 

District : Chhindwara 

18. Project Name : Vishnupuri-II UG Mine of MIs WCL, 
Dial. Chhindwara 

District : Chhindwara 

19. Project Name: Gajandoh UG Mine of MIs WCL, Disl. 
Chhindwara 

District : Chhindwara 

20. Project Name : pipritola Ochre, White Clay and Laterite 
Mine of Shri Sarad Kumar Bansal, ML Area : 8.00 
He.PoRf.Cap. 3000 TPA (laterite), 10,000 (Ochre) 

District : Satna 

21. Project Name: Nandan UG Mine (Mine I and Mine II) 
of MIs WCL. ML Area : 543.50 Ha.Pord.Cap. 1>.405 
MTPA 

District : Chhindwar8 

2 

22. Project Name: Mohan (Maori) UG Mine of Mis WCL. 
ML Area : 800.00 Ha.Pord.Cap. 0.45 MTPA 

District : Chhindwara 

23. Project Name : Sobhapur UG Mine of Mis WCL 

District : Betul 

24. Project Name: Amlori OCP, ML Area: 2183 
Ha.Pord.Cap. 4.17 MTPA 

District : Chandrapur 

Company: MIs WCL 

Revision of Compensation Rat.s 

1746. SHRI NAND KUMAR SINGH CHAUHAN: Will 
the Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Government of Madhya Pradesh 
has submitted any proposal tor revision of the earlier 
displacement compensation rates under the Beneficiary 
Oriented Tribal Development Scheme; 

(b) if so, the action takenJbeing taken in this regard; 
and 

(c) the time by which it is likely to be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA) : (a) No such scheme is being implemented by the 
Ministry of Environment and Forests. 

(b) and (c) Do not arisa. 

Proposal from M.P. under Integrated 
Dairy Development 

1747. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of AGRICULTURE be pleased to state : 

(a) the details of proposals received by the Union 
GoYemment from the Government of Madhya Pradesh under 
Integrated Dairy Development Scheme; 

(b) the action being taken on these proposals; 

and 
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(c) the time by which the said proposaJs are likely 
to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN) : (a) Three proposals 
have been received from the Madhya Pradesh Government 
under the scheme 'Intensive Dairy Development Programme' 
since April, 2004 covering following districts : 

(i) Jhabua 

(ii) Chhindwara & Balaghat 

(iii) Harda, Badwani, Neemuch & Sheopur 

(b) and (c) The Government of India has approved two 
proposals-one for the district of Jhabua at a total cost of 
Rs.228.89 Iakh and another for the districts of Chhindwara 
and Balaghat at a cost of Rs.420.58 lakh during the current 
financial year. An amount of Rs. 117.74 lakh and As. 251.47 
lakh has been releaseclto the M.P. State Co-operative Dairy 
Federation ltd. For implementation of these projects 
respectively. 

The State Government has been requested to revise 
the third proposaJ vide letter dated 28.11.2005. 

[English} 

Vocational Training Programme for Women 

1748. SHRI VIKRAMBHAI ARJANBHAI MADAM : Will 
the Minister of LABOUR AND EMPLOYMENT be pleased to 
state; 

(a) whether the Union Government has received 
any proposal from the Government of Gujarat regarding 
vocational training programme for women; and 

(b) If 90, the details thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHR1 K. CHANDRA SHEKHAR RAO) : (a) Ministry of Labour 
& Employment has not received any such proposal. In Gujarat 
the vocational training to women is primarily provided In ITls 
functioning under the Directorate of Employment & Training. 
They have not sent any proposal to the Ministry of Labour & 
Employment. 

(b) Not applicable 

PaclalgM To HMT 

1749. SHRI VIRENDRA KUMAR: 

SHRI CHANDRAKANT KHAIRE : 

Will the Minister of HEAVY INDUSTRIES AND PUBUC 
ENTERPRISES be pleased to state; 

(a) whether some units of Hindustan Machine Tools 
(HMTs) have fallen sick; 

(b) If so, the reasons therefor; 

(c) the number of staff affected thereby; 

(d) whether any compensation packages have been 
announced for the staff of these sick units; and 

(e) if so. the details thereof? 

THE MINISTER OF STJO'E OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONlOSH MOHAN DEV) : (a) Yes, Sir. 
The tonowing units of Hinduatan Machine Tools have fallen 
sick : 

(i) HMT Machine Tools ltd. 

(Ii) HMT Bearings ltd. 

(iii) HMT Watches ltd. 

(iv) HMT Chlnar Watches ltd. 

(v) Praga Tools Ud. 

(b) The principal reasons are: Low productivity due 
to obsolete plant and machinery and tachnoIogy gaps, poor 
order book, shortage of working capital, SUJplus man power 
and increase in cost of input. 

(c) The total number of staff in the above units are 
8050 (approx.). 

(d) and (e, Government has asked these compnies to 
formulate revival plans. In case of Praga Tools Limited and 
HMT Bearings limited, the GcMrnment has recently approved 
revival plan and provided a package of As. 214.71 crores, 
As. 51.37 crores respectively. 

Unit Anta of Crop In8Uf'11nC8 Under NAIS 

1750. DR. SATYANARAYAN JATIYA : 

SHRI KRISHNA MURARI MOGHE: 

WIll the Minister of AGRICULTURE be pleased to atate : 
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(a) the criteria laid down to determine the unit area 
of crop insurance under National Agricultural Insurance 
Scherne(NAIS); 

(b) whether the Government of Madhya Pradesh 
has submitted any proposal to the Union Government to 
consider Patwari circlelHalka as a unit ot NAIS; 

(e) if so, whether the Union Government has 
forwarded its approval to the Agriculture Insurance Company 
of India Umlted which Is the implementing agency; and 

(d) if so, the time by which approval Is likely to be 
accorded? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIUBTION (SHRI SHARAD PAWAR) : (a) As per 
provision of the Scheme each participating StateIUT is allowed 
to notify any unit area of Insurance i.e. block, tehsil, mandai, 
hobli, patwari circle, gram panchayat etc., if the implementing 

State has the capacity to undertake requisite number of Crop 
Cutting Experiments (CCEs) under single series of CCEs for 
making assessment of yield. 

(b) Yes, Sir, 

(e) The Agriculture Insurance Company of India 
Ltd.(AlC) which is the Implementing Agency(IA) of the National 
Agricultural Insurance Scheme(NAIS) has already apprised 
the Stale Government about the conditions viz. undertaking 
requisite number of CCEs, maintenance of. single series of 
CCEs etc. for reducing the unit area of insurance to Patwari 
Halka. 

(d) Does not arise. 

New Oems for Utilization of Rood Water 

1751. SHRI M. APPADURAI : Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether due to floods in many parts of the 

country lots of water flows waste into sea; 

(b) if so, whether for utilization of said water the 
Government has any proposal to construct new darns and 

reservoirs, and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATE'~ 
RESOURCES (SHRI SANTOSH MOHAN DEV) : (a) Floods 
are caused mainly as a result of intense rainfall in the 
catchment. About 75% of rainfall occurs during monsoon 
period (June to October) with a considerable part from a few 
spells of intense rainfall. Considerable part of the flood water 
flows down to sea. 

(b) and (c) State Governments conceive, plan and 
implement major, medium & minor schemes for utilization 
of water resources. Storage capacity of about 213 Billion 
Cubic Metre(BCM) has been created so far. As per 
present asseument, the total estimated storage capacity of 
the various projects under construction is about 76 BCM 
and that for the projects under formulation is about 10B 
BCM. 

Consumer Welfare Fund 

1752. SHRI DHANUSKODI R. ATHITHAN : Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the total corpus of Consumer Welfare Fund 
currently available as on June 30, 2005; 

(b) the details regarding utilization of the Consumer 
Welfare Fund during the last three. years, year-wise. 

(c) whether the Government proposes to increase 
the ceiling on allocation of grants in consumer organizations; 

(d) if so, the details thereof; 

(e) whether the Government is considering any 
proposal to simplify the procedure for allocation of grant to 
consumer organizations from the said fund; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTtON(SHRI TASLIMUDDIN) : (a) as on June 30, 
2005 an amount of Rs. 68.89 crores was available in the 
Consumer Welfare Fund. 

(b) The required information is as under: . 
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(As. in thousands) 

Year Funds utilized during the year 

2002-G3 3.52.85 

3.32.56 

17.55,60 

(c) to (f) The Central CWF has been decentralized. The 
funds are now being given to the StatelUnion Territories. The 
State GcwemmenIsIUTs haw also been asked to set up their 
own State Consumer Welfare Fund for which seed money at 
the ratio of 50 :50 (Centre :State) is given. In the case of 
North Eastern States and other special category StateslUTs, 
this ratio is 90 :10(Centre :State). The State Gowmments 
have also been asked to hametheir CWF Rules for sanction 
of granIS to conswner 0IgMizati0ns. 

SeIf-sutllclency In ProcIuctIon of 
Chemicals and FertiIIzeIw 

1753. SHRI NIKHIL KUMAR : Will the Minister of 
CHEMICAL. AND FERTILIZERS be pleased to state :-

(al whether the Government has achieved self-
suIIici8IlCY in the production of chemicals and fertilizers at 
prasent; . 

(b) if not, whether the Government is still dependent 
upon iq)orted fertiIizenI: 

(c) if so. whether the Government has formulated 
any scheme in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (d) (I) Chemlcal..-The current turnover of the Indian 
Chemic:aIs Industry is about USS 30 binion. The chemical 
industry accounts for 14% in value of the manufacturing 
sector & also 14% in the total exports of the country. During 
1999-2005. there has been annual growth of 21.3% In export 
of all chemicals as against 17.8% In total exports. On the 
other hand, imports of aU chemicals grew by 14.5% against 
17.9% ~ in the total import8 of the country. The general 
index of industrial production grew by 8% while the growth of 
baIic chemicals was 14.3% in 2004-05. 

regulated. There is no control on the production. distribution 
and pricing of chemicals. A large number of organiclinorganic 
chemicals, dyes and pesticides are being manufactured in 
large. medium scale and the small-scale sector. This 
Depratment does not monitor the production data of these 
chemicals. 

(II) FertlIIz ......... The country is almost self sufficient in 
respect of urea with annual installed capacity of 2OS.121alch 
MT coupled with urea supplied by the Oman India FertIlizer 
Project(OMIFCO). which has production capacity of 16.52 
lakhs MT per annum of urea. 

In respect of phosphatic fertilizer including DAp, the 
instaned capacity is 54.20 lakh MT in nutrient terms, which is 
adequale to meet the current level of requirement of 46-47 
Iakhs MT per annum. However, actual production is ~dent 
upon availability of raw materials and Intermediates like rock 
phosphate and phosphoric acid, which are substantially 
imported. Any gap between assessed demand and indigenous 
production is being met through imports. 

In the absence of commercially exploitable potash(K) 
in the country, the entire demand of pottasic fertilizer for 
direct application as well a,s for production of complex fertilizer 
is met through imports. 

The Government has been pursuing policies which are 
conducive for encouragement of investment in fertilizer sector 
so as to achieve self-sufficiency in meeting the indigenous 
requirement of major fertilizers. In case of urea. the 
Government has recently announced the pricing policy for 
investment made in (a) new and expansion projects of urea 
and (b) existing non-gas based urea units converting to 
natural gasIl..NG for feedstocklfuel. The government is also 
encouraging overseas joint ventures as in respect of OMIFCO 
which has equity participation by IFFCO (25%) and K1RBHCO 
(25%) and where the entire production of 16.52 lakh MT of 
urea is being procured on government account. Similarly, 
gQV8mrnent is also encouraging Indian fertilizers units to 
explore possibilities of joint ventures or long term supply 
arrangements in respect of phosphatic fertilizer inputs. 

{Translation] 

Eroalon of Himalayan Glaciers 

1754. SHRI VUAY KUMAR KHANDELWAL: Will the 
MInister of ENVIRONMENT AND FORESTS be pleased to 

The chemical industry has been considerably de- state : 
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(a) whether the Government is aware of the 
continuous erosion of glaciers of Himalayas; 

(b) if so, whether the reasons for such an erosion 
have been ascertained; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government to protect 
the Himalayan glaciers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA) : (a) to (c) Studies carried out by Geological Survey 
of India have revealed that the Himalayan Glaciers are passing 
through a phase of recession, which is a world wide 
phenomenon and is a natural cyclic process characteristic of 
the interglacial period. These changes could be attributed to 
various reasons including global warming. The recession of 
Glaciers does not necessarily mean rapid melting of the 
glaciers. Even the reduction in the snowfall catchments may 
lead to recession of the glaciers· without any appreciable 

change in the melting regime. 

(d) As the raceeaion of glaciers Is a natural process, 
It Is practically not possI)Ie to save the glaciers through 
artificial measures. However, in order to develop a proper 
uncleratanding of the glacial changes and the Impact of this 
natural phenomenon, the Government has commissioned a 
few studies including a comprehenaive programme on the 
inventory of glaciers, fluctuations in their sizes and mass 
balance. In order to prevent climate change and global 
warming. the Kyoto Protocol stipulates Quantified Emission 
Urnitatlon Reduction targets for greenhouse gases for a 

number of developed countries. 

[English] 

Water Harvesting and Storaga 
SchemM of GuJarat 

1755. SHRI JASHUBHAI DHANABHAI BARAD : Will 
Ina Minister of WATER RESOURCES be J)!eased to state : 

(a) whether the Government has made any studies 
on water haMlSllng and storage schemes in Gujarat during 

the last three years; 

(b) if so, the number of such schemes approved as 

a result thereof; and 

(c) the funds allocated/released to Gujarat for the 
purpose? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) and (b) 
The Government of Gujarat has informed that in June 2002, 
11M, Ahmedabad submitted a study report --independent 
evaluation of construction of Checkdams under Sardar Patel 
Participatory Water Conservation Scheme-. The study 
indicated positive results of water harvesting structures. After 
the above study, Government of Gujarat has constructed 
about 15000 nos. of checkdams. 

(c) No funds have been allocated/released by the 
Central Government to Government of Gujarat for Sardar 
Patel Participatory Water Conservation Scheme. 

Production of Rice 

1756. SHRI E. G. SUGAVANAM: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the actual quantity of rice produced in the country 
during the last three years and thereafter, till date; 

(b) the details of top ten rice producing countries in 
the world and India's ranking therein, 

(c) the quantity of rice exported during the last 
three years and thereafter till date and the value thereof; and 

(d) the steps taken by the Government to further 
improve the production of rice in the country? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) The total 
production of rice in the country for ttle years 2002-03, 2003-
04 and 2004-05 and the estimated production during kharif 
2005-06 is shown in the table below : 

Production of rice (in mUlion tones) 

2002.:03 2003-04 2004-05 2005-06 

Rice 71.82 88.28 85.31· 73.83$ 

·Fourth Advance Estimates 
$ KhMf Production only as per First Advance Estimates. 

(b) As per Food & Agricuhure Organization(FAO) 
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Production Year Book, 2003 alter China, India is the second 
largest producer of paddy(rice) in the world. The other major 
paddy producing countries are Indonesia, Bangladesh, 
Vietnam, Thailand, Myanmar, Philippines, Japan and Brazil 
as per details shown in the enclosed Statement: 

(c) The quantity of rice exported and the value 
thereof during 2002-Q3, 2003-04 and 2004-05 are shown in 
the table below : 

April 02 to 
March 03 

a v 

Q-Quantity in MiUion Tonnes 

V-Value Rupees in Crores 

Apnl 03 to 
March 04 

a v 

April 04 to 
March 05 

a v 

~ice 4.97 5831.24 3.41 4167.99 4.78 6641.67 

(d) The Government is imPlementing a scheme to 
increase the production and productivity of rice viz, integrated 
Cereals Devalopment Programme in Rice Based Cropping 
Systems Areas (ICOP-Rice). 

From October 2000, this scheme has been subsumed 
under MacroManagemenl ~ with a view to provide 
tIexIliIily to the States acconiIlg to the regionaRy differentiated 
needs of the stales. To boost agriculture sector and enhancing 
yields, improved crop production technologies are being 
popularized. Under this scheme assistance is provided for 
various inputs and baIning of farmerslextension wot1ferB as 
well as supply of critical inputs like seeds, sprayers and 
water saving devices Hke sprinklers and drip systems etc. 

A new Centrally Sponsored Scheme 'On Farm Water 
Ma1agemeIIt for incntasing Crop Production in Eastern India' 
was launched in 2002-03. The objective of the scheme is to 
increase production and productivity of crops through 
exploiting abundant ground/surface water in the Eastern 
India. Under the scheme, assistance is provided forti) 
installation of. Shallow Tube Wells (SlW) with pumping sets, 
(ii) electricldieseI water pumpirlg sets, (iii) Low Lift Irrigation 
PoinIs(LIP), and (iv) dug wells in hUIs and plateau regions. 
The scheme is being implemented in Assam. Arunachal 
Pradesh, Bihar, Chhattisgarh, Jharkhand, Manipur, Mizoram, 
Orrissa. West Bengal and Eastern Uttar Pradesh. The scheme 
is a back-ended cracit linked one and is being impIemeIlted 
through the National Bank for Agricultural and Rural 
Dewlopment. 

Statement 

Country Paddy Production (Million Tonnes) 

2001 2002 2003 

China 119.31 176.34 166.42 

India 140.01 107.60 132.01 

Indonesia 50.46 51.49 52.08 

Bangladesh 36.27 37.85 38.06 

Vietnam 32.11 34.44 34.52 

ThaIland 26.52 26.06 27.00 

Myanmar 21.91 22.78 24.64 

Phillipines 12.96 1327 14.03 

Brazil 10.18 10.46 10.20 

Japan 11.32 11.11 9.74 

World 598.17 569.53 589.13 

fTransIalion/ 

DIaeues In Child Labourers 

1757. SHRiNARENDRA KUMAR KUSHAWAHA :WIR 
the Minister of LABOUR AND EMPLOYMENT be pleased to 
state : 

(a) the names of the various diseases which the 
child labourers working in hazardous industries have been 
found affected with; 

(b) whether such child labourers are given medical 
facilities by the industries; and 

(c) if so, the deQ.-iJs thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAe) : (a) Ministry of Labour 
is concerned with the enfon::ernent of Child Labour (ProhIbition 
& Regulation) Act, 1986 and rehabilHatlon of children 
withdrawn from work. Respiratory Diseases! SIdn Diseases, 
MuscuIo-skel~1 disorders, Eye disorders, Psychological 
disorders e;' some 01 the cflS88S8S which have been repprted 
to effect child labour working in hazardous industries. 

(b) and (c) The concerned authorities take all necessary 
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steps In the prevention and treatment of the diseases aflecting 
working children which come to their notice. 

[English} 

Development of AJanta and Ellora 

1758. SHRI ADHALRAO PATIL SHIVAJIRAO : Win the 
Minister of TOURISM be pleased to state : 

(a) whether the government is planning to develop 
Ajanta and Ellora under phase-II programme : 

(b) if so, the details thereof; and 

(c) the time by which the said plan Is likely to be 
implemented alongwith funds proposed to be provided to the 
State government during the current year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHAIMATI RENUKA CHOWDHURY) : (a) to (c) 
Yes, Sir. A loan Agreement between Government of India 
and Japan Bank for Intematlonal Cooperation(JBIC) was 
signed on 31 st March 2003 for a loan amount of Japanese 
Yen 7331 million to develop Ajanta Ellora under Phase-II 
programme. The locations to be covered under this project 
are Pithalkora, Aurangabad, Daulatabad, Patnadevi, Lonar, 
Nasik, Pune, Etephanta Caves, Bhaja and Bhedsa, Shivneri, 
Malshej and Kolvan besides Ajanta and Ellora. The project 
implementation has started and the project is scheduled to 
be completed by end of June, 2008. 

Migration of Olr LIons 

1759. SHRI CHANDRAKANT KHAIRE : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 

state: 

(a) whether lions from natural habitat in the Sasan 
Gir Sanctuary area are migrating to places including the 
coastal belt; 

(b) if so, the details thereof alogwith the reasons 

therefor; and 

(c) the steps taken to protect the migrating Gir lions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS(SHRI NAMO NARAIN 
MEENA) : (a) and (b) Yes, Sir. As reported by Govemment of 
Gujar&t, lions are migrating beyond the Glr National Park due 
to the tendency of expansion of their home zone, which is a 

natural process for healthy growing populations. 12 lions 
were reported from coastal areas during the population 
estimation exercise in April, 2005. 

(c) Protection is extended for lions in all the areas 
including coastal zones by the State Forest Department 
through regular patrolling and awareness campaigns. 

To provide maximum protection to lions, the species 
has been included in Schedule-I of Wildlife(Protection Act, 
1972. 

[Translation} 

High Level Core Group 

1760. SHRI RAGHUVEER SINGH KOSHAL : Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the Govemment has constituted a high 
level core group under the Charimanship of Labour Secretary 
to fulfil its commitment under the Common Minimum 
Programme (CMP); 

(b) if so, the details with regard to the labour related 
issues under the CMP; 

(c) whetherthe high level core group has ever made 
any suggestions or recommendations to the Govemment; 
and 

(d) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) : (a) to (d) A Core 
Group comprising of officials of the Ministry of Labour and 
Employment has been constituted under the ChairmanshiD 
of Secretary(Labour and Employment) with a view to monitor 
the implementation of the policies/programmes contained in 
the National Common Minimum Programme concerning this 
Ministry, which include to enhance the weHare and well being 
of worker, particularly, those in the unorganized sector, to 
ensure fullest implementation of minimum wage laws for 
farm labour, to strive for elimination of child labour, to pursue 
a dialogue with industry and trade unions for review of labour 
laws with a view to harmonize and streamline procedures 
etc. 

The Core Group monitors the progress made by the 
concemed Divisions in implementation of the above policy 
pOints in its meetings. 
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(EnglIsh] 

Wlthdnlwal otT .... Mel ee.. 
from F.P.I. 

1761. SHRI SUBODH MOHITE : Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to stale : 

«a) whether the Government has decided to 
withdraw aU the taxes and cess from Food Processing 
Industries(FPI) for next 15 years; 

(b) if so, the details thereof; 

(c) whether the Govemment has formulated any 
plan to revive closed food processing units in the country 
especially in Maharashtra; 

(d) if so, the details thereof; and 

(e) the financial assistance provided by the 
Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAy) : (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) and (e) Do not arise. 

[Translation] 

1762. SHRI KAlLASH MEGHWAL : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to refer to the 
reply given to unstarred Question No. 173 dated Juty 25, 
2005 regarding CIPET centres and state : 

(a) whether the Government has taken finaJ decision 
for setting up of Central Institute of Plastic Engineering and 
Technology (CIPET) Centres in Rajasthan and other States 
during 2005-06; 

(b) if so, the details and location thereof, State-
wise; 

(c) the funds allocated for the purpose, State-wise; 
and 

(d) the time by which it is likely to be eel up? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL(SHRI RAM VILAS PASWAN) : 
(a) The 'in-principle' approval of the Planning Commission for 
setting up three new Centres of CIPET in the States of 
Rajasthan, Haryana and Maharashtra was conveyed to the 
Department of Chemicals & Petrochemicals in October, 2005. 
The Department of ChemIcals & Petrochemicals has initiated 
action for approval of the Expenditure Finance 
Cornmittee(EFC) In consultation with the Ministry of Anance 
and Planning Commission for setting up these Centres. 

(b) As conveyed by the respective State Govern-
ments, the CIPET Centre in Rajasthan would be set up at 
Jaipur, in Haryana at Panipat and at Aurangabad in 
Maharashtra. 

(c) The Planning Commission has provided As. 15 
crore in the Budget of Department of Chemicals & 
Petrochemicals for setting up new Centree in Haryana, 
Rajasthan and Maharashtra during 2005-08 at a cost of Rs. 
S crore each. However, the EFC will decide the amount to be 
released. 

(d) Normally, it takes three years for setting up a 
new Centre of CIPET, after the approval of the Government 
of India. 

(English] 

ConstructIon of Sea Walla 

1763. SHRI P. RAJENDRAN : Will the Minister of 
WATER RESOURCES be pleased to state : 

(a) whether the Government is aware that 580 Km 
long sea coast line of Kerala is under threat of sea erosion 
and that over 100 KIn long area is severly affected by heavy 
erosion during the monsoon season endangering lives and 
causing destruction of crops and dWellings; 

(b) If 10, whether the Government has taken any 
steps for ~ permanent solution to this problem; 

(c) if so, whether the Government of Kerala has 
submitted any fresh proposal to the Union Government 
regarding the consIIUCtion of sea walls throughout the coastal 
area; and 

(d) if so, the action the Government has taken In 
this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
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MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) Yes, 
Sir. 

(b) to (d) Twelfth Finance Commission has awarded 
Rs. 175 crore for coastal zone management under State 
specific grant for the period 2005-2010 for construction of 
new sea wall and reformation of the already constructed sea 
wall. A proposal amounting to As. 216.96 crore was also 
submitted by the Government of Kerala for inclusion in the 
National Coastal Protection Project(NCPP). However, 
considering the severity of sea erosion problems in certain 
reaches, Government of India has taken up a Centrally 
Sponsored Scheme (CSS) for anti-sea erosion works in critical 
areas in March 2004 on pUot basis with an estimated cost of 
Rs. 20.64 crore. This in::ludes anti-sea erosion works of 
Kerala State also. 

Eseential CommodHles for 
Tribal Area. 

1764. SHRI PARSURAM MAJHI : Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 
be pleased to state : 

(a) whether the Govemment has identified the tribal 
areas in various States facing shortage of essential 
commodities; 

(b) if so, the details thereof, State-wise; and 

(c) the steps taken to overcome the shortage? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN) : (a) to (c) State 
GovernmentslUTs work out the requirements of foodgrains 
and other essential items on the basis of number of 
beneficiaries identified by them for distribution under the 
Public Distribution System(PDS) to the card holders i1'lCluding 
those in the tribal areas. Central Government is allocating 
food grains to the StateslUTs .. 35 kgs. per family per month 
to Antodaya Anna Yojna(AAY), Below Poverty Line(BPL) and 
Above Poverty Line(APL) families on the basis of 1993-94 
poverty estimates of Planning Commission as projected by 
Registrar General of India as on 01.03.2000 or on the basis 
of number of beneficiaries identified by StatelUT Governments 
and ration cards issued, whichever is less. Kerosene(SKO) 
allocation is made to the State GovernmentslUTs for further 
distribution under the PDS network on a historical basis. In 
accordance with the policy adopted by the Central 

Govemment in 2000, Kerosene(SKO) allocation for distribution 
under the PDS was reduced every year beginning 2001-02 
till 2003-04, taking into account the number of LPG 
connections released in each State/Union Territory. While the 
initial allotment for 2004-05 was based on the criteria adopted 
hitherto, additional allocations were made during the year to 
meet emergent demand. For the year 2005-06, allocations 
have been maintained at the level of 2004-05, including 
additional allocation made during that year. Central 
Government have not been reported by the State/UT 
Governments about the shortages of allocation of foodgrainsl 
other Essential Commodities in the tribal areas. 

Development of Nandan Kanan 
In Orissa 

1765. SHRI JULAL ORAM : Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Government has drawn up any 
master plan for the development of Nandan Kanan in 
Bhubaneshwar; 

(b) if so, the details thereof; and 

(c) the amount earmarked under the plan? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a) to (c) 
Development of places of tourist interest In the States is 
primarily the f8Sponslbility of State Governments. However, 
for development of infrastructure, Ministry of Tourism provides 
Central Fmancial Assistance for tourism related projects on 
the basis of projects identified every year in consultation with 
the State Governments. 

Orissa Tourism has engaged ITDC to prepare a Master 
Plan for development of the Golden Triangle of Orissa 
comprising Bhubaneshwar-Puri-Konark. The Master Plan will 
also cover Nandan Kanan, which is in close proximity to the 
city. 

Visit of Experts from C.W.C. at 
Stamley Reservoir 

1766. SHRI K.C. PALANISAMY : Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the technical experts from Central Water 
Commission (CWC) has visited Stamley Reservoir in Mettur 
recently; 

(b) if so, the details thereof; 
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(c) whether the cwe is considering placing a 
computer simulated mathematical mode mechanism to ensure 
uniform water of gauging between the Krishnarajasagar Dam 
in Kamataka and the Stamley Reservoir in Tamil Nadu; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) to (d) 
The standing Committee of Experts was constituted to 
reconcile the differences in flows measured at Billigundulu 
and inflows at Mettur reservoir of Tamil Nadu. The Standing 
Committee of Experts in its 7th meeting held in June, 2004 
decided to constitute a Sub-committee consisting of officers 
of Cauvery basin States and Central Water Commission. 
One of the terms of the Sub-committee is to identify a software 
suitable for mathematical simulation from Kollegal to 
Billigundulu and from Billigundulu to Menur to simulate inflows 
at 8i1Iigunduiu and Menur reservoir. The Sub-<:ommittee during 
its 1 st and 2nd meeting held in 2005 discussed the issue of 
identification of suitable software for mathematical simulation. 
The Members of the SUb-commlttee also visited Stanley 
reservoir in Mettur on 5.10.2005 during its second meeting. 

()bIections by NeIghbouring Countries 
on Rlver-Unking Project 

1767. SHRI RANEN BARMAN : Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether objections against the river-linking 
project are being raised by neighbouring countries; 

(b) if so, the names of the countries and the nature 
of objections raised; 

(c) the forumz(s) utilized by them to raise their 
objections; 

(d) whether the basis of such objections have been 
examined; and 

(e) If so, the outcome thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) Yes, Sir. 

(b) Bangladesh feels that inter-linking project would 

deprive them of sufficient water for their needs in the context 
of rivers of Himalayan region. 

(c) Government of Bangladesh has expressed 
apprehension at the proposal of linking rivers in bilateral 
meetings. The issue was discussed in the 35th meeting of 
the Joint Rivers Commission held in New Delhi in September, 
2003. Similarly, the Bangladesh Prime Minister raised this 
issue during a bilateral meeting with our Prime Minister on 
the margins of Bangladesh, India, Myanmar, Sri Lanka and 
Thailand Economic Co-operation (BIMST-EC) summit in May, 
2004. It was raised also during the Foreign Office 
Consultations in June, 2005. 

(d) and (e) The Government of India has assured the 
Bangladesh side that the project was at the conceptual stage. 
UPA Government gave emphasis in National Common 
Minimum Programme (NCMP) for peninsular component only 
and therefore apprehension of Bangladesh is not relevant at 
this stage. The Government of India has also stated that it 
would not take any unilateral action, which would harm the 
interest of Bangladesh. 

[Translation] 

Aueument of Export of Drugs 

1768. SHRI MUNSHI RAM : Will the Minister of 
CHEMICAlS AND FERTILIZERS be pleased to state : 

(a) whether Pharmaceuticals Export Promotion 
Cell(PEPC) set up by the Government has made any 
assessment about quantum of export by indigenous 
pharmaceutical industries and qUality of drugs being 
manufactured by them; 

(b) if so, the details and outcome thereof; 

(c) whether there is an increase in 1he export of 
drugs, pharmaceuticals and chemicals during 2004-05 as 
compared to 2003-04; 

(d) If so, the percentage of increase recorded during 
the said period; 

(e) wheIher the Government proposes to allocate 
funds for establishing the drug eector as a global producer of 
drugs; 

(f) if so, the detaUa thereof; and 

(g) If not. the reasons therefor? 
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THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) No Sir. 

(b) In view of (a) above, does not arise. 

(c) Yes, Sir. The export of drugs, pharmaceuticals 
and fine chemicals during 2003-04 was 15213.24 crores 
whereas the export of drugs during 2004-05 is 16681.14 
crores which is 1487.90 crores more as compared to 2003-
04. 

(d) The percentage of increase during the said 
period is 9.65% approx. 

(e) to (g) The Government is providing various fiscal & 
non fiscal incentives and allocating funds for promotion of 
Pharmaceutical Industry. This has assisted Indian pharma 
Industry in emerging 88 a global drug producer over the 
years. 

{English] 

Uft Irrigation p~ of Kamataka 

1769. SHRI IQBAL AHMED SARADGI : Will the 
MInIster of WATER RESOURCES be pleased to state : 

(a) whether the lift irrigation projects of Kamataka 
have been languishing due to paucity of funds; 

(b) if so, whether inspite of Govemment sanctioning 
funds, major IrrigatiOn and lift irrigation projects remain 
ignored; 

(c) if so, the details of projects not completed due 
to paucity of funds in Kamataka; 

(d) whether the Government proposes to provide 
required financial assistance to the State Government to 
Implement the projects in the State; and 

<e> if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEY) : (a> No, Sir. 

(b) The State Govemment has reported that major 
Irrigation projects and lift irrigetion projects In the State are in 
prograas 88 per the programme drawn and allocation of 
funds for the current year. 

(c> Does not arise. 

(d) The Central Government launched the 
Accelerated Irrigation Benefits Programme(AIBP) in 1996-97 
to provide Central Loan Assistance(CLA) with the objective 
to accelerate the implementation of such approved major/ 
medium irrigation projects which were in an advanced stage 
of completion and beyond the resources capability of the 
State Governments. Under the programme, CLAlgrant of 
Rs.2403.92 crore has been provided upto November,2005 
for 8 major/medium irrigation projects. 

Announcement of MSP for Khanf Crops 

1 no. SHRI S.K. KHARVENTHAN : Will the 'Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has announced 
Minimum Support Prices for various Kharif Crops during 
2005-06; 

(b) if so, the comparative figures for the year 2004-
05 and 2005-06,. crop-wise; and 

(c) the steps taken by the Government to ensure 
adequate availability of Kharif Crops in the country? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a) and (b) Yes, Sir. The 
Government has announced the Minimum Support Prices for 
various Kharif crops of 2005-06 season. A statement Indicating 
the comparative figures for 2004-05 and 2005-06 is enclosed. 

(c) The Govemment organizes purchase operations 
through public and cooperative agencies such as Food 
Corporation of India (FCI),Cotton Corporation of India (CCI), 
National Agricultural Cooperative Marketing Federation 
(NAFED), besides other agencies designated by the State 
Govemments. The designated central nodal agencies are 
required to intervene in the market for undertaking 
procurement operations with the objective that the market 
prices do not fall below the MSPs fixed by the Govemment 
and farmers continue to grow these crops. 

Stat.ment 

Minimum Support Prices of Kharif Crops 
(According to Crop Year) 

SI. No. Commodity Variety 2004-05 2005-06 

2 3 4 5 

Common 560 570 
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2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

2 3 4 

Paddy Grade 'A' 590 

Jowar 515 

Bajra 515 

Maize 525 

Ragi 515 

Arhar (Tur) 1390 

Moong 1410 

Urad 1410 

Cotton F-414iH-777/J34 1760 

H-4 1960 

Groundnut in 1500 
shell 

Sunflower 

seed 

Soyabean 

Sesamum 

Nigerseed 

1340 

Black 900 

Yellow 1000 

1500 

1180 

Indo-US Collaboration In 

Agriculture 

5 

600 

525 

525 

540 

525 

1400 

1520 

1520 

1760 

1980 

1520 

1500 

900 

1010 

1550 

1200 

1n1. SHRI RAYAPATI SAMBASIVA RAO : Will the 
Minister of AGRICULTURE be pleased to state : 

(a) whctther the farm pacts to provide fillip to bi0-
tech draught resistant seeds is being considered under the 
Indo-US coDaboration in agriculture; 

(b) If so, whether "magic seeds- distributed by 
International Agricuftural Research Centnta of the Rockefeller 

and Ford Foundations is focused for the PUrpoM; and 

(c) if so. the extent to which this Indo-US agriculture 

collaboration has helped and Hkely to Improve the agricultural 

production in the country? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI SHARAD PAWAR) : (a> to (c> No, Sir. 

However, a Joint declaration has been signed on 12.11.2005 

between India and US regarding support for India-US 

knowledge Initiative on agricultural education, research. 

service and commercial linkages. The initiative will focus on 

teaching, collaborative research, information, education, 

communication technologies, commercialization and 

compliance with international standards, SPS and related 

areas. 

Investment by Overaeaa Auto Industrlea 

1772. DR. M. JAGANNATH : Will the Minister of HEAVY 

INDUSTRIES AND PUBLIC ENTERPRISES be pleased to 

state: 

(.> whether certain overseas auto industries have 
shown their interest to make investment in the State of Andhra 
Pradesh; 

(b) If so, the details of projects proposed to be set 
• •• ¥ 

up by the various auto Industries In the State, location-wise; 

(c) whether the Government has cleared any 

proposal; 

(d) If so, the-details thereof; project-wise; and 

(e) the estimated cost likely to be incurred on these 
projects. project-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 

MINISTER OF STATE OF THE MINISTRY OF WATER 

RESOURCES (SHRI SONTOSH MOHAN DEV) : (a, to (el 
According to the illformaIion received from the Department· 

of Industrial Policy & Promotion, three proposals for foreign 

direct Investment In the Auto related activities in the State of 
Andhra Pradesh have beer) approved by the Government 
during January, 2002 to September, 2005. The details of 

these three propoaais are as under : 
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Sf.No. Indian Company Foreign Foreign equity Location Item %&geof 
Collaborator (As. in crore) Foreign Equity 

1. PATIL VossIoh Rail Vossloh 0.20 
Systems Pvt Ltd. WerkeGMBH, 

Germany 

2. Fisher Dynamics Fisher IflCfia Invest- 0.01 
Automotive India ment One LLC, 
Private Umited USA FISher India 

Investment Two UC, 
USA 

3. Delco Remy Remy America Inc. 0.03 
Electricals India Ltd. 

A.um G .. Cracker Project 

1n3. SHRI ANANORAO VITHOBA ADSUL : 
SHRI ADHALRAO PATIL SHIVAJIRAO : 
SHRIRA~PRAKASHVERMA: 

SHRI M. K. SUBBA. : 

WIll the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state : 

(a) whether the Govemment has taken any decision 
to invest for implementation of the proposed Assam Gas 
Cracker project; 

(b) if so, the details thereof; 

(c) whether any feasibility study has been 
conducted; 

(d) if so, the outcome thereof; and 

(e) the time by which the project Is likely to be 
implemented? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (e) Based on a feasibility study got conducted by GAIL, 
the Public Investment Board has recently recommended 
setting up of the Assam Gas Cracker Project. 

The note for the approval by the Cabinet Committee on 
Economic Affairs will be submitted after obtaining comments 
from eOllCemed MinistrieslDepartments. 

(d) and (e) The draft Cabinet Note has ~n circulated 
to the concemed Ministries/Departments for comments. In 

Hyderabad RallwaylTramway 51.00 
(Twin Cities) Fixtures and Fitting 

Hyderabad Engineering and 100.00 
(Twin Cities) manufacturing 

Andhra Pradesh Auto Electricals 48.40 

case the project is approved by CCEA it will take five years 
for the implementation. 

Moclemiution of HMT Units 

1n4. SHRI P. C. THOMAS: 
SHRIMATI C. S. SUJATHA : 

Will the Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state : 

(a) whether there is any scheme for modernization 
of various units of Hindustan Machine TooIs(HMT) particularly 
HMT Kalamassery Unit of Kerala; 

(b) if 80, the details thereof; 

(c) whether there is also any proposal to increase 
emoluments of employees working in HMT; 

(d) if 80, the details thereof; and 

(e) if not, the reasorlS therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEy) : (a) and (b) 
The case of HMT Machine Tools Limited for revival, 
restructuring and modernization(which includes Kalamassery 
Unit) has been recommended by the Board for Reconstruction 
of Public Sector Enterprises(BRPSE) for consideration of 
Govemment. 

(c) to (e) The issue of increase of emolument of 
employees can be taken up by the company only when its 
financial position improves. 
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Invotvement of 1.I.T.s and 1.I.M's In 
Promoting Consumer Protection 

1775. SHRI RAVI PRAKASH VERMA : 

SHAI ADHAlAAO PATIL SHIVAJlAAO : 

SHRI ANANDAAO VITHOBA ADSUL : 

Will the Minister of CONSUMER AFFAIAS; FOOD AND 
PUBLIC DISTRIBUTION be pleased to state : 

(a) whether the Government has decided to involve 
the Indian Institutes of Technology (liT) and Indian Institutes 
of Management (11M) to promote consumer protection in the 
country; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the Government has chalked out 
measures to evolve a convergent approach in consumer 
protection by drawing up a responsive and proactive consumer 
protection regime in the country; 

(d) if so, the details thereof; and 

(e) the other steps taken by the Government for 
promoting consumer protection? 

THE MINtSTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDJN) : (a) to (e) Consumer 
Protection has been identified as a thrust area for priority 
action by the Govemment. The Department has therefore 
decided to involve feading institutions in the country like lIT 
and IIMs, with a view to address major concerns of consumers 
in some critical areas which require technical upertise of 
high order. This Department has also requested all Ministries! 
DepartmentslState Governmentsllndustry Associations etc. 
to place proper mechanisms in different sectors for settlement 
of consumer complaints. 

[Translation1 

AUlsblnee for SettIng up of 
Cold Storage by NHM 

1776. SHRI JIVABHAI A. PATEL: 

SHRI BIR SINGH MAHATO : 

WiD the MInister of AGRICULTURE be pleased to 
state: 

(a> whether any assistance has been provided for 
setting up of cold storage in the country by the National 
Horticulture mission (NHM) since iIa inception; 

(b) if so, the details thereof, State-wise; 

(c) whether several irregularitiesldiscrepancies hava 
been noticecl in the matter of providing the said assistance; 
and 

(d> if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHAAAD PAWAA) : (a) and (b) The 
centrally sponsored Scheme on "National Horticulture 
Mission(NHM)" was launched during the Tenth Plan with 
effect from May, 2005, under which, there is provision for 
setting up Infrastructure for Post Harvest Management like 
pack houses, cold storage units and Controlled Atmosphere 
(CA) storage units. The National Horticulture Board (NHB) 
has been identified as a National level Agency for 
implena1ting the coIc:I storage components Of NHM during 
the current financial year and funds to the tune of As. 27.00 
crores were released to NHB during October, 2005 for setting 
up cold storage units in the States covered under the Mission. 

(c) and (d) The implementation of the programme is 
yet to be commence, therefore, the matter of irregularitiesl 
cflSCrepancies does not arise. 

{English] 

Los ... Incurred by liSCO 

1 m. SHRI RAGHUNATH JHA : Will the Minister of 
STEEL be pleased to state: 

(a> whether Indian Iron and Steel Company (liSCO) 
Bumpur has suffered heavy Ioases Of} account of short 
receipt of coal Chinakuri Colliery of the Eastern Coal FleIds 
Umited; 

(b) if so, the detalls thereof; 

(c) . whether any enquiry has been condl.IcJed in 
this regard; 

(d) if so, the outcome thereof; and 

(e) the follow-up action takenAhereon? 
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THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) and (b) Yes, Sir. Indian Iron and Steel Company (liSCO) 
suffered a loss of approximately Rs. 3. n crore due to faulty 
weighbridge at Chinakuri No.1 Colliery of Mis Eastern Coal 
Fields Umlted(ECl) which resulted in short loading. The 
details are as follow : 

Period Shortage 

% MT 

2000-01 2 974 

2001-02 6.3 3547 

2002-03 9.3 5523 

11.9 3070 

2004-05 12.16 5561 

(c) and (d) Yes, Sir. The Enquiry Committee concluded 
in its report that this was a case of system failure at the 
colliery end and recommended as foIIows:-

(e) 
below : 

(i) MIs ECl to arrange commissioning of a fully 
computerized and electronic weighing system 
with auto printing arrangement. 

(ii) To accept liSCO's weighment for billing purpose 
till such time as the electronic system is 
installed. 

(iii) To arrange for armed escorting of rakes. 

The follow up actions have been taken as given 

(i) Mis ECl has started weighment in Motion 
Electronic Weighing System since February, 
2005 bringing down shortages within acceptable 
norms. 

(ii) Claims for refund of amount paid for the 
shortages have been filed with Mis ECl by 
liSCO. 

(iii) The job of escorting of rakes has been finalised. 

Cleaning of Mahanadl ..,d Brahmanl Rivers 

1 n8. SHRI B. MAHTAB : Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

(a) whether the cleaning of polluted Mahanadi and 
Brahmani rivers has been completed; 

(b) whether funds aHocated for the purpose have 
not been utilized; and 

(c) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA) : (a) to (c) To improve the water quality of rivers 
Mahanadi and Brahmani, three towns of Orissa namely; 
Cuttack, Talcher and Dharmshala have been included under 
the National River Conservation Plan (NRCP). The sanctioned 
cost for various pollution abatement works in these towns is 
As. 23 crore. So far, a central grant of As. 8.11 crore has 
been released for implementation of NRCP Schemes in 
Orissa .• The State Government has spent an amount of Rs. 
5.70 crore till September, 2005. These projects are at various 
stages of progress. The Central Government is regularly 
monitoring the progress of the project. 

Pendlnglrrlglltion Projects 

1779. SHRI BADIGA RAMAKRISHNA :WiH the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether a number of irrigation projects of Andhra 
Pradesh are pending clearance with the Central Water 
Commission (CWC); 

(b) if so, the details thereof including the period of 
their pend8ncy; and 

(c) the reasons therefor and the time by which the 
projects are likely to be cleared? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF ·STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRl SONTOSH MOHAN DEV) : Ca) to (c) 
Out of 32 irrigation/multipurpose project proposals received 
from Government of Andhra Pradesh 15 irrigationl 
multipurpose projects are under various stages of appraisal 
and 17 irrigation projects have been techno-economically 
accepted by the Advisory Committee of Ministry of Water 
Resources subject to compliance of few observations. The 
details of these 32 projects are in the statement enclosed. 

The time taken for clearance of projects depends upon 
the promptness with which the State Government arrange 
compliance to the observations of Central appraising 
agencies. 
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SfatemMt 

51. No. Name of projects Major/ RIver! District Benefited Date of Benefits Estt. Cost Category 
Medium Basin racelpt (Th.ha.) (As. Cr.) 

2 3 4 5 6 7 8 9 

1. Nettampadu Lift Major Krishna Mahaboob Nagar 11flOOO 10.926 134.30 A 
Irrigation Scheme 

2. Kalwa Kurthi Lift MaiOr Krishna Mahaboob Nagar 11flOOO 20.234 380.00 A 
Irrigation Scheme 

3. Srifamsagar Stage-II Major Godavari Warangal. NaIgonda. 212004 & 178.07 1000.00 A 
Khammam, Adilabad 512004 

4. Godavari Lift Major GodavarI Warangal. NaIgonda. 1012004 285.724 5216.34 A 
Irrigation Scheme Karim Nagar & Medak 
(Devadula) 

5. GoIlavagu Reservoir Medium GoUavagul Acllabad 612001 3.845 39.58 A 
Godavari 

6. RaHivagu Reservoir Medium RaDivaguI Adilabad llI2oo1 2.430 26.75 A 
Godavari 

7. Nilwai Res8rYoir MecfIUrTl PeddavaguI AdiIabad 912001 5.260 48.90 A 
Godavari 

8. Malhadlvagu . Medium MahadivaguI Adilabad 512002 3.440 26.44 A 
Resen/oir Project Godavari 

9. Janjhavathi Project Medium JanjhavathiI VIZianagararn 112002 9.970 121.0 A 
Nagavali 

10. Musurumilli Medium SeeIhapaIIi- East Godavari 812002 13.961 164.58 A 
Reservoir Project vaguIGodavari 

11. Pushkara Lift Ma;or Godavari East Godavari 812005 75.23 , 298.00 A 
Irrigation Scheme 

12. ArguIa Rajaram Ma;or GodavarI Nizamabad 1012005 15.699 211.45 A 
Guthpa lift Irrigation 
Scheme 

13. Tadipudi Lift .Irrigation Major Godavari West Godavari 1012005 83.599 355.08 A 

14. Alisagar LIft Maior Godavari Nlzamabad 1012005 21.nO 223.56 A 
Irrigation 

15. Indira Sagar Major Godavari East Godavari, wesi 1012005 291.114 9071.82 A 
(PoIavaram) Multi- Godavari, Krishna 
purpose PnJiect 
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1 2 3 4 5 6 7 8 9 

16. Thotapally Barrage Major Nagavalil VlZianagaram & 912001 48.563 462.00 B 

Nagavali . Srikakulam (New) 
25.90 

17. Pulichintala Major Krishna Guntur, Krishna, 7193 575 506.20 B 

Irrigation Project Prakasham, 
West Godavari 

18. Krishna Delta Major Krishna Guntur, Krishna, 1J96 576 659.16 B 

System Modernisa- Prakasham, West 

tion Godavari 

19. Shima Lift Irrigation Major Bhima/ Mahaboob Nagar 1/96 83.78 744.00 B 

Krishna 

20. Flood Flow Canal Major Godavari Karim Nagar, Warangal, 12193 102.00 1331.00 B 

from SRSP Nalgonda 

21. Jurala Major Krishna Mahaboob Nagar 9180 47.84 545.92 B 

22. Vamsadhara Project Major Vamsadhara Srikakulam 5183 50.958 275.74 B 

Stage " (Neradi 
Barrage) 

23. Pedcleru Reservior Medium E.Aowingl Vishakhapatnam 9191 6.46 26.23 B 

Sarda 

24.Palemvagu Medium Pelemvagu/ Khammam 5188 6.23 29.13 B 
Godavari 

25. Valligallu Reservoir Medium Papagnil Cuddapah 0212000 9.715 143.67 B 

Pennar 

26. Yerravagu Medium Yerravagul Adilabad 3/99 4.46 31.28 B 

Godavari 

27. Suddavagu Medium Suddavagul Adilabad 3/99 5.66 56.48 B 
Godavari 

28. Peddavagu MedIum Peddavagul Adilabad 9.915 202.60 B 

Godavari 

29.$~Res. Medium Burdakalval East Godavari 10199 4.88 46.70 B 

Scheme Godavari 

30. Surampalem Medium Burdakalval East Godavari 712000 5.12 49.50 B 

Phaae-II Godavari 



191 Written AnsweIS DECEMBER 5, 2005 to Questions 192 

1 2 3 4 5 6 7 8 9 

31. Bhupatipalem Medium Seethapallil East Godavari 712000 5.419 47.23 B 
Godavari 

32. Peddagedda Medium Vegavatil VlZianagaram 0112002 4.858 32.11 B 
Reservoir Project Nagavali 

A-Project under various stages of appraisal 

&-Project accepled by the Advisory CommIttee of Ministry of wat.r RaIIouIces subject to certain observations. 

1780. SHRI JYOTIRADITYA M. SCINDIA : Will the 

Minister of AGRICULTURE be pleased to state : 

(a) whalher irMI8tmeId in agriculture has gone daNn 
and the land resources for agriculture have come under 

strain over the years; 

(b) the extent to which investment in agriculture 

and credit faciftties for the farmers, have faHen short of 
requirement during each of the last three years and how far 
the .land for agriculture has squeezed in these years in the 
country, State-wise; 

(c) the steps taken during 2004-05 and this year to 

make good these ~; and 

(d) the fuAher· steps being taken to improve 

investment and credit fIIcIllties for agriculture? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI SHARAD PAWAR) : (a) According to 
statistics of gross capital formation compiled by Central 
Statistical Organization(CSO), the total investment in 

agriculture including aHied sector of forestry. logging and 
fishing. measured in terms of gross capital formation 

(GCF) increased in real terms (at 1993-94 prices) from As. 
15249 crore in 1993-94 to 24,188 crore in 2003-04. The agri-
culture land which is a major component of land resources 
fluctuated around 183 million hectares from 19~95 

onwards. 

(b) The position of total investment in terms of GCF 
in agricuIt&n and credit facilities extended to farmers In the 
last three years is given below : 

Trends in Investmen1 (Gross Capital Formation) 
and Credit FacllitJes 

Year 

2002-03 

2005-06 

GCF at 1993-94 
Prices 

(As. in crore) 

21500 

24186 

N.A 

N.A 

Source : CSO and NABARD 

Credit Disbursement 
(crore) (Apr.-Mar.) 

69560 

86981.00 

115242.81 

81679.58 
(upto September, 2005) 

The target of agricultural cred'1t flow for the year 2004-
05 was fixed at Rs. 1.05,000.00 erore against which the 
achievement made was As. 1,15,242.81 crore. For the year 
2005-06, the target is fixed at Rs. 1,42,000.00 crore and the 
achievement made so far upto 30.9.2005 is As. 81,679.58 
crore (57.52%). 

As regards, the agricultural land in the country, it has 
remained more or lese at the same level. The latest State-
wise Information available for last three years is given in 
Statement encIOIed. 

(c) The Government has taken number of initiatives 
which include mJlti-pronged strategy to address several Issues 
in the agricultural sector. A series of policy initiatives has 
been taken in aeveral vItaIantaslike credit, irrigation facilities, 
crop diversification, marketing infrastructure, horticulture, etc. 
to enhance production and productivity. The Government 
has underlcoled the importance of eHorts· aimed at turning 
the focus of commercial banks, regional rural banks and 
cooperative. banks towards providing credit, especia/lr 
production credit, to farm households. The other areas for 
higher investment include micro irrigation technology 
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comprising drip and sprinkler irrigation. National HomcuHure 
Mission has been taken up with focus on backward and 
forward linkages, and developmenUstrengthening of 
agricultural marketing infrastructure, grading and standar-
dization. 

(d) To improve investment in agriculture, steps have 
been taken to raise public investment in irrigation projects by 
increasing the outlay on the Accelerated Irrigation Benefit 
Programme(AIBP) from Rs. 2800.00 crore in 2004-05 to As. 
4800.00 crore in 2005-06. Similarly, a sum of As. 400.00 
crore has been provided in the Union Budget 2005-06 for 
promoting micro irrigation. 

A Comprehensive Credit Policy was announced by the 
Government on 18.08.2004 in order to double agriculture 
credit in next three years and to provide debt relief to the 
farmers affected by natural calamities. Several policy initiatives 
like broadening the scope of Kissan CredIt Cards and .revision 
in the norms of fixing scale of finance have been taken to 
meet realistic need of the farmers. A package providing tor 
restJ'lJClUrlRe debIa of farmers in distreSs and in arrears have 
been put in to operation that prOVide rescheduling of 
outstanding loana over a period of five years including 
moratorium of two years. 

Statement 

State-wise Agricultuml LandlCultivabie Land for the 
)l8al'S from 2000-01 to 2002-03 

(000 Hectares) 

State 2000-01 2001~ 2002-03(P) 

2 3 4 

Andhra Pradesh 15841 15816 15n8 

Assam 3224 3225 3225 

Bihar 6651 6642 6641 

Chhattisgarh 5608 5612 5600 

Gujarat 12354 12357 12357 

Haryana 3783 3n6 3735 

Himachal Pradesh 804 801 806 

Jammu & Kashmir 1050 1050 1050 

Jharkhand 4184 4184 4184 

1 2 3 4 

Kamataka 12916 12910 12908 

Kerala 2393 2382 2381 

Madhya Pradesh 17278 17336 17373 

Maharashtra 21125 21196 21196 

Orissa 7473 7473 7473 

Punjab 4312 4312 4312 

Rajasthan 25646 25649 25633 

Tamil Nadu 8273 8265 8251 

Uttaranchal 1416 1416 1416 

Uttar Pradesh 19389 19334 19315 

West Bengal 5899 5933 5854 

Other SlateslUTs· 3453 3326 3356 

All India 183072 182997 182845 

Note: "Other StatesI.I.JTslnclude Arunachal Pl8desh, Goa, Manipur, 
MeghaIaya, Mlzoram, Nagaland, Sikklm, Tripura, A&N Islands, 

Chandigalh, D&N HaveIi, Delhi, Daman & Diu,. Lakshadweep and 
PondIcherry. 

P-ProvIsIanaI 

Development of Tourism In 
Andemen end Nicober 

1781. DR. RAJESH MISHRA : Will the Minister of 
TOURISM be pleased to state : 

(a) whether tourism in the country has declined 
due to recent floods and earthquakes: and 

(b) if so, the details thereof and the steps proposed 
to be taken by the Government to improve the tourism? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a) and (b) 
Foreign tourist arrivals to India have registered a positive 
growth of about 14.2% during January-October, 2005 
compared to the same period of last year. In fact foreign 
tourist arrivals to India during October 2005 were about 22% 
more than September 2005. 

The State and Central Government have taken a 
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number of steps like participation in various tourism promotion 
exhibitions, launching a major media compaign in the print 
and electronic media, etc., as a result tourist Inflow has 
increased, resulting in introduction of additional flights by the 
airlines. 

1782. SHRIMATI D. PURANDESWARI : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state : 

(a) whether the North-East Region which is a 
tr8asunt box of herbs in the country is seriously hit by activities 
of bi-piracy; 

(b) if so, the details thereof; and 

(c) the steps takenlproposed to be taken to check 
and prevent large scale theft ram seeds and herbs from the 
said region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA) : (a) and (b) No, Madam. No such report has been 
received by Government of India. 

(c) To prawnt the acIB of bio-piracy, the GoYemment 
of India has enacted Biological Diversity Act, 2002. Under 
this Act, National BiodiversiIy AuthorIty has been established 
which is mandated to regulate the access of biological 
resources in the country. Under the same Act, ther'e is a 
provision of establishing State Biodiversity Board in every 
State. 

(Translation] 

VIolatIon of Environmental Rules 

1783. SHRI PRABHUNATH SINGH : 

SHRI RASHEED MASOOD : 

SHRI PUNNU LAL MCHALE : 

SHRI RAMDAS ATHAWALE : 

SHRI G.KARUNAKARA REDDY : 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state : 

(a) whether the Union Government has instructed 
State Govemmenls to identify poItuting industries in their 
respective States; 

(b) if so, the details thereof; 

(c) the reaction of the State Governments thereto; 

(d) whether the Union Government provides any 
assistance to State Governments to control ponution; 

(e) if so, the details thereof; 

(f) whether the Government proposes to set up 
environment courts to dispose of such cases; 

(g) if so, the details thereof; and 

(h) the steps takenlproposed to be taken to ensure 
compliance of the environment rules? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA) : (a) to (c) A total 2655 polluting industries have 
been identified under 17 categories by the State PoUution 
Control Boards (SPCBs)/Poliution Control Committees 
(PCCS). Out of these, 2051 have provided adequate pollution 
control measures, 325 industries have been closed down 
and 279 are defaulting ooits. The SPCBs and PCCs are 
taking necessary action against the defaulting industries. 

(d) and (e) Ministry of Environment & Forests and the 
Central Pollution Control Board provide technical and financial 
assistance to the State Pollution Control BoardslPoUution 
Control Committees for various schemes including water 
and air quality monitoring; setting up of continuous air quality 
monitoring stations; strengthening of Pollution Control Boards 
and upgradation of their laboratories. 

(f) and (g) To consider the cases on environment, 
Special CourtslDesignated Courts have been set up by some 
of the States like Uttar Pradesh, Andhra Pradesh. Rajasthan, 
Gujarat and National Capital Territory of Delhi. A few States 
like West Bengal and' Tamil Nadu have constituted Green 
Benches for this purpose. 

(h) The steps taken for ensuring compliance of 
various environmental rules include : 

• Notification environmental norms and guidelines. 

• Strengthening of the monitoring network and 
institutional capabilities to facilitate and Improve 
enforcement mechanism. 

• ~trengthening of State Pollution Control BoardsI 
Pollution Control Committees by providing technical 
and financial support. 

• Regular monitoring for environmental compliance 
and action against defaulting units. 
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[English] Area "An 

Wages for Agricultural Labourers Ahmedabad (UA) Hyderabad (UA) 

1784. SHRI MOHO. TAHIR: Will the Minister of Bangalore (UA) Kanpur (UA) 
LABOUR AND EMPLOYMENT be pleased to state: 

-Calcutta (UA) Lucknow (UA) (a) whether the Government has decided to 
increase the rate of wages for agricultural labourers; Delhi (UA) Madras (UA) 

(b) if so, whether the wages fixed for agricuttural Greater (UA) Nagpur (UA) 
labourers have also been made applicable to contract 
labourers; Area "an 

(c) if not, the reasons therefor; Agra (UA) Jamshedpur (UA) 

(d) whether different categories have been Ajmer Jodhpur 
prescribed for the agricultural labourers; and 

Aligarh Kochi (UA) 
(e) if so, the details of the wages, category-wise? 

Allahabad (UA) Kolhapur (UA) 
THE MINISTER OF LABOUR AND EMPLOYMENT 

(SHRI K. CHANDRA SHEKHAR RAO) : (a) and (b) Under the Amravati Kozhikode (UA) 
Minimum Wages Act, 1948, the rates of minimum wages 

Aurangabad (UA) Kota payable to workers in the scheduled occupation of agriculture 
in the Central Sphere have been revised and notified by Bareilly (UA) Ludhiana 
Central Government on 20.10.2005. These rates are equally 
applicable to contract laboures engaged in agriculture Bhavnagar Madurai (UA) . 
occuption in the Central Sphere. 

Bikaner Meerut (UA) 
(c) Does not arise. 

Bhopal Moradabad (UA) 
(d) and (e) A statement giving the minimum wages 

fixed by the Central Govemment for workers engaged in Bhubaneshwer Mysore (UA) 
agriculture occuption-arealcategory-wise is annexed. 

Amrltsar Nasik (UA) 
Statement 

Chandigarh (UA) Pune (UA) 
Daily tates fixed by the Centtal Govemment for Unskilled, 

Coimbatore (UA) Patna (UA) Semi-skilled, SkilltKi and Highly Skilled Worlcers engaged 
in Agriculture Occupation under the Minimum Wages Act, Cuttack (UA) Raipur (UA) 

1948 (As on 20.10.2005) 

Area Category-wise rates (Rupees) 
Durgapur Rajkot 

Unskilled Semi- SkIHed Highly 
Faridabad Ranchi (UA) 

skilled Skilled Ghaziabad (UA) Sholapi.l~ : (UA) 

2 3 4 5 Gorakhpur Srlnspr (UA) 

A 114.00 125.00 137.00 153.00 Guwahati City Surat (UA) 

8 104.00 116.00 125.00 141.00 Guntur Thiruvanantapurm (UA) 

C 102.00 107.00 115.00 125.00 
Gwal/or (UA) Vadodara (UA) 
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Indore (UA) Varanasi (UA) 

Vljayawada (UA) 

Vtshakhapatnam (UA) 

Hubli 

Jabalpur 

Jaipur 

(UA) 

(UA) Warangal 

Area 'C. wiI comprise all _ not mentioned In this list 

UA stands for UrbIw1 AggIome!atIon. 

{TransIaIion] 

Irrigation FacIlities on Cultivable Land 

1785. SHRI CHHATTAR SINGH DARBAR : Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether despite availability of adequate 
cultivable land in the country, agricuttural production is not 
up to the expectations due to lack of irrigation facilities; 

(b) if so, the facts in this regard; and 

(c) the correctiYe measures takenlproposed to be 
taken by the Government in this regard? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) and (b) The 
details of inigated area in the country are given in the enclosed 
statement. About 40 percent of the net sown area in the 
country is irrigated, remaining 60 percent being dependent 
on weather conditions. 

(c) The Government have taken several policy 
initiatives to bring more and more area under irrigation. These 
are as follows : 

• Accelerated Irrigation Benefit Programme : 

It was launched in 1996-97 to encourage the States 
for completion of on-going irrigation projects through 
Central Loan Assistance (CLA). The focus has been 
given on completion of last mile projects. In keeping 
with this need, the outlay on this programme has 
been enhanced from As. 2800 erores in 20()4.()5 to 
As. 4800 erores in 2005-06. 

• Similarly. the Scheme of micro-irrigation for 
promoting water use efficiency in Indian agriculture 
has been provided an outlay of Rs. 400 erores in 

the year 2005-06 to increase the coverage by 3 
mlRion hectares by the end of Tenth Five Year Ptan. 

Stlttement 

State-wise position on Net Irrigated AtH and Net AtH 
Sown for the year 2002-03 (Provisional) 

StatelUnion 
Territory 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhaltisgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jhart<hand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

MeghaIaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Net area 
sown 

2 

9614.5 

164.2 

2793.3 

5725.5 

4754.1 

141.5 

9621.7 

3457.9 

544.6 

732.6 

1769.2 

9837.6 

2188.5 

14517.7 

17579.4 

155.3 

230.1 

89.5 

324.4 

5680.0 

4250.0 

(Thousand Hectares) 

Net Percentage 
irrigated 

area 

3 4 

3613.7 37.6 

42.1 25.7 

173.6 6.2 

3462.1 60.5 

1068.1 22.5 

23.7 16.7 

2994.0 31.1 

2965.6 85.8 

102.1 18.7 

299.7 40.9 

163.5 9.2 

2515.3 25.6 

378.9 17.3 

4494.3 31.0 

2971.1 16.9 

40.1 25.8 

59.5 25.8 

15.7 17.6 

64.7 19.9 

1299.9 22.9 

4037.9 95.0 
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2 3 4 

Rajasthan 10807.1 4371.6 40.5 

Sikkim 107.8 9.0 8.4 

Tamil Nadu 4590.3 2309.9 SO.3 

Tripura 280.0 40.0 14.3 

UHaranchai 793.2 348.8 43.7 

UHarPradesh 16596.8 12232.1 73.7 

West Bengal 5354.2 2980.0 55.7 

Andaman . and Nicobar 17.0 0.0 0.0 
Islands 

Chandigarh 1.9 1.0 SO.2 

Dadra and Nagar Haveli 22.7 6.8 29.8 

Daman and Diu 2.0. 0.0 0.0 

Delhi 29.1 28.9 99.3 

Lakshadweep 2.7 0.8 28.9 

PondIcherry 21.6 18.7 86.7 

All India 132797.9 53131.1 40.0 

[English} 

Setting up of Steel Plant 

1786. SHRIMATI MINATI SEN : Win the Minister of 

STEEL be pleased to state : 

(a) whether an Intemational Steel Group has signed 
a Memorandum of Understatnding (MoU) with the Government 
of; Jharkhand to set up a Rs. 40,000 crore ($ 9.3 billion) 
integrated steel plant; 

(b) if so, the details thereof; and 

(c) the requirement of raw materials like iron 01'8 

and coal per M.T. of steel production? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (c) The information is being collected and wiH be laid 

on the Table of the Lok Sabha. 

Tourism Projects In Rural Areas 

1787. SHRI RAJEN GOHAIN: 

SHAI HEMLAL MURMU : 

Will the Minister of TOURISM be pleased to state : 

(a) whether the Union Government has appealed 
to MPs provide funds from MPLADS for upgradation of tourism 
projects in rural areas; 

(b) if so, the number of proposals for upgradation 
of tourism projects in rural areas received by the Government 
from Members of Parliament, till date; and 

(c) the number of proposals that have been 
approved, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a) Yes, 
Sir. 

(b) No proposal has been received from the State 
GovernmentJUnion Territories. 

(c) Does not arise. 

[Translation] 

Insurance against Transit Losses 
of Foodgralns 

178f. SHRI ASHOK KUMAR RAWAT : 

SHRI SHISHUPAL N. PATLE : 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Government has made any 
assessment regarding transit losses of Foodgrains incurred 
by Food Corporation of India (FCI) during the last three 
years; 

(b) if so, whether a grain insurance scheme has 
been initiated or proposed to be initiated to cover such 
losses; 

(c) if so, whether the Government has made any 
agreement with the insurance companies to implement the 
said scheme; 

(d) if so, whether an assessment regarding the 
benefits 6kely to be accrued from such 'insurance' has been 
made; and 
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(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) As 
per the audited accounts, the rail transit losses sustained by 
the FCI in the years 2001-02 to 2003-04 has been assessed 

in terms of quantity and value as indicated below : 

Year Quantity of loss Value %age loss 
(in Iakh MT) (in RsJCrores) 

2001-02 1.42 123.12 0.61 

2002-03 1.70 148.52 0.57 

2003-04 1.70 150.48 0.50 

(b) Looking at the magnitude of the transit losses 
and the fact that majority of the losses are caused to the 
foodgrains moved by rail, a decision has been taken with the 
approval of the Board of Directors of the FCI to provide 
insurance coverage of the losses caused to the Corporation 
through movement of foodgrains (Rice and Wheat) by rail. 
The insurance coverage has commenced from 20th 
September, 2005. 

(c) Yes, Sir. The FCI has engaged MIs. Oriental 
Insurance Company Ltd., New Delhi to provide insurance 
coverage to the movement of foodgrains (Rice and Wheat) 
ex-Punjab and Haryana Regions in the North Zone to other 

Zones of the FC!. 

(d) and (e) Yes, Sir. While examining the proposals for· 
reducing the tansit losses caused to the Fel through 
movement of foodgrains by rail, it was felt that the transit 
losses would be reduced to a large extent As per the terms 
of the Insurance Policy, 0.25% of the losses are to be 
considered as normal which are not to be paid by the insurer. 
The rate of premium approved is equaJ to the amount of 
0.25% of the value of foodgrains in transit and under insurance 
coverage. Based' on the figure of approximately As. 149 
crores of transit losses for the entire FCI reported in the 
year 2002-03 and the premium outgo of approximately 
As. 50 crores per year, it was estimated that FCI would be 
able to effect saving of the order of As. 49 crores annuaHy, 
which would mean a reduction by approximately 113rd in the 
losses. 

Rivers RowIng at Indo-Nepal Border 

1789. SHRI RAJIV RANJAN SINGH -LALANft : 

DR. CHINTA MOHAN: 

SHRI RAWI LAL SUMAN: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(8) whether the rivers flowing from Nepal to India 
especially to North Bihar generally cause floods and huge 
loss of life and property each year; 

(b) if so, whether pressure Is building on the land 
due to change in the flow of various rivers flowing at Indo-
Nepal Border; and 

(c) if so, whether the Govemment has conducted 
any study to assess the quantum of the extra water of these 
floods? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (8) and (b) 
Most of the rivers coming from Nepal to North Bihar carry 
huge quantity of slit and have tendency to change there 
course where the river beds are aggrading. The process 
does cause pressure on land at times. 

(c) Information on the quantum of extra water of 
these floods is not available. However, Central Water 
Commission operates flood forecasting stations in the country 
including rivers ftowing from Nepal. Danger level for each of 
these stations has been fixed. When the flow in the river 
crosses the danger level, It is likely to result in damages in 
the area. 

{English] 

CoastaJ Zone Management Plan 

1790. SHRIMATI KALPNA RAMESH NARHIRE: Will 
the Minister of ENVIRONMENT AND FORESTS be pleued 
to atate: 

(a) whether any proposal for the Coastal Zone 
Management Plan for Nevi Mumbai had been submitted for 
environmental clearance; 

(b) if so, the details thereof; 
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(e) whether Sukthankar Conwnittee was constituted 
to look into this matter; 

Cd) if so, the recommendations of this CommIttee in 
this regard; and 

(e) the progress made regarding its implementation 
so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA) : (a) Yes, Sir. 

(b) The Central Government had received the 
proposal from the State Government of Maharashtra seeking 
approval of the revised Coastal Zone Management Plan 
(CZMP) of Navi Murnbai on 25th November, 1998 under the 
Coastal Regulation Zone (CRZ), Notification, 1991. The 
proposal sought reclassification of certain stretches of Navi 
Murnbai from CRZ-III toCRZ-II. 

(c) Sukthankar Committee was constituted to 
examine the issues relating to Coastal Zone Management in 
the Mumbai Urban Area. The Committee also examined the 
reviaed CZMP of Navi Mumbai. 

(d) The Committee inter-alia observed that the 
revised CZMP for Navi Mumbai did not conform to the 
provisions of the CRZ, Notification, 1991 and rec:omnended 
amendment to the Notification in this regard. 

(e) The recommendation was not accepted. 

Exploitation of Children 

1791. SHRI ASADUDDIN OWAISI : Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Second Child World Congress on 
child Jabour and education was held in New Delhi in 

September, 2005; 

(b) if so, the details thereof; 

(c) whether the children from World over voiced 
horrific tales of exploitation in pornography, prostitution and 
terrorism; 

(d) if so, the detailed strategy chalked out to curb 

exploitation of chUdren in these fields; 

(e) whether the Govemment proposes to bring 

forwarded a legislation for harsh punishment to those who 
push children in these fields; and 

(f) if so, the details thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) : (a) The Ministry is 
not aware of the Second Child World Congress on Child 
Labour and education held in New Delhi in September, 
2005. 

(b) to (f) Do not arise. 

Funds for environment Conservation 

1792. SHRI JOACHIM BAXLA : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether any allocation of funds has been made 
by the Government to States for environment consevation 
and plantations during the Tenth Five Year Plan; 

(b) if so, the details thereof, State-wise; 

(c) the extent of funds utilized as on date and the 
funds yet to be utilized alongwith the reasons therefor; 
and 

(d) the directions issued to the State in tnlS regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVrRONMENT AND FORESTS (SHRI NAMa RARAIN 
MEENA) : (a) to (d) The information is being collected and 
will be placed on the Table of the House. 

Segragatlon of Blo-Waste 

1793. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether the Central Pollution Control Board 
(CPCB) has instructed all State Pollution Control Boards 
(SPCBs) to make the segregation of mercury contaminated 
bio-waste a condition for granting authorization to the health 
care centres; 

(b) if so, the details thereof; 

(c) whether the Government is considering to set 
up any institute for reduction of dioxins and mercury; and 

(d) if so, thedetai1s thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa RARAIN 
MEENA) : (a) and (b) The Central Pollution Control Board 
has requested an the State PollUtion Control Boards (SPCBs) 
and Pollution Control Committees (PCCS) of Union Territories 
to give proper attentio~ to mercury spillages in heaIthcare 
facilities in respect of collection of the spilled mercury, its 
storage and sending the same back .to the manufacturers 
and also for taking an other necessary measures to ensure 
that the spilled mercury does not become part of bio-medical 
or other solid waste generated from the healthcare facHities. 
Further, as indicated in Schedule II to the Hazardous Waste 
(Management and Handling) Rules, 1989 as amended, any 
waste containing equal to or greater than 50 mgIkg of mercury 
is a hazardous waste and the concerned generators of such 
wastes including healthcare facilities, are required to dispose 
of the same as per the provisions of the said Rules. the 
SPCBslPCCs have also been requested to bring this 
requirement to the notice of the heaJthcare facirlties and also 
ensure incorporation of an appropriate condition to this effect 
in the authorization to be granted to them under the Bi0-
medical Waste (Management and Handling) Rules, 1998. 

(e) There is proposal of setting up of an institute for 
reduction of dioxins and mercury. 

(d) Does not arise. 

Prices of Pulses 

1794. SHRI UDAY SINGH: 

SHRI ADHIR CHOWDHURY : 

WiD the Minister of AGRICULTURE be pleased to state: 

(a) whether the Government is aware that prices of 
pulses during the tast few months have gone up alarmingly; 

(b) if so, the reasons therefor; 

(e) whether there is fall in production of pulses; 

(d) if so, the details thereof aIongwith the reasons 
therefor; 

(e) whether the Government has taken any steps to 
increase the production of pulses and to check price; and 

(f) if so, the details thereon 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) and (b) The 

prices of pulses; as measured by Wholesale Price Index 
(WPI) have been fluctuating during the last one year as 
shown in the ecIosed statement. The position in recent months 
is that the WPI increased from 172.4 In April, 2005 to 189.2 
in August, 2005. It declined to 188.8 in September, 2005 and 
again increased to 191.1 in October, 2005. The price rise is 
due to decline in production and heavy buying pressure from 
millers. 

(c) and (d) The production of pulses declined from 
14.94 milr.on tonnes in 2003-04 to 13.38 (Provisional) million 
tonnes in 2004-05. The production of pulses during rabi 
season of 2004-05 were damaged at the time of harvesting 
due to unfavourable weather. However, the first advance 
estimate of production of pulses for kharif 2005-06 has shown 
some marginal increase over the kharif of 2004-05. 

(e) and (f) With the objective to increase the production. 
productivity and achieve seH sufficiency, pulses were brought 
into the ambit of the Technology Mission in 1990. An integrated 
approach has been adopted under the Mission right from 
research and development In production technology to crop 
production, post harvest and processing, price support and 
marketing. The technology Mission on Oilseeda implemented 
the National pulses Development Project (NPDP), which was 
implemented tin 2003-04. Currently the Government of India 
are implementing a Centrally Sponsored -Integrated Scheme 
of 0iIseeds. Pulses, Oilpalrn and Maize (ISOPOM) in 14 
major pulses growing States with a view to increase the 
production and productivity of pulses in the country. The 
prices were kept under check through import of pulses. During 
2003-04 and 2004-05, the import was 1.7 milrlOfl tonnes and 
1.30 milrlOfl tonnes respectively. 

StIIIMrtent 

Index rwmbers of Wholesale Prices for Pulses during 
October 2004 to October 2005 

Wholesale Prices Index for Pulses (Base : 1993-94=100) 

Months 

October-04 

November-D4 

December-D4 

January-05 

WP Index 

2 

179.9 

177.9 

176.5 

173.9 

% Change over 
preceding Months 

3 

-1.11 

-0.79 

-1.47 
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2 3 

Februray-05 170.6 -1.90 

March-OS 168.8 -1.06 

April-OS 172.4 2.13 

May-OS 177.0 2.67 

June-OS 180.4 1.92 

July-OS 187.S 3.94 

August-05 189.2 0.91 

September-05 188.8 -0.21 

OctOber-OS 191.1 1.22 

Note : The Wholesale Prices Indices for the Month of September 
and October, 2005 are Provisional. 

Source: Economic Adviser, Department of Industrial Policy and 

Promotion, Ministry of Commerce and Industry. New Delhi 

Production of Maize 

1795. SHRI BRAJA KISHORE TRIPATHY : Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Union Government proposes to 
increase the production of maize cultivation during the current 
Five Year Plan; 

(b) if so, the details of the targets fixed and plan of 
action prepared to increase the area under maize cultivation. 
State-wise; 

(c) whether the Union Government proposes to 
provide assistance to States for implementation of maize 
development programme; 

(d). if so. the details of the assistance provided to 
various States in the current plan period so far; and 

(e) the production of maize recorded so far as 
against the targets fixed by the Government. State-wise? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a). (b) and (e) 
Integrated Scheme of Oilseecis, Pulses, Oilpalm and Maize 
(ISOPOM). a Centrally Sponsored Scheme, is under 
implementation in lS major maize growing states. The scheme 
incorporates among others. erstwhile Accelerated Maize 
Development Programme. Objective of ISOPOM is to raise 
the production of maize. Under ISOPOM, targets for area 
coverage are not fixed. However, the State-wise and Year-
wise targets for maize production during the current Five 
Year Plan have been fixed and production of 146.50 lakh 
tonnes by the year 2006-07 has been targeted. The State-
wise and Year-wise details of maize production targets and 
achievements (2002-03 to 2oo5-06-Kharif-200S) and maize 
production targets for the year 2006-07 approved under 
ISOPOM are given in the enclosed Statement-I. 

(c) and (d) The details of assistance provided to States 
under Accelerated Maize Development Programme (AMDP) 
during 2002-03 and 2003-04 and under ISOPOM for various 
crops including maize during 2004-06 are given in the 
enclosed Statement-II and III respectively. 

Statement-l 

The Year-wisB (for 10th Plan) and State-wise details of maize production targets and achievements 
(2002-03 to 2005-06-Kharif-2005) and maize production targets for 2006-07 approved under ISOPOM 

(Production in lakh tonnes) 

SI.No. Name of the States Maize production 

2002-03 2003-04 2004-05 2005-06 2006-07 

Targ. Achiev.* Targ. Achiev. Targ. Achiev. Targ. Achiev.O Targets 
4th advance 1st advance 

estimates estimates 

2 3 4 S 6 7 8 9 10 11 

1. Andhra Pradesh 14.30 14.86 16.4S 24.77 16.85 19.16 17.37 16.93 17.85 
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1 2 3 4 5 

2. Bihar 14.48 13.50 16~80 

3. Chhatlisgarh 0.73 1.23 0.40 

4. Gujarat 6.20 7.93 5.25 

5. Haryana 0.35 0.29 0.37 

6. Himachal Pradesh 6.85 4.83 7.30 

7. Jammu & Kashmir 5.254.65 5.45 

8. Jharkhand 1.52 2.41 0.32 

9. Kamataka 22.00 13.43 21.80 

10. Madhya Pradesh 12.00 14.94 14.40 

11. Maharashtra 3.00 7.44 3.92 

12. Orissa 0.61 0.42 0.70 

13. Punjab 4.58 3.10 4.40 

14. Rajasthan 10.24 8.71 11.10 

15. Tamil Nadu 1.98 1.92 1.50 

16. Uttar Pradesh 17.50 8.36 16.90 

17. Uttaranchal 0.50 0.38 0.17 

18. West Bengal 0.80 0.55 0.80 

19. Sub Total 122.89 108.95 '128.03 

20. North Eastern States 

21. Arunachal Pradesh 0.46 0.56 0.49 

22. Assam 0.15 0.14 0.14 

23. Manipur 0.12 0.09 0.10 

24. Megha/aya 0.24 0.26 0.19 

25. Mizoram 0.18 0.15 0.14 

26. Nagaland 0.34 0.80 0.43 

27. Sikkim 0.58 0.53 0.46 

28. Tripura 0.02 0.02 0.02 

29. Sub Total 2.11 2.55 1.97 

30. Grand Total 125.00 111.50 130.00 

6 7 8 9 

14.40 17.30 14.29 17.90 

1.47 0.45 1.32 0.50 

8.32 5.55 6.70 5.85 

0.38 0.40 0.40 0.46 

7.30 7.60 7.36 7.90 

5.33 5.60 5.74 6.00 

3.00 0.35 2.86 0.40 

12.44 22.20 23.83 22.80 

18.53 15.10 12.53 15.60 

7.57 4.50 6.84 4.80 

0.79 0.75 1.06 0.85 

4.59 4.55 4.22 4.85 

20.69 12.35 12.62 12.75 

2.51 1.60 3.28 1.80 

13.19 17.25 14.94 17.80 

0.68 0.18 0.44 0.20 

0.97 0.85 1.51 1.05 

10 

4.36 

1.02 

5.39 

0.57 

7.30 

5.07 

2.79 

22.09 

8.95 

9.44 

2.40 

4.69 

12.82 

0.93 

11.74 

0.75 

1.00 

11 

18.10 

0.52 

6.15 

0.51 

8.50 

6.32 

0.47 

23.50 

16.00 

5.37 

0.90 

5.09 

13.06 

1.93 

18.20 

0.25 

1.15 

146.93 133.43 139.10 138.68 118.24 143.87 

0.55 0.50 NA 0.55 NA 0.60 

0.14 0.15 NA 0.16 NA 0.18 

0.10 0.10 NA 0.12 NA 0.13 

0.26 0.20 NA 0.25 NA 0.30 

0.20 0.15 NA 0.17 NA 0.19 

0.53 0.45 NA 0.50 NA 0.54 

0.57 0.50 NA 0.55 NA 0.67 

0.02 0.02 NA 0.02 NA 0.02 

2.37 2.07 2.27 2.32 3.49 2.63 

149.30 135.50 141.37 141.00 121.73 146.50 

·Leu ProductIon due to .... drought In !he counIry during the year 2002-03. 
NA : HoI avaIIebIe Ofof' Khartf 2005 only. 
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sm."..",-II 
1 2 3 4 

Stale-wise and Year-wise dlllsils of funds released during 
24. MeghaJaya 0.00 4.30 

2002-03 and 2003-04 for development of maize undef 
Accelerated Maize Development Programme (AMDP) 25. Mizoram 44.72 29.89 

(Rs. in lakhs) 26. Nagaland 0.00 4.30 

SI.No. Name of State! Agency 2002-03 2003·04 27. Sikkim 17.85 3.00 

Funds Funds 28. Tripura 13.53 15.82 
Released Released 

29. Sub Total tOO.OO 100.00 
2 3 4 

30. Grand Total 400.00 337.00 
1. Andhra Pradesh 33.75 5.00 

Statement-l" 
2. Bihar 0.00 0.00 

State-wise and Year-wise details of funds released during 

3. Chhattisgarh 6.38 10.07 2004-05 and 2005-06 to various maize growing states 
under Integrated Scheme of Oilseeds, Pulses, Oilpa/m 

4. Gujarat 0.00 2.00 and Maize (ISOPOM) 

5. Haryana 0.00 0.00 (Rs. in lakhs) 

6. Himachal Pradesh 47.57 47.27 SI.No. Name of State/Agency 2004-05 2005-06-
Funds Funds 

7. Janvnu & Kashmir 0.00 5.00 
Released Released 

8. Jhartdland 3.00 0.00 1. Andhra Pradesh 3559.97 2120.00 

9. Kamataka 42.62 4.00 2. Bihar 145.00 245.00 

10. Madhya Pradesh 3,00 20.62 3. Chhattisgarh 625.00 300.00 

11. Maharashtra so.n 15.13 4. Gujarat 1883.00 925.00 

12. Orissa 0.00 0.00 5. Himachal Pradesh 40.00 50.25 

13. Punjab 0.00 0.00 6. Jammu & Kashmir 85.00 142.50 

14. Rajasthan 20.88 50.31 7. Kamataka 2155.00 900.00 

15. Tamil Nadu 11.48 15.75 8. Madhya Pradesh 2925.00 1800.00 

51.20 
9. Maharashtra 1040.00 1312.50 

16. Uttar Pradesh 38.92 
10. Orissa 455.00 375.00 

17. Uttaranchal 10.85 10.65 
11. Punjab 52.5 87.5 

18. West Bengal 1.30 0.00 
12. Rajasthan 2000.00 1762.50 

19. SubTotal 300.00 237.00 
13. Tamil Nadu 990.00 933.75 

20. North Eastem States 14. Uttar Pradesh 765.00 532.50 

21. Arunachal Pradesh 10.46 15.95 
15. West Bengal 260.00 225.00 

22. Assam 0.00 4.44 Total 17000.47 11711.50 

23. Manipur 13.44 22.30 -Upto 30.11.2005. 



215 Written Answers DECEMBER 5, 2005 to Questions 216 

Mlcro-lrrigatlon FacUlties of Small 
Fanners to Promote Horticulture 

1796. SHRI K. S. RAO: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether the Government has provided micro-
irrigation facilities to small farmers to promote horticulture; 

(b) if so, the details thereof; 

(c) the number of small farmers having other 
irrigation facHities in the country like drip and sprinkler irrigation 
to produce horticulture products; 

(d) whether the Government proposes to encourage 
and provide mica-irrigation facilities to these farmers; and 

(e) if so, the details thereof? 

THE MINISTER OF AGRCUlTURE AND . MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) and (b) Yes, 
Sir. The Government has been implementing a Centrally 
Sponsored Scheme on Macro Management in Agriculture-
Supplementation/Complementation of States Efforts through 
Work Plan to promote various agricultural and horticultural 
crops under which assistance for micro irrigation involving 
drip and sprinkler irrigation was one of the component. 
Assistance under the Scheme is available to all category of 
farmers. Besides, assistance for taking up drip irrigation by 
the farmers in the North Eastern States in being provided 
under the Centrally Sponsored Scheme on Technology 
Mission on Integrated Development of Horticulture in the 
North Eastern States (TMNE) including Sikkim, Himachal 
Pradesh, Jammu & Kashmir and Uttaranchal. 

(c) TiH March 2004, an area of six lakh hectares 
have been covered under drip irrigation and anoIher 14 lakh 
hectares have been covered under sprinkler irrigation. 
However, no SU'fVf1'/ has been conducted to ascertain the 
number of smaH farmers having such irrigation facilities. 

(d) and (e) Assistance for encouraging micro-irrigation 
is being continued under TMNE. Besides, an amount of Rs. 
400.00 crore has been earmarked during 2005-06 for 
promoting micro irrigation under the new scheme on Micro 
Irrigation. 

Region 

Use of Pesttc"s by Prawn Mafia 

1797. SHRIMATI MANEKA GANDHI: WiH the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the attention of the Government has 
been drawn to the use of pesticides by prawn mafia in 
coastal areas of the country; and 

(b) if so. the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN) : (a) There are no 
reports on the use of pesticides in shrimp/prawn farming in 
the coastal areas of the country. 

(b) Does not arise. 

[Tl8IJSIation} 

Visit of Foreign Tourists 

1798. SHRI KASHIRAM RANA : 

SHRI TUKARAM GANPAT RAe RENGE PATIL : 

Win the Minister of TOURISM be pleased to state : 

(a) ih8. number of foreign tourists who visited India 
through our touriem offices abroad during the last three 
years tourism office-wise; 

(b) the expenditure being incurred on the tourism 
offices; 

(c) whether the Government have undertaken any 
review of these tourism offices; and 

(d) if so. the details thereof and if not, the ~ 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a> Details 
of. tourist arrival from different regions covered under the 
juriscflClion of the Indiatourism Offices overseas, during the 
last three years, are given below : 

TourietArriYaIs 

2002 2003 2004 

2 3 4 

North, South and Central America (Covered by oIiices in New York, Los Angeles 
and Toronto) 

459452 540128 685129 
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1 2 3 4 

Europe & UK (Covered by offices in Frankfurt, Paris, London, Milan and Amsterdam) 767411 903218 1117087 

West Asia & Africa (Covered by offices in Dubai & Johannesburg) 176019 196949 236626 

Australasia (Covered by offices in Sydney and Singapore) 

East Asia (Covered by office in Tokyo) 

(b) The expendlture'incurred by Indiatourism offices 
overseas, both for promotional/marketing activities and for 
establishment expenses, during the last three years is as 
given below : 

(As. In lakhs) 

2002-D3 2003-04 2004-05 

Plan Budget 
(for pormotional and 
marketing activtties) 

Non-Plan Budget 
(for establistvnenl 
expenses) 

5189.05 4311.09 5912.19 

1725.92 1030.99 1140.35 

(c) end (d) In view of the changing market scenario 
and 1aqUlremenls, review of thelndiatourism offices overseas 
is undertaken from time to time. 

{English} 

Mol .. Pollution 

1799. SHRI SURENDRA PRAKASH GOYAL: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether the Government has received several 
complaints against night flights at metro airports causing 
noise poOution and demanded imposition of ban thereon; 

(b) if so, the delaUs thereof; 

(c) whether the Supreme Court ha issued some 
guidelines on night flights; 

(d) if so, the details thereof; and 

(e) action taken/proposed to be taken by the 
Government to ensure compliance thereof? 

212552 242775 302339 

115424 150506 203856 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA) : (a) and (b) As per the information made available 
by Ministry of Civil Aviation, a complaint from local peopJe 
staying in Sahar Vdlage, Murnbal have demanded through 
Police Authorities that night operation of aircraft between 
10.00 p.m. and 6.00 a.m. be suspended as they create noise 
pollution. 

(c) No, Sir. 

(d) and (e) Do not arise. 

{Translation} 

Code for Building Conetructlon 

1800. SHRI HARIBHAU RATHOD: 

SHRI Y. G. MAHAJAN : 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state : 

(a) whether the National Building Construction 
Code-2005 for tha country has been fonnuIaIed; 

(b) if so, the details thereof; 

(c) the main objectives behind the formulation of 
the said code; and 

(d) the time by which the said code is likely to be 
implemented by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN) : (a) Yes, Sir. 

(b) The National Building Code of India 2005 has 
been formulated by the Bureau of Indian Standards (BIS). 
The Code lays down a set of mininun provisions for buildings 
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designed to .protecl the safety of public with regard to structural 
sufficiency, fire hazard and health (lighting and ventilation) 
aspects. It mainly contains administrative requirements, 
development control rules and general building requirements; 
fire safety requirements; stipulations regarding materials, 
structural design and construction (including safety); and 
building plumbing services. 

(c) The main objective behind formulation of 
National Building Code of India 2005 is basically to ensure 
safety of buildings costructed agalnt natural disasters and 
fire hazards. 

(d) The provisions contained in the National Building 
Code are not mandatory in nature at present. However, the 
concerned Central MinistrieslDevelopments as well as Slate 
Governments have been requested to make necessary efforts 
for implementation of the provisions contained in the Code 
by SUitably amending the relevant Acts as Building bye laws. 

Saline Water 

1801. DR. CHINTA MOHAN: 

SHRI RAMJI LAL SUMAN: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether ground water is getting saline and the 
terrain is turning into barren land in the country due to ·Iack of 
water harvesting and excessive exploitation of ground water; 

(b) if so, the names of the affected States; 

(c) the quantity of water in terms of percentage 
available in such States vis-a-vis their requirement; 

(d) whether the Government has taken any steps to 
improve the situation; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTERY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) to (c) 
Yes, Sir. Excessive exploitation of ground water in parts of 
coastal States of Gujarat, Maharashtra, Tamil Nadu and Union 
Territory of Pondicherry has led to sea water ingress resulting 
in salinisation of ground water. Instances of upcoming of 
saline water due to over-exploitation of ground water from 

the fresh ground water bearing aquifer overlying the saUne 
aquifer have also been reported from the inland salinity 
affected area of South-West Delhi. However, land has not 
been converted into barren except for some parts of Gujarat. 
Lack of water harvesting is not the cause for salinity In 
ground water. But, adoption of rain water harvesting and 
artificial recharge in the affected areas may help in improving 
the quality of groun'ij water. The State-wise position of ground 
water available and annual ground water draft is given in the 
enclosed Statement. 

(d) and (e)-water" being the State subject, it is primarily 
the responsibility of the concerned State GovernmentslUTs 
to take remedial measures to improve the situation. Step 
taken by the Governments in the respective States are listed 
below : 

StateJUTs Steps Taken 

2 

Andhra Pradesh > Government of Andhra Pradesh has 
also introduced Water, Land and Trees 
Act, 2002 to protect and conServe both 
surface and ground water for their 
sustainability. 

Gujarat 

> Aquaculture activities are also being 
monitored by a High Level Technical 
Committee. 

> A High Level Committee was appointed 
by the State Government to Study the 
salinity problem of Saurashtra and 
Kachchh region to, suggest remedial 
measures thereof. The committee has 
recommended various remedial 
measures like constructing tidal 
regulators, bandhara, ~harge trench, 
recharge well, recharge reservoirs. 
spreading channels etc. The 
construction of following works as 
suggusted by the committee has been 
taken up by the Government of Gujarat : 

> Check dams across nalas, gullies.smalI 
tributaries, etc., and deepening of 
percolation tanks under Sardar Patel 
Sahbhagi Jal Sanchay Yoina and 
Sujalam Sufalam Yojna. 
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Maharashtra 

Tamil Nadu 

2 

)- A 280 km long Sujalam Sufalam 
Recharge Canal extending from Kadana 
dam to Banas river is under 
construction. 

}> Excess surface water from Narmada 
river basin is being diverted to dry barren 
land of North Gujarat by uplifting 
Narmada water from Narmada Main 
canal through pipe lines. 

,. Constructed nos. of recharge tubewells 
in areas of excessive development of 
ground water under various schemes in 
North Gujarat. 

~ State Government has banned con-
struction of tubewells in the affected 
areas in order to prevent excessive 
exploitation of Qround water. It has also 
imposed condition or irrigating only 2 
acres per well in the affected areas. 

,. Withdrawal of ground water from Minjur 
well field has been stopped by the State 

Government. 

}> Obtaining a licence for sinking of wells 
and energizing them with pumps (>1 
HP) has been made mandatory in the 
area falling under the jurisdiction of 
Chennai Metropolitian Development 
Area. 

» Installation of rainwater harvesting has 
been made mandatory for all buildings 
in Tamil Nadu, which is likely to augment 
the ground water resources in coastal 
aquifers over the years. 

UT of Pondicherry" Ground water extraction from wells 
withng 6 km of· the coastline, for all 
purposes other than drinking, without 
the permission of the competent 
authority, has been banned by laws 
promulgated by the Government of U.T. 

of Pondicherry. 

2 

)- Installation of rainwater harvesting has 
been made mandatory for all buildings. 

Delhi ,. Central Ground Water Authority has 
notified Southwest district, where 
contruction of new wells is banned 
without prior approval of the Authority. 

)- Adoption of roof top rain· water 
harvesting has been made mandatory 
in all new buildings on plot size above 
100 sq.m. in NCT, Delhi by the Govt. of 
Delhi through amendment of Building 
Bye-laws. 

Statement 

Position of Ground Water Resources availabls and 
Annual Ground Water Draft in the States in Parts of 

which Excessive Exploitation of Ground Water Resulting 
in Salination of Ground Water has taken place 

SI. StateslUnion Net Annual Total Annual Stage of 
No. Territories Ground Ground Ground 

Water Water . Water 
Availability Draft Develop-
(BCMlYr.) (BCMlYr.) ment (%) 

(BCMlYr.) 

1. Dehli 0.28 0.48 170 

2. Gujarat 15.02 11.49 76 

3. Maharashtra 31.21 15.09 48 

4. . Tamil Nadu 20.76 17.65 85 

5. Pondicherry 0.144 0.151 105 

BCMlYr.-8i11ion Cubic MetrelYear 

Promotion of Tourism Industry 

1802. SHRI CHANDRABHAN SINGH: WtH the Minister 
of TOURISM be pleased to state : 

(a) whether the Government is considering to 
promote tourism industry in cooperation with State 
Governments; 

(b) if so, the details thereof; 
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(C) whether the GovemIMnt has proposed to invest 
1 

359 crores in the tourism Industry of different States during 
2 3 4 5 

2005-06; and 13. Kerala 1 2598.00 2078.40 

(d) if so, the details thereof? 14. Madhya Pradesh 1 1024.25 450.19 

THE MINISTER OF STATE OF THE MINISTRY OF 15. Maharashtra 1 1104.91 880.91 
TOURISM (SHRIUATI RENUKA CHOWDHURY) : (a) to (d) 

0 0.00 0.00 Ministry of Tourism provides funds for development and 16. Manipur 

promotion of tourism every year on the basis of project 17. Meghalaya 0 0.00 0.00 
proposals received from the State Governments/UT 
Administrations in consultation with them under various 18. Mizoram 0 0.00 0.00 
schemes. Rs. 359 crore has been earmarked during the year 

19. Nagaland 0 0.00 0.00 2005-06 for development of tourism infrastructure throughout 
the country. The projects sanctioned so far during the current 20. Orissa 0 0.00 0.00 
year, state-wise are as per the enclosed Statement. 

21. Punjab 0 0.00 0.00 
Sbrf&ment 

22. Rajasthan 129.26 116.33 
State-wise Tourism Projects sanctioned and Funds 

Released during the year 2005-06 of the Tenth Plan 23. Sltdcim 0 0.00 0.00 

(As. in Lakhs) 24. Tamil Nadu 8 2193.47 1415.57 

SI. StateIUT 2005-06 25. Tripura 0 0.00 0.00 

No. (as on 21.10.2005) 26. Uttaranchal 3 1039.n 831.72 

No. of Amount Amount 
27. Uttar Pradesh 7 845.15 675.38 

Project Sancd. Released 
Sancd. 28. West Bengal 2 2443.54 1850.65 

1 2 3 4 5 29. A & N Islands 0 0.00 0.00 

1. Andhra Pradesh 0 0.00 0.00 30. Chandigarh 0 0.00 0.00 

2. Assam 0 . 48.97 39.17 31. D & N Haveli 0 0.00 0.00 

3. Arunachal Pradesh 0 0.00 0.00 32. Deihl 0 0.00 0.00 

4. Bihar 0 0.00 0.00 33. Daman & Diu 2 138.58 109.66 

5. Chhattisgarh 2 518.41 415.00 34. Lakshadweep 0 0.00 0.00 

6. Goa 0 0.00 0.00 35. Pondicheny 0 0.00 0.00 

7. Gujarat 2 1253.31 562.64 Total 36 17012.84 12362.65 

8. Haryana 0 0.00 0.00 Note : This Includes the projects relating to CIrcuIts. DestiJ 1IIIkInI, 

9. Himachal Pradesh 1 30.00 24.00 Large Revenue Genetating Projects. Rural Tourism (SoflwIn 

10. Jammu & Kashmir 5 3515.37 28C)8.41 
and Hardware) Projecta. IT. Event. Fair & FestIvals Projects. 

0.00 0.00 
eNI .. Tourt.m 

11. Jharkhand 0 

12. Kamataka 0 0.00 0.00 
1803. SHRI RASHEED MASOOD : Will the Minister of 

TOURISM be pleased to stale : 
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(a) whether the Government is formulating any 
comprehensive policy for cruise tourism; 

(b) if so, whether a high power committee of 
Ministers of Tourism and Shipping has been constituted to 
consider the draft of the said policy; 

(c) if so, the details thereof and the names of sea-
shore where cruise centers are to be established; 

(d) whether foreign cruiser Supar Star Libra has 
started its business in Indian Maritime Region; and 

(e) if so, the details thereabout? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a) and (b) 
Yes sir. A High Power Steering Group has b8en constituted 
to formulate Cruise Shipping Policy for the country. 

(c) The recommendations of this Steering group 
include formation of Working Groups to look into issues like-
Immigration; Customs Clearances; Quarantine Restrictions; 
Identification of Ports; Infrastructural Facilities; Conneclivity; 
Taxation Issues; Tourism Related Issues; and Cabotage to 
develop cruise shipping policy for India. A Worldng Group 
has been constituted by Department of Shipping for 
identification of Ports having cruise tourism facilities along 
the East and West Coast of India. 

(d) and (e) Yes, Sir. Mis. Star Cruises have started 
operating its foreign cruiser Super Star Libra from Murnbai 
and Goa to Lakshadweep from September 2005. 

Migration of Birds to india 

1804. SHRI DEVIDAS PINGLE: 

SHRIS.K.KHARVENTHAN: 

Win the Minister of ENVIRONMENT AND FORESTS 

be pleased to state : 

(a) the locations in India where the migratory birds 

generally frequent; 

(b) whether there is a decrease .in the number of 
migratory birds to the country; 

(c) if 50, the details thereof during the last three 
years and thefeafter 80 far, State-wise; and 

(d) the steps taken/proposed to be taken by the 

Government to check hunting and facilitate the migratory 
birds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA) : (a) The major locations in India, generally 
frequented by migratory birds, include the Brahamputra Valley, 
Pong Dam (H.P.), Bharatpur (Rajasthan), Kashmir Valley 
Lakes, ChOka (Orrisa), wetlands in Tamil Nadu, Kerala, 
Kamataka, high aftitude lakes in Ladakh, Gangetic Plain, 
etc. 

(b) and (c) There are no reports on overall decrease in 
the number of migratory birds to the country. However, there 
are reports of Siberian Cranes not being sighted at Keoladeo 
National Park during the last three years. 

(d) Directions have been issued to all Chief Wildlife 
Wardens of StatesJUTs to step up surveillance of habitats for 
migratory birds both within and outside Protected Areas. The 
State Forest Departments are taking measures to increase 
patrolling in the areas and generate awareness among the 
people 80 that hunting of these birds does not take place. 
Necessary technical and financial assistance under the 
Centrally Sponsored Scheme is provided to the Protected 
Areas for habitat development. 

(English) 

Schemes for wet Land Farming 

1805. SHRI BALASHOWRY VALLABHANENI : Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the existing schemes related to wet land farming 
in the country: 

(b) whether wet lands are drying up in about 14 
States; 

(c) if soi, the details thereof; and 

(d) the corrective steps taken by the Government in 
this regard? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) to (d) There is 
no separate scheme on wet farming as such. However, the 
Department of Agricufture & Cooperation is implementing 
Integrated Cereal DeIIeIoprnent Programme on Rice Based 
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Cropping System Areas ('COP-Rice) and Sustainable Jute 
DeYeIopment Progranvne (SJOP) under Macro Management 
Schemes to promote Rice and Jute in different farming 
condition8 including wet land conditions. 

drinking water etc. The state-wise allocatiOfl of funds is not 
made. The details of allocation of funds (region-wise) during 
last tt\ree years are given in the enclosed Statement-II. 

Statement., 
(Translation] 

....... Scheme forWorktn of 
UnorganIeedSector 

1806. SHRI AJIT JOGI : Will ~ Minister of LABOUR 
AND EMPLOYMENT be pleased to state : 

<a) the numberofunorganisedworkersinthecountry 
at present, State-Wise; 

(b) whether the Government has formulated any 
schemes toi provide facRities related to health and hygiene, 
housing, water supply and education to the workers of ttle 
unorganised sector; and 

(c) if so, the details of funds allocated under each 
scheme duringthe last three yealS, State-wi!8 and year-wise? 

THE MINISTER OF lABOUR AND EMPlOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) : (a) Aa:oIding to the 
survey conducted by t1"te National Sample Survey 
Organisation (NSSO) during the year 1999-2000, .there 
are about 37 crore workers in the unorganised sector in 
the country. State-wise details are given in the enclosed 
Statement-I. 

(b) and (c) The Govemment has set up five welfare 
funds to provide social security to some specified groups of 
the workers in the unorganised sector such as beedi workers, 
cine workers and certain non-coaI mine workers to provide 
health care, housing, educational assistance for children, 

SI.No. 

1. 

2, 
"-P.., 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

Statement-n 

Name of the State 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Kamataka 

KeraJa 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

All Major States 

All India 

Allocation of FIJI/$ under Weltal8 Funds Act 

Year Funds· Region (Welfare Convni8si&1er)·· 

Ajmer Allahabad Bangalore Bhubaneswar Hyderabad JabaJpur 

2 3 4 5 6 7 8 

2003-04 BWWF 26789 32267 143903 64063 223029 82881 

LSDM 19728 3761 3339 6362 9956 15950 

IOMC 14863 36025 2607 15148 

No. of the Unorganised 
Sector Workers 

34076.4 

8272.5 

34823.1 

21240.7 

8507.4 

21735.7 

11234.2 

32830.3 

37481.2 

14183.1 

9039.2 

21936.3 

26370.5 

·56371.3 

25884.7 

362062.6 

369140.3 

(AS. in thousand) 

Karma KoIkata Nagpur 

9 10 11 

39912 73972 108231 

5854 1088 2186 

12986 14508 
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2 3 4 5 6 

MICA 1602 

CINE 97 723 191 

2004-05 BWWF 28759 44662 172393 76687 

LSDM 31808 4728 3653 8974 

IOMC 15867 36520 

MICA 2080 

CINE 75 1563 291 

2005.Q6 BWWF 34516 48695 175737 87270 

LSDM 24552 5669 4320 8630 

IOMC 15400 38261 

MICA 2563 

CINE 78 815 345 

°BWWF-Beedi Workers' Welfare Fund 

7 

5629 

4025 

226490 

11003 

3151 

5712 

3758 

223645 

11026 

3594 

5275 

3448 

8 

89164 

17262 

17014 

93208 

18698 

16347 

9 

5542 

61552 

5410 

16480 

5003 

62689 

6833 

25390 

5962 

10 11 

860 1980 

90025 111300 

1478 2456 

19593 

1050 2363 

98914 138710 

1491 2426 

17738 

1288 2086 

LSDM-Limestone and Dolomite Mines Welfare Fund 

IOMC-Iron Ore, Manganese Ore and ctirome Ore Mines Welfare Fund 

CtNE-CIne Workers' Welfare Fund 

MICA-Mica Mines Labour Welfare Fund 

-RegIon-States COIo'8nICI 

Ajmer~ujarat, Rajasthan and Haryana 

Allahabad-Uttar Pradesh, Himachal Pradesh, Punjab, Jammu and Kashmir and Uttaranchal 

BangaIore--Kama and KaraIa Bhubaneswar-Qrissa 
HydeIabad-Tamil Nadu and Andhra Pradesh Jabalpur-Madhya Pradesh and Chhettisgartl 

Karma--athar and Jharkhand 
Nagpur-Maharaahtra and Goa 

Pharamaceutlcal Companies Selling 

High PrIce Products 

1807. SHRI MITRASEN YADAV : 

SHRI BHUVANESHWAR PRASAD MEHTA: 

WiD the Minister of CHEMICALS AND FERTILIZERS 

be pIeaaed to state : 

(a) whether some of the big pharmaceutical 

companies are seiling their products at higher price in 
the domestic market and at cheaper rates in the foreign 

countries. 

(b) if so, the details and the reasons therefor; 

(c) the details of such pharamaceutical companies 

KoIkata-West Bengal. Assam. Tripura and Meghalaya 

identified by the Government during the last three years and 
thereafter; and 

(d) the action taken against the said pharamaceu· 
tical companies in this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (d) The prices of Indian Drug Products in the overseas 
market are dictated by commercial considerations and also 
otherfactors like market strength of a company in a particular 
therapeutic group. competitors present etc. The prices of 
Scheduled drugs and formulations based thereon. as fixed 
by the National Pharmaceutical Pricing Authority under the 
porivisons of the Drugs (Price Control) Order, 1995 are 
applicable within the country. Exporters of such bulk drugs! 
formulations are not bound to follow these prices. 
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[English] 

sale of Coal by NCCF 

1808. SHRI HEMLAL MURMU : Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 
be pleased to state : 

(a) whether the National Cooperative Consumers 
Federation of India Limited (NCCF) has been aUocaled quota 
for onward distribution and sale 01 coal by the Ministry of 
Coal; 

(b) if so, the details regarding quantity, period of 
allocation, price and the norms for distribution of the said 
coal; 

(c) the profit margin likely to accrue to NCCF as a 
result thereof during the current financial year; 

(d) the norms being followed by NCCF in appointing 
the sole indenting agent to oversee this operation; and 

<e) the reasons for not living competitive bids for 
the said purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN) : (a) Yes, Sir. 

(b) A quantity of 2 MiUion Mrs per annum has been 
allocated under non-cora sector with effect from 23.1.2004 
for onward distribution to Small Scale Industry units and 
smaIIItiny consumers. The basic price of coal varies from Rs. 
6001- to Rs. 2400/- per MT depending upon the gradelvariety 
of coal. 

(c) The profit likely to accrue to NCCF is As. 150 
lakhs approximately taking into consideration the projected 
lifting of coal till March, 2006. 

(d) NCCF does not appoint any indenting agents 
for the purpose of distribution of coal within the States. This 
is done by the State Governments concerned. 

(e) Does not arise. 

Re-lntroductlon of Old Molecule 
with a New Ones 

1809. SHRI KIRTI VARDHAN SINGH: 

SHRIMATI NIVEDITA MANE : 

SHRI EKNATH MAHADEO GAIKWAD : 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state : 

(a) whetherthe Government has come across cases 
where the Pharma companies have re-introducedlreplaced 
old molecule with a new ones and sold under the same 
brand name; 

(b) if so. the details thereof; 

(c) whether the Government has constituted any 
comrnitteeltask force in this regard; 

(d) if so, the suggestion made by the committee! 
task force; and 

(e) the action takenlbeing taken by the Government 
in this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) and (b) Approval of drug formulations alongwith their 
brand name is granted by the concerned State Ucensing 
Authorities. Manufacturers may sometime modify the 
composition of their formulation in order to improve it or to 
substitute an obsolete active ingredient while retaining the 
same brand name and indications. 

(c) No such committeellask force has been c0n-

stituted specificaHy for Ibis purpose. 

(d) and (e) In view reply to (c) above, do not arise. 

[TTanSlation] 

Lend Allotted to AIMS from 
CAlRI Premise. 

1810. SHRI JASWANT SINGH BISHNQI : Will the 
Minister of AGRICULTURE be pleased to state : 

(a) whether it has been decided to allot 10 acres of 
land to AIIMS from the CAZRI premises situated in Jodhpur 
district of Rajahthan; and 

(b) if so, the stage at which the matter stands as on 
date? 

THE MIN!STER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) Yes, Sir. 
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(b) It has been decided to surrender 100 acres of 
land at the site of the State Government for making available 
to the Ministry of Health & Family Welfare, Government of 
India. State Government of Rajasthan has been informed 
accordingly. 

Security at Tourist and Religious Places 

1811. PROF. MAHADEORAO SHIWANKAR: 

SHRI ASHOK KUMAR RAWAT : 

SHRI SHISHUPAL N. PATlE : 

Will the Minister of TOURISM be pleased to state : 

(a) whether the Gowmmenthas accorded approval 
to the scheme of providing state-of-the-art security facilities 
to the States for famous places or religious and tourism 
importance; 

(b) if. so, the details thereof; 

(c) whether such places have been identified; 

(d) if so, the total estimated amount to be spent in 
this regard; 

(e) whether this scheme is likely to be implemented 

during the current year; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a) to (f) 
Ministry of Tourism has no scheme at present for providing 
state-of-the-art security facilities to the States for famous 
places or religious and tourism importance. 

Opening of Tourism Offices Abroad 

1812. SHRI RATILAL KALIDAS VARMA: 

SHRI HARISHCHANDRA CHAVAN : 

(a) whether the Government have opened offices 
abroad ad appOinted staff for promotion of tourism; 

(b) if so, the details thereof; 

(c) the extent by which tourism registered growth 

during the last three years; and 

(d) the expenditure incurred per month on these 

officials and offices during the last three years? 

THE MINISTER OF STATE OF THE MINISTRY OF 

TOURISM (SHRIMATI RENUKA CHOWDHURY) : <a) and (b) 
Yes, Sir. The Ministry of Tourism has 13 offices overseas, for 
promoting India as a preferred destination in the important 

tourist generating markets. 

These offices are located in New York, Los Angeles, 

Toronto, Frankfurt, Paris, Amsterdam, Milan. London. Dubai, 
Johannesburg. Tokyo. Sydney and Singapore. 

(c) Details of tourist arrivals to the country during 
the last three years are as given below : 

2002 2003 2004 

Foreign Tourist 

Arrivals 

2.38 minion 2.73 million 3.37 million 

(-6.0%) (+14.3%) (+23.5%) 

(d) The Plan expenditure incurred by Indiatourism 
offices overseas, for promotional/marketing activities during 
the years 2002-03, 2003-04 and 2004-05 was Rs.5189.05 
lakh, As. 4311.09 lakh and Rs. 5912.191akh respectively, i.e. 
an average expenditure of Rs. 428.12 lakh per month. 

The Non-Plan expenditure incurred by Indiatourism 

offices overseas, on establishment expenses during the years 
2002-03,2003-04 and 2004-05 were Rs. 1725.92 latch, As. 
1030.99 lakh and As. 1140.35 lakh repectively, i.e. an average 
expenditure of Rs. 108.26 lakh per month. 

Annapuma YoJana 

1813. SHRI SUSHIL KUMAR MODI: 

SHRI KIREN RWWU : 

Will the Minister of CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) the details regarding allocation and off-take of 
foodgrains under Annapurna Yojana during the last three 
years, State-wise; 

(b) the reasons for lower off-take in Bihar under the 
said scheme; 

(c) the details regarding quantity of foodgrains 
allocated to each family under the said scheme, State-wise; 

(d) whether this quantity is proposed to be 
enhanced; 
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(e) if so. the details thereof and by when it is likely 
to be implemented; 

(f) the number of peopte being benefited under the 
said scheme; 

(gl whether the number of beneficiaries 1$ proposed 
to be enhanced; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) 
Statements showing State-wise allocation and off-take of 
foodgrains for implementing Annapuma Yojana for the last 
three years is enclosed. 

(b) In the State of Bihar, during 2003-04, a quantity 
of 15,480 lonnes of foodgrains was lifted against an allocation 
of 19,990 tonnes. During 2004-05 the tolal off-take of 
foodgrains was 15,180 toones against an aHocation of 20,000 
tonnes. In 2005-06 the Govemment of Bihar has lifted 8090 

toones (upto October, 2005) of foodgrains against an al!cation 
of 20,000 tonnes. Implementation of the scheme & off-take of 
foodgralns 1$ the responsibility of the State Government under 
the State Plan. 

(c) Under the Annapuma Scheme 10 kg. of food. 
grains per person per month are supplied free of cost to 
indigent senior citizen of 65 years of age or above. 

(d) to (h) The Annapuma Scheme was launched by 
Ministry of Rural D8118lopment In 2000-01. From 2002-03, it 
has been transferred to Slate Plan a10ngwith the National 
Social Assistance Programme comprising the National Old 
Age PensiQn Scheme & National Family Benefit Scheme. 
The funds for the transferred scheme are being reteased by 
Ministry of Finance as Additional Central Assistance (ACA) 
10 the State Plan. The have the requisite flexibility in the 
choice of beneficiaries. The State can also increase the 
number of beneficiaries but the additional funds needed for 
such enhancement are to be supplemented by the State 
Government. The number of peopte being benefited under 
the schemes is approximately 12 lakh in the country. 

Allocation and Offtake of Foodgtains under Annapuma Scheme during the year 2005-08 

(Fig. in '000 tonnes) 

SI.No. StateIUT Allocation Offtake (upto Oct., 2005) 

Rice Wheat Total Rice Wheat Total 

2 3 4 5 6 7 8 

1. Andhra Pradesh 11.18 0.00 11.18 6.51 0.00 6.51 

2. Arunachal Pradesh 0.57 0.00 0.57 0.11 0.00 0.11 

3. Assam 8.27 0.00 8.27 0.66 0.00 0.66 

4. Bihar 8.00 12.00 20.00 3.15 4.94 8.09 

5. Chbattisgarh 3.20 0.00 3.20 0.00 0.00 0.00 

6. Delhi 0.00 0.02 0.02 0.00 0.00 0.00 

7. Goa 0.09 0.00 0.09 0.00 0.00 0.00 

8. Gujarat 0.00 1.00 1.00 0.05 0.51 0.56 
." 

9. Haryana 0.00 0.00 0.00 0.00 0.00 0.00 
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2 3 4 5 6 7 8 

10. Himachal Pradesh 0.77 0.00 0.77 0.21 0.00 0.21 

11. Jammu & Kashmir 1.23 0.00 1.23 0.00 0.00 0.00 

12. Jharldland 6.59 0.00 6.59 2.30 0.00 2.30 

13. Karnataka 8.16 0.00 8.16 0.00 0.00 0.00 

14. KeraJa 3.72 0.00 3.72 2.04 0.00 2.04 

15. Madhya Pradesh 0.00 0.00 0.00 0.00 0.00 0.00 

16. Maharashtra 5.40 9.00 14.40 3.33 5.44 8.77 

17. Manipur 1.03 0.00 1.03 0.86 0.00 0.86 

18. Meghalaya 1.11 0.00 1.11 0.56 0.00 0.56 

19. Mizoram 0.31 0.00 0.31 0.31 0.00 0.31 

20. Nagaland 0.81 0.00 0.81 0.00 0.00 0.00 

21. Orissa 7.78 0.00 7.78 4.50 0.00 4.50 

22. Punjab 0.00 0.00 0.00 0.00 0.00 0.00 

23. Rajasthan 0.00 12.64 12.64 0.00 6.91 '6.91 

24. Sikkim 0.30 0.00 0.30 0.21 0.00 0.21 

25. Tamil Nadu 8.64 0.00 8.64 3.68 0.00 3.68 

26. Tripura 1.78 0.00 1.78 0.90 0.00 0.90 

27. Uttar Pradesh 0.00 42.00 42.00 0.00 25.48 25.48 

28. UttaranchaJ 1.26 0.00 1.26 0.00 0.00 0.00 

29. West Bengal 9.60 0.00 9.60 4.90 0.00 4.90 

30. A & N Islands 0.06 0.00 0.06 0.06 0.00 0.06 

31. Chandigarh 0.00 0.06 0.06 0.00 0.00 0.00 

32." 0& N Haven 0.05 0.00 0.05 0.00 0.00 • 0.00 

33. Daman & Diu 0.01 0.00 0.01 0.00 0.00 0.00 

34. Lakshadweep 0.01 0.00 0.01 0.00 0.00 0.00 

35. Pondicherry 0.00 0.00 0.00 0.00 0.00 0.00 

Total 89.93 76.72 166.65 34.34 43.28 77.62 

Note: Annual Allotment. 
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Allocation and 0fftsIce of Foodgrams under Annapuma Scheme during the year 2004-05 

(Fig. in '000 tonnea) 

SI.No. StateIUT Annual Allocation Offtake 

Rice Wheat Total Rice Wheat Total 

1 2 3 4 5 6 7 8 

1. AncIva Pradesh 11.18 0.00 11.18 10.14 0.00 10.14 

2. Arunachal Pradesh 0.57 0.00 0.57 0.45 0.00 0.45 

3. Assam 8.27 0.00 8.27 3.28 0.00 3.28 

4. Bihar 8.00 12.00 20.00 6.29 8.89 15.18 

5. Chhattiagarh 3.20 0.90 3.20 0.00 0.00 0.00 

6. Delhi 0.00 0.02 0.02 0.00 0.00 0.00 

7. Goa 0.09 0.00 0.09 0.00 0.00 0.00 

8. Gujarat 0.00 1.00 1.00 0.08 0.53 0.61 

9. Haryana 0.00 0.00 0.00 0.00 0.00 0.00 

10. Himachal Pradesh 0.76 0.00 0.76 0.52 0.00 0.52 

11. Jammu & Kashmir 1.23 0.00 1.23 0.00 0.00 0.00 

12. Jharkhand 6.59 0.00 6.59 6.43 0.14 6.57 

13. KamaIaka 8.16 0.00 8.16 0.00 0.00 0.00 

14. KeraIa 3.71 0.00 3.71 2.72 0.00 2.72 

15. Madhya Pradesh 0.00 0.00 0.00 0.00 0.00 0.00 

16. Maharashtra 5.40 9.00 14.40 6.27 6.43 12.70 

17. Manipur 1.03 0.00 1.03 0.15 0.00 0.15 

18. MeghaIaya 1.11 0.00 1.11 1.67 0.00 1.67 

19. Mizoram 0.31 0.00 0.31 0.49 0.00 0.49 

20. NagaIand 0.80 0.00 0.80 0.81 0.00 0.81 

21. Orissa 7.78 0.00 7.78 7.82 0.00 7.82 

22- PWIjab 0.00 0.00 0.00 0.00 0.28 0.28 

23. RajaIhan 0.00 12.64 12.64 0.00 12.26 12.28 

24. SIdcIm 0.30 0.00 0.30 0.15 0.00 0.15 

25. Tamil Nadu 8.64 0.00 8.64 8.64 0.00 8.64 
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1 2 3 4 5 6 7 8 

26. Tripura 1.78 0.00 1.78 1.78 0.00 1.78 

27. Uttar Pradesh 0.00 42.00 42.00 0.00 39.62 39.62 

28. Uttaranchal 1.26 0.00 1.26 1.02 0.00 1.02 

29. West Bengal 9.60 0.00 9.60 5.71 0.00 5.71 

30. A & N Islands 0.06 0.00 0.06 0.00 0.00 0.00 

31. Chandigarh 0.00 0.06 0.06 0.00 0.00 c .. 

32. D& N Haveli 0.04 0.00 0.04 0.00 0.00 0.00 

33. Daman & Diu 0.01 0.00 0.01 0.00 0.00 0.00 

34. Lakshadweep 0.01 0.00 0.01 0.00 0.00 0.00 

35. PondIcherry 0.00 0.00 0.00 0.00 0.00 0.00 

Total 89.89 76.72 166.61 64.22 68.15 132.37 

Note :BaIIed an Irdonnation received from Fel an 5.5.2005. 

AIIocIItion and 0ffIaJce of Foodgrains under AnnIIpuma Scheme during the year 2003-04 

(Fig. in '000 tonnes) 

SI.No. StateJUT Annual Allocation Offtake 

Rice Wheat Total Rice Wheat Total 

1 2 3 4 5 6 7 8 

1. Andhra Pradesh 11.18 0.00 11.18 9.46 0.00 9.46 

2. Arunachal Pradesh 0.57 0.00 0.57 0.12 0.00 0.12 

3. Assam 0.00 0.00 0.00 0.00 0.00 0.00 

4. Bihar 8.00 11.99 19.99 6.18 9.30 _15.46 

5. Chhattiegarh 0.00 0.00 0.00 0.00 0.00 0.00 

i. Delhi 0.00 0.02 0.02 0.00 0.00 0.00 

7. Goa 0.09 0.00 0.09 0.06 0.00 0.06 

8. Gujarat 0.00 0.00 0.00 0.00 0.00 0.00 

9. Haryana 0.00. 0.00 0.00 0.00 1.99 1.99 

10. Himachal Prade8h 0.77 0.00 0.77 0.72 0.00 0.72 

11. Jammu & KashmIr 1.22 0.00 1.22 0.00 0.00 0.00 

12. Jharkhand 6.59 0.00 8.59 7.19 0.00 7.19 
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1 2 3 4 5 6 7 8 

13. Kamataka 0.00 0.00 0.00 0.00 0.00 0.00 

14. KeraIa 3.72 0.00 3.72 3.72 0.00 3.72 

15. Madhya Pradesh 0.00 0.00 0.00 0.93 0.00 0.93 

16. Maharashlra 3.60 0.00 3.60 4.52 0,00 4.52 

17. Manipur 0.00 0.00 0.00 0.00 0.00 0.00 

18. MeghaIaya 1.11 0.00 1.11 0.00 0.00 0.00 

19. Mizoram 0.00 0.00 0.00 0.00 0.00 0.00 

20. Nagaland 0.00 0.00 0.00 0.00 0.00 0.00 

21. Orissa 7.78 0.00 7.78 6.24 0.00 6.24 

22- Pwljab 0.00 0.00 0.00 0.00 1.86 1.86 

23. Rajasthan 0.00 12.64 12.64 0.00 12.35 12.35 

24. Sikkim 0.00 0.30 0.00 0.02 0.00 0.02 

25. Tamil Nadu 0.00 0.00 0.00 0:00 0.00 0.00 

26. Tripura 1.78 0.00 1.78 1.79 0.00 1.79 

27. Uttar Prade8tl 0.00 42.00 42.00 0.00 38.26 38.26 

28. UttaranchaI 0.00 0.00 0.00 0.00 0.00 0.00 

29. West Bengal 9.60 0.00 9.60 4.07 0.00 4.07 

30. A & N Islands 0.00 0.00 0.00 0.00 0.00 0.00 

31. Chandigarh 0.00 0.00 0.00 0.00 0.00 0.00 

32. D & N HavaIi 0.05 0.00 . 0.05 0.04 0.00 0.04 

33. Daman & Diu 0.00 0.00 0.00 0.00 0.00 0.00 

34. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 

35. Pondicheny 0.00 0.00 0.00 0.00 0.00 0.00 

Total 56.06 66.95 123.01 45.06 63.76 108.82 

{English} iqJIemented by the Govemment for exPaneion and growth 

Ex..,..ton MCI Growth of FPI of food processing industry in the country; 

1814. SHRI G. KARUNAKARA REDDY : Will the (b) if so. the details thereof; 
........ of FOOD PROCESSING INDUSTRIES'be pleased 
10 ..... : (c) whelherthetax rates have been Inc ...... during 

<a) whether any time bound porgramme has been the IaslIWO years 10 this industry for Its expansion; and 
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(d) if so, the steps bejng taken by the Government 
to give tax relief to this industry for the expansion? 

THE MINISTER OF STATE OF THE MINISTRY OF 
F.:>OD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAY) : <a) to (d) Expansion and growth of FPI is an 
ongoing process. However, Government has implemented a 
scheme for technology upgragationlmodemizationlexpansionl 
establishment of food processing industries. Under the 
scheme financial assistance @ 25% of the project cost in 
general areas and • 33.33% in difficult areas subject to a 
maximum of Rs. 50 lakh and Rs. 75 lakh respectively is 
provided for modernization/establishment of the food 
processing industries. Fruits and Vegetable products are 
already exempted from payment of excise duty. Recently in 
200+05, for giving boost to the FPI sector, the Government 
has anowed ud~r Income Tax Act, a deduction of 100% of 
profit five years and 25% of profits for the next five years in 
case of new agro processing industries set up to process, 
preserve and package fruits and vegetables. In the budget of 
2005-06, excise duty of Re 1.00 per kg on refind edible oil 
and Rs. 1.25 per kg on Vanaspati was abolished and· custom 
duty on refrigerated vans was teduced from 20% to 10%. 

Private Employment Agencl .. 

1815. SHRIMATI MANORAMA MADHAVRAJ : Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 

state: 

(a) whether due to privatization of Public Sector 
Unclertakings and direct recruitment system of major 
employers like RaHways and Banks etc. the role of 
Employment Exchanges has become redundant; 

(b) if so, whether the Government has any proposal 
to wind up employment exchanges and assign the role to 
private placement/employment agencies; 

(c) if so, whether the Government has initiated move 
to form a panel of such private agencies/placement firms 
and to regulate their functioning; and 

(d) if so, the details thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) : (a) No, Sir. On an 
average, around 1.5 lakh placements are made by 
Employment Exchanges in a year. Besides, registration and 
placement, the Employment Exchanges are to : 

(i) coHect, compile and analyse the Employment 
Market Information; and 

(ii) Provide career counselling and vocational 
guidance to job-seekers registered. 

(b) to (d) Does not arise. 

Promotion of F.P.I. 

1816. SHRI KISHANBHAI V. PATEL: 

SHRI SUGRIB SINGH: 

Will the Minister of FOOD PROCESSING INDUSTRIES 
be pleased to state : 

(a) whether due to heavy tax on packed processed 
food and existing Mandi Laws in the country food processing 
industry has failed to achieve its targets; 

(b) if so, whether the Government proposes to 
amend the related existing system for promotion of Food 
Processing Industry; 

(c) if so, the details thereot; and 

(d) the time by which such changes are likely to be 
implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAY) : (a) to (d) Taxation and the existing Mandi laws have 
created some constraints in proper development of food 
processing industries in the country. Government has already 
initiated necessary measures and waived excise duty on turit 
and vegetable products. Recently in the year 2004-05, 
Government has allowed uncler Income Tax Act, a deduction 
of 100% of profit for five years and 25% of profit for the next 
five years in cae of new agro processing industries setup to 
process, preserve and package fruitS and vege~. Excise 
duty of 16% on dairy machinery has been fully waived for 
promotion of dairy processing industries. Excise duty of meat, 
poultry and fish products has been reduced from 16% to 8%. 
In the Budget 2005-06, excise duty of Re 1.00 per kg on 
refined edible oil ud As. 1.25 per kg on Vanaspati was 
abolished and custom duty on refrigerated vans was reduced 
from 20% to 10%. As regards the Mandi Laws the matter 
falls withing purview of State Govemments and accordingly 
they have been a~ to take necessary . action in this 
regard. 
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Allocation of Agrlcutture Sector 

1817. SHRI HITEN BARMAN: Will the Minister of 
AGRICULTURE be pleased to state: 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) No, 

(a) whether the Government is aware that there is a Sir. 
sharp decreaselincrease in the allocation of some sectors of 
agriculture in comparison to the year 2004-05; and 

(b) jf so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND Ptf8L1C 
DISTRIBUTION (SHRI SHARAD PAWR) : (a) and (b) The 
Plan outlays of the three Departments of the Ministry of 
Agriculture for the year 2005-06 were increased as compared 
with the Plan outlays for the year 2004-05 as indicated 
below: 

(Rs. in crore) 

Department" 2004-05 2005-06 

DOAC 2650.00 4179.32 

DARE 1042.00 1150.00 

DAHD&F 500.00 669.00 

MOA 4192.00 5998.32 

"Nota: DOAc-Department of Agriculture & Coope/a1Ion 

DARE-Department of Agricufturar Research & Education 

DAHD&F-Oepartment of Animal Husbandry Dairying & 
FIsheries 
MOA-Mlnistry of Agricufture 

[TlIJIISIation] 

Constitution of Integrated Rood 
Management Comml •• lon 

1818. SHRI BRAJESH PATHAK: Win the Minister of 
WATER RESOURCES be pleased to state : 

(a) whether the Government proposes to constitute 
an Integrated Rood Management Commission; 

(b) if so, the details thereof; 

(c) the objectives behind constitution of the said 
commission; and 

(d) the time by which the commission is lit<eIy to 
start functioning? 

(b) to (d) Does not arise. 

{English] 

Leasing out of Forest Land to 
Plantation Owners 

1819. SHRIMATI C. S. SUJATHA: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether 10000 hectares of reserved forest in 
the Cardamom Hill Reserve in Kerala have been leased out 
to plantation owners; 

(b) if so, whether leasing out of the reserved forest 
was in conformity with the existing Union/State Forest Acts; 

(c) if so, the details thereof; 

(d) if not, whether the Government proposes to 
cancel the lease agreements; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA) : (a) to (e) The information is being collected trom 
the State Government of Kerala. After receipt of the 
information, a statement shaU be laid on the table of the 
House. 

Upper Bhadra Irrigation Project 

1820. SHRI M. SHIVANNA : WiH the Minister of WATER 
RESOURCES be pleased to state : 

(a) whether the Government has any proposal to 
allocate more funds during 2005-06 for completing the long 
pending Upper Bhadra Irrigation Project; and 

(b) if 80, the response of the Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) No, Sir. 
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However, Karnataka Neeravari Nigam Limited which is 
handling. this project has made an allocation of Rs. 15.00 
Iakh for the year 2005-06. 

(b) Does not arise. 

[Translation] 

Development of Agriculture 

Marketing Infreatructure 

1821. SHRI HANSRAJ G. AHIR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has chalked out any 

scheme for the development of agriculture marketing 

infrastructure grading and standardizati :>n; 

(b) if so, the details thereof; 

(c) whether this scheme is implemented in all the 

States; 

(d) if so, the details the~ and 

(e) if so, the reasons therefor, State-wise? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI SHARAD PAWAR) : (a) and (b) Ministry 

of Agriculture is implementing a Central Sector scheme for 
"Development/Strengthening of Agricultural Marketing 

Infrastructure, Grading and Standardization" with effect from 
20.10.2004. Under the scheme, investment subsidy is 

provided 0 25% on the capital cost of the marketing 

infrastructure development project subject to a maximum of 
Rs. 50 lakh for each project in general and 0 33.3% of 
capital cost subject to a maximum of Rs. 60 lakh for each 

project in case of North Eastern States, hilly areas and to 

Scheduled Castes/Scheduled Tribes entrepreneurs. In respect 
of infrastructure projects of State Governments/State 

Agencies, there is no upper ceiling on subsidy to be provided 

under the scheme. The assistance is available to indMduals, 

Group of farmers/growers/consumers, PartnershiplProprietary 
firms, Non-Government Organizations (NGOs), SeH Help 

Groups (SHGs), Companies, Corporations, Cooperatives, 

Gooperative Marketing Federations, Local Bodies, ~ultural 
Produce Market Committees and Marketing Boards in the 

entire country. Assistance is provided for the development of 
infrastructure projects in agriculture and allied sectors, and 

for creating user facilities like market yards, weighing etc., 
functional infrastructure like assembling, grading, labeling 
etc., and infrastructure for direct marketing, e-trading etc. 

(c) and (d) The scheme has been approved for 
implementation in those StateslUnion Territories that amend 
the law dealing with Agricultural Produce Marketing Regulation 
(APMC) Act to allow setting up of competitive markets in 
private and cooperative sectors, direct marketing ~ contract 
farming. The States of Madhya Pradesh, Tamil Nadu, Kerala, 
Manipur, Himachal Pradesh, Andhra Pradesh, Nagaland, 

Sikkim, Punjab and Andaman and Nicobar Islands have 
been notified as eligible for grant of Central assistance under 
the scheme. 

(e) The remaining States have not amended the 
law dealing with Agriculture markets as required under the 
Scheme. 

[English] 

Assistance from Japan for 
Irrtgatlon System 

1822. SHRI BALASAHEB VIKHE PATIL : Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Government of Japan has provided 

loan/assistance to various StatestUnion Territories for 
improving the present irrigation system of farmers; 

(b) if so, the details thereof, and 

(c) the details of disbursement of loan/assistance 
to States alongwith names of schemes? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) to (c) 

Yes, Sir. The Government of Japan through its funding agency 
the Japan Bank for International Cooperation (JBIC) is 
providing loan assistance to various StateslUnion Territories 

for improving the present irrigation system in the country. A 
statement showing details of Schemes alongwith 
disbursement made upto 31.10.2005 is enclosed. 
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State",.", 

SI.No. Name of StatalUT Name of Scheme Amount of Cumulative 
loan assistance disbursement 

till 31.10.2005 

(In MillIon Yen) 

Status of 
scheme 

1. Andhra Pradesh Kurnool Kuddapah Canal Modernization Project 20822 1745 On-going 

2. Madhya Pradesh Rajghat Canal Irrigation Project 13222 9903 On-going 

3. Orissa 1. Rengali Irrigation Project 13186 7419 On-golng 

2. Upper Indravati Irrigation Project 3744 3599 Completed 

3. Upper KoIab Irrigation Project 3789 3114 Completed 

4. Rajasthan Rajasthan Minor Irrigation Improvement Project 11565 0n-g0Ing 

"Loan agreement has been signed on 31.3.2005 and effactuated on 28.7.2005. No dIIburHmant ..... tIIkan pI.ce so far. 

[Transla';on] 

Minor and Major Irrigation Projects 

1823. SHRI SHISHU PAL N. PATLE: 
SHRI ASHOK KUMAR RAWAT : 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Government has accorded approval 
for the recommissioning or completion of the minor and 
major irrigation projects started during the Fifth Plan or earlier 
to it; 

(b) if so, the details thereof, State-wise; 

(c) the percentage of cost escalation of such 
projects so far, project-wise; 

(d) whether the above projects would be completed 
within the current year; and 

(e) If so, the detallathereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) to (e) 
There are 72 (28 Pre-Fifth Plan and 44 fifth Plan) ma;or 
Irrigation projects and 49 (5 Pre-fifth Plan and 44 fifth Plan) 
medium Irrigation projects which have spilled over from Pre-
Fifth and Fifth Plan to Tenth Five Year Plan. State-wite and 
project-wise detailed status of the projects including 
percentage cost eacalation and scheduled completion are 
given in the enclosed Statement I to IV. Minor Irrigation 
schemes are having short gestation period and are planned, 
approved and executed by the State Governments. 

Status of incomplete Major Irrigation Projects of Pre-FIfth Plan (as on 1.4.2004) 

(As. croreJPot. tho Ha.) 

SI.No. Name of State! Plan of Estimated cost Ukely Ultimate Ukely Anticipated %of 
Project start expenditure potential potential year of increaee 

Original Latest upto created completion In cost 
March 04 uptoMar.04 

1 2 3 4 5 .8 7 8 9 10 

Andhra PnIdeeh 

1. Nagarjunasagar " 91.12 1184.00 1130.88 895.00 809.44 X Plan 1199,385 
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2 3 4 5 6 7 8 9 10 

2. Sriram Sagar· III 40.10 2663.39 2497.75 392.00 406.84 X Plan 6541.870 

3. Vamsadhara Stage I IV 8.78 109.00 108.41 59.99 57.16 X Plan 1141.458 

4. Puivendula Br. Canal IV 2.98 93.87 74.99 24.28 16.79 X Plan 3050.000 

Sub Total 142.98 4050.26 3812.01 1371.27 1290.23 2732.746 

Bihar 

5. Western Kosi Canal III 13.49 904.01 592.60 203.00 39.48 X Plan 6601.334 

Sub Total 13.49 904.01 592.60 203.00 39.48 6601.334 

Goa 

6. Salauli Irrg. Project IV 9.61 160.00 157.18 14.33 12.13 X Plan 1564.932 

Sub Total 9.61 160.00 157.18 14.33 12.13 1564.932 

Haryana 

(A) Major ProJecta 

7. Rewarl Lift Stage II III 0.62 39.60 43.25 8.00 0.00 X Plan 6287.097 

8. Loharu Lift IV 4.13 75.53 45.58 82.00 73.00 X Plan 1728.814 

Sub Total 4.75 115.13 88.83 90.00 73.00 2323.789 

Karneteka 

(A) Major Projeeta 

9. Kabini II 24.80 1233.00 388.99 94.43 41.09 X Plan 4871.n4 

10. Tungabhadra HLC(IS) III 2.57 111.80 76.26 74.47 72.44 X Plan 4250.195 

11. Malaprabha III 19.91 816.00 727.88 220.03 188.69 X Plan 3998.443 

12. Harangi III 122.00 400.00 332.20 54.59 ~'41.n X Plan 227.869 

13. Hemavathy AP 588.00 3710.00 1523.80 283.60 175.90 X Plan 530.952 

66-68 

14. UKP Stage I IV 58.20 5613.83 5192.06 458.89 400.09 X Plan 9545.756 

Sub Total 815.48 11884.63 6241.19 1186.01 919.98 1357.378 

Kerala 

15. Kallada III 13.28 760.80 668.81 92.10 53.61 X Plan 5626.916 

SubTotal 13.28 760.80 668.81 92.10 53.61 5628.916 

Madhya Pracle8h 

16. Kolar IV 25.75 195.60 185.20 60.90 38.00 X Plan 859.612 
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2 3 4 5 6 7 8 9 10 

17. Sindh Phase-I IV 4.95 74.00 72.97 44.90 30.30 Byyond 1394.949 
X Plan 

SubTotal 30.70 269.60 258.17 105.80 68.30 n8.176 

Chhattisgarh 

18. MahanamRes.P~ed IV 566.88 644.n 487.10 304.20 252.46 X Plan 13.740 

19. Jonk Diversion IV 4.13 53.51 46.04 14.57 11.40 X Plan 1195.642 

SubTotal 571.01 698.28 533.14 318.n 263.86 22.289 

Maharashtra 

(A) Major Projects 

20. Bhima III 42.58 1405.67 1115.39 259.54 214.89 X Plan 3201.245 

21. Krishna III 27.66 559.01 397.42 113.25 87.96 X Plan 1921.005 

22. Kukam AP 66-69 17.90 1430.78 1097.75 156.28 132.30 X Plan 7893.184 

23. Khadakwasla II 11.62 343.87 283.60 62.15 61.52 X Plan 2859.294 

24. UpperTapi IV 12.09 230.76 140.48 55.14 51.86 X Plan 1808.685 

25. Warna AP 66-69 1150.98 365.17 148.96 2.05 Bryond 
X Plan 

26. Upper Godavari AP 66-69 14.20 189.99 159.99 67.29 63.43 X Plan 1237.958 

SubTotal 126.05 5311.06 3559.80 862.61 614.01 4113.455 

Orissa 

27. Potteru IV 14.81 198.07 201.72 109.88 64.59 X Plan 1237.407 

Sub Total 14.81 198.07 201.72 109.88 64.59 1237.407 

Rajasthan 

Gurgaon Canal III 2.88 35.40 27.10 28.20 22.n Beyond 1129.167 
X Plan 

28. Mahi Bajaj Sagar (IS) IV 31.36 834.88 744.89 71.20 66.65 X Plan 2562.245 

SubTotal 34.24 870.28 n1.99 99.40 89.42 

Grand Total 1n6.4O 25222.12 18885.44 4453.17 3488.61 

·Ultimate PolentiaI needs review by State GcMarnment. 

AP-AmuaI Plan Is-Inter ...... 
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• .",.,,'-11 
Status of incomplete Major Irrigation projects of Fifth Plan (as on 1.4.2004) 

(Amount in Rs. crore/Pot. tho Ha) 

51.No. Name of State! Estimated cost Ukely Ultimate Likely Anticipated %of 
Project Original Latest expenditure potential potential year of increase 

upto created completion in cost 
March 04 uptoMar.04 

1 2 3 4 5 6 7 8 9 

Andh .. P .... h 

1. Singur 104.36 180.00 167.63 16.19 0.00 X Plan 72.480 

2. SomasiIa 17.20 500.00 488.38 167.54 133.96 X Plan 2806.977 

SubTotal 121.56 680.00 656.01 183.73 133.96 459.395 

AllAm 

3. Dhansiri 15.83 355.00 179.42 83.37 35.63 X Plan 2142.577 

4. Bordikarai* 3.56 49.94 43.17 34.00 34.62 Beyond 1302.809 
X Plan 

5. Integrated Kellong 4.57 113.93 57.90 34.40 30.40 Beyond 2392.998 
X Plan 

SubTotal 23.96 518.87 280.49 151.77 100.65 2065.568 

Bihar 

6. Bateshwarsthan Pump 13.88 180.00 52.63 24.4 0.00 X Plan 1196.830 

Canal Ph. I 

Bansagar Dam 22.83 263.00 142.45 0.00 0.00 X Plan 1051.993 

7. Barnar 8.03 308.00 134.47 24.94 5.00 Beyond 3735.616 
X Plan 

8. Durgawatl Res Scheme 25.30 379.04 246.56 51.83 0.00 X Plan 1398.182 

9. North KoeI Res Project 8.07 1118.00 585.41 105.9 52.00 X Plan 13753.779 

10. Tilaiya Chadhar DiY8fSion 301.79 398.81 78.37 48.60 0.00 X Plan 32.148 

11. Upper Kiul Res Project 8.07 159.16 143.45 27.67 18.50 X Plan 1872.243 

Sub Total 387.97 28.06 1383.34 283.34 75.5 623.254 

Jharkhand 

12. AjoyBanage 115.00 351.85 203.44 40.13 0.00 Beyond 205.957 
X Plan 

13. Konar 348.38 348.38 115.81 62.80 0.00 Beyond 0.000 
X Plan 
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1 2 3 4 5 6 7 8 9 

14. Subernarelcha 2869.76 2869.76 985.67 236.85 0.61 Beyond 0.000 
X Plan 

SubTotal 3333.14 3569.99 1304.92 339.78 0.60 7.106 

Ga-

(A) ..., ProjecIa 

T1Iari (IS) (Goa Share) 159.22 806.56 344.43 12.56 1.08 X Plan 406.570 

SubTotal 159.22 806.56 344.43 12.56 1.08 406.570 .. ,.. 
15. JLN Lift Irrigation 40.00 245.75 190.27 164.00 95.00 X Plan 514.375 

SubTotal 40.00 245.75 190.27 164.00 95.00 514.375 

K8m8I8Ira 

16. Ber .. aithora 73.25 267.24 222.12 20.23 8.50 X Plan 264.833 

17. Hipparagl 168.70 901.00 57.15 74.74 0.00 X Plan 434.084 

18. Kamaja 98.00 415.00 366.90 35.61 22.09 X Plan 323.469 

SubTotal 266.70 1316.00 424.05 110.35 22.09 393.438 

KeraIa 

19. MuvaItupuzha 48.08 515.00 451.07 34.74 22.74 X Plan 971.131 

SubTotal 48.08 515.00 451.07 34.74 22.74 971.131 

IIadhyII ."..... 

(A) Major Projec.ts 

20. Bansagar Dam (MP Share) 45.65 880.72 815.86 0.00 X Plan 1829.288 

21. Bansagar Canal 344.68 742.50 269.12 249.36 0.00 Beyond 115.430 
X Plan 

22. Bariarpur LBC 18.40 191.34 118.86 43.85 0.00 Beyond 939.891 
X Plan 

Rajghat Dam. NA 150.00 135.88 0.00 X Plan 

23. Rajghat Canal 62.20 645.68 568.04 121.45 42.20 Beyond 941.367 
X Plan 

24. Rani Avanti Bai Sagar (NVDA) NA 1478.64 890.06 219.80 62.90 Beyond 
X Plan 

SubTotal 470.71 4088.86 2797.62 634.46 105.10 768.658 
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2 3 4 5 6 7 8 9 

llahll,..htnI 

25. Dudhganga (IS) NA 1173.26 343.72 74.17 71.50 X Plan 

28. Chaskaman 22.48 388.13 224.42 44.17 23.14 X Plan 1626.557 

27. Bhatsa 358.25 358.25 279.97 42.55 11.08 X Plan 0.00 

28. Jayakwadi St II 88.90 792.20 628.86 126.53 95.67 X Plan 791.114 

29. Nandur Madhmeshwar 72.66 606.00 354.44 45.58 0.00 Beyond 734.021 
X Plan 

30. Upper Penganga 84.48 867.46 633.19 134.28 69.65 X Plan 926.823 

31. Upper Parvara 15.87 721.39 135.28 64.26 0.00 X Plan 4445.621 

32. Upper Wardhra 39.88 754.26 669.10 80.25 67.63 X Plan 1791.324 

33. Waghur 12.28 189.32 142.58 26.66 0.00 X Plan 1441.694 

SubTotal 694.80 4677.01 3065.84 564.28 267.17 573.145 

()rI ... 

34. Rengali Irrigation 233.64 2621.16 1050.83 214.30 10.56 Beyond 1021.880 
X Plan 

35. Upper KoIab 24.05 337.96 374.27 88.70 53.69 Beyond 1305.239 
X Plan 

SubTotal 24.05 337.96 374.27 88.70 53.69 1305.239 

Rej8athan 

36. !GNP II 89.12 3522.00 2231.60 964.00 669.00 Beyond 3851.975 
X Plan 

SubTotal 89.12 3522.00 2231.60 964.00 669.00 3851.975 

Uttar Pnldesh 

37. Eastern Ganga 48.46 579.00 415.61 105.00 61.72 Beyond 1094.800 
X Plan 

38. Kanhllr Irrigation 27.75 475.19 64.53 33.13 0.00 X Plan 1612.396 

38. Rajghat Dam 61.61 150.00 133.08 0.00 0.00 X Plan 143.467 

40. Rajghat Canal (UP) 126.43 457.13 357.00 138.66 113.75 X Plan 261.568 

41. Saryu Nahar 78.88 3453.00 1529.16 1404.00 526.16 Beyond 4288.663 
X Plan 

SubTotal 342.93 5114.32 2499.38 1680.79 701.63 1391.360 
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UtbIranchaI 

42. Jamrani Dam 61.25 433.00 25.87 60.60 61.00 Beyond 606.939 
X Plan 

43. Lakhwar Vyasi 140.97 1446.00 219.11 40.00 Beyond 925.750 
X Plan 

Sub Total 202.22 1879.00 244.98 100.60 21.00 829.186 

WestBervd 
44. Teesta Barrage St I Ph I 69.72 2068.00 958.21 533.52 130.96 Beyond 2866.150 

X Plan 

SubTotal 69.72 2068.00 958.21 533.52 130.96 

Grand Total 6274.18 32145.33 17206.68 5846.62 2400.18 

·UItimata Potential needs review by State Government. TAC-Technical Advisory CommIltee 

StllIement..", 

Status of ongoing Medium lITigation Projects of Pre-Fifth Plan (as on 1.4.2004) 

(Rs. croreIPot. tho Ha) 

sa.No. Name of State! Plan of Estimated cost Ukely Ultimate Ukely Anticipated %of 
Project start expenditure potential potential year of increase 

Original Latest upto created completion in cost 
March.04 uptoMar.04 

2 3 4 5 6 7 8 9 10 

Andhra Pradesh 

1. Kanupur III 0.70 1.70 20.07 25.45 7.09 Beyond 142.857 
X Plan 

SubTotal 0.70 1.70 20.07 25.45 7.09 142.857 

Jammu and Kashmir 

1. Lethpora Lift IV 0.95 10.04 8.85 3.20 ' 2.46 X Plan 956.842 

2. Marwal Lift IV 2.41 25.16 21.82 11.42 3.56 X Plan 943.983 

3. Niv·Karewa IV 0.94 4.50 3.12 4.20 0.00 Project 378.723 
Defarred 

SubTotal '4.30 39.70 33.79 18.82 6.02 823.256 

Kamataka 

1. Manchanabele IV 2.37 74.85 71.61 2.43 1.31 X'Plan 3049.788 

Sub Total IV 2.37 74.65 71.61 2.43 1.31 

Grand Total 7.37 116.05 125.47 46.70 14.42 
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smtement-iV 

Status of ongoing Medium lITigation ProjBcts 01 Fifth Plan (ss on 1.4.2004) 

(As. croreiPot. tho Ha.) 

SI.No. Name of Statel Estimated cost Ukely Ultimate Ukely Anticipated %01 
Project expenditure potential potential year of increase 

Original Latest upto created completion in cost 
March 04 upto Mar. 04 

2 3 4 5 6 7 8 9 

Andhra PradHh 

1. Gundalavagu 1.16 15.85 10.88 1.05 0.00 X Plan 1266.379 

2. Jhanjhavati NA 103.62 30.71 9.57 0.00 X Plan 

3. Madigedda 1.55 10.90 7.59 2.43 1.11 X Plan 603.226 

4. Maclduvalasa 8.46 115.23 122.34 10.00 9.39 X Plan 1262.057 

5. Yerrakalva 46.52 81.20 88.66 10.00 3.84 X Plan 74.549 

Sub Total 57.69 326.SO 240.18 33.05 14.34 466.476 

Assam 

1. Kallonga 051 5.54 3.71 2.69 0.50 X Plan 986.275 

SubTotal 051 5.54 3.71 2.69 0.50 986.275 

Bihar 

1. Batane 4.01 57.00 43.72 9.87 7.38 X Plan 1321.446 

2. Omi Aes. Project 2.96 74.89 59.45 9.60 9.50 Beyond 2430.068 
X Plan 

Sub Total 6.97 131.89 103.17 19.47 16.88 1792.253 

Jhllrkhand 

1. Gumani 3.84 125.00 70.22 12.75 0.00 X Plan 3155.208 

2. Jharjhara 4.47 49.87 1.97 4.05 0.00 X Plan 1015.660 

3. Torai 2.96 62.57 24.60 8.00 0.00 X Plan 2013.851 

4. Kana 1.37 44.18 18.79 3.73 0.00 Beyond 3124.818 
X Plan 

SubTotal 12.64 281.62 115.58 28.53 0.00 2128.006 

Kametaa 

1. Amarja 5.70 109.43 100.11 8.90 7.SO X Plan 1819.825 

2. Arkavathi NA 110.00 SO.55 6.23 0.00 X Plan 
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3. lower MuIIamari 8.37 134.06 123.79 9.71 7.67 X Plan 1501.673 

4. Chulkinala 3.80 70.00 64.46 4.05 4.05 X Plan 1742.105 

5. Votehole 2.05 52.50 47.69 7.49 7.49 X Plan 2460.976 

6. HirehaIIa 6.35 175.00 169.59 8.33 2.81 X Plan 2655.906 

SubTotal 26.27 650.99 586.19 44.71 29.82 2378.074 

KeraIa 

1. Attapady NA 161.00 10.96 8.38 0.00 X Plan 

2. Karapuzha 7.60 253.00 202.24 8.72 1.74 X Plan 3228.947 

SubTotal 7.60 414.00 213.20 17.10 1.74 5347.388 

llaharallhtra 

1. Anjanapalsi (PaIsi) 3.19 SO.81 43.95 2.03 2.03 X Plan 1492.790 

2. Aran (Pimpari) 2.89 71.28 61.53 10.07 10.06 X Plan 2366.4.'Mi 

3. Bahula 5.92 44.04 29.55 4.05 0.37 X Plan 643.919 

4. Channa Nadi NA 17.40 3.00 2.56 0.00 X Plan 

5. ChikoIra NA 137.94 111.17 5.63 4.56 X Plan 

6. Erdha NA 31.90 0.97 3.40 0.00 X Plan 

7. Hivra 3.44 16.29 11.00 3.49 2.57 X Plan 373.547 

8. Jangamhatti 32.00 18.27 4.74 3.76 X Plan 

9. JawaIgaon 2.38 26.75 25.65 5.34 5.31 X Plan 1023.950 

10. Kadvi 3.47 89.74 59.13 10.97 10.97 X Plan 11109.798 

11. Kasari 6.15 28.95 25.38 9.46 9.46 X Plan 370.732 

12. Kurnbhi 5.16 48.63 50.14 8.71 6.88 X Plan 142.442 

13. Mangrul NA 24.20 10.50 1.93 0.26 X Plan 

14. Mot 0.91 40.15 30.90 2.16 0.00 X Plan 4312.088 

15. Pendhari Nda 0.83 11.70 0.20 1.84 0.00 X Plan 1309.839 

16. Puma Neopur 1.89 16.61 14.71 1.47 1.47 X Plan 778.836 

17. Moma (ShiraIa) 22.80 12.30 2.91 1.60 Beyond 
X Plan 

SubTotal 36.23 691.19 508.35 80.78 59.30 1807.784 
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2 3 4 

Rajasthan 

1. Panchana 1.03 125.00 

SubTotal 1.03 125.00 

Trlpura 

1. Gumti 5.88 47.00 

Sub Total 5.88 47.00 

We. Bengel 

1. Golamarjore 0.52 3.92 

2. Mouterjore 0.40 1.90 

3. ~ 0.64 5.90 

4. Patloi 0.90 10.80 

5. Tatko 0.98 12.57 

SubTotal 3.44 35.09 

Grand Total 158.26 2709.12 

[English] 

Eco-DeveIopment of Sundarbans 

1824. SHRI SANAT KUMAR MANDAL : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state : 

(a) whether the Eco-DeYelopment of SUndarbans 
in West Bengal is being protected under National Park and 

Sanctuary Scheme; 

(b) if so, the details thereof and the funds sanctioned 
for the purpose during the last three years; 

(c) whether any assistance from the World Bank 
has been exten~ng eXtended for the development of 
the forest infrastructure and adjoining villages of the 

Sundarbans; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA) : (a) Under the Centrally Sponsored Scheme 

5 6 7 8 9 

119.79 10.61 10.61 X Plan 12035.922 

119.79 10.61 10.61 12035.922 

43.39 9.80 2.75 X Plan 699.320 

43.39 9.80 2.75 699.320 

3.24 1.00 0.26 X Plan 654.231 

0.69 1.08 0.51 X Plan 375.000 

4.39 1.59 1.01 X Plan 821.875 

5.72 2.16 1.87 X Plan 1100.000 

8.06 2.48 1.90 X Plan 1182.653 

22.10 8.31 5.55 

1955.65 255.03 141.49 

of Project rJgttr, funding support 18 provided to States, 
including Sundarbans Tiger Reserve, for eco-deveIopmen1aI 
activiIies. 

(b) The details of funds sanctioned under the 
Centrally Sponsored Scheme of Pmject rtger during the last 
three years for Sundarbans rlg8r Reserve are given in the 
enctosed statement. 

(c) No, Sir. 

Cd) Question does not arise. 

Release of Central Assistanc6 under project Tlg9r 
during 2002-D3 to 2004-05 

SI.No. Name of TIger 
Reserve 

1. Sunderban 

(As. in Iakhs) 

2002-03 2003-Q4 2004-05 

138.33 172.72 274.74 
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~onHSDOII 

1825. DR. K. S. MANOJ : Will the Minister of 
AGRiCUlTURE be pleased to stale : 

(a' whether the Union GoIIemment has given rebate 
on High Speed Diesel (HSD) oil used by mechanized fishing 
vessels; 

(b) if so. the details thereof; 

(e) whether the GavermIant 01 KeraIa has submitted 
any project proposal under the scheme; 

(d) if so, whether the Union Government has 
accorded its approval to the proposal; 

<e) if so. the details thereof and the amount released 
for the purpose; and 

(f) if not, the time by which it is likely to be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN) : (a) Yes, Sir. 

(b) As per enclosed statement. 

(e) to (e) The proposal submitted by Govemrnant 01 
KaraIa for FIShermen Development Rebate on HSD oil has 
been considered by the Govemment and sanctioned an 
amount of Rs. 200 Iakhs. 

(f) Does not arise. 

Funds f81eased for FIShermen DfMIIopment Rebate 
on High Speed Diesel (HSD) Oil 

(As. in Iakhs) 

SI.No.StateIUT Government Funds Released 

2004-05 2OQS.08 (upto 
30.11.2005) 

1 2 3 4 

'1. Andhra Pradesh 90.00 80.00 

2. Goa 64.34 60.00 

3. Gujarat 815.00 500.00 

1 2 3 4 

4. Karnataka 728.00 400.00 

5. Maharashtra 858.42 200.00 

6. Orissa 300.00 0.00 

7. T8II1Il Nadu 366.24 0.00 

8. West Bengal 0.00 100.00 

9. Kerala 0.00 200.00 

10. Pondicherry SO.OO 0.00 

11. A & N Islands 0.00 0.00 

12. Lakshadweep 14.00 0.00 

13. Daman & Diu 125.00 SO.OO 

14. NCDC 0.00 0.00 

15. FSI 0.00 0.00 

Total 3411.00 1570.00 

IncenIIvH to Drug ...... 

1826. SHRI N. S. V. CHITTHAN : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state : 

(a) whether the Govemment has decided to gMt 
incentives to drug makers which in tum will lead to reduction 
in the Maxinun Retail Price (MRP) of medicines; 

(b) if so, the details thereof; and 

(e) the drugs that gat reduction IhrDugh Ihia geeIUr8? 

THE MINISTER OF CHEMICALS AND FERTlUZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (e) The GoIIemment is examining proposals for various 
fiscal and non-fiscal incentives to make available quality 
drugs at reasonable prices. Some of these proposa1s as and 
when accepted by the Government, might reauIt in reduction 
of the Maxm.lm Retail Price (MRP) of medicines. 

[TtanSIaIIonJ 

. Hoarding and Bleck ..... rketIng of 
Enentiel CommodltlH 

1827. SHRIMATI SANGEETA KUMARI SlNGH·DEO: 
Will the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to slate : 
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Ca) whether the Government is aware that the 
Incidents of adulteration, hoarding and bfack mari(eting of 
essential commodities are increasing in the country; 

(b) if so, the number of such cases detected during 
the last three years and thereafter till date, State-wise arid 
year-wise; and 

(c) the steps being taken by the Government against 
the persons found involved in such cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
.DISTRIBUTION (SHRI TASLIMUDDIN) : (a) to (c) The 
Prevention of Blackmarketing and Maintenance of Supplies 
of Essential Commodities Act, 1980 empowers Government 
to detain persons whose activities are found to be prejudicial 
to the maintenance of supplies of commodities essential to 
the community. The Act is being implemented by the State 
GovernmentsIUT Administrations for the prevention of 
unethical trade practices like hoarding and blackmarketing 
etc. of such commodities. As per the records available in the 
Central Government, the detention orders made by the various 
State Governments during the last three years and upto 
30.11.2005 are as under: 

StateslUTs During During During From 
the year the year the year 1.1.2005 to 

2002 2003 2004 30.11.2005 

Gujarat 80 101 63 90 

Tamil Nadu 17 5 1 2 

Orissa Nil Nil 2 

Uttar Pradesh Nil Nil Nil 

Assam Nil 11 NO 

Maharashtra Nil Nil Nil 

Total 99 107 75 95 

Other StateslUTs have not reported any detention under 
the Act during the above period. 

Ag .... m.nt with China to Promote Tourism 

1828. SHRI ANNASAHEB M. K PATIL: 

SHRIMATI KIRAN MAHESHWARI : 

Will the Minister of TOURISM be pleased to state : 

(a) whether the Government proposes to make an 
agreement with China for promotion of tourism in the country; 

(b) if so, the details thereof; 

Cc) the details of foreign tourists visited the country 
during the last three years and current year; and 

(d) the foreign exchange earned as a result thereof 
during the said period? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a) and (b) 
A tourism cooperation agreement was signed between 
China and India on 14th January, 2002. In pursuance of the 
tourism agreement signed, a Memorandum of Understanding 
was signed on 8th December, 2002 between India and China 
on the implementation plan for organised group travel by 
Chinese citizens to India. The agreement provides for 
expanding cooperation in the field of tourism between the 
two countries. 

(c) The number of foreign tourists that visited India 
in the last three years and current year are as follows : 

2002 2.38 Million 

2003 2.73 Million 

2004 3.37 Million 

2005 (January to October) . 2.96 Million (Provisional) 

(d) The foreign exchange earned during the said 
period is as follows : 

Year (Rs. in crore) 

2002 14195 

2003 16429 

2004 21828 

2005 (January to October) 20512.68 (Provisional) 

Riling up of Vacant Reserved Posts In 
F • V Plants of Mother Dairy 

1829. SHRI RAMDAS ATHAWALE: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the details and location of Fruit and Vegetable 
(FAY) Plants of Mother Dairy functioning in Delhi; 
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(b) the number of ~ belonging to SCISTI 
OBC and other employees working in the said plants; 

(c) the extent of compliance of prescribed 
~ norms by the Govemment in these plants; and 

(d) the steps proposed to be taken by the 
Government to fiR up the vacant reserved posts in the said 
plants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DlSTRtBUTION (SHRI TASLIMUDDIN) : (al The Fruit and 
Vegetable UnIt of MoIher Dairy, Delhi is located in Mangolpuri. 

(b) eategory.wiae details of ~ belonging 
to the SClSTIOBC categories are as Wlder : 

1.SC 47 

2.ST 4 

3.0BC 15 

4. Others 412 

(c) and (d) The guidelines issued by the Government 
of IncIa with r8gard to the reservation policy are being followed 
and au efforts are made to fiU up the reserved posts. 

[EngIJsh] 

SoIlcIwa_~ 

1830. SHRI M. SREENIVASULU REDDY : WIH the 
Ministar of ENVIRONMENT AND FORESTS be pleased In ..... : 

(a) whe~her municipal solid waste causes 
environmental pollution; and 

(b) if so, the measures being taken by the 
Gowmment to promote various technologies available for 
procassIng of the municipal solid waste? 

THE MINISTER OF STATE IN THE MINistRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO RARAIN 
MEENA) : (a) Improper dIspaeaI of Municipal Solid Waste 
hal the potential to cauae 8IWIronmentaI pollution. 

(b) The MInistry of Environment end Forests notified 
the Municipal Solid W ..... (Management and Hanellng) 

Rules, 2000 vide S.o. 908(E) the 25th September, 2000 for 
the sound management of Municipal Solid Wastes. These 
rules provide detailed compliance criteria for the collection, 
storage, segregation, transportation, processing and disposal 
of municipal solid wastes. As per these rules the local bodies 
are required to comply with prescribed waste processing and 
disposal technologies viz, Composting, Vermi-composting, 
incineration, anaerobic waste digestion. 

The Ministry of Environment and Forests along with 
Central Pollution Control Board facilitates the setting up of 
demonstration projects on the management of Municipal 
Solid Waste on cost sharing basis. The Ministry of Non-
conventional Energy Sources is also Implementing a National 
Programme for Energy Recovery from Urban and Industrial 
Wastes to promote new technologies such as biomethanation 
pyrolysis/gasification and combustion for processing and 
disposal of wastes. 

SUbalely to Chemical fertilizer Unlta 

1831. SHRI ABDUL RASHID SHAHEEN: WID the 
Minister of CHEMICALS AND FERTILIZERS be pIeaeed to 
8IaI8 : 

(a) the number of private fertilizer plants recognised 
by the Govemment, State-wlse; 

(b) whether chemical ,.rtllizer fall in the category of 
de-licensed Items and no license for Its manufacturing Is 
required; and 

(c) If so, the amount of subsidy paid to private 
chemical fertilizer manufacturing units during the last two 
years, unit-wise? 

THE MINISTER OF CHEMICALS AND FERTlUZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) The Information regarding number of private fertilizer 
plants recognized by the Govemment, State-wise is given in 
enclosed Statement-I. 

(b) As per the Industrial Policy Resolution dated 
24th JUy 161, no license is normally required for setting up! 
expansion of fertilizer plants. Entreprenetn are free to .. 
uplexpand fertilizer projects anywhere in the country subject 
to environmental clearance. If fertilizer manufacturing 
companies Intend to avail of benefits of conceulonlsubsldy 
on fertilizers, then they are required to comply with the 
conditions laid down under the schemes regulating grant of 
subsidylconcesaion on fertilizers. 



277 Written AnaNIs AGRAHAYANA 14, 1927 (SAKA) 278 

(c) The amount of 8ubs1dy paid to private urea 
manufacturing units during the last two years is given In 
enclosed Statement-II. The amount of concession paid In 
~ of Indigenous DAP, Complexes and SSP during 1h8 
last two years is given In enclosed Statement-III. 

N,!mber of Private Urea Manufacturing Units recognized 
by the Government, State-... 

SI.No. Name of State Number of UANl units 

1. 

2. 

3. 

4. 

5. 

8. 

Uttar Pradesh 4 

Rajasthan 3 

Kamataka 1 

Andhra Pradesh 2 

Tam11 Nadu 1 

Goa 1 

Total 12 

NUll'lber of SSP ~ring Unlts/n the Country 
(State-wiN) .. on 1.11.2005 

State-wise list of private compIJIJies manufacturing 
DAPINPK (Complexes) tIIId al8 eligible for payment 

of concession under the Concssion Scheme for 
DecontrDllfld Fertilizers lIS on 1. 11.2005 

S!.No. . Name of State Number of units 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

a. 

Andhra Pradesh 2 

Orissa 2 

Gularat 2 

Maharuhtra 

Tam11 Nadu 1 

Karnataka 

West Bengal 1 

Goa 1 

Total 11 

Statement4 

DfItaJJs of SubtIIdy Paid on Urea to Private Urea 
Mlmufacturlng Umt. 

SI.No. Unit Amount of 8ubsidy paid 
(As. in erore) 

2004-05 

3 4 

o o 
106.28 215.97 

201.43 381.78 

175.88 382.88 

189.58 386.49 

817.47 821.19 

289.37 310.48 

226.21 384.83 
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2 3 4 1 2 3 4 

Andhra Pradesh 15. Chemtech Fert. 105.01 127.95 

9. NFCL-I Kakinada 120.12 253.55 16. Coirm.tore 305.54 276.19 

10. NFCL-tl Kaklnada 207.81 298.05 17. Deepak 1756.87 1407.46 

Tamil Nadu 18. DMCC 1269.92 735.13 

11. SPIC-Tuticorin 520.03 668.13 19. EID (PARRY) 2233.91 0.00 

Goa 20. Gayatri 78.18 83.43 

12. ZACL-Goa 381.41 484.61 21. GFCl 18210.43 32896.61 

Total 3055.57 4567.52 22. GFCL (IFFCO) 868.50 0.00 

Statement-lll 23. Hindalco 5821.22 11473.44 

Subsidy paid in respect of indigenous DAp, Complexes 24. HLL 16603.68 0.00 
and SSP for the last IWo )INIS 

25. IFFCO 64742.91 97170.77 
S1.No. Name of Company Amount of conceesion paid 

(In Rs. Iakh) 26. IFFCO (GFCL) 3411.70 2398.56 

2Q03.04 2004-05 27. IGeL 1798.43 0.00 

2 3 4 28. Jai Ram 311.35 253.99 

1. Andhra Sugar 267.59 279.06 29. Jai Shree (I) 332.57 228.81 

2. Aravali 167.12 156.85 30. JaI Stne (II) 363.02 273.53 

3. Arihant 208.33 128.48 31. Jai Shree (III) 2.68 0.00 

4. Arihant Fert. 0.00 .0.00 32. Jubilant 689.93 33.36 

5. Asha Phosp 0.35 17.42 33. Kashi Urvarak 2.72 1.40 

6. Asian Fert. 386.43 377.61 34. Khaltan Chem. (I) 1169.67 1152.75 

7. Ba1aji 30.46 86.25 35. KhaItan Chem. (II) 416.75 306.51 

8. Basant 345.77 348.64 36. KhaJtan Fert. 0.00 7.43 

9. BEC (P) 328.35 ~1.77 37. Kothari 3.46 0.00 

10. BEC Fert. 716.55 583.11 38. Krishna Ind. 165.70 147.29 

11. Bharat Fert. 84.02 34.74 39. l.IMtrty 1461.12 1200.05 

12. BMFP 74.24 68.38 40. Mahadeo 31.24 18.57 

13. BOHRA 405.63 300.82 41. MangaI~ 26.95 34.28 

14. CFL 15513.11 30151.92 42. Mardia 29.38 0.00 
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1 2 3 4 2 3 4 

43. MB (PYt.) 4.92 28.04 72. Shree Acids 0.00 0.00 

44. MBAPL 16.14 41.83 73. Shree Ganpati 0.33 34.16 

45. MCFL 3013.48 7251.41 74. Shree GI Phos 0.00 0.00 

46. MEDIC 0.08 0.00 75. Shree Ji Fert. 0.00 0.00 

47. Mexican Phos. 44.87 0.00 76. Shree Krishna 0.00 43.16 

48. MPOL 3.18 3.59 n. Shree Niwas Fert. 25.84 0.00 

49. Mukteswar 10.81 11.18 78. Sona Phos. 1.77 0.85 

50. MUNAK 8.59 0.00 79. SPIC 9152.58 15722.58 

51. Narmada Agro 16.13 6.78 SO. Subodaya 71.24 SO.93 

52. Natraj ORG 63.84 9.05 81. Survl 32.02 31.60 

53. Nirma 615.09 615.39 82. Swastik 142.30 120.05 

54. OCFL 8510.45 26444.59 83. TEOCO 157.99 337.94 

55. Oriental 0.51 0.00 84. Teesta 626.26 742.14 

56. Phosphate Co. 562.00 526.30 85. Tungbhadra 151.50 170.51 

57. PPL 20404.70 31031.64 86. VAM 147.81 0.00 

58. Pragati 126.65 122.33 87. ZIL 13969.86 24398.79 

59. Prathysha 153.29 27.85 68. Jubilant (VAM) 0.00 813.13 

60. Premsakhi 224.85 153.10 89. Khaitan Chem. (III) 0.00 104.51 

61. Priyanka 72.97 66.72 90. Liberty Urvarak 0.00 362.97 

62. Rajlaxmi 1.97 0.00 91. OCCL 0.00 0.00 

63. Rarna Phos (I) 622.84 643.30 92. Rama Krishi 0.00 448.20 

64. Rama Phos (U) 766.23 290.02 93. TJ Agro 0.00 122.57 

65. Rashi Fert. 2.82 0.00 94. Tata Chem. (HLL) 0.00 23395.57 

66. Revati Minirals 0.79 1.07 95. Agro Phosp. 0.00 1.27 

67. RKRL 578.37 0.00 Total 201543:69 317842.16 

68. Sadhna 100.14 33.58 Subsidy amount on the sale 2346.00 1375.89 

69. Sarada Fert. 0.00 0.00 prior to October 2000 

70. Shaw Wallace 0.00 0.00 Subsidy on Special Freight 258.00 846.15 

71. Shlva 397.66 399.90 Gross Total 204147.69 320064.20 
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BT Cotton Seeds 

1832. SHRI AJOY CHAKRABORTY: Wdlthe Minister 
of AGRICULTURE be pleased to state : 

(a) whether after Andhra Pradesh and some other 
States BT Cotton seeds failed to germinate in large scale in 
Tamil Nadu resulting in great loss to cotton-growers; 

(b) if so, whether the cotton seeds of other varieties, 
the cost of which is substantially less than BT Cotton seeds, 
did germinate 100 percent; 

(c) if so, the details thereof; 

(d) whether the Government proposes to do away 
with the BT Cotton seeds; and 

(e) if so, the efforts being made to compensate the 
cotton growers who suffared heavy losses and are on the 
verge of total ruin? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) to (c) As per 
the information provided by the Govemment of Tamil Nadu, 
there is no report of failure of BT Cotton crop in the State. 

(d) and (e) Question does not arise. 

Non-Re ..... of Water from 
Almattl Dam 

1833. SHRI SHRINIWAS DADASAHEB PIJIL : WiD 
the Minister of WATER RESOURCES be pleased to state : 

(a) whether due to non-release of water from Almatti 
dam, SangIi city in Maharashtra was partiaBy submerged 
thereby causing tremendous loss to life and prosperty; 

(b) if so, the details thereof; 

(c) the storage capacity of Almatti dam and the 
remedial steps proposed in this regard; and 

(d) the expenditure incurred for construction of 
AJmaUidam? 

THE MINISTER OF STIJE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND· 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI ~H MOHAN DEV) : (a) and (b) 
Due to heavy rainfall there was flood situalion in Sangli city in 

MaharashIra Government of Maharaahtra reported that this 
flood was caused by non-reIea&e of water from Aimattl dam. 
Government of Karnataka reported that flood situation in 
SangIi city was not due to storage of water al Almatti dam. 
Ministry of Water Resources arranged an inter-State meeting 
of Karnataka and Maharashtra on 22nd August, 2005 to 
discuss the flood situation in Krishna. It was decided in the 
meeting that both the State Government would exchange 
relevant data and studies carried out, Central Water 
Commission would convene a meeting of technical officers 
of both the States to review the studies and would chalk out 
a work plan to complete the studies in the shortest possible 
time. 

(c) The Gross storage of Almatti dam is 132.08 
thousand minion cubic feet. 

(d) An acpenditure of Rs. 211.75 crore has bMn 
incurred for construction of Almatti dam. 

Development of Chandlpm as 
Tourlat DatlnatIon 

1834. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of TOURISM be pleased to state: 

(a) whether Chandigarh holds great potential for 
development as a sought for popular tourist place; 

(b) if so, the steps taken or proposed in this regard; 

(c) whether the Goverrvnent had considered the 
desirabHity of setting up a special body/corporation with the 
task of developing Chandigarh as a tourist attraction; 

(d) if so, the role of private sector stipulated for the 
purpoee; 

(e) whether souvenirs with the -open hand" symbol 
of Chandigarh are intended to be brought out to promote 
tourism in the city; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a) Yea, 
Sir. 

(b) to (d) Development and improvement of touriam 
infrastructure is primarily the responaibllty of the St.Ie 
GovernmentaIUTs. MinIstry of Tourism, Government of india, 
extends financial assI8tance to the State Govemmenl8lUTl 
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for tourism NIated projecIsWhich are identified in consuhation 
with the State concerned fN8fY year under the following 
schemes: 

1. Integrated Dellelopment of Tourist Circuits. 

2. Productllnfrastructure and Destination 
Dellelopment 

3. Assistance for large Revenue Generating 
Projects. 

(e) and (f) Open hand souvenirs are being prepared by 
Chandlgarh Administration and wUI be mad8 available through 
CITCO and other channels. 

Fund for Tiger Preservaaon 

1835. SHRI MOHAN RAWALE : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government has set up a new fund 
for preservation of tigers; 

(b) if so, the details thereof and since when this 
fund has been set up; 

(c) the total amount spent for this purpose till date; 

(d) whether this amount has been utilized properly; 

(e) if so, the details thereof; and 

(f)if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA) : (8) No, Sir. The States are provided funding support 
under the Centrally Sponsored Schemes of MProject Tiger" 
and MDeveIopment of National Parks and Sanctuaries- for 
conservation of tigers and other wild animals. No new fund 
has been set up in this regard. 

(b) to (f) Questions do not arise. 

Eco-Development of Forests 

1836. SHRI P. S. GADHAVI : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Union Government has received 
proposals from various States including Gujarat regarding 
eco-restoration of degraded forests through Joint Forest 
Management, 

(b) if so, the details thereof, State-wise; 

(c) the progress made so far in respect of each of 
the proposal; and 

(d) the fund aDocation made for the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA) : (a) National Afforestation and Eco-development 
Board, Ministry of Environment and Forests has received a 
total of 729 proposals under its scheme-National 
Afforestation Programme (NAP). In accordance with guidelines 
of NAp, the proposals are to be implemented through the 
decentralized two-tier mechanism of Forest Development 
Agencies at district and Joint Forest Management Committees 
at VIllage levels. 

(b) to (d) State-wise details of the proposals received, 
sanctioned and amount released thereof are given in the 
enclose Statement. Out of the proposals received, 650 
proposals have already been approved by National 
Afforestation and Eco-development Board. An amount of Rs. 
799.21 crores has been released in respect of the approved 
projects. 

Statement 

(As on 30.11.2005) 

SI. Name of StateIUT No. of No. of ~ 
No. FDA FDA released 

project project (Rs. in 
proposals proposals crores) 
received received 

2 3 4 5 

1. Andhra Prade8h 33 29 37.54 

2. Arunachal Pradesh 17 13 11.69 

3. Assam 29 29 17.00 

4. Bihar 9 7 6.44 

5. Chhattisgarh 31 30 42.94 

6. Goa 3 3 0.64 

7. Gujarat 22 19 25.34 

8. Haryana 17 16 37.25 

,~ 

~ 
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2 3 4 5 

9. Himachal Pradesh 29 27 25.47 

10. Jammu & Kashmir 31 31 20.00 

11. Jharkhand 27 27 24.51 

12. Karnataka 45 43 70.60 

13. KeraIa 25 14 8.63 

14. Madhya Pradesh 47 47 62.43 

15. Maharashtra 45 44 41.52 

16. Manipur 14 13 19.21 

17. Meghalaya 7 7 7.63 

18. Mizoram 30 19 45.97 

19. Nagaland 18 16 30.39 

20. Orissa 40 34 34.38 

21. Punjab 16 7 5.17 

22. Rajasthan 25 19 19.12 

23. Sikkim 7 7 20.42 

24. Tamil Nadu 32 31 50.84 

25. Tripura 13 12 16.31 

26. Uttar Pradesh 61 58 77.66 

27. Uttaranchal 36 32 21.71 

28. West Bengal 20 16 18.40 

Total 729 650 799.21 

[Translation] 

Committee on SocIal Forestry Programme 

1837. SHRIMATI NEETA PATERIYA : 

SHRI KRISHNA MURARI MOGHE: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state : 

(a) whether any proposal regarding constituting a 
committee for Simplification of the process of according 
approval to the management schemes having more than 10 

hectIn forest antIl under the eociaI foI8Stfy programme has 
been received from the Government of Madhya Pradesh; 
and 

(b) if 110, the action taken by the Union Government 
on the said proposal and the time by which the said committee 
is likely to be constituted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA) : (a) No such proposal for constilution of a committee 
for simplification of the process of according approval to the 
Management Schemes for plantation raised under the social 
forestry programme has been received from the Government 
of Madhya Pradesh. 

(b) In view of the above, question does not arise. 

Plantation of Medicinal Plants In M.P. 

1838. SHRI NAND KUMAR SINGH CHAUHAN: Will 
the Minister of AGRICULTURE be pleased to state : 

(a) the details of the proposals sent by the 
Government of Madhya Pradesh to the Union Government In 
regard to plantation of medicinal plants; 

(b) the reaction of the Government thereto; and 

(e) the time by which these proposals are likely to 
be cleared? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (8) to (e) National 
Medicinal Plants Board is implementing Contractual Farming 
Scheme under which subsidy Is provided to farmers for 
cultivation of identified medicinal plants. 714 projects involving 
financial outlay of As. 1724.33 lakh covering 4040.26 acres 
land have been sanctioned so far In the State of Madhya 
Pradesh. The main species of plants covenId Safed MusH, 
Ashwagandha, Guggal, Amla, Sarpgandha, Aloe Vera, 
Kalihar, Gurmar, Satavari, 1sabgoI, Senna and KaImegh. 

A.a/stance for Poultry Centre. 
In M.P. 

1839. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of AGRICULTURE be p/ea8ed to state : 

(a) whether the Union Government has received 
any proposal from the Government of Madhya Pradesh for 
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aaslatance under Centrally Spom.ored Scheme for Poultry 
Centres In the State; 

(b) if so, the latest position thereof; and 

(c) the time by which approval is likely to be 
accorded? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN) : <a) to (c) The 
Department of Animal Husbandry, Dairying and FISheries, 
Government of India has not received any proposal from the 
State Government of Madhya Pradesh under the Centrally 
sponsored scheme "Assistance to State Poultry Farms" during 
2005-06. 

[English] 

Task Force on Sarlska nger R ... rves 

1840. SHRI DAL~T SINGH PARSTE : WiD the Minister 
of ENVIRONMENT AND FORESTS be pleased to state : 

(a) whether a Task Force was set up to find out the 
causes behind the disappearance of the tigers In the Sariska 
Tiger Reserw; 

(b) if so, the details oftha findings thereof alongwith 
its recommendations; and 

(c) the steps the Government has taken keeping in 
view the recommendations of the TIger Task Force Report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA) : (a) Yes, Sir. 

(b) Based on the recommendations made in the 
meeting of the National Board for Wildlife on 17.3.2005 under 
the Chairmanship of Prime Minister, a Task Force was 
constituted to review the management of Tiger Reserves in 
the country. The key recommendations of the Tiger Task 

Force Report are as below : 

(i) Reinvigorate the institutions of governance. 

(ii) Strengthen efforts geared towards protection 
of the tiger, checking poaching, convicting 
wildlife criminals and breaking the international 

trade network. 

(iii) Expand the inviolate spaces for ~e tiger by 
minimising human pressure in these areas. 

(iv) Repair the relationships with the people who 
share the tiger's habitat by building strategies 
for coexistence. 

(v) Regenerate the forest habitats in the fringes 
of the tiger's protective enclaves by investing 
in forest, water and grassland economies of 
the people. 

(c) The urgent actions (including long-term) 
recommended by TagerTask Force which have been accepted 
for implementation are at Statement enclosed. 

Ststement 

Action has been taken on the following urgent 
recommendations of the Task Force which were accepted for 
implementation : 

1. Request the Prime Minister to head the Steering 
Committee of Project Tiger for a period of 2-3 years. 

2. The Project Tiger Directorate to be converted into 
a statutory authority under the Ministry of 
Environment and Forests. This will give it greater 
autonomy and ability to coordinate with state 
governements. 

3. The Wildlife Crime Bureau to be created 
immediately under the Ministry of Environment and 
Forests. 

4. The next census (planned for November) of tigers 
and habitat to be done using the new methodology, 
suggested by Ministry of Environment and Forests 
and endorsed by the Tiger Task Force. Independent 
audit report also to be presented to Parliament in 6 
months, which will rate state performance on 
different criteria. 

5. The plan for relocation of villages from key tiger 
habitats to be finalized within one year, with its 
financial and logistical implications and completed 
with 2-3 years. 

6. The plan for coexistence to be prepared by each 
tiger reserve within one year so that benefits of 
conservation can be shared with local communities. 
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7. The benefiIs of tourism to be shared with local 
cornnulilies using the 1'8COI,., .. Kiations of the 
Task Force. 

1841. SHRI DHANUSKOOI R. ATHITHAN : Will the 
Minister of AGRICULTURE be pleased to state : 

<a) whether the Govamment has taken any decision 
to provide special package to cotton producers with a view to 
boost the production of cotton in the country; 

(b) if so, the details thereof, State-wise; and 

(c) the measures tateen by the Government to 
dissuade cotton producing farmers from taking the extreme 
step of suicide? 

THE MINISTER OF AGRICULTURE AND MINISTER· 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) and (b) In 
order to improve production, productivity and quality of colton 
in the country. a CentIaIy Sponsored Scheme of Mini Mission-
II of Technology Mission on Cotton is under implementation 
in 13 States viz., Andhra Pradesh, Gujarat, Haryana. 
Karnataka, Madhya Pradesh. MahaIashtra. OrIssa, Punjab, 
AII;asIhan, Tamil Nadu. Tripura, Uttar Pradesh and West 
Bengal. 

Under the scheme, assistance is provided to above 
mentioned States/other implementing agencies for the 
production and supply of certified seeds of varieIiesIhybri 
not older than 15 years, transfer to technology 1hIough fronIIine 
demollstratiollS, training of farmers through Farmers Field 
School (FFS) and extension workers. insecticide resistance 
management, maintenance of nucleus and breeder seeds, 
plant protection measures including Integrated Pest 
Management (IPM) demonstrations, supply of sprayers, 
pheromone traps. bio-agents as well as water saving devices 
like sprinklers and drip irrigation system. 

(c) Government have taken several steps to provide 
relief to the farmers. The banks have been adv~ to 
reacheduledlrestructure the debt of farmers in distress, grant 
one time setttiinent facility for selling overdue loans of small 
and marginal farmers and to advance loans to the fanners 
for repaying the loans taken from non-institutional sources. 
The farmers are also protected against natural calamities 
through National Agricu1tural Insurance Scheme. Further, to 
protect the interest of the cotton growers, Government of 

India announces MIninum Support Price (MSP) of cotton 
fINery year and whenever the market prices ofKapas touch 
the Minimum Support Price level, the Cotton Corporation of 
India (CCI) in the M'1nistry of Textiles undertakes SUpport 
price operation and purchases Kapas without any quantitative 
limit. In addition, Government of India have also authorized 
the National Agricultural Cooperative Marketing Federation 
of India Ltd. (NAFED) in 2004-05 to procure COlton at ~mum 
Support Price, 

Vacancies of Scientists lOKI 
Technicians 

1842. PROF. M. RAMADASS : Will the MInIster of 
AGRtCULTURE be pleased to state : 

(a) the number of vacancies of scientists and other 
technicians in Indian Council of Agricuhural Research (ICAR) 
as on date; 

(b) the M8SOnS for auch vacancies; 

(c) the m8aaures taken to fiR up theSe vacancies in 
view of their crucial role in promoting food security oIlhe· 
country: 

(d) wheIIw the Government proposes to remove 
all restrictions imposed on the recruitment of scientists and 
other technical staff; and 

(e) if so, the time by which these vacancies .. 
likely to be filled? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) Presently 

. theIe are 1127 and 193 vacancies In the Scientific and 
Technical Cadre respectively at the Indian Council of 
Agricuhural Research. 

(b) The primary cause for these vacancies ladue to 
superannuation and restrictions imposed on filling up of 
vacancies on direct recruitment. 

(c) to (e) Steps have now been initiated to get these 
vacancies filled up on top priority basis. 

Promotion of Eco-Tourism 

1843. SHRI VIRENDRA KUMAR: 

SHRJ PARSURAM MAJHI : 

WiD the Minister of TOURISM be pleased to state : 
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(a) whether there is vast scope to prOmote Eco-
tourism in States including Madhya Pradesh and Orissa; 

State GovernmentslUnion Territories for promotion and 
development of tourism products Including Eco-tourism 
products based on the priorities decided in consuHation with 
State GovernmenlslUnion Territories. 

(b) if so, the areas identified in the States to proinote 
Eco-tourism; 

(e) the assistance provided by the Union Govern- (c) A Statement showing the Eco-tourism projects 
ment during the last three years to the State Governments 
for the purpose; and 

sant1iolled in different States so far during the Tenth F"1Ye 
Year Plan is enclosed. 

(d) the allocation of fund made during 2005-061 (d) As. 359.00 crore has been aHocated for the 

THE MINISTER OF STATE OF THE MINISTRVOF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : <a) and (b) 
Ministry of Tourism sanctions Central Financial Assistance to 

scheme -ProductIInfrastructure Development for Destinations 
and CircuiIs-during 2005-06 which also includes development 
of Infrastructure related to Eco-tourism products. 

projects sanctioned by Ministry of Tourism during the Tenth F'1V8 )lMr Plan Period for Promotion of Eco-tourism 

(Rs. in lakhs) 

S!.No. State Year Name of the Project Amount Amount 
sanctioned released 

1 2 3 4 5 6 

1. Andhra Pradesh 2004-05 Destination development of Bhawani Island 500.00 400.00 

. 2. AtunachaI Pradesh 2002-03 Integrated development of Bhalikpung Tawang Tourist Circuit 638.00 500.00 

3. 2004-05 Eeo-tourism huts Changlang 83.24 66.00 

4. 2005-06 Destination development of Gaera Lake at Teraso Papum 373.00 298.00 
Pare Distt. 

5. 2005-06 Destination development of Hot spring Jia at Lower Dibang 262.00 209.00 
Vaney 

6. 2005-06 Circuit development of Dlbrugarh-Passighat-Daying Ering 299.00 239.20 
Wilclife sanctuary 

7. Assam 2002-03 Majuli Island. Resort 382.25 325.21 

8. 2003-04 Integrated Tourist complex at Agartoli Range 158.00 158.00 

9. 2005-06 Circuit development os Manas-Guwahati Kaziranga 781.00 624.80 

10. 2005-06 Proposed Eco-tourism development at Kodrajhar, Assma 460.00 368.00 

11. 2005-06 Development of NE circuit in Assam 280.00 224.00 

12. 2005-06 Proposal for development of Adventure Tourism in Kaziranga, 44.95 35.90 
Assam 

13. BIhar 2004-05 Eco-Tourism Development at Bhimband (Munger) 370.00 296.00 
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2 3 4 5 6 

14. Chhattisgarh 2002-03 Destination Development of Jagdalpur (Basiar) 45.00 37.00 

15. 2003-04 Integrated development of tourist circuit Chhattisgarh 800.00 250.00 

16. 2004-05 Integrated development of eco-tourism circuit in Chhattisgarh 648.35 518.68 

17. 2004-0S Integrated development of Sirpur under destination 397.91 318.33 
development 

18. 2005-06 Infrastructure and destination development of Mainpat Sarguja 468.41 375.00 
District 

19. Daman and Diu 2003-04 Development of Diu as distination 26S.07 239.00 

20. 2003-04 Destination development and beautification of Diu 54.S8 43.66 

21. Gujarat 2003-04 Work around Somnath Temple 48.81 48.61 

22. 2005-06 Development of Theme Park at Adalaj, Gandinagar 480.00 120.00 

23. 2005-06 Dinosaur fossil park at Balasinor 345.00 100.00 

24. Haryana 2002-03 Development of Tapovan Park (Phase-II) 70.27 70.27 

2S. Himachal Pradesh 2002-03 Kulu Circuit 41.80 41.80 

26. 2004-05 Integrated Development of Kangra Tourist Circuit 800.00 640.00 

27. 2OO4-OS Development of Sirmour as destination 500.00 400.00 

28. Jammu and 2005-06 Development of Infrastructure at Sonamarg 379.46 304.00 
Kashmir 

29. 2005-06 Development of Chenab river front at Akhnoor 142.00 113.60 

30. 2005-06 Development of Golf Course at Pahalgam 432.00 345.00 

31. 2005-06 Development of Integrated J & K Circuit 799.69 639.00 

32. 2005-06 Development of Infrastructure facilities at Patnitop 461.00 369.00 

33. Jharkhand 2003-04 Integrated Development of Jharkhand as circuit 716.00 381.60 

34. Kamataka 2003-04 Development of Bannerghatta Biological Park 500.00 410.00 

3S. 2005-06 Oestination development of Jog Falls 462.52 370.00 

36. 2OOS-06 Development of Attiveri bird Sanctuary 60,00 18.00 

37. 2004-0S Integrated development of South KamataJ<a circuit 798.50 638.80 

38. 2004-05 Development of Chickmaglore wildnerness Bhadra 202.48 161.98 

39. 2OO4-OS Destination development of Bandipur tiger reserve 195.70 156.58 
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40. 2004-05 Coorg Golf Unks at Vlrajpet 53.00 15.90 

41. Kerala 2004-05 Development of Northern Regional Cin:uit 795.56 636.48 

42. 2004-05 Integrated DevaIopmeIIi of High range tourism circuit 783.07 626.45 

43. 2005-06 InI8gIated Development of AIappuzha Heritage town 800.00 640.00 

44. 2005-06 Beach Tourism CilaJit in KenlIa 798.00 638.40 

45. 2005-06 Integrated Development of Golf Course at Cochin 1000.00 800.00 

46. Madhya Pradesh 2004-05 Destination Development of Amarkantaka District Anupur 489.60 147.00 

47. 2004-05 Development of Smhastha at Ullain 110.66 33.18 

48. 2005-06 Integrated Development of Tourist Circuits in Madhya Pradesh 461.09 368.87 

49. 2005-06 Construction of Cottage at Mukki District Balaghat 34.16 27.32 

SO. Maharashtra 2004-05 Development of Mahabaleshwar District Satara 685.87 548.70 

51. 2004-05 Oevefopment of Mahabaleshwar in Satara 500.00 400.00 

52. 2005-06 Destination Development of Malsej Ghat In Puna 321.19 116.41 

53. NagaJand 2004-05 Development of Tourist Circuit in six places of Nagaland 766.50 613.20 

54. 2004-05 Eco-Tourism Conven. Centre of Phiphema 351.00 280.00 

55. 2004-05 Destination Development of Pfutsero 439.24 351.00 

56. 2005-06 Development of MI. Pauna range circuit 250.00 125.00 

57. Orissa 2004-05 Integrated Development of Buddhist Circuit at Lalitgiri. 740.67 592.52 
Ratnagirl, Udaigiri and Langudi 

58. Pondicherry 2003-04 Development of Bharti Park 245.17 74.00 

59. Rajasthan 2004-05 Integrated Development of Hodoti Region 725.10 580.00 

60. 2004-05 Development of hathi gram at Amber fort 492.18 393.74 

61. Sikklm 2003-04 Construction of Eco and Adventure Centre Chemchi 494.00 148.00 

62. 2005-06 Development of Tourist Circuit in East Sikklm 355.00 284.00 

63. Tamil Nadu 2003-04 Development near five rathas 43.00 34.00 

64. 2004-05 Integrated development of eco-tourism at point calimere wild 368.00 294.40 
life sanctuary Muthupet 

65. 2004-05 Destination Development of Yen:aud HiD Resort 448.00 358.40 

66. 2005-06 Destination Development of Kodalkanal 470.19 376.15 
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67. Tripura 2002-03 Neennahal as a destination 141.21 42.00 

68. UHaranchai 2004-05 Integrated Development of Badrinath Dham 702.09 581.67 

69. 2004-05 Development of pithoragarh Munsiyart-Berinag in Kumaon 418.60 334.88 

70. 2005-06 Development of NainilaJ.AImorah-Ranikhet tourist circuit 697.51 558.00 

71. 2004-05 Devalopment of Pauri-Khishu-Lansdowne as destination 457.93 361.60 

72. West Bengal 2OQ2-03 Destination Development of at DarjeeIing 201.10 60.00 

TOIa! 30384.68 22278.47 

Fishing Harbours In Tamil Nadu 

1844. SHRI E.G. SUGAVANAM : Will the Minister of 
AGR!CULTURE be pleased to state : 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN) : (a) Five fishing 
harbours namely, Chennai in Chennai District, Tuticorin in 
Tuticorin District, Mallipatnam in Thanjawr District, Pazhayar 
il'! Nagapattinam District and Chinnamuttom in Kanyakumarl 
District are functioning at present in Tamil Nadu. 

(a) the number of fishing harbours functioning in 
Tamil Nadu at present, location-wise; 

(b) whether any proposal is under consideration of 
the Govemn'\ent to construct more fishing harbours in the 
Stale due to its huge coastal area and vast scope for 
deIIeIopment of fisheries; 

(e) if so, the details and latest position thereof, 
location-wise; 

(d) the funds allocated for the purpose so far; and 

(e) the amount of central assistance; if any, extended 
for the deIIeIopment of the said harbours? 

SI.No. Name of the fishing 
harbour 

1 2 

District 

3 

(b) and (e) Yes, Sir. The Government of Tamil Nadu 
indicated their Intention to have additional fishing harbours 
constructed at nine locations in the State coast. Details of 
the proposals location-wise along with present status are 
annexed as Statement. 

(d) and (e) The Ministry of Agriculture, Department of 
Animal Husbandry, Dairying & FISheries, 80 far, has provided 
financial assistance to the tune of about As. 28 crores for 
deIIeIopment of the functioning fishing harbours in Tamil 
Nadu. 

Present status 

4 

1. Rameshwaram Ramanathapuram The GOII8II'VMnt of Tamil Nadu is to confirm of availability (i) land, 
(ii) Environmental clearance and (Iii) adequate budgetary provision In the 
State Budget to share 500/0 capital cost of the project. 

2. Poompuhar Naggapattinam The Government of Tamil Nadu Is to submit the proposal after completion 
of necessary hydraulic ~I studies together with confirmation on 
IMliIabIIity of land, environmental clearance, and adequate budgetary 
provision in the State budget. 
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1 2 3 

3. Pazhayar Stage-II Nagapaltinam 

4. Mallipattinam Thanjavur 

5. Thengapattinam Kanyakumari 

6. Chinnamuttom Stage-II Kanyakumari 

7. Colachel Kanyakumari 

8. Muttam Kanyakumari 

9. RajakkamagaIamI Kanyakumari 

cash Crops 

AGRAHAYANA 14, 1927 (SAKA) to .Questions 302 
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The Government of Tamil Nadu is to confirm availability of (i) land, (ii) 
Environmental clearance and (iii) adequate buget provision in the State 
Budget to share 50% capital cost of the project. 

The Government of Tamil Nadu is to convey acceptability' of the Techno-
Economic Feasibility Report prepared by the Central Institute of Coastal 
Engineering for FISheries (CICEF), Bangalore together with confirmation 
on availability of land, environmental clearance and adequate budgetary 
provision in the State Budget. 

The Government of Tamil Nadu is to convey acceptability of the Techno-
Economic Feasibility Report pl'Qp8red by the Central Institute of Coastal 
Engineering for Fisheries (CICEF), Bangalore together with confirmation 
on availability of (i) land, (ii) environmental clearance and (iii) adequate 
budgetary provision in the State Budget. 

The Government of Tamil Nadu is to formulate Techno-Economic Feasibility 
'Report after completion ·of necessary investigationS. 

The Government of Tamil Nadu is yet to establish Techno-Economic 
Feasibility of the proposal. 

The Government of Tamil Nadu proposes to develop the fIShing harbour 
under BOOT system. 

The Government of Tamil Nadu proposes to dewlap the fishing harbour 
under BOOT system. 

development of crops particularly horticultural, floricultural, 
plantation, aromatic and medicinal crops. 

1845. SHRI CHANDRAKANT KHAIRE : Will the 
Minister of AGRICULTURE be pleased to state : (c) and (d) The Government has adopted various 

strategies to Increase production of above mentioned crops 
through yield enhancement and area expansion. The 
important Schemes under implementation for increasing 
production of these crops are : 

(a) the details of cash crops which are mainly 

popularlri the country; 

(b) whether encouragement to these crops fits in 

the agrlctiitural policy; 

(c) if so, the strategy chalked out by the Government 
in the' area of cash crops: and 

(d) the steps being taken to implement the same? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) and (b) Cash 
Crops which are popular in the country include Cotton, 
0i18etlda, Jute, Sugarcane, Horticultural Crops etc. The 
Agriculture Policy envisages a major thrust for the 

1. Technology Mission on Cotton. 

2. Integrated Scheme of Oilseeds, Pulses, Oilpalm 
and ~ize (ISOPOM). 

3. Schemes under Macro Management Mode of 
Agriculture like SpeCial Jute Development 
Programme and Sustainable Development of 
Sugarcane BasedCroppmg System Areas. 

4. National HorticultUre Mission. 

Under theee echemee, asaistance is provided for inpuIs 
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like seeds/planting material, agricultural implements, water 
saving deYices like sprinkler, drip, pest control measures, .. 
weH as transfer of crop production and plant protection 
technology through demonstration, training of t8rmersl 
extension workers etc. 

[TtanSlatkJn] 

Cotton Development 

1846. SHRI KAILASH MEGHWAL : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Union Government provide separate 
grants for various centrally sponsored schemes i.e. Macro-
Management Action Plan Isopalm and Intense Cottoo 
Development programme : 

(b) if so, the details thereof; 

(c) whether some States including Rajasthan have 
asked the Government to restore the grant limit of 50 percent 
as usual in Macro-Management Action Plan; and 

(d) if so, the time by which a decision is likely to be 
taken in this regard? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) and (b) Grants 
are released to the State separately for implementation of 
the Centrally Sponsored Schernes--Macro Management of 
agriculture, Integrated Scheme for Oilseeds, Pulses, Oil Palm 
and Maize (ISOPOM) and Mini Mission-II of Technology 
Mission on Cotton. The Macro Management of Agriculture 
Scheme is being implemented by all the States; Technology 
Mission on Cotton by 13 cotton growing States; and the 
ISOPOM scheme is being implemented in 14 States for 
oilseeds and pulses, 15 States for Maize and 12 for Oil Palm. 
Under the Macro Management of Agriculture Scheme, the 
funds approved for implementation of the Work Plan are 
shared by the Central and State Government concerned in 
the ratio of 90 :10 except in case of North Eastern States and 
Sikkim in case of which the entire expenditure is borne by 
the Central Government In case of the other two Schemes, 
the funding pattern is in the ratio of 75 : 25 between the 
Central and State Government concerned. 

(c) and (d) Under the Macro Management of 
Agriculture Scheme, the approved rate of subsidy per farmer 
or per activity is 25% of the cost or rate of present subsidy 

available under the schemes subsumed under the Scheme, 
whichever is lower. A number of States including Rajasthan 
have raised the issue of Increase in the subsidy rates which, 
however, is not permissible under the Scheme. 

[English] 

1847. SHRI PARSURAM MAJHI : Will the Minister of 
TOURISM be pleased to state : 

(a> whether there is vast scope to promote tea and 
coffee tourism in the tea growing States; 

(b> It so, whether the Government has formulated 
any plan in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a> and (b) 
Yes, Sir. 

(c> A detailed brochure on Coffee and Tea 
Plantations in the country has been produced for global 
promotion. 

Tourism Development In 0rIue 

1848. SHRI JUAL ORAM: Will the Minister of 
TOURISM be pleased to state : 

(a> whether any plan have been drawn up during 
Ninth and Tenth Plan for the development of tourism is Puri 
and other sea beaches in Orissa; 

(b) if so, the allocation made and the actual amount 
spent thereon; 

(c) whether the Government has reviewed the 
implementation of the programme; and 

(d) if so, the extent to which the amount allocated 
has been spent? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a) and (b) 
Development and promotion of tourism Is primarOy the 
responslblrlly of the State GovemmentIUT AdmInistrations. 
Ministry of ToUrism, Government of India, extends financial 
assistance to the Slate GovernmentslUTa for tourist related 
projects which are identified in consultation with the State 
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concerned 8118ry yaarfor providing financial assistance under 
the scheme Integrated Devetopment of Tourism Circuits, 

, ProductJtnfrastructure and Destination Development and 
Large Revenue Generating Projects. 

(c) Ministry of Tourism regularly monitor the 

Details of projects sanctioned for development of 
tourism in Orissa during Ninth and Tenth Plan are given in 
the enclosed Statement. 

progress of projects sanctioned under Central financial 
assistance. 

(d) Utilization of funds on execution of the projects 
sanctioned under various schemes of the Ministry of Tourism 
is the responsibility of the State Government. 

projects sanctioned to the State of on..a during Ninth and Tenth Plan 

SI.No. Name of the Scheme 

1 2 

1997-98 

(Rs. in Iakh) 

Amount 
Sanctioned 

3 

1. Freedom Fighters' Memoriak:um-Tourist Comptex at Sari in Jajpur 49.99 

2. Tourist Centre, Hari Shanker, Botangiri 20.00 

3. Tourist Centre at Kherigr Road, Nuapara 20.00 

4. Tourist Reception Centre, Batasore 40.00 

5. Tourist Centre, Belkhandi 20.00 

6. Tourist Reception Centre, Ratnagiri 75.00 

7. Public Conveniences at Jajpur 13.03 

8. Public Conveniences at Nandankanan 15.00 

9. Public Conveniences at Dhoulagiri 15.00 

10. Public Conveniences at KaJi Jal Island 13.76 

11. Public Convenienc8s at Gopalpur-on-Sea 13.12 

12. Tourist Reception Centre, Lalitgiri 25.00 

13: Tourist Reception Centre, Mahendragiri 25.00 

14. Tourist Reception Centre at Rani f:!ur Jharial 20.00 

15. Tourist Reception ~ntre, Udaigiri 25.00 

16. Tourist Reception Centre, Baripada , 40.00 

17. Development of Khurda Fort as Historical Park 33.33 

18. Refufbishment of Kichakeshwari T"" at Khiching 3.30 

18. Refulbishment of Binod Bihari Temple and,Beautification of Temple Complex at Raghunathpur 10.00 
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20. Refurbishment of Chandramouli Temple at Pattamundai of Kendrapara 10.00 

21. Refurbishment of Grameshwar Mahadev Temple Belar, Nuagaon 3.30 

22. Refurbishment of Jagannath Tempie, Derabls 16.60 

23. Refurbishment of Dadhibarnana Temple and Beautification of Temple Complex at Aureshwar 3.30 

24. Refurbishment of BaJdev Jew Temple at Kendrapara 16.66 

25. Refurbishment of Mahabinayak Temple at Chandikhol 16.66 

26. Rath Vatra 4.00 

27. Beach Festival 5.00 

28. Konark Dance Festival 5.00 

Total 557.05 

1991-99 

1. Development of Chandrabhaga Beach Konark and Improvement of Holy Tank and Landscaping. 41.00 

2. Construction of Tourist Reception Centre at Paralekhamundi shifted to B.N. Palace at 43.20 
Paralekhamundi (Distt. Gajpati) 

3. Tourist Reception Centre at Rourkela (Distt.Sundergarh) 43.20 

4. Tourist Reception Centre at Dhenkanal (Distt. Dhenkanal) 43.20 

5. Puri Beach Festival 5.00 

6. Bali Vatri 3.00 

Total 

1999-2000 

1. Wayside Amenities Centre at Mahurikalia (Distt. Ganjilm) 

2. Wayside Amenities Centre at Mantridi (Distt. Ganjam) 

3. Wayside Amenities Centre at Barapali (Distt. Baragarh) 

4. Wayside Amenities Centre at BhadJ8kaii Pith (Distt. Bhadrak) 

5. Wayside Amenities Centre at Deogaon (Kushlewar) (Distt. Keonjhar) 

6. Wayside Amenities Centre at Chandikhol (Distt. Jajpur) 

7. Wayside Amenities Centre at Odgaon (Distt. Khurda) 

8. Wayside Amenities Centre at Chatikona (Distt. Rayagada) 

9. Wayside Amenities Centre at Gorakhnath Pitha (Distt. Jagatainghpur) 

10. Yatri Niwas at Chandneawar, BaIasore . 

178.60 

05.00 

05.00 

05.00 

05.00 

05.00 

05.00 

05.00 

05.00 

05.00 

56.76 

308 
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11. Tourist Complex at Keonjhar 45.00 

12. Tourist Complex at Sambalpur 45.00 

13. Wayside Amenities at Dappanayakani Pathi (Distl Bhadrak) OS.OO 

14. Additional Accommodation at existing yatri Niwas at Konark (Phase-II) SO.OO 

1S. Additional Accommodation at existing Yatri Niwas at Satapada (ChlIka lake) 32.19 

16. Water Sports equipment Satapada (Distt. Purl) 20.00 

17. Konark Festival 01.48 

18. Puri Beach Festival OS.OO 

19. Tribal Dance 01.00 

20. Chow Festival 01.00 

Total 337.43 

2000-2001 

1. Tourist Complex at Ballharchandl (Distt. Puri) SO.OO 

2. Yatri Niwas at Hingula Pitha 2S.03 

3. Development of Budha Jayanti Park at Chandrasekharpur Bhubaneswar 36.91 

4. Construction of Trekking base camp at Kuldiah Distt. Balasore 4S.00 

Total 156.94 

2001·2002 

1. Beach Festival. 2002 3.40 

2. Konark Festival. 2001 3.40 

3. PublIcIty and advertiSement support 11.2S 

4. Computerization 20.00 

Total 38.0S 

2OO2~ 

1. Rural Tourism Project at Raghurajpur (Distt. Puri) SO.OO 

2. Computerization of office and Its Groups 7.SO 

Total 57.SO 

2003-04 

1. Development of Puri as a Tourist DestInation (ITDC) (Oest.Dev.) 394.55 

2. Konark Festival. 2002 OS.OO 
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3. Folk Dance Festival, 2003-04 05.00 

4. Rajarani Music Festival, 2003-04 05.00 

5. Buddha Mahotsav 10.00 

Total 419.55 

1. Development of Peace Park and Amphitheater at Dhauli (DisH. Khudra) 488.51 

2. Integrated Development of Buddhist Circuit in Orissa 740.67 

3. Shreekshetra Vuant Festival at Puri 15.00 

4. Kheravala Festival, 2004-05 05.00 

5. Rural Tourism Development of village Pipli (DisH. Pun) (Hardware) 50.00 

6. GOI-UNDP Endogenous Tourism Project at village Pipli in Puri Distt. (Software) 20.00 

7. Rural Tourism Development of ViUage Raghurajpur in Puri Distt. (Software) 22.00 

Total 

1849. SHRI K.C. PALANISAMY : Will the Minister. of 
LABOUR AND EMPLOYMENT be pleased to state : 

(a) whether the Government has taken any decision 
for setting up a New Wage Board for journalists as well as 
non-joumalists attached to newspaper industry; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(eI) the time by which a final decision win be taken 
in this regard? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) : (a) No, Sir. 

(b) Does not arise. 

(c) and (d) The recommendations of the last Wage 
Boards, namely the Manisana Wage Boards, which were 
accepted by the Central Government in December, 2000 are 
yet to be fully implemented by the StateslUnion Territories. 
Unless implementation of the recommendations of the last 
Wage Board firms up further, it may be premature at this 

1341.18 

stage to constitute another Wage Board. No time frame in 
this regard can be fixed. 

Agrlcultura Production In Kamataka 

1850. SHRI IQBAL AHMED SARADGI : Will the 
Minister of AGRICULTURE be please to state: 

(a) the present trend of agriculture production in 
Karnataka; 

(b) whether Karnataka is seH-refiant in agricultural 
production and whether all necessary facilities are provided 
to the State Government by the Union Government; 

(c) if so, the details thereabout; 

(d) the details of the crops being produced and 
exported from Kamataka; 

(e) whether the Government proposes to increase 
the support price of crops being exported; . 

(f) if so, the details thereof; 

(g) the funds aUocated under Drip Irrigarion Scheme 
to Karnatake during the last three years; 
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(h) whether the Government has sought any report 
from the State Government in this regard to utI&zation of 
funds; and 

(i) if 80, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) to (i) 
Information is being collected and will be laid on the·tabIe of 
the house. 

Rm".1 of SIck PSUI 

1850. SHRI RAVAPATI SAMBASIVA RAO: 
SHRIIQBAL AHMED SARADGI : 

Will the Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state : 

(a) whether the Minister of Heavy Industry has 
proposed to the Mnistry 01 Ftnanee and Planning Commission 
that the revival of sick Public Sector Undertakings (PSUS) as 
per the recommendations of Board for Reconstruction of 
Public Sector Enterprlses(BRPSE) could be made partly 
from the budgetary funds and the rest by loans from the 
commercial banks; 

(b) if so, the details thereof; and 

(c) the response of the Ministry of Finance and 
Planning Commission in the matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) to (c) 
As per the process established cases of I'8VivaJ of sick Public 

Sector Undertakings(PSU.) as recommended by BRPSE 
are sent for Inter-Ministerial comments Including to Ministry 
of Finance and Planning Commission. Their views are 
considered on a case to case basis by Government. 

1852. SHRI JASHUBHAI DHANABHAI BARAD : Will 
the Minister of HEAVV INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state : 

(a) the tum over of the automobile Industry, both in 
Public and Private sector in the country; . 

(b) the number of automobiles of various categories 
produced during the current financial year alongwith the 
value in units and amount; 

(c) the export of the automobiles in terms of unils 
and value during the current financial year; and 

(d). the increaseldecrease in the industry's 
performance as compared to the last financial year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEY) (a) According 
to the information received from the Society of Indian 
Automobile Manufacturers (SIAM), the turnover of the 
automobile industry in the country during the year 2004-05 
was Rs. 1,12,000 CrDre. 

(b) and (c) As per SlAMa estimates, the production, 
sales and exports of various categories of vehicles alongwith 
their estimated values during ApriI-October 2005 are as 
under: 

SI.No. Category Production Domestic Sales Estimated Export Estimated 
(in Nos.) (in Nos.) vaJue of sales (in Nos.) vaJue of· exports 

(in As. erore) (in Rs. erore) 

1. Passenger Vehicles (PVs) 732,512 634,788 27010.31 103,827 3143.39 

2. Commercial Vehicles 214,510 182,206 15086.72 21,635 1326.71 

3. 3-wheeIers 241,586 198,103 1485.n 45,152 281.07 

4. 2-wheelers 4,343,566 4,050,229 18979.16 300,897 1122.61 

Total 5,532,174 5,065,326 62561.96 471,511 5873.78 

(d) During Aprll.Qctober 2005, the production of Y8hicIes registered growth of 16.54% as compared to the corresponding 
period of last year. 



315 DECEMBER 5, 2005 318 

Aevltllliedon of Sugar Industry 

1853. SHRI RAVI PRAKASH VERMA : 
SHRI N.S.V. CHITTHAN : 
SHRI ANANDRAO VITHOBA ADSUL : 
SHRI BRAJESH PATHAK: 

WII1he Minister of CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUTION be pleased to state : 

(a) whether the Union Government has recenlly 
amounced the revitalization package for ailing sugar industry 
in the country including co-operative sugar fac:tories; 

(b) if so, the details thereof aJongwith the number of 
mills identified therefor, Stata-wise; 

(c) the assistance proposed to be provided under 
the said scheme to each sugar mill, State-wise; 

(d) whether National Bank for Agricultunt and Rural 
Development (NABARD) has also finalized any package for 
the sugar industry; and 

(e) if so, the details thereof and mills identified 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) to 
(e) In pursuance to the Finance Minister's Budget Speech for 
2005-06 wherein it was announced that the sugar factories 
that have been operational in 2002-Q3 sugar season wiD be 
assisted to restructure, a Commltlee was set up in NABARD 
to prepare a package of assistaoce for the sugar industry. 
Consequenlly, GcMtrnment of India has decided.that au 
CooperatiYe Sugar Mills in the country which have term 
loans outstanding as on 31.03.2005, and which are 
commercially viable and have adequate operational surplus 
to repay the said term loans will be categorizec:I as faDing 
under two Categories, i.e. Category A and Category B. 
Accordingly, the term loans wiH be restructuradlrescheduIed 
to enable repayment within five years (for Category A) or 
within 15 years (for Category B). The rate of interest on the 
restructured loans will be reduced to 10% per annum, with 
effect from 1 at April, 2005, irrespective of the original 
contractual rate. Government of India wUI provide Interest 
aubYenIion on the restructured loan, which Ia estimated at 
As. 525 crores. AD the CooperaIive Sugar Mila In the country, 
irrespective of the State In which they ant located can avail 
of the above financial assistance as per the terms and 
conditions of the package. 

BlacIdIetIng of NCCF 

1854. SHRI RAGHUNATH JHA : WiH the MInIater of 
AGRICULTURE be pleased to refer to the replies given to 
Unstarred Question Nos., 3954 dated December 18, 2002 
and 5992 dated May 5, 2003 regarding OMS bIackIIated 
NCCF and state : 

(a) whether the Inquiry has since been completed; 

(b) if so, the outcome thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASUMUDDIN) : (a) to (c) On the 
basis of the preliminary inquiry raport and in consultation 
with the Cantral Vigilance Commission (CVe), the officers 
concerned have been administered warning for omiaeions In 
the purchase of furniture and other Items for the NCCF, 
NOIDA. 

Import of PacUcI CookedI 
Semi Cooked Food 

1855. SHRI BADIGA RAMAKRISHNA :WdI the MIniIIIar 
of FOOD PROCESSING INDUSTRIES be pleased to state : 

(a) whether the Government has since revised the 
norms for import of packed cooked/semi cooked food; 

(b) if so, the details thereof; 

(c) the IncentiYes being ofIvred to foreign cornpaniee 
for setting up·food processed industries in India; and 

(d) the other measures being adopted to promoIe 
import and said of packed food in India? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAy) : (a) and (b) The standards for various thermally 
proces.ed fruits and vegetables product. have been 
prescribed under PFA Rules, 1955 vide notification GSR 
185(E) dated 21.03.2005(effective 20.9.2005). The standarda 
for other proce ••• d fruits and vegetables products have aIIo 
been prescribed in the aame notification. This notification 
has come into fon:e on 20.09.2005 except standards for (I) 
Thermally Prot •••• d Fruit Juices (A.18.06), (II) Thermdy 
Processed Fruit Nectars (A.16.09). (iii) Thermally Processed 
fNIt BeveragealFruit DrinIcIReadv-to-Serve fruit Beveragea 
(A.18.10), (Iv) soup powdera(A.18.15), (v) CaIbonated Fruit 
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Beverages or Fruit Drink (A. 16.30). (vi) Fruit based beverages 
mix/powdered fruit based beverage (A.16.40) and (vii) Fruits 
and Vegetable Chutney (A.16.41). which wiD come into force 
on 20.03.2006. 

(c) and (d) No measures are being taken to promote 
imported packed foods specifically. r.or incentives are being 
specifically given to foreign companies. for setting up food 
processing industries. 

Tourism Development In 
Andhra Pradesh 

1856. DR. M. JAGANNATH: 

SHRI SARVEY SATHYANARAYANA : 

Will the Minister of TOURISM be pleased to state: 

(a) the Government has formulated any com-
prehensive action plan to develop tourism In Andhra Pradesh; 

(b) if so. the areas Identified in the State which can 
be developed as tourist spots jointly by the Union Govemment 
and the State Govemment; 

(c) the funds earmarked tir released by the Union 
Government to the State Govemment for the purpose; 

(d) Whether the plan envisages flow of funds through 
FDI also; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a) and (b) 
Yes. Sir. Development and promotion of places of tourist 
interest/spots is the responsibiiity of the State Government / 
UT Administration. However. Ministry of Tourism provides 
funds on the basis of project proposals prioritized in 
consultation with them for the following schemes every year: 

(1) Product Infrastructure and Destination 
Development 

(2) Integrated development of Tourism Circuits 

(3) Assistance for Large Revenue Generating 
projects 

(c) Funds are not earmarked State-wise. These 
are provided on the basis of project. proposals prioritized 
every year. During the year 2004-05 projects worth Rs. 
2827 .89lakhs were sanctioned for development of tourism in 
Andhra Pradesh. 

(d) No. Sir. 

(e) Does not arise. 

Expansion Programme of Bio-Tech Drugs 

1857. DR. M. JAGANNATH : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the details of agriculture Bio-Technology and 
Pharmacy Bio-tech companies functioning in the country at 
present; 

(b) the number of such companies conducting 
commercial research on agriculture; and 

(c) the likely expansion programme of bio-tech drugs 
in the country? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) At present. several companies are actively working in the 
areas of Agriculture Biotechnology and Bio-pharmaceuticals. 
Most of Agri-biotech companies are In the business of 
developing on transgenic crops specially 81. Cotton and very 
few are in the business of bio-fertilizers.bio-pesticides. T 
sizable number of pharma bio-tech companies are in the 
process of developing r-DNA pharmaceuticals & vaccines. 

(b) At present, as per the information available. 
there are 35 agri-biotech companies and 31 pharma biotech 
companies conducting commercial research. 

(c) More and more pharma biotech companies are 
diversifying from production of already approved and marketed 
products abroad to production of new products and 
formulations. 

Minimum Support Price of Onton 

1858. SHRI ASADUDDIN OWAISI : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Minimum Support Price (MSP) of 
onions is very less than the prices at which onion are being 
imported by the Govemment to meet the dome5tic demand; 

(b) if so. the MSP fixed by the Govemment for 
onion during 2005-06 and the price at which the onions are 
imported; 

(c) whether by giving the benefit to farmers for their 
produce and keep the buffer stock intact. Government 
proposes to fix the MSP of onions at par with the price at 
which it is imported; 
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(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAO PAWAR) : (a) There is no 
Minimum Support Price (MSP) fixed for Onion. The Govern-
ment did not import onion during this (2005-06). 

(b) Does not arise. 

(c) to (e) There is no proposal forwarded by the 
Government for fixing MSP of Onion. 

Fertilizer SUbsidy 

1859. SHRI S. MALLIKARJUNIAH : Win the Minister of 
CHEMICALS AND FERTILIZERS be pleaaed to state: 

(a> whether subsidy to the farmers on fertilizers has 
been enhanced from the existing rates; and 

(b) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a> and (b) There has been no increase in statutorily notified 
maximum retail price(MRP) of urea and indicative MRPs of 
decontrolled phosphatic and potassic fertilizers since 
28.02.2002. Although an increase of nearly 5% increase in 
selling prices of fertilizers was declared effective from 
28.2.2003, but the prices were roDed back after a few days 
i.e. w.eJ. 12.03.2003 to the levels as were existing prior to 
28.2.2003. 

Although no increase in seUing prices of fertilizers 
have been effected for more than two years, but there has 
been increase in subsidy/concession expenditure on fertilizers 
due to steep increase in the prices of raw materials, 
intermediates and inputs used in the manufacture of fertilizers. 
The farmers have been insulated from the increase in the 
cost of production of fertilizers as it has been absorbed by 
the Government in the form of higher subsidy/concession 
expencflture. 

Nonns for Distribution of 
Wheat and Rice 

1860. SHRI CHANDRA BHUSHAN SINGH: 
SHRI PRABODH PANDA: 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be please to state : 

(a> whether the Government has decided to nMee 
norms for distribution of wheat and rice through the Targeted 
Public Distribution; 

(b) if so, the details thereof; 

(c> whether this has been dOne to overcome the 
shortfall in the wheat procurement during the Rabi season; 
and 

(d) if so, the other steps being taken to overcome 
this shortage? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a> and 
(b) The norms of aHocation of foodgralns 0 35 kg. per family 
per month for Antyodaya Anna Yoj8l\a (MY), Below Poverty 
Une (BPL) and Above Poverty Une (APL) families under 
Targeted Public Distribution System (TPDS) has not been 
changed. The Government has, however, decided to 
streamline the ratio of wheal and rice in the aUocation of 
foodgrains for BPL and APL families on the basis of food 
habits of each SlatelUT. The ratio of wheal and rice has 
been revised with effect from 01.08.2005 on the basis of the 
following proportion or the existing allocation of wheat 
whichever is less. 

1. 70: 30 for wheat consuming StateslUTs; 

2. 50: 50 for wheat and rice consuming StatesIUTs; 
and 

3. 30: 70 for rice consuming Stales/UTs. 

(c) This has been done keeping in view the c0n-

sumption pattern in various StatesIUT., as well as the relative 
availability of rice and wheal stocks in the Central pool due to 
less procruement of wheat by about 20 Iakh tonnes during 
2005-06 as compared to procurement during 2004-05. 

(d) The following measures have been taken to 
meet the shortage of foodgrains in the eotmtry : 

(i) Ensuring adequate stocking of foodgrains in 
FCI depots in all regions in the country and 
releasing the same under the TPDS and other 
weHare schemes; 

(ii> Monitoring of wholesale and retail prices of 
foodgralns; and 

(iii) Release of wheat under Open Market Sale 
Scheme (Domestic) [OMSS(D)). 
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Upgradetlon of m 
1 2 3 

1861. SHRI UDAY SINGH: 
2. 

SHRI ADHIR CHOWDHURY : 
Bihar 2 

SHRI RAGHUVEER SINGH KOSHAL; 3. Chhattisgarh 4 

SHRI RAVI PRAKASH VERMA : 4. Delhi 

Will the Minister of LABOUR AND EMPLOYMENT be 5. Goa 
pleased to state : 

6. Gujarat 8 
(a) whether the Government proposes to upgrade 

Government run ITls in the country into Centres of Excellence 7. Haryana 5 
_ proposed in the Union Budget; 8. Himachal Pradesh 3 

(b) if so, the details thereof; 9. Jharkhand 

(e) the funds required for the said upgradation; 10. Karnataka 6 

(d) the manner in which mobilization of funds is 11. Kerala 5 
likely to be taken up; 

12. Madhya Pradesh 8 
(e) whetherthe Government haw sought assistance 

from World Bank for upgradation of ITIs in the country; 
13. Maharashtra 12 

14. Orissa 2 
(f) if so, the details thereof; and 

15. Punjab 6 
(g) the number of persons Hkely to be benefited by 

such upgradation plan? 16. Rajasthan 5 

THE MINISTRY OF LABOUR AND EMPLOYMENT 17. Tamil Nadu 4 

(SHRI K. CHANDRA SHEKHAR RAe) : (a) to (d) A plan 18. Uttaranchal 3 
scheme to upgrade 100 Government ITls into Centres of 
Excellence has been taken up by the Government. Number 19. Uttar Pradesh 10 
of InclariaITraining Institutes (1T1s) covered in various States! 

20 West Bengal 3 UT8 under the scheme is given in the enclosed Statement. A . 
provl8ion of R8.160 erore8 has been kept by Central UT. 
Government for upgradation of these 100 ITIs from domestic 

resources. 21. Andaman & Nicobar Islands 

(e) and (I) Yes, Sir, for upgradation of 400 ITIs. 22. Chandigarh 

(g) The Scheme envisages to train 10000 trainees 23. Dadra & Nagar Havali 

per year at these 100 Centres of Excellence. 24. Daman & Diu 

StMMnettt 25 . Lakshadweep • 
IndusIriaJ Tna;ning Institutes (lTIs) covel8d under the 26. Pondicherry 1 

scheme "UpgracJation of ITIs into een". of ExceIIsncs- 100 

81. No. State No. of ITIs Technology MI •• lon on Ollseeds, 
Pul .... Maize and 011 Palm 

2 3 
1862. SHRI BRAJA KISHORE TRIPATHY : 

1. Andhra Pradesh 5 
SHRI KISHANBHAI V. PATEL: 
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SHRI MITRASEN YADAV : 

WID the Minister of AGRICULTURE be pleased to state: 

(a) whether the Government has restructured and 
iq)lemelded the Technology Mission on the OiIseeds, Pulses, 
Maize and Oil Palm: 

(b) if so, the details thereof; 

(c) the details of the new better technology 
introduced for increasing the production: 

(d) whether the Union Government provide 
assistance under ISOPOM to various States; 

(e) if so, the criteria for aRocation of assistance; 

(f) the details of the funds provided to various States 
during 2004-05, Scheme-wise; and . 

(g) the eXtent to which the Government has been 
able to obtain its aim so far? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) and (b) 
Govamment of India had Inboduced a Technology Mission 
on OiIsaeds in 1986 with a view to Increase the production 
and productivity of oiIseeds and to make the country self 
reliant in edible oils. Subsequently, pulses, 011 palm and 
maize were brought under the Technology Mission. The 
Mission was discontinued during Xth Plan. However, a 
Centrally Sponsored Integrated Scheme of Oilseeds, Pulses, 
Oil Palm and Maize (ISOPOM) incorporating the erstwhile 
scheme namely the Oilseeds Production Programme(OPP),. 
National Pulses Development Project(NPDP), Oil Palm 
Development Programme (OPDP) and Accelerated Maize 
Development Programme (AMDP), is being implemented with 
effact from 1.4.2004 in major oiJseeds. puIse8, maize and oil 
palm growing States. 

(c) Production technologies such as application of 
micronuIrienIs (sulphur, zinc boron, etc.) in deficient soils, 
microbial nutrition· through Plant Growth Promoting Rhizo-
bacteria (PGPR) and nitrogen fixing rhizobium have been 
promoted under ISOPOM for increasing the production of 
oiIseeds, pulses and maize crops. 

(d) and (e) Govemment of India provides financial 
asaistance to States on 75 : 25 sharing basis for various 
production inputs to ISOPOM implementing States in ordef 

to promote improved production technologies and to increase 
the production of oilseeds, pulses, oil palm and maize crops. 
State-wise allocation of funels is made on the basis of area 
under cultivation of oilseeds, pulses, oil palm and maize and 
contribution of individual States to the total production of 
these crops besides, past performance of the States in respect 
of physical and financial achievements. 

• (f) The details of financial assistance provided to 
the States for implementation of ISOPOM during 2004-05 
are given in the enclosed Statement. 

(g) The country has achieved a production of 261.03 
lakh tonnes in oilseeds, 133.80 lakh tonnes in pulses and 
141.30 lakh tonnes in maize as against the production targets 
of 262.00,153.00 and 135.50 lakh tonnes respectively during 
the year 2004-05. As regards oil palm, an area expansion of 
7721 ha has been achieved as against the targeted area of 
10000 ha during 2004-05. 

Statement 

Financial Assistance provided to the States under 
Integtated Scheme of Oilseeds, Pulses, Oil Palm 

and Maize (ISOPOM) during 2004-05 

(Rs. in lakhs) 

SI.No. States Assistance provided 

2 3 

1. Andhra Pradesh 3559.97 

2. Assam 4.00 

3. Bihar 145.00 

4. Chhattisgarh 625.00 

5. Gujarat 1883.00 

6. Goa 10.00 

7. Haryana 497.00 

8. Himachal Pradesh 40.00 

9. Jammu & Kashmir 85.00 

10. Karnataka 2155.00 

11. Kerala 5.00 

12. Madhya Pradesh 2925.00 
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1 2 3 

13. Maharashtra 1040.00 

14. Mizoram 107.00 

15. Orissa 455.00 

16. Punjab 52.50 

17. Rajasthan 2000.00 

18. Tamil Nadu 990.00 

18. T~ 5.00 

20. Uttar Pradesh 785.00 

21. West Bengal 260.00 

Total 17628.47 
< 

Promotion of HortIculture In U.P. 

1863. SHRIMATI MANEKA GANDHI: Will the Minister 
of AGRICULTURE be pleased to state: . 

(a) the areas identified in uttar Pradesh to promote 
horticulture; and 

(b) the assistance provided by National Horticulture 
Board (NHB) through N~ Bank for Agriculture and Rural 
Development(NABARD) and National Cooperative 
Development Corporation (NGDC) to develop horticulture 
projects in the State during the last three years? 

THE MINISTER OF AGRICULTURE AND'MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) The areas 
IdentiIIed in Uttar Pradesh to promote horticulture under the 

Centrally Sponsored Scheme 'National Horticulture Mission' 
is given in the enclosed Statement-I. 

(b) National Horticulture Board is providing 
assistance for dewIIoprnent of horticulture in U.P. under the 
following schemes. 

1. Development of Commercial Horticulture through 
Production and Post Harvest Management. 

2. Capital Investment SubSidy for construction/ 
ModernizationlExpansion of Cold Storage and 
Storages for Horticulture produce (through 
NABARD & NCDC). 

3. Technology DMlopment and Transfer for Pro-
motion of Horticulture. 

The details of assistance proviclecl to the State of U.P. 
for last three years are given in the enclosed Statement-II. 

Statement., 

Uttar Pl8desh : AfINI Identified for promotion of horticulture 
under National Horticulture Mission 

SI.No. Cluster Name of Districts 

1. Cluster-I Saharanpur, Meerut. Ghaziabad 

2. Cluster-II Agr.a. Mathura, Mainpuri, Etawah. 
Farrukhabnad, Kannauj 

3. Cluster-III Lucknow, Unnao 

4. Cluster-IV Sultanpur, Allahabad, Kaushambi, 
Pratapgarh, Varanasi, Jaunpur, 
Ghazipur, Basti, Sant Kabir Nagar, 
Ballia, Gorakhpur, Kushinagar, 
Maharajganj and Raibarely 

..,."..",." 

DetaIls of AssJstance Provided by National Horticulture 8oIIn:J for DtweIopment of Horticulture ;;, Uttar P~ 

(Rs. in lakhs) 

Year Name of Schemes 
Cot:nrnerclal Cold Storages Technology 
Horticulture Through NABARDlNCDC Transfer 

Hoof SubsIdy No. CapacIty Amount No. of Amount 
Projects sanctioned sanctioned Projects sanctioned 

1 2 3 4 5 6 7 8 

2002-Q3 7 68 48 278228.02 1284:28 58 38.16 
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1 2 

2003-Q4 3 

2004-05 4 

2005-06 5 
<as on 31.10.2005) 

[TtanSlationJ 

UtIlization of RIIln water 

1864. SHRI KASHIRAM RANA: 

3 

09 

06 

12 

DR. DHIRENDRA AGARWAL : 

4 

146 

124 

52 

Will the Minister of WATER RESOURCES be pleased 
to state: 

<a) whether 80 percent of the rain water flows down 
in the sea through the rivers wilhouI making any proper use 
of it; 

(b) if not, the projection of the Government in this 
regard; 

(c) the long term plan prepared by the Government 
to make proper use of this water; 

(d) the detaUs of works carried out under the 
programme during the last two years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) to (d) 
The average annual precipitation is estimated as 4000 Billion 
Cubic Metre (BCM) in the country. After accounting for the 
natural process of evaporation and transpiration through 
vegetation ~., the average annual water availability in the 
country is assessed as 1869 BCM. Owing to topographic, 
hydrological and other constraints, the utilizable water is 
assessed as 1122 SCM. 629 SCM of water is being utilized 
for diverse purposes. Rest of the water could be considered 
to be flowing down to sea. 

State Govemments conceive, plan and implement 
major, medium & mmor schemes for utilization of water 
resources. Storage capacity of about 213 Billion Cubic Metre 
(SCM) has been created 80 far. As per present assessment, 
the total estimated storage capacity of the various projects 
under construction is about 76 BCM and that for the projects 
under formulation is about 108 SCM. 

5 6 7 8 

785583.42 4256.78 50 30.81 

685735.2 3820.n 23 16.85 

208548.5 1436.12 3 3.50 

It has been estimated that irrigation potential of 3.34 
million hectares has been created during 2003·04 and 2004· 
OS. 

{English} 

Tourism Prolects 

1885. SHRI HEMLAL MURMU : Will the Minister of 
TOURISM be pleased to state: 

(a) the number of ongoing and pending tourism 
development projects in each State of the country; 

(b) whether any survey has been conducted by the 
Govemment to promote tourism particularly in rural and the 
urban areas of each State during the last three years and the 
currant year; and 

(c) if 80, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHaNDHURY) : <a) 752 
Projects have been sanctioned and 188 projects have been 
completed so far during the 10th Plan period. 

(b) and (c) Development and promotion of tourism is a 
continuous prOcess. Perspective Plans for development of 
tourism in the States had been prepared by the Ministry of 
Tourism and forwarded to the States. The Ministry of Tourism 
also provides Central Financial Assistance to various State 
Govemments for development of tourism infrastructure in 
consultation with the State Govemments and funds are 
released for the projects proposals which are received 
complete in all respects. 

Inc ...... In Price of Edible 011 

1866. SHRI KARUNAKARA REDDY: Will the Minister 
of CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION be pleased to state : 

<a) whether there has been an abnormal Increase 
in price of edible oils; 
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(b) if so, the main reasons therefor; Government to States during last three years is enclosed as 

(c) the steps taken to control the price; and 
Statement-I and of sugar as Statement-II. 

(d) the steps being taken by the Government to 
(d) The allocation of Rice & Sugar under PDS is 

avoid the recurrence of such abnormal price increase in 
supplemental in nature and there is no plan to change the 

future? norms of allocation being made at present. 

THE MINISTER OF STATE IN THE MINiSTRY OF 
Stlltement-l 

AGRICULTURE AND MINISTER OF STATE IN THE State-wise Allocation of Rice during Last Three YeslS 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) No, (Oty. in '000 tonnes) 
Sir. 

SI.No. StatelUT 2002-03 2003-04 2004-05 
(b) to (d) Do not arise. 

2 3 4 5 
Demand and Allocation of 

Rice and Sugar 1. Andhra Pradesh 3819.44 3819.44 3819.44 

1867. SHRI HITEN BARMAN: Will the Minister of 2. Arunachal Pradesh 104.46 91.25 106.63 

CONSUMER AFFARIS, FOOD AND PUBLIC DISTRIBUTION 
3. Assam 1275.66 1275.66 1275.66 

be pleased te state : 

(a) the annual estimated demand of rice and sugar 
4. Bihar 1987.28 1972.28 1972.28 

in the country during the last three years, year-wise and 5. Chhattisgarh 1191.98 1220.60 1298.06 
State-wise; 

6. Delhi 360.33 331.50 331.50 
(b) the details of the actual allocation made by the 

Government to the States during the above period; and 7. Goa 90.50 88.90 88.90 

ec) the steps taken by the Government to allocate 8. Gujarat 1309.86 1281.44 1281.25 
rice and sugar as per the demand of the States? 

9. Haryana 0.00 0.00 0.00 
THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 10. Himachal Pradesh 348.28 360.52 323.02 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
11. Jammu & Kashmir 475.62 514.57 516.82 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) and 
(b) The allocation under TPDS is not demand based. This is 12. Jharkhand 562.13 711.48 724.45 
made at uniform rate of 15 kg per family per month each for 
Antyodaya Anna Yojana (MY), Below Poverty Line (BPL) 13. Karnataka 2707.91 2707.91 2707.90 
and Above Poverty Line (APL) families. The number of 
families for aHocation is determined on the basis of 1993-94 14. Kerala 2013.65 1981.94 1891.89 

poverty estimates of the Planning Commission as projected 
by- Registrar General of India as on 1.03.2000 or the number 

15. Madhya Pradesh 1240.17 723.88 640.18 

of families identified and Ration Cards issued by each Statal 16. Maharashtra 2720.14 2610.92 2696.62 
UT, whichever is less. 

17. Manipur 84.30 84.30 84.30 
The supply of sugar has been restricted to only Below 

Poverty Line (BPL) families except to the North Eastern 18. Meghalaya 114.11 114.11 114.11 

States, Hill States and Island Territories. The base for levy 
19. Mizoram 65.51 71.12 110.40 sugar distribution is the projected population on 1.03.2000. 

Per capita per month allotment of levy sugar is 700 grns. 20. Nagaland 
Statement showing actual allocation of Rice made by the 

92.78 81.02 85.87 
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1 2 3 4 5 2 3 4 5 

21. Orissa 2711.79 2492.26 2492.26 5. Chhattisgarh 44.89 56.17 55.37 

22. Punjab 89.18 0.00 0.00 8. Delhi 28.48 33.27 33.39 

23. Rajasthan' 83.26 78.43 78.43 7. Goa 1.59 1.58 1.58 

24. Sikkim 55.18 37.65 33.85 8. Gujarat 54.88 51.80 75.32 

25. Tamil Nadu 5784.33 5710.36 5710.36 9. Haryana 25.73 31.99 29.09 

26. Tripura 282.02 279.48 255.19 10. Himachal Pardesh 56.83 57.01 54.51 

27. Uttar Pradesh 4102.80 3717.39 3855.08 11. Jamrftl & Kashmir 86.95 87.10 86.81 

28. Uttaranchal 271.13 247.91 247.91 12. Jharkhand 80.58 86.01 75.18 

29. West Bengal 1780.89 1587.92 1587.92 13. Kamataka 109.84 109.84 102.86 

30. A & N Islands 34.50 34.50 34.49 14. KeraIa 42.92 52.92 52.92 

31. Chandigarh 13.25 13.82 15.82 15. Madhya Pradesh 124.39 195.48 153.12 

32. 0& N Haveli 10.86 10.86 10.86 16. Maharashtra 141.21 157.94 161.53 

33. Daman & Diu 9.56 9.49 9.49 17. Manipur 21.93 21.91 21.92 

34. Lakshadweep 5.24 3.74 3.74 18. MaghaIaya 21.08 21.08 21.08 

35. Pondicherry 82.43 47.11 47.11 19. Mizoram 8.28 8.35 8.35 

Total 35860.49 34313.76 34451.77 
20. Nagaland 14.52 14.50 14.51 

21. Orissa 78.18 55.10 103.77 
SIsIement-ll 

22. Punjab 20.82 20.86 19.28 
State-wise and Sugar Season-wise (October-5eptember) 

Allocation of Levy Sugar from 2002-D3 to 2004-05 23.RajasIhan 86.77 94.80 83.92 

(Oty. In '000 tonne.) 24. Sikkim 4.74 4.74 4.74 

SI.No. StateAJT During During During 25. Tamil Nadu 138.74 138.74 131.17 
the the the 

Season Season Season 28. Tripura 32.81 32.12 32.58 

2002-Q3 2003-04 2004-05 27. Uttar Pradeeh 328.23 411.55 401.38 

2 3 4 5 28. UttaranchaI 73.42 78.44 70.61 

1. Andhra Pradesh. 116.91 124.26 140.25 29. West Bengal 143.40 178.43 171.43 

2. Arunachal Pradesh 10.28 10.28 10.24 30. A & N I8Ianda 4.88 4.71 4.74 

3. Assam 224.03 224.70 223.95 31. Chandfgarh 0.88 0.73 0.86 

4. Bihar 165.72 254.23 213.17 32. 0 & N HaYeII 0.62 0.60 0.80 
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1 2 3 4 

33. Daman & Diu 0.14 0.13 

34. Lakshadweep 1.32 1.35 

35. Pondicherry 2.99 2.66 

Total 2254.36 2621.46 

New Schem .. for u .. of 
Water Resoun::es 

5 

0.12 

1.32 

2.14 

2563.68 

1868. SHRI ADHALRAO PATIL SHIVAJIRAO : Will the 
Minister of WATER RESOURCES be pleased to state : 

(a) whether the Government proposes to introduce 
some new schemes in the country for better use of water 
resources for irrigation especially in rural areas; 

(b) if so, the details thereof; 

(c) the irrigation potential created and utilized in 
the country during the last three years; 

(d) the States lagging behind to achieve national 
average of irrigation capacity;· and 

(e) the steps taken by the Union Government to 
increase the irrigation capacity during Tenth FIw Year Plan? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) and (b) 
Irrigation being a state subject, schemes for water resources 
development for irrigation are conceived, planned and 
implemented by the State Government. However, 
Government of India provides Central Loan Assistance(CLA) 
to State Governments under Accelerated Irrigation Benefit 
Programme (AIBP) for expeditious completion of on-going 
projects. The Government of India also provides support 
under Centrally Sponsored Scheme for Cammand Area 
Development and Water Management Programme (CAD & 
WM) with a view to render support for construction of field 
channels and field drains, enforcement of warabandi, 
reclamation of waterlogged areas, dissemination of improved 
techniques for water management and agriculfll~e 

development etc. There is no proposal for introduction of;ai1y 
new schemes by the Government of India at present. 

(c) The irrigation potential created in the country 
during 2002-03 to 2004-05 is 4.83 million hectare out of 
which 3.49 million hectare has assessed as potential utilized. 

(d) A preliminary analysis suggest thai the irrigation 
potential created out the estimated ultimate irrigation potential 
is relatively less in the States of Manlpur, Madhya Pradesh, 
Mizoram, Assam, Meghalaya, Jharkhand, Orissa, Goa, 
Janvnu & Kashmir, Slkkim, Kerala, Himachal Pradesh, Andhra 
Pradesh, Gujarat, Arunachal Pradesh, Tamil Nadu and 
Kamataka. . 

(e) Due thrust was given in the Tenth Five Year Plan 
with a target of creation of 16.743 million hectare of irrigation 
potential. Government of India has also provided support to 
State Governments through CLA under AIBP. Further, 
irrigation is an important component of -Bharat ~irrnan·. 

[Translation} 

Cells In States for Tourism Promotion 

1869. SHRI BAAJESH PATHAK: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Union Government has issued 
instructions to the State Governments for creation of a special 
Cell for accelerating infrastructure development programme 
for tourism and providing recreation and service facilities and 
expeditious completion of pending tourism projects; 

(b) if so, the details thereof; and 

(c) the details of States which have set up the 
special cell and those which ha\fe not set up the same as 
yet? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) : (a) to (c) 
The Ministry of Tourism reviews the performance/progress of 
the on-going tourism projects all over the country on a regular 
besis through field visits by officers of headquarters and 
India tourism office. Regular review meetings are also held 
with the concerned officials of the State Governments and 
the progress of the implementation of all the projects are 
constantly discussed and reviewed. No instructions for 
creation of special cell, however has been issued. 

{English} 

Hou .. s for Seedl Workers 

1870. SHRI M. SHIVANNA ~ 

SHRI M. APPADURAI : 

Will the Minister of LABOUR AND EMPlOYMENT be 
pleased to state : 
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(a) the number of houses constructed so far and 
proposed to be constructed in the country during the coming 
years for beedi workers. State-wise; 

(b) the number of beedi worUrs that have been 
sanctioned housing loan under 'New Housing Building 
Scheme' in the country particularly in Tamil Nadu, State-
wise; 

(e) whether any complaints haw been received 
regarding delay in getting hotaing loan by 8eedI workers; 

(d) if so, the details thereof aJongwith the action 
taken in this regard; and 

(e) the steps being taken to increase the housir)g 
loan to poor beedi worUrs? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) : (a) The State-wise 
details in respect of the number of houses sanctioned for the 
Beedi Workers during the last three years are given in the 
enclosed Statement. 11251 houses in the State of Andhra 
Pradesh. West Bengal & Madhya Pradesh have already been 
sanctioIl8d during the cunent year 2005-06. However. houses 
are sanctioned to the eligible beedi workers on receipt of 
proposals from the State Governments. subject to the 
availability of funds. 

(b) to (e) There is no provision of housing loans to the 
Beedi Workers under the New Revised Integrated Housing 
Scheme (RIHS) 2005 which has been implemented w.e.f. 
25th May, 2005. However, the Government grants a uniform 
subsidy of Rs. 40,000/- per tenement to a worUr who has 
deposited an amount of As. 5,0001- as his contribution with 
the District Collector or Deputy Commissioner of the 
concerned district for the construction of house by an 
individual beedi worker and for Group Housing Colony for 
the beedi worUrs. 

State-wise Number of Houses sanctionfJd during the LAst 
Three YeaIS for 8Bedi Worlc81S 

SI.No. Name of the 
StatelDi8Irict 

1 2 

1. Andhra Pradesh 

No. of houses sanctioned 
during 

3 4 5 

315 2018 

1 2 3 4 5 

2. Bihar 311 NU NIl 

3. Chhattisgarh NU 285 18 

4. Kamataka 857 1591 488 

5. Kerala 687 584 707 

6. Madhya Pradesh NO 1023 1359 

7. Maharashtra NU 175 867 

8. Orissa 1830 242 3525 

9. Rajasthan Nil 6 254 

10. Tamil Nadu 1638 Nil 674 

11. Uttar Pradesh 104 481 Nil 

12. West Bengal & Assam NU 538 903 

Grand Total 5742 6943 15789 

RM FIInMI'S Development AgenciH 

1871. DR. K. S. MANOJ : Will the Minister of 
AGRICULTURE be pleased to state : 

(a) whether the Union Government Is aaaIating the 
State Governments for implementing Fish Farmers 
Development AgencIes (FFOA) scheme in the States; 

(b) if so, the details th8reof and the funds released 
for the purpose during the last three years and the cunant 
year. State-wise; 

(c) whether the Central share for States Is not 
released; 

(d) if so. the cIetaiIa of Central share dues as on 
date, State-wise; and 

(e) the time by which it Is likely to be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTRION (SHRI TASUMUDDIN) : (a) Yea, Sir. 

(b) The GcMtrnment of India Is Implementing a 
Centrally Sponsored Scheme on Development of Inland 
FIaherIea and Aquaculture. The programme of de¥alop .... f'It 
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of m.hwater aquacutture Is ana of the c:omponenI8 of the 
1 2 3 4 5 6 above acheme. The ~ scheme is being implemented by 

the StateJUT Governments through 429 Fish Farmers 15. MeghaIaya 
Development Agencies (FFDAs). Under the scheme, financial 

0.00 50.00 0.00 0.00 

888IaIance In the form of subsidy on dewIopmentaI activIIIea 16. Mizoram 63.00 0.00 37.50 50.00 
is _red on 75 :25 basis between the Government of India 
and the StateIUT Governments. Statement showing the 17. Nagaland 90.00 90.00 90.00 60.00 

release of funds during the last three years and the ·current 18. Orissa 181.71 0.00 150.00 0.00 
year, atate-wiae Is annexed. 

(e) to (e) Question do not arise. 
19. PondIcherry 3.64 0.00 0.00 0.00 

20. Punjab 60.00 
StaflMtent 

0.00 0.00 0.00 

DfweIopment 01 F,..hwate, Aquacu/lute-State-wise 
21. Rajasthan 0.00 0.00 0.00 0.00 

detsJIs 01 funds reIeastId 22. Sikkim 6.00 0.00 4.50 0.00 

(As. in lakhs) 23. Tamil Nadu 25.42 0.00 0.00 0.00 

SI.No. Name of State Funds Released 24. Tripura 40.59 25.89 30.06 40.00 

2002· 2003- 2004- 2005- 25. Uttar Pradesh 0.00 230.00 240.05 260.00 
03 04 05 06 

(Till 26. Uttaranchal 0.00 0.00 15.00 0.00 

Nov. OS) 
27. West Bengal 291.63 150.56 200.00 150.00 

1 2 3 4 5 6 
28. Jharkhand 0.00 51.00 45.70 50.00 

1. AnctIrs Pradesh 0.00 0.00 20.00 0.00 
29. Goa 0.00 0.00 0.00 0.00 

2. Arunachal Pradesh 28.00 33.00 0.00 33.37 
Total 973.45 912.39 1597.81 1155.37 

3. Aaaam 0.00 0.00 so.oo 0.00 
Farm Subsidy 

4. Bihar 0.00 0.00 25.00 0.00 
1872. SHRI N.S. V. CHITTHAN : Will the Minister of 

5. Chhatiagarh 15.17 91.28 91.00 35.00 AGRICULTURE be pleased to state: 

8. Gujarat '0.00 0.00 30.00 52.00 (a) whether the Government is planning to provide 

7. Haryana 103.29 99.20 103.00 100.00 
subsidies for farm products; 

8.: HimaChal Pradesh 25.00 14.48 0.00 25.00 (b) if 80, the details thereof; and 

0.00 0.00 169.00 0.00 (e) the steps being initiated by the Government to 
9. Jammu • Kashmir push farm products and agricultural growth? 

10. Kamataka 40.00 27.00 52.50 0.00 
THE MINISTER OF AGRICULTURE AND MINISTER 

11. K8raIe 0.00 0.00 . 0.00 200.00 OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

50.00 150.00 100.00 
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) to (e) SWsides 

12. MacI1ya Pradesh 0.00 
are provided to the agricultural sector under various schemes 

13. MahaI1IIhtra 0.00 0.00 0.00 0.00 by both the CentraJ and State Governments for benefiting the 

14. MInIpur 0.00 0.00 
farmers. DetaIls of the subsidies provided since 1999-00 to 

64.50 0.00 2003-04 are given in the encloaed Statement. 
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Statement 

Subsidi- Provided to Agricunure Sector 

(Rs. in Crore) 

SI.No. Item 1999-2000 2000-01 2001-02 2002-03 2003..()4 
(Actuals) (RE)(+) 

1. Fertilizer (Total) 13244 13800 12595 11015 11847 

1.1 Indeginous Fertilizer 8670 9480 8044 n90 8521 

1.2 Imported Fertilizer 74 47 

1.3 Sale of decontrolled fertilizer with concession 4500 4319 4504 3225 3326 
to farmers 

2. Electricity"- 4276 6056 9342 7354 NA 

3. Irrigation" 11487 13756 14602 15401 13627 

4. 0Ihe- subsidies given to marginal farmers and 1937 927 979 1259 
Farmers' Cooperatiwt Societies in the form of seeds, 
development of oil seeds, pulses etc. 

Source: 1. Fertilizers and other subsidies given to marginIII farmers : ExpendIture Budget 2004-05, VoI·1 of C8ntraJ Goverrvnent. 
2. EIecIrIcIty & Irrigation : Central Statistical OrganIzation 
3. NA: Not available . 

.. Includes all subsidies to Electricity Boards and Corporations, Separate estimates of EIecIrIcIty aubIidv accountable arcluslveIy to agriculture 

88CIor are not available. 

lIThe rates lor supply of water to farmers are kept low as a matter of policy, remtIng in losses to the Government Irrigation syStem. The excess 
d op8I8IiIlg costs over the gross revenue Is treated as Imputad. 

+ : QuIck estimates. 

SoIl Erosion 

1873. SHRI RAMDAS ATHAWALE : Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether land is shifting towards Pakistan due to 
8011 erosion; 

(b) if so, the details thereof; 

(c) the total area of land lost by India as a result 
thereof'; 

(d) whether Pakistan has diverted the flow of Ravi 
and SaIIuj. rivera; 

(e) If so. the details thereof; 

(f) the steps takenlproposed to be taken by the 
GcMtrnment to check the soil erosion; 

(g) whether fertile land of Punjab State has been 
affected as a result thereof; and 

(h) If so, the action being taken by the Government 
in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBUC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : (a) to (c) 
Erosion/shifting of bed and banks of the rivers is a natural 
phenomenon. As informed by the Government of Punjab, no 
area of Indian territory is being shifted towards Pakistan and 
no area of hmd is lost so far as a result of soil erosion. 

(d) and (e) Construction of some works (bunds) in 
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Pakillan terrI&ory hIM been raported. AccordIng to GcMm-
rnenI of PIqab, 1hent is no ma;or dMnIon of rivers Ravi and 
SuIIaj except for shifting of flow of river RavlIn AmriIaar .... 
~ due to normal country slope and works constructec! 
by PakIstan In their tenttory. Counter pIOIecIMt works are 
aacuted on Indian side. 

(f) to (h) No loss of fartile land of Punjab State has 
been reported by the State Govemment. A commiItee on 
special remedial works for flood proIecIIon embankments on 
river SuIIej and Ravi constIluted by the Ministry of Water 
ReIIouft:es vIsft8 vulnerable spots In the bolder Districts of 
Punjab and suggests c:owd8r remeciaI meaauraa twice every 
year, for execution by the State Govemment. which executes 
IUCh work8 out of their own reeource8 as well as those 
prov\ded by the Central Govamment. 

{EngIIeh} 

Development of PIIgrI ...... Tourl .... 

1874. SHRI P.C. THOMAS: Will the Minister of 
lOUAlSM be pIea8ecI to state : 

(a) whether the Government propoees to develop 
PI9'.mege Tourism In vartoua StateI; 

. (b) If eo,the data\IS thereof; 

(c) whether there Is any proposal to develop 
s.barimaIa In Kera... TIfui,athI in Andhra Pradesh and 
v.iIhno Devlin JamnI.I and KaIhmIr; 

(d) If so. the details of the amount spent during the 
Iaat ..... ,.... and fubn plans In this regard; 

(e) whether there is a proposal to hand over 
dIMIapment of SebarimaIa to some private agencies; and 

(f) If so. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATl RENUKA CHOWDHURY) : (a) and (b) 
Development of tourist places including pilgrim oentraa Is 
primarily the reeponeIbIIIty of the State Governments. The 
MInI8Iry of Tourism, Government of Incia extends financial 
••• I"'nce to the StateAJT Adlriniebidlons for tour\sn'l raIatad 
proIec:t8.lnc1uding pilgrim centres, which ara prioritized fN8rY 
year In conlultatlon with State Governmenta/UT 
Admillilbalionl. 

(c) and (d) No IUCh propoaaJ hal been received from 
the StIIII GcMmmanII COIarned during the CU1'8f1t financial 

year. No project has al80 been sanctioned for Sabarirnala in 
KeraJa. Tlrupathi in Andh.. P .. desh and Vaiahno Davi in 
Jammu and Kashmir during the last three years. 

(e) and (f) No such proposal has been received by 
Ministry Of Tourism. 

Irregularities In NCCF 

1875. SHRI ABDUL RASHID SHAHEEN: Will thlh 
Minister of CONSUMER AFFAIRS, FOOD AND PUBUC \ 
DISTRIBUTION be pleased to state: 

(a) whether any complaints have been received by 
the Government regarding over charging, quoting of higher 
rate and supply of infarior quality goods by the National C0-
operative Consumer Fecie .. tion of India Ltd.(NCCF) as 
compared to other authorized dealers; 

(b) If so, the details thereof; and 

(c) the action taken against those held responsible? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN) : (a) and (b) Thera 
was a complaint from Cabinet Secretariat regarding quoting 
of higher rates for 40 GB HOD 7200 RPM(Samaung) by 
NCCF. It was noted that the price quoted by NCCF at As. 
3264 plus VAT was more than 50% of the price quoted by 
one of the firms In the local martcet. The matter was taken up 
with NCCF. In the reply, NCCF has informed that the principal 
manufac:turing company i.e. Samaung India Electronics Ltd. 
has since clarified that there was an error on its part at the 
time of submitting the .. tea to NCCF. The ~ of the Item 
referred to above quoted by the Company is As. 2600 plus 
VAT with five years warmnty. NCCF has also informed thet 
they have not supplied the above referred Item to the Cabinet 
Secretariat. 

(c) In view of the repty above, no actIoti In the 
matter Is called for. 

rr""tIon/ 
NMr ProcIucta on BIS LIat 

1878. SHRI NARENDRA KUMAR KUSHAWAHA : 

MOHO. SHAHID : 

WIIh Mlnilterof CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pIeaIed to Itate : 
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(a) whether the Government is considering any 
proposall8cheme to include more products including toys 
and cosmetics in the list of Bureau of Indian Standard (BlS); 

(b) if so, the total number of such products ptoposed 
to be included in the BIS list under the said scheme; and 

(c) the time by which it is likety to be implemented'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBUC 
DISTRIBUTION (SHRI TASUMUDDIN) : (a) to (c) Bureau of 
Indian Standards (BIS) has formulated more than 18000 
Indian Standards, Including standards for toys, cosmetics 
etc. It has granted more than 18700 licences against Indian 
standards. The Certification Scheme of BIS is primanly 
voluntary in nature. 

Restructuring of NatIonal Seed CorporatIon 
and StIlle Farmera Corporation 

18n. SHRI MITRASEN YADAV : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether any proposal regarding the restructuring 
of National Seed Corporation (NSC) and State Farmers 
Corporation of India (SFCI) is pending before the Gowmment 
and funds have been aHocated for the purpose during the 
current year; and 

(b) if so, the funds allocated during the current year 
and the time by which both the corporations are likely to be 
restructured? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) The 
Board for Reconstruction of Public Sector Enterprises 
(BRPSE) under Department of Public Enterprises (OPE) has 
identified only State Farms Corporation of India Ltd. (SFCI) 
as a sick unit and has recommended Its revival/restructuring. 
The proposal for restructuring of SFCI has been submitted to 
BRPSEIDPE and is under its consideration. Provision of 
As.38.oo crores was made in the Budget Estimate 2005-06 
for the purpose. 

[English} 

0u811ty of La ... 

1878. SHRI S.K. KHARVENTHAN : WtII the MInIster of 
ENVIRONMENT AND FORESTS be pleased to state : 

(a) wheCher water quality and ecology In Dal and 
Nagin lakes In Srinagar and other lakes in Kodalkanal and 
Udhamandalam has deteriorated; 

(b) if so, whether the Government has aanctioned 
any fund to improve the quality and ecology of the abcMt 
lakes; 

(c) whether there is any proposal is 8et up treatment 
plants there to divert the raw sewage; 

(d) whether some lakes in the country have been 
identified as Polluted Urban Lakes under the National Lilke 
Conservation Plan; and 

(e) if so, the steps taken by the Government to 
make those lakes pollution free? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI. NAMO NARAIN 
MEENA) : (a) to (c) Projects amounting to 'Rs. 298.76 crore 
for DaJ..Nagin Lake, As. 1.95 crore for Ooty Lake and As. 
5.13 crore for Kodaikanal Lake have been sanctioned under 
the National Lake Conservation Programme (NLCP) to 
improve the water quality and ecofogy of these lakes. Sewage 
treatment plants having capacity of 36.7 mid (million 1ItJ8s 
per day) for Dal-Nagin Lake and 2 mid for Kodaikanal Lake 
have been proposed in the sanctioned projects under the 
NLCP. In case of Ooty Lake, diversion and treatment of 
sewage is to be taken up by the Government of Tamil Nadu 
themselves and is not a component sanctioned under NLCP. 

(d) and <e) Under the NLCp, conservation works for 37 
lakes (including Dal-Nagin,Ooty and KodaIkanallakas) have 
been sanctioned till date in 10 States for an estimated cost of 
Rs. 485.97 crore. The Ministry had instituted a separate 
study for idel'lllfication of poHuted lakes for inclusion under 
NLCP. A list of 62 lakes was prepared under the study, which 
has been sent to all State Governments for consideration 
and prioritization of lakes in their States. Ptojects under 
NLCP are taken up based on the prioritization receiwd from 
the States and _lability of funds under the plan. 

[TfBnsiation] 

Forest Plantation 

1879. SHAI NAND KUMAR SINGH CHAUHAN : WIn 
the Minister of ENVIRONMENT AND FORESTS be pleased 
to &tate: 

(a) the total number of proposals received from the 
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Government of Madhya Pradesh under the scheme to 
encourage voluntary agencies for involving them in forest 
plantation work; 

(b) whether any action has been taken thereon; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA) : (a) to (c)18 proposals from Government of Madhya 
Pradesh under Grants-In-Aid for Greening India scheme have 
been received during 2005-06 to encourage the voluntary 
agencies in generating awareness about, and to participate 
in tree plantation. 9 proposals out of the total 18 proposals 
received during this year have been con~ldered and 
recommended by the Screening Committee of the Ministry of 
Environment and Forests In accordance with the criteria and 
avaIIabHIty 0' fund for the purpose. 

{English} 

Un .. " Aepacklng of ChemIcal Wa" 
Inalela UnIon carblela Factory 

1880. SHRI VIRENDRA KUMAR: Will the Minister of 
CHEMICFALS AND FERTILIZERS be pleased to state: 

(a) whether the Government Is aware 0' the 
Incidents of unsafe repacking of chemical waste Inside the 
Union Carbide Factory of Bhopal by Ramky Envlro Engineers 
Umited, Hyderabad; 

(b) If so, the details thereof; and 

(c) the steps taken to stop such unscientific and 
unsafe repacking of chemical waste there? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (c) The High Court of Madhya Pradesh while hearing 
the Writ Petition No. 280212004 has constituted a Task Force 
under the Chairmanship of the Secretary, Department of 
Chemicals and Petrochemicals, to monitor the implementation 
of the road map prepared by the Government 0' Madhya 
Pradesh for removaVdlaposal of toxic wast.. lying at the 
Union Carbide plant site. The agency engaged, viz. MIs. 
Ramky Envlro Engineering LImited, Hyderabad has carried 
out the work of repacking the stored toxic wastes In a scientific 
manner under the overall monitoring of the Madhya Pradesh 

Pollution Control Board. As lntimated by the State Pollution 
Control Board of Madhya Pradesh, the company had taken 
all safety precautions during the execution 01 the entire job of 
repacking of toxic wastes, carried out from 16th June to 20th 
June, 2005. Air monitoring was also carried out during the 
repacking work and no pesticides were detected in the 
collected dust. The waste is now safely stored in a shed 
within the plant premises. A complaint regarding unsafe 
repacking methods from "The International Campaign for 
Justice In Bhopar was received by this Department on 2nd 
June, 2005 and referred to the Madhya Pradesh Pollution 
Control Board, who have categorically denied the veracity Ilf 
the allegations made. 

MR. SPEAKER: The House standa adjourned to meet 
again at 2.00 p.m. 

11.31 hrs. 

14.00 hrs. 

[English} 

The L~ Sabha then adjourned tiN 
Fourteen of the CIocIc 

The Lole Sabha re-assembled at 
FourtHn of the Clock. 

(MR. DEPUTY·SPEAKER In the Chail) 

... (Interruptions) 

PAPERS LAID ON THE TABLE 

MR. DEPUTY-SPEAKER : The House shall take up 
Papers to be laid on the Table of the House. 

[Translation} 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
Sir, I beg to lay on the Table a copy each of the following 
papers (Hindi and English versions) under the sub-section 
(1) of section 619A of the Companies Act, 1956 : 

(1) (I) Review by the Govemment of the working of 
Hlndustan Steelworks Construction Umlted, 
KoIkata, for the year 2004-05. 

(if) Annual Report of the Hindustan Steelworks 
Construction Umlted, Kolkata, for the year 
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2004-05, a/ongwith Audited Accounts and 
comments of the ComptroHer and Auditor 
General thereon. 

[Placed in Library, See No. L. T. 292Q}2005] 

(2) (i) Review by the Government of the wOrking of 
the Steel Authority of India Limited, New 
Delhi, for the year 2004-05. 

(ii) Annual Report of the Steel Authority of India 
Limited, New Delhi, for the year 2004-05, 
alogwith Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

[Placed in Library, See No. L.T.2921I2OO5] 

(3) (i) Review by the Government of the working of 
the Kudremukh Iron Ore Company Limited, 
Bangalore, for the year 2004-05. 

{English} 

(ii) Annual Report of the Kudremukh Iron Ore 
Company Limited, Bangalore, for the year 
2004-05, alogwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. LT. 292212005] 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) : I beg to lay 
on the Table a copy of each of the following papers (Hindi 
and English versions) under sub-section (1) of section 619 A 
of the Companies Act, 1956.:-

1. (i) Statement regarding Review by the Govern-
ment of the working of the Bharat Heavy 
Electricals Limited, New Delhi, for the year 
2004-05. 

(ii) Annual Report of the Bharat Heavy 
Electricals Limited, New Delhi, for the year 
2004-05, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No.l.T. 2923f2005] 

2. (i) Statement regarding Review by the G0vern-
ment of the working of the BhanIt Leather 
Corporation limited, Agra, for the year 2004-
05. 

(ii) Annual Report of the Bharat Leather 
Corporation Limited, Agra, for the year 2004-
OS, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. LT. 292412005] 

3. (i) Statement regarding Review by the GO\I8rn-
ment of the working of the Cement Cor-
poration of India Umited, New Delhi, for the 
year 2004-05. 

(ii) Annual Report of the. Cement CorponItion 
of India Limited, New Delhi, for the year 
2004-05, alongwith AudIted Accounts and 
comments of the ComptroUer and Auditor 
General the~. 

[Placed in Library, See No. L. T. 292512005] 

4. (i) Statement regarding Review by the Govern-
ment of the working of the Hindustan Paper 
Corporation Limited, Kolkata, for the year 
2004-05. 

(ii) Annual Report of the Hindustan Paper 
Corporation Limited, KoIkata, for the year 
2004-05, alongwith Audited "Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[placed in Library, See No. L.T. 292812005] 

THE MINISTER OF PARLIAMENTARY AFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING (SHRI 
PRIYA RANJAN DASMUNSI) : On behalf of Shrimati Renuka 
Chowdhury, I beg to lay on the Table : 

(1) A copy of each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619 A of the Companies Act, 1956 :-

(I) Review by the Gowtmrnent of the working of 
the Kumarakruppa Frontier HQtels Private 
Limited, New Delhi, for the year 2003-04. 
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(ii) Annual Report of the Kumarakruppa Frontier 
Hotels Private Limited, New Delhi, for the 
year 2003-04, aIongwilh Audited Accounts 
and comments of the Comptroller and Auditor 
General thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. L.T. 292712005) 

... {lntetruplions) 

14.01 hrL 

(At this stage, 5hri 5riclland Kriplani and some 
other han. Members CIJIfIII and stood on the 

floor near the table.) 

.. , (Interruptions) 

THE MINISTER OF STATE IN THE MJNISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARUAMENTARY AFFAIRS.(SHRI BIJOY HANDIQUE) : 
On behalf of Shri Kantilal Bhuria. I beg to lay on the Table : 

(1) A copy of each of the following papers (Hindi and 
English versions) under. sub-section (1) of section 
619 A of the Companies Act, 1956 :-

(i) Review by the Govemment of the working of 
the State Farms Corporation of India Limited, 
New Delhi, for the year 2004-05. 

(ii) Annual Report of the State Farms Cor-
poration of India Limited, New Delhi, for the 
year 2004-05, alongwith Audited Accounts 
and comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. L.T. 292812005] 

(2) A copy of the NotiflCtion No. S.O. 1374(E) (Hindi 
and English versions) published in Gazette of 
India dated the 21 st September, 2005 containing 

Order specifying Urea (Granular) imported in 
India from Oman under the 'Urea Off Take 
Agreement upto January, 2006.. under sub-
section (6) of section 3 of th~ Essential 
Commodities Act, 1955. 

[Placed in Library, See No. L.T. 292912005] 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA) : I beg to lay on the Table: 

(1) A copy of the Ozone Depleting Substances 
(Regulations and Control) Amendment Rules, 
2005 (Hindi and English versions) published in 
Notification No. S.O. 1391(E) in Gazette of India 
dated the 26th September, 2005 under section 
26 of the Environment (Protection) Act, 1986. 

[Placed in Library, See.No. L.T. 2930/2005) 

2) A copy of the Notifiction No. S.O. 942(E) (Hindi 
and English versions) published in Gazette of 
India dated the 4th July, 2005 making certain 
amendments in the Notification No. S.O. 60(E) 
dated the 27th January, 1994 issued under 
section 3 of the Environment (Protection) Act, 
1986. 

[Placed in Library, See No. Ll. 2931/2005) 

... (Interruptions) 

[English} 

MR. DEPUTY-SPEAKER: The House stands adjourned 
to meet again tomorrow, 6th December, 20~ at 11 a.m. 

14.02 hrs. 

The Lok 5abha then adjourned till Eleven of thE: 
Clock on Tuesday, December 6, 20051 

Agrahayana 15, 1927{5a#(a) 
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67. Shri Mandai. Sanat Kumar 1655, 1705, 1824 93. Shri PaIiI. Balaaaheb Vikhe 1682.1822 

68.· Smt. Mane, Nivedita 1809 94 .. Shri Patil, Shrinlwas Oadasaheb 1664,1833 

69. Dr. Manoj. K.S. 1730. 1825. 1871 95. Shri Pade. Shishupal 1721.1788.18", 
1823 

70. Shri Masood, Rasheed .1710, 1783. 1803 

71. Shri Meghwal. Kailash 1656. 1762, 1846 
96. Shri Pingle, Devidas 1700, 1711. 1804 

72. Shri Mehta. Bhuvaneshwar 1807 
97. Shri Prasad. Anirudh Alias 1694.1726 

Prasad SaclhuYadav 

73. Dr. Mishra. Rajesh 1781. 98. Shri Prasad. Harikewal 1732. 1733 

74. Shri Modi. Sushil Kumar 1661. 1813 99. Smt. Purandeswari. O. 1782 

75. Shri Moghe. Krishna Murari 1745. 1747. 1750. 100. Shri Radhakrishnan. varkala 1681 

1837.1839. 101. Shri Rajendran. P. 1672. 1763 

76. Shri Mohale. Punnu Lal 1783 102. Prof. Rarnadass, M. 1842 

n. Shri Mohd .• Mukeem 1726,1742 103. Shri Ramakrishna. Badiga 1694. 1n9, 1855 

78. Shri Mohd •• Tahir 1784 104. Shri Rana, Kashiram 1691. 1798, 1864 
79. Shri MooRe. Subodh 1652. 1726. 1761 

105. Shri Rao. K.S. 1796. 
80. Shri Munshi Ram 1694,1721. 1723. 

1768 106. Shri Rao. RayapBti Sambasiva 1726, 1n1. 1851 

81. Shri Murmu, Hemlal 1787. 1808. 1865 107. Shri Rathod. Haribhau 1656. 1800 

82. Smt. Narhire. Kalpana Rameah 1700.1790 108. Shri Rawale. Mohan 1651. 1835, 

83. Shri Oram, Jua!. 16n. 1765. 1848 109. Shri Rawat. Ashok Kumar '721,1788,181'. 
1823 

84. Shri OWaisi. Asaduddin 1791. 1858 
110. Shri Rawat. KamIa Prasad 1708. 1729. 1741 

85. Shri Palanisamy. K.C. 1678, 1766. 1849 
111. Shri Reddy. G. Karunakara 1657. 1783. 1814. 

86. Shri Panda. Prabodh 1860 1866 

87. Shri Parste. Oalpat Singh 1702. 1840 112. Shri Reddy. M. Sreenivasulu 1667, 1830 

88. Shri Patel. Jivabhai AmbaIaI 1862, 1n6 113. Shri Range Patll, Tukaram 1798 

89. Shri Patel. Kishanbhai V. 1722. 1816. 1862 Ganpatrao 

90. Smt. Pateriya, Neeia 1745. 1837 114. Shri Rijlju. Kiren 1813 

91. Shri Pathak. Brajesh 1885. 1728. 1818. 115. Shri Saradgi, Iqbal Ahmed 1680. 1726. 1769. 

1853. 1869 1850.1851, 

92. Shri Patil. Annasaheb M.K. 1.734.1828 116. Satheedevi, Shrirnati P. 1681 
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117. Shri Sathyanarayana, Sarvey 1856 135. Shri Singh, Rajiv Ranjan "Lalan" 1699, 1789 

118. Shri Scindia, Jyotiraditya M. 1780 136. Shri SoIanki, Bhupendrasinh 1741 

119. Smt. Sen Minati 1788 137. Shri Subba, M.K. 1659,1n3 

120. Shri Sethi, Arjun 1728 138. Shri Sugavanam, E.G. 1653, 1756, 1844 

121. Shri Shaheen, Abdul Rashid 1658, 1631, 1875 139. Smt. Sujatha, C.S. 1n4,1819 

122. Mohd. Shahid 1721, 1876 140. Shri Suman, Ramji lei 1708, 1789, 1801 

123. Shri Shivajlrao, Adhalrao Patil 1758, ln3, 1n5, 141. Shri Surendran, Chengara 1725 
1868 

142. Smt. Thakkar, Jayaben B. 1666 
124. Shri Shivanna, M. 1724, 1820, 1870 

143. 8hri Thomas, P.C. 1688, 1n4, 1874 
125. Prof. Shiwankar, Mahadeorao 1694, 1695, 1721, 

1811 144. Shri Thummar, V.K. 1662 

126. Shri Sidhu, Navjol Singh 1687 145. Shri Tripathy, Braja Kishore 1704, 1795, 1862 

127. Shri Singh, Chandra Shushan 1701, 1793, 1860 146. Shri Vallabhaneni, Balashowry 1712,1805 

128. Shri Singh, Chandrabhan 1709, 1802 147. Shri Varma, Ratilal Kalidas 1668,1812 

129. Shri Singh, Kirti Vardhan 1716, 1809 148. Shri Verma, Ravi Prakash 1 !f3, 1 n5, 1853. 
1861 

130. Shri Singh, Kunwar Manvendra 1694, 1719, 1726 
149. Shri Vijayashankar, C.H. 1744 

131. Shri Singh, Prabhunath 1737, 1763 
150. Shrl Yadav, Mitrasen 1714, 1807. 1862, 

132. Shri Singh, Sugrib 1722,1816 18n 

133. Shri Singh, Uday 1703, 1794, 1861 151. Shri Yadav, Ram Kripal 1706 

134. Shri Singh, Baba Sahab 1673 152. Shri Yadav, Sita Ram 1703 

Chandra Pra 
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ANNEXURE-II 

Ministry-wise Index to Starred Questions 

Agriculture 

Chemicals and Fetilizers 

Consumer Affairs, Food and Public Distribution 

Environment and Forests 

Food Processing Industries 

Heavy Industries and Public Enterprises 

Labour and Employment 

Steel 

TOUrism 

Water Resources 

163, 165,169, 170, 174, 180, 181 

171 

166, 168, 173 

164 

167 

172,176 

179 

162, 175, 1n, 178 

Ministry-wise Index to Unstarred QuestIons 

Agriculture 

ChemicaIa and FetUiZers 

Consumer Affairs, Food and Public Distribution 

Environment and Forests 

Food Processing Industries 

Heavy Industries and Public Enterprises 

Labour and Employment 

Steel 

Tourism 

Water Resources 

1663, 1665, 1667, 1669, 1674, 1675, 1676, 1682, 1696. 
1703, 1704, 1706, 1712, 1718, 1720, 1732, 1734, 1737, 
1740, 1743, 1747, 1750, 1756, 1nO, 1n1, 1n6, 1780, 
1785, 1794, 1795, 1796, 1797,.1805, 1810, 1817, 1821. 
1825, 1829, 1832, 1838, 1839, 1841. 1842, 1844, 1845, 
1846,1850, 1854,1858.1862,1883,1871,1872, 18n 

1651, 1678, 1681, 1683, 1701, 1726, 1738, 1742. 1753, 
1762, 1n3, 1807, 1809, 1826, 1831, 1857, 1859, "1880 

1668, 1671, 1872, 1893, 1705, 1708, 1710, 171-5, 1728, 
1752, 1764, 1768, 1n5, 1788, 1800, 1808, 1813, 1827, 
1853, 1880, 1886, 1887, 1675, 1878 

1658, 1884, 1673, 1679, 1680, 1697, 1707, 1711, 1722, 
1729,1730,1731,1745,1746,1754,1759, 1n6, 1782,1783, 
1790,1792,1793,1799,1804,1819,1824,1830,1835,1836, 
1837, 1840, 1878, 1879 

1666,1724,1761,1814,1818,1855 

1653, 1654, 1655, 1889, 1690, 1691, 1749, 1n2, 1n4, 
1851,1852 

1652, 1670, 1700, 1702, 1719, 1733, 1735, 1748, 1757, 
1760,1784,1791,1806,1815,1849,1861,1870 

1685, 1686, 1721, 1738, 1n7, 1786 

1658, 1880, 1687, 1688, 1892, 1709, 1714, 1716, 1725, 
1741, 1744, 1758, 1765, 1781, 1787, 1798, 1802, 1803, 
1811, 1812, 1828, 1834, 1843, 1847, 1848, 1856, 1865, 
1869, 1874 

1657, 1659, 1861, 1882, 1676, 1884, 1894. 1895, 1698. 
1699, 1713, 1717, 1723, 1727, 1739, 1751, 1755, 17.63, 
1766, 1767, 1769, 1n9, 1789, 1801, 1818, 1820, 1822, 
1823, 1833. 1864, 1868, 1873 
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